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CORRIGENDA 
FIrst Report: of Ute Publie Accouab CommWee (J951·52) 08 'be A»ProlUith 
tid AccOWlU.(ClvU) .... d (Posts " Telegraphs) of 1948-49 aadVaJiaWaed 

AeeotUIis (ClvU) 01 1947-68. 
Page 1, line 5: 
Page 6, para. 13: 

(1) Against Item No.1, 
(a) under col. 'Actual Expendi-

ture' : 
(b) under col. 'Excess' 

(il) Against Item No.2: 
(a) under col. 'Actual Expendi-

ture' 
(b) under col. 'Excess' 

(iii) Against Item No.3: 
under col. 'Excess' 

Page 23, para. 34, line 3: 

Page 46, para. 79, line 5: 
Page· 50, under 'Witnesses' 

Page 70, para. 113: 
(i) line 9 
(ii) line 11 

Page 91, para. 154: 
heading .... 

Page 97, para. 166, line 4: 
Page 303, line 12: 

Pages 307~308: 

jar "uniftshed" read "unfinished". 

Jar the indistinct figure read "S,57,4\1d", 

/or the indistinct figUN read "7,496". 

for the indistinct figure read "28,982", 

JOT the iudiJItinct Ilgure react "1",982". 

for the indistinct figure read "1,16,567", 
Insert the ·words "Annexu.rell of" 

between tbe words ''In'' and "the". 
JOT "Rs. 1.29,Sa4" read "Rs. 2.88.534". 
for "Shri B. S. Nakra" read "Sbrl D. S. 

Nakra". 
for "ShriRajkumar" subditute "Sbrl 

M. L. Chopra". 

deZetecomma after "largely". 
faT "The" read "the"and inaert comma 

ufter "staff". 
for "Superintendence" read "S\.l~r­

intendent", 
faT "as. 15,292" f'ead "Rs. 10.644". 
delete the words "in tbe form of Praft 

1 Paras." occurring between "in" and 
"by". 

fOT the existina paragrapbs 3 and 4 of I . Appendix LI. .ubltitute the matter 
. enclosed- . 



"a. The Committee then proceeded with the further consideration 01 ~he 
next item on the Agenda, name.i.y, the letter dated the ard March, l1l5l (vide 
Annexure 11) trOUl .t'ro1elitiOr A. t. Snah, a lVlember oJ: the Public Accounts 
l,:ommittee, su&g~Ung cnanges m the lOl'm and structure of the Report ot, 
the Comlluttee and also extension 01 the scope of the functions of the Com-
mittee to the scrutmy 01 me itCCUWl~sof tne Revenues ot Government, 
borrowings. Public iJeoi, expenditul't~ charged to Capital, etc. Th~ 
l,;OJDPb:o~t and AudiwNaellera! pomtt!'d out that 8ubjectto certain min01' 
exceptions. .he . was not at pl'esomt respol1luole tOt the. audit of Revenues and 
control over the due coHp.ctlOn ot .rievenues was now lett entire.i.y to the 
AdministratIon. He lurtner stated mat in the existing circumstanctls jt would 
be impossibie for his JJepartment to undertake any further extension 01 
responsibilities U1 regard to Revenue auc1ii. tor a considerable time. He was 
not, however, opposed to tbis in princIple, but was only pOinting out that' it 
would take some years belore thE: necessary machinery could be built up. 

4. As regards Pro!. Shah's Memorandum, the Comptroller ancl Auditor-
General pointed out that tne Finance Accotmts of the Government of India 
which contained a complete picture of the Revenue and ExpeGditure of 
Government as well as of the Debt and Remittance Heads including Capital 
Accounts, was being presented to Parliament in addition to the Appropriation 
Accounts and Aurut Report thereon which served a special purpose, The 
form of all these accounts is base.d more or less upon the British models and 
the reQuirementli of Parliamentary control, but the Finance Accounts in India 
contain explanatory notes and comments which do not tind a place in similar 
publications of the U. K. Treasury. The Comptroller and Auditor-General 
observed that Prof. Shah's desire seemed to be to extend the .functions 0:1: the 
P.A.C .. and to require it to go into every aspect of Revenue and Ex{?enditure, 
such as the eftect 01 taxation on the amount oj: Revenue over a 'period of 
years, :Public Debt position and the policies of Government in regard to 
borrowing, the general growth of expenditure and so an. For this purpose, 

• it appeared to the Comptroller and Auditor-General that what Prof. Shah 
desired was the provision to the Committee of elaborate reviews covering a 
number of years, of the various Revenue and Capital Heads. The Comptroller 
and Auditor-General stated Lhat it this extension of functions was the consi-
dered decision 01 ·Parliament and the Public Accounts Committee, the latter 
would have to work for considerably longer periods than at present. Further-
more.1n addiUon1.o the aCCowlts that are now compiled and presented to 
Parliament by the Comptroller and Auditor-General, arrangements would 
have to be made for the preparation of various special aocounts statistically, 
and their review from the various points of view mentioned by Prof. Shah. 
It should be primarily the tUllction ot Government to provide whatever 
additional information is required by the Commlttee. ,The Comptroller and 
Auditor-General stated that his Own Organisation was not adequately 
equipped at present for the purpose, but he would endeavour gradually to 
include such additional data in the Finance Accounts as the Committee 
might '(lesire in the light of experience. 

5. In this connection the Comptroller and Auditor-General explained th~i 
the compilation of the Finance Accounts of the Government of India had 
been unavoidably delayed owing to the dlftlculties which have arisen due to 
Partition. He· lIta,ted tbat the Accounts for 1946-47 were practically ready 
and were being put into final form. As regards the Accounts tor 1947-48, 
the year of Partition of the country, he said that the main diftlcultyfor the 
finalisation of the compilation of the Accounts was due to the non-settlement 
of the Oebt-Headbalances on the date ot Partition with the Pakistan Govern-
ment. He added that unless these Accounts were ready he could not take 
up the compilation of the Accounts of subsequent years as the balances tmder 
the various Heads were required to be carried forward. 

6. While recogniDi..g the difficulty explained by the Comptroller and 
Auditor-GenerlU, the Committe!:! suggested that until the compilation of the 

Finance Accounts was printed up-to-date, the Finance Ministry may be 
requested to furnish the Commtttee in an appropriate form to be devisedln 
cons1lltation with the Comptroller and Auc>itor-General an account of the 
Revenue-earrung Ministries showing the various sources of income and the 
actual revenues. This account should also embrace the Borrowing and Debt 
Heads side of the Government activities for the year under review. Such.a 

'. compilation. the Committee observed. would enable them to suggest JTleasures 
for ec~nomisina publlc' expenditure". 

-.... 
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CHAPTER I • 
INTRODUCTION 

I the Chairman of the Public Accounts Cohlmittee, having been 
authorized by the Committee, to submit. the reports on their 

,behalf, present this First Report on the Appropriation 
Accounts (Civil) and (Posts and Telegraphs) of 1948-49 and 
unifished Accounts (Civil) of 1947-48 (post-partition) relating to the 
Ministries elf Food and Agriculture, LC!bour, Law, Home Affairs, 
States, Information an.d Broadcasting, Education, Health, External 
Affairs and Rehabilitatk>n which were not examined last year for 
want of time. 

2. The Accounts of 1948-49 were the first Accounts for a whole 
year of Independent India which were examined by the Committee, 
the previous Accounts being onl' for the post-partition period of 
1947-48. 

3. The Committee was elected on the 9th April, 1951. The 
Honourable Speaker delivered an ",ddress at the inaugural meeting 
of the Committee held on the 9th May, 1951. 

4. The Committee held a meeting on the 22nd May, 1951 and 
drew up its programme for the examination of the Appropriation 

, Accounts of 1948-49 and the unfinished Accounts of 1947-48 (post-
partition) and Audit Reports thereon. 

The Committee held meetings from the 9th July to the 18th July, 
1951 and completed examination of the Appropriation Accounts 
(Civil) and (P. & T.) of 1948-49 and unfinished (Civil) Accounts of 
1947-48 (post-partition). • 

5. The Committee noted that the Appropriation Accounts of the 
. Railways for 1948-49 and the Audit Report thereon had not been 
placed on the Table of the House at the time of the meeting of the 
Committee with the result that these could not be examined. The 
Appropriation Accounts elf the Defence Services for 1948-49 and 
the Audit Report thereon were not ready at the time of the July 
Session of the Public Accounts Committee owing to certain diffi-
culties experienced by the Comptroller and Auditor-General' in 
getting prompt replies from the Administration td communications 
sent by him. While appreciating the difficulties which have been 
experienced by the Comptroller and Auditor-General in having to 
undertake the preparation of the Appropriation Ales. and the Audit 
Reports for several years beginning with 1945-46 during the past two 
or thre~ years \Dd the considerable progress which has been made 



~ 

in accelerating the reports, the Committee desire that at a very early 
date a definite prdgramme should be laid down for the presentation 
of the various accounts and the audit reports thereon to 
Parliament, due allowance being made for overtaking the brief 
time lag which still exists. In this connection, they emphasize the 
importance of the Government and the Administrative authorities 
under them cooperatidg to the maximum extent with the Audit 
Department by providing all the material required for 'Budit and 
giving prompt answers tv references therefrom. 

6., At their meeting held on 26th March, 1951, the Public Accounts 
Committee decided that the examination of t~ 'Central Finance 
Accounts, which are 'Public Accounts' and are presented to Parlia-
ment, should also be taken up by them along with the Appropriation 
Accounts of the corresponding year. The Committee cc,'uld not take 
up the examination of the Finance Accounts for 1947-48 (post-parti-
tion) and 1948-49, as they had not .been compiled owing to non-
finalisation of the accounts fuT the pre-partition period from 1st April 
1947 to 14th August 1947, for want of balances under Debt, Deposit 
etc. heads which are to be furnished by the Accounts Officers now 
in Pakistan. The Committee understand that it is only after the 
balances as on 14th August 1947 have been arrived at and distributed 
between India and Pakistan as part of Debt settlement between the 
two Governments that the accounts for the post-partition period can 
be compiled. In the circumstances it has been suggested elsewhere 
in this Report that until the compilation of the Finartce Accounts was 
brought up-to-date, the Committee might examine in greater detail 
the income-eaming Ministries regarding the overall position of 
revenues u1. the Government. In order to enable the Committee to 
conduct an examination of the financial position of Gov~rnment, a 
note CO,ntaining an overall picture of the revenues, the balances 
under rupee and sterling debt and the cash balances, including sterl-
ing, of the Government should be submitted by the Ministry of 
Finance, in consultation with the Comptroller and Auditor-General 
for their consideration. 

7. In their original programme, the Committee had set apart a 
day for the consideration of the working of the State Trading and 
Manufacturing Schemes regarding which the Committee had recom-
mended last year that an overall review of all these schemes should 
be conducted and placed before the Committee for their further 
consideration vide para. 7 of their report for 1947-48 (post-partition) 
but they were informed that the Ministry of Finance had not com-
pleted such an overall review. The Committee, therefore, postponed 
,the consideration of this subject to their next session. ' 
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. 8. A brief record of the proceedings of each meeting has been 
anaintained and forms part of the report. A statement showing. 
the summary of the principal recommendatioWl. of the Couunittee is 

:appended to the RepClrt,' 

9. The Committee also place on record their appreciation 0t the 
:great assistance· given to them in their examination of the Accounts 
·by the ComptroU& and AuditOr-General of India and his staff. 
·the Secretary to Pa~liame~t, the Officer on Special Duty and the sid'" 
~f the Parliament' See:iieiariat. 

, 

• 

• 



CHAPTER D 

FINANCIAL RESULTS OF THE GOVERNMENT OF INDIA. 
(CIVIL GRANTS) 

, 10. During the year under review (i.e. 1948·49), the original-
schedule of expenditure as voted by the Constituent Assembly of 
India (Legislative) and that for charged appropriations (other than 
thQSe for Posts and Telegraphs, Railways, and Defence Services) 
amounted to Rs. 2,00,91,46,000 and Rs. 80,62,25,000 respectively, 
making a total of Rs. 2,81,53,71,000. The supplementary voted pta. 
and the charged appropriations during the year amounted to 
Rs. 2,80,28,65,000 and Rs. 28,32,000 respectively, bringing the total of 
the final grants to Rs. 5,62,10,68,000. As against this the actual 
expenditure during the year was Rs. 4,61,65,83,232 oI\ly. There was 
thus a saving of ~. 1,00,44,84,768 over the final grants. 

The percentages of savings and excesses as compared with the-
original and the final (as modified by supplementary) grants or-
charged appropriations were as below:-

Savlng(-) or Exeeas( + ) over 
QriainaI Final 

Voted • +92 -19'8 

Charged -5·9 -6'2 

11. The following table shows at a glance the particulars cjf the-
original and final grants and appropriations and the expenditure-
actually incurred a,gainst them under the heac;b(i) Revenue, (fit 
Capital and (iii) Loans and Advances: 

OrigiJJ4 Final Act\lal 
GraJIt or Grent or tlCr(ndi·-

Af'prcpria- , ArJlrcl'ri~ ruTe •. 
tlOD. ~ .Utll. 

! (In h.khs of wpces) 

._--_._-----
EJ,llenditurCl met frem Revenue (voted) • 

Expenditur~ met frcm Capital (voted) • 

Di6buJum(nts of loans and AclVLr,ccs (\l<ud) 

Total (voted) 

I 

93,70 141,95 1131,32 

85,39 316:43 1240,S, 

21:f2 i :1:f2 J3,61 



, 
QriaiDaI P'mal Actual 
~t or Grant or upendi-

t1ln:. ropri- Appmpri-
adon. ation. 

ElCrenditure rrct frem Revcrn.~o (CI.Qrgcd) 

Eq"(nditure m(t frem Capita) (ChargtQ) 

Di~turf(rr(nlS of le811s lTd IIdverces (Charged) 

TOTAL (Charged) 

Total expenditure met frem Revenue 

Total expenditure met from Capital 

Disbursements of Loans and Advances . 

GRAND TOTAL 

(In lakha of rupees) 

~,61 42,89 44,49 

1 

38,co 38,00 31,37 

20,62 80,90 75,86 

136,31 18,,84 17'5,81 

85.040 316.44 24 0,8, 

59,82 59,82 44,98 

281,53 562,10 46J,66 
-.-.~.-.. ------~----

12. Excesses over voted gran-ts.-Notwithstanding the huge 
savings over the total final grant as stated in the preceding para-
graph, the actual expenditure in several cases exceeded the voted 
grants, as shown below: 

Item Actual 
No. . II: Name of Grant. Final Grant. Expenditure Excess. 

I 6-Stamps 1,24,25,000 1,27,21,330 2,96,330 

~ Ig-Ministry of External Aftain 
and Commonwealth 
Relations. 48,86,000 50.048,984 J,62,984 

3 2a-Ministry of Fioaru:e 85,76,000 86,23,826 47,8z6 

4 2I-MmUtry of ~ 58,25.000 59.05,612 80,612 

5 28-Ministry of Deleaa: . 36,36,000 36,72,898 36,898 • 
6 29-Ministry of JndUitry and 

Supply. • • 23,66,000 23,80,583 14.583 

7 36-Polke 31,84,000 ~08.378 ~3'" 
8 31-Liahtbouaea aDd LiabUbipi .. 9,74tOOO JO,JO,574 36.514 , ~Ecc:daiutlc:al . 2,86,000 3,14.003 28.003 

JO o4I-Extemal Atfaira 2,7~.66,ooo ~.76,I7,266 3,5J,266 

JJ 42-Survey of India 69.045.000 ~,97;582 SIZ,58~ 

J2 57-B TelepbOSlC Factory 95,000 -I,o:z,(iIS 7,615 

13 71-StatioDety , and printiq 2,oo,62/JOO ~,IS.73,S72 IS,ll,S72 

J4 8o-MisccUaneoua ~ 
'" between the Central mel:Pro-

vincial Goftrmnenu 82,000 90,~~ 8,576 

JS .99-ColDllUilCd Value of Pemiona 1,17,24.000 1,57.041,009 40,17.009 
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The reasons for the excesses are briefly explained below: 

Item 1. Unexpec.ted receipt of paper, increase in transport 
charges and cost of packing materials. 

Item 2.-Appointment of officers on higher rates of pay late 
in the year, refixation of pay. of displaced Govemmen' 
servants, late receipt of debits and unexpected expendi-
ture on leave salary and deputation. 

Items 3 and 5.-Creation C1l. additional PO$ts. 
Item 4.-Expenditure in connection with the International 

Fair, Brussels and smaller recoverie& Oil. the basis 01 
actual expendi tare. 

Item B.-Creation of new sections. 
Item 7.-Non-materialisation of the lump cut. 
Item B.-Extensive repairs to Light vessel 'Krishna'. 
Item 9.-Qrant.in-aid to the Church of India. 
Item 10.-Non-settlement of recovery claims against 'Pakistan. 
Item n.-Payment of arrear claims. 
Item 12.-Unanticipated adjustment of certain bills. 
Item 13.-Purchase of paper at higher rates and paper 

supplied to Railways not correctly assessed. 
I1Jems 14 and 15.-Larger payments than anticipated. 

As in the case of excesses in the AppropriatJon AccOunts f~ 
1947--48 (post-partition), no formal regularisation of .the above ex-
<:esses by Parliament is called for. 

13. Excesses over charged appropriations.-1'he following state-
ment shows the excesses over individual charged appropriations: 

(t!u' • 
NJ. 

t 34-/\.1 u;'!.iJtr.&til.l of 1.1 uj..;; 

a 71-Mi,c::llla:;),IU 

3 h-A-Pre~partiti9n PIY~lU$ 

4 83-0:lhl 

~ 86-Aadaa1.m ~ NicobN I.,.. 
landa. 

~ Interest on Debt and other 

C" 

Find ~t\l~ 
Anri'i>riatiJ3' B<)!:iJicur: 

42,000 

s.57.P~ 

~,~1lo 

·14.89.s6·7 
6.5,331 ' 

obligation'.... .I,16,a8~. 4'-i14fJ1o'16z. 
7 Staff, Househot4 and AUow-

aces of the Goveroor· 
~ 

lW:Iess 

, ; 

( I • & 

2,;8,191 
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The reasons for the excesses are briefty explained below: 

Items 1 and 2.-Provision made under voted . 
• Item 3.-A<;curate estimating was not possible in the absence 

of requisite data. 

Item 4.-Leave salary of late Chief Commfssioner. 

Item. 5.-
Item 6.-Estimates based on past actuals' proved low. 
Item 7.-Unforeseen expenditure on 'Payment flights' of His 

Excellency the Governor-General and more expenditure 
on telephones, etc. 

Item 8.-Non-materialisation of cut and larger expenditure OD 
postage. 



CIIAPTER m 
BUDGETING AND CONTROL OVER EXPENDITURE 

14. The successive Committees over a number of years have lald 
considerable emphasis on the need fclr correct budgeting and urged 
that the control over eXpenditure should be as rigid as possible. 
As things had practically settled down during the year under re-
View and nclrmalcy had been restored, it was hoped that the 
Accounts would present a better picture than that disclosed in the 

-preceding year relating to the post-partition period. But, contrary 
to expectations, it was noticed that no appreciable improvement in 
the standards of budgeting and control over expenditure had been 
attained. A marked tendency on the part of the spending Ministries 
to incur expenditure in excess of the sanctioned grants or appro-
priations or to resort to excessive budgeting by asking 'for more 
funds than actually required through original or suppl~mentary 
grants or to incur excess expenditure by making irregular reappro-
priations was much in evidence. 

As stated in the preceding chapter, there have been voted 
excesses under 15 grants involving Rs. 66,77,000. The supplementary 
schedule of authorised expenditure included sixty-two supple-
mentary demands for grants (other than those for Posts and Tele-
graphs, Railways and Defence Services) aggregating to 
Rs. 2,80,28,65,000 voted by the Constituent Assembly of India 
(Legislative). Savings occurred in 84 out of 101 Grants, but only 
39'5 per cent. of the total actual savings under the voteJi grants was 
surrendered by the Controlling Officers and accepted by the Ministry 
of Finance. Similarly there were savings in 14 out of 23 charged 
appropriations. There were as many as 11 cases in which the supple-
mentary grants obtained late in the year eventually' proved to be , . 
unnecessary. 

The above instances, as also the percentages of saVings and 
excesses, serve as an index to the laxity of control over budgetma 
and control of expenditure. 

It was -expected that the Ministry of Finance would devise suit-
able measures against these se~ous defects and ensure that the 
administrative Ministries complied with those measures scrupulously. 
No\ only have the administrative Minis!ries, whose responsibility is no 

-doubt greater, been unmindful of the necessity of observing close 
control over their financial affairs, but the Ministry of Finance have 

(/ 
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:also ,fail'd in making the Ministries realize their responsibility and 
-exercising a proper check centrally over the progress of expenditU:re 
-of the various Ministries. It appears that at present the Ministries 
nave freedom to budget for what they like, to.ask for supplementary 
.grants notwithstanding the fact that the funds are available with 
them or to incur expenditure over the sanctioned grants without 
-caring for the consequences. This is a sad sta~ CI'f affairs and the 
Committee feel compelled to recommend that suitable action sho1ild 
'be taken in cases in which it is established that the responsibility o! 
framing budget estimates or controlling the expenditure has not been 
properly discharged. 

15. Laxity of control over budgeting or control over expend~ 
ture.-The Committee have come across a large number of specific 
(:ases in which laxity of control over budgeting' or control over' 
-expenditure was noticed. Some of the more important cases are 
'mentioned below:-

(i) In the Appropriation Accounts of 1947-48 (pc.st-partition) 
relating to the Ministry of Education, the Committee found that 
large savings amounting to about Rs. 4 lakhs were surrendered too 
late for acceptance. The representative 6f the Ministry stated that 

,orders for the purchase of goods were placed abroad but the pay-
ment could not be ma?e as the bills were not received in time. The 
Committee would in this connection draw once again the attention 
to the recommendation contained in para. 5 of the Report of the 
Public Accounts Committee of 1950-51 which enjoins that steps in' 
such cases should be taken sufficiently in advance to ascertain from 
the suppliers whether the supply of goods was likely to materialize 
and that if the payment was not likely to be made in time, the 

.amount should be surrendered. The Committee feel that if proper 
vigilance is exercised by the Ministries concerned, such instttncel 

<of late surrend~rs can be obviated. 

(ii) Again, under sub-Head A.2-Grant No. 50 relating to the 
'.same Ministry, several instances of excessive provision by re-
. appropriations from other heads came to notice. The same had been 
done in the case of Grants Nos. 16 and 50 in respect of 1948-49. On 
the other hand, large savings were shown under items E.5, E.l (2), 
E.8(4)(3) of Grant No. 83. The Committee would observe that it is 

.-8 typical case of bad financial CClIltrol where additional grants were 
. asked for ana taken but not utilized. The two cases mentioned above 
lead to the logical conclusion that the Ministry of Education have 

. failed to exercise proper financial control and observe the standard 
maxims of budgeting. ' 

• 
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(iii) While ~xamining the Accounts relating to the Ministry Qf" 
1!ealth, the Committee came across som.,e -glaring instances of bac;lt 
budgeting and lack of proper control over expenditure on the part 
of that Ministry. When questioned why in several cases the expla-
nations of important wriations shown in the Accounts of 1948-49-
under Grants Nos. 51 and 52 and 102-Group heads L and 0 relatine 

, to that Ministry' had not been furnished, the repfesentative of the 
~ deposed thlft they did not exercise any direct control over-
the"expenditure booked under. these Grants which was incurred by 
the State Governments and adjusted later by book debit. The Com-, 
mittee are surprised that the Ministry should have overlooked this 
important function of controlling expenditure and cannot help" 
observing that such a state of affairs is far from satisfactory. The 
Committee consider that some arrangements should be made where~ 
by the Ministry of ,Health, which is ultimately responsible to Parlia-' 
ment for the control of these Grants, is in a position to ~ow what: 
the various State Governments were spending from time to time. 
As the delay in furnishing the explanatiuns for variations for the" 
Appropriation Accounts delays the compilation of these accounts and! 
dects the examination thereof by the Public .Aemunts Committee" 
tJJe CoaJmlttee JU,aested that the Ministry of Finance should issue· 
sttict iMtrUeUO.o.S ill the D$ttler. It is alsa desirable that the Miflis...-
try of ~nee ill ."ereisiftg its 'banking' control should take into. 
UCOUDf; W$der coneideratior:as and bring it to bear upon the Ministry-
~t.ab1e for tht: proper spendiD, of the funds entrusted to it that.;; 
i~ ·1IhouId eareise strict fiafUlcial contt:'Ol in all such cases where 
~ 81'It &pmt tJtrough the agency ot tb, State Governments. The· 
C;::Ormni*tee hope that nfXt year the Ministry ofHe8Ith would be abl&-
..., furnish better ~lll1'lations for variations and exercise better-
CIOntr&l over expend.ltU1'e in coosultation with i~ Financial Adviser .. 

(Iv) It was ~ticed that the Ministry of Health obtain-ed a supple--
lI:ieD~ry Grant of Re. 2,89,000 in March 1949 for making ex-grati4~ 
payments to villagers in Manipur but it proved unnecessary. The,· 
Committee regret to observe that the representative of the Ministry' 
who appeared 'befGre them cOuld Aot giVe any explanations for the' 
n!!eessity of this grant nor for the non-u.tllization of it and he did 
!lOt seem to have any clear picture of the whole affair in his mind., The Committee should like that this matter is carefully examined' 
by the Ministries of Health and External Affairs and a note sub-
mitted to them setting forth the exact position after consultation, 
with the 'Ministry of Ex.rerna1 Affairs. 

'<'i6. 14ck of P1'ope1" Appraisal of the. Budgetary Methods by the-
AdminiStrative Authorities . .:..-The above and similar other instances.. 
which webave 'not' quoted here have led us to the .fOnciUSiO~ that: 
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JDQst of the-administrative authorities are ignorant of proper' 
budgetary procedure and lack knowledge and experience of financial 
control over expenditure. While these fUIlctions in the main fall 
on the administrative authorities concerned, .the Committee feel 
that the Ministry of Finance should not only devise measures for-
tightening financial control but their representative should also watch, 
the administrative authorities inter alia in the~ control over the· 
progress of expenditure. . 

,l,? "tightening of Budgetary Control.-There is at present a 
. tehdency on the part of the administrative authorities to inflate· 
their budget by overestimating their requirements. This is so, 
because the Ministry of Finance impose arbitrary cuts on such esti- . 
mates in the course of their scrutiny after the estimates are finally 
framed by the Ministries. Thus neither the administrative Ministry 
nor the Finance Ministry proceed on any planned basis and the' 
resultant budget is mostly wide off the mark. In no sense does it 
represent the requirements of the Ministries in any accurate fonn, 
nor is the picture complete as to the poliCies and plans which the· 
Ministry must undertake during the year for which the money is:' 
sanctioned. Invariably, it happens that after the budget is settled 
by the Ministry of Finance, the administrative Ministries re-examine-
the position and alter their programme of activities on the basis of' ' 
the approved estimates. It is quite clear that the planning and 
pre'paration of estimates proceed on a very unsatisfactory basis and' 
the money asked for one purpose is spent on quite different activity' 
or a major activity is allowed to be postponed and a minor Scheme 
or activity proceeded with. There is no real co-ordination between 
the activities which a Ministry proposes to undertake during the 
year and the financiai side of such activities. The Committee 'are of" 
the view that there is an urgent need for overhauling the present 
system of preparation and scrutiny of estimates and to devise .more 
methodical and more systematic procedure whereby the budget is 
prepared on a more accurate data which is duly 'vetted' by both the .. 
administrative and financial authorities. The Ministry of Finllnce 
should associate itself with the administrative machinery from the 
very inception of the preparation of the budget and assist the 
Ministrie~ in coming to proper decisions rather than sit in judgment 
over tb-:ir proposals. This can be achieved if the Financial Adviser 
in ";,,nsultation with the administrative Ministry first determines 
.;'~~t poliCies, activities or Schemes are going to be undertaken by 
the Ministry during the year, assess their relative urgency and 
importance, work out their finilncial implications and then come to 
conclusions. After an agreement has been reached between the 

" Financial Adviser and the administrative Ministry the matter shoul<f: • 
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oe referred to the Budget Division of the Ministry of Finance for 
their advice as to the extent to which '.funds will be available, in 
Tespect of that Ministry, keeping in view the urgency or importance 
...of the matters for whicp the money is required. After the budgetary 
ngure is thus settled, the administrative Ministry and the Financial 
Adviser concerned should re-examine the position and revise their 
'-earlier estimates in the light of the funds available for the various • purposes and come to final conclusions as to the activities which 
have to be pursued and the funds required for each such activity. 
If the budget is prepared in this manner there is little doubt tAd 
there will be any large scale savings in or excesses over the 
sanctioned expenditure. Moreover, both the Financial Adviser and 
the administrative Ministry concerned will have a clear idea of what 
they are required to do during the year within the money allotted 
to them and proceed with their schemes from the earliest date so 
that there is no uncertainty or last minute difficulty or postpone-
ment for want of funds. 

18. Excess Expenditure.-The Committee understand that at 
present the procedure whereby the administrative Mini§tries keep 
a concurrent check over the expenditure incurred against allotments 

'to see that they have not exceeded at any time during the year is 
not observed effectively. It is a grave matter if expenditure in 
eXCess of the sanctioned sum under a grant is incurred without 
Parhamentary sanction having been obtained in advance. It is 
immaterial whether there is justific'ation for incurring such excess 
·expenditure or whether it h~s happened througl( a deliberate or an 
innocent act. The fact remains that the Ministry runs a great risk 
if at any time during the year its sanctioned grant is exceeded by, 
any amount without the Parliamentary sanction. It is a serious 
matter of which the Committee and subsequent Parliament are 
bound to take noti~e and to suggest drastic action. It, is, therefore, 
important that the Ministries in general, and the Ministry of Finance 
in particular, should devise measures urgently whereby e~penditure 
1lIlder each grant and sub-head under that grant is booked imzn.e.. 
-diately after it is incurred and the progress watched by the authority 
.administering the grant so that before incurring further expenditure 
'under a head uf the grant, it ensures that the fresh expenditure is 
within the limit of sanctioned allotment. This is of course without 
prejudice to the legitimate use of the Contingency Fund. 

'19. Reconciliation of Accounts.-The Committee attach great 
importance to the periodical reconciliation of the figures of expendi-
ture booked by the spending Departments concerned with those 
'booked by the respective Accounts Officers. This is one of. the 
potent methods by which the flow of expenditure can be regulated 
..and the tendency to over-spend curbed. The responsibility for 

• 
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maintaining the administrative accounts and for reconciling those 
with the figures booked in the Accounts Offices should rest with the 
Administrative Departments concerned. It was brought to the 
notice of the Committee that the omission o~ the part of the 
Ministries in not reconciling their fig~'res with those booked in the 
.Accounts Offices had become a regular featurEt'in almost all the 
Ministries and this was one of the major caU!;e~ for incorrect esti-
mating and insufficient control over expenditure. To remedy this 
·state of affairs, the first step to be taken is to ensure that the 
.:spending departments maintain their accounts properly. The Com-
mittee suggest that the Financial Adviser"s attached to the Ministr!es 
·etc. should guide the Administrative Ministries concerned in regard 
to the maintenance of accounts and for watching the progress of 
·expenditure. They should also look into the accounts of the 
Ministries .concerned periodically in ordp.r to see that these are being 
maintained properly. This Iwill serve as a check against any 
.extravagances on the part of the Ministries and regulate their 
-.expenditure within the Grant voted by Parliament. The Comptroller 
.and Auditor-General also brought to the notice of the Committee 
the system obtaining in this regard in the U.K. There, the responsi • 
. bility for keeping the entire accounts rests with the departmentll 
concerned. The Committee consider that it should not be difficult 
to follow the same procedure in India and recommend that steps 
:should be ta~en to introduce the changes gradually but effectively. 

20. Action against Delinqu.encies.--A sense of consciousness elf the 
responsibility for· proper spending and accountal of money should 
pervade the mind of the Departmental Heads at all times and travel 

-down to the lowest officials responsible for estimating, spending and 
.accounting. Prompt action should be taken to haul up the peccant 
-officials for any irregularity. It has been the experience of the Com .. 
mittee that at present little action is taken by the Ministries when • 'such cases come to their notice. There is. an effort more to explain 
the reasons why action could not or was not taken rather than to 

.locate the defects and punish the defaulters. Thus, there being no 
teat or awe of the authority. the. irregularities are on the increase • 

. ~nd more and more defects are creepip.ginto the system. The Com-
mittee strongly recommend that Ministries should ensure. that action 
~against all delinquents is taken promptly and the Ministry of Finance 
should SE:e that tbe Ministries have in fact initiated necessary action 
"in each and every case in time and devised remedial measures against 
any defects that may have come to notice in the course of such 
;invcstigation. 

21. Grants for Develop1'1'I23"t Schemes.-An important point th~ 
~ngaged the attention of the Committee during the examination of 
the Ministry or. Finance was that there did not· exist an adequate 
lIIla.chinery at the Centre for ensuring that the Grants made to the 
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State Governments etc. for Development Schemes ,were properly' 
utilized by them for the purpose for which these were intended. The-
Committee feel that while the responsibility for spending properly 
the monies allocated t>y the Centre or the scrutiny of individual 
items of expenditure should rest with the State Governments con-
cerned, the Central ,Government should conduct broad checks to see 
that the objectives' with which such allocations are made to the 
State Governments are achieved as inteRded and within the targets. 
law down.' The Committee hope to re-examine the wpole position 
after· going through a note which the Comptroller and Auditor-
General promised to incorporate in the next audit report. 

22. Defective budgeting by the Embassies and Missions abroad.-
The Carnmittee came across some cases of irregular expenditure in-
~rred in the Office of the High Commissioner for India in the U.K. 
The Ministry of External Affairs, which is expected to be in executive--
eharge of the various Embassies and Missions abroad, expressecl 
ignorance when questioned on facts mentioned in these cases. The-
Comptroller and Auditor-General stated that he would in future-
arrange to send copies of all draft paragraphs cJf Audit Reports relat-
ing to the High Commissioner's Office to the respective Ministries 
for verification of facts, with a copy to the High Commissioner. The· 
Committee desire to have a detailed note autlining the financial 
powers at present enjoyed by the High Commissioner and whether 
any of the powers delegated to the Old India Office had been with· 
drawn and also whether the High Commissioner in the U.K. was 
exercising the same powers as were vested in the Ainbassadors serv-
iD, in other countries. 

The Committee would also like to have a further note on the-
detaUed ICl'Utiny of the budget of the High Commissioner for India 
iD the U.K.: by the Ministry 'of External Affairs and on the action 
proposed to be taken on the copies of the audit objecti6ns with a 
view to see that they were a.nswered promptly and the defects. 
noticed as a result of such objections removed forthwith. 

23. Administrative Audit System.-The Committee were informed 
by the Ministry of Finance that the question of the institution of' 
the Administrative Audit System recommended las~ year, vide 
paragraph 10 of the report of the Public Accounts Committee elf 
1950-51 was under their active consideration. The Committee feel 
that any postponement of the introduction of this system merely on' 
the ground of want of funds would not be an economical proposition· 
in the long run. For better organisation and to secure efficiency, 
it is worthwhile spending a little extra on overhauling the present 
defective system, which. if continl:led :ndefinitely, might eventually 
result in a huge waste of pub~ic funds. It is, therefore, urgentlYI' 
necessary' that a decision in the matter is taken ea-Iy. 
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24. Working of State sponsored Corporations.-The Committee 
-<liscussed with the representatives of the Millistry of Finance the 
. propriety of transferring governmental activities to private CorpcJra-
tions-e.g. the Indian Telephone Industries, Bangalore, which had 
been formed into a Joint Stock Company, but capital of which had 
been invested by the Mysore and the Central Governments. The 
Committee feel that if such cClncerns are run independent of the 

-control of Government or Parliament there is .a danger that pubUc 
money might be frittered away in frivolous investments. The Com-
mittee therefore consider that for the reasons indicated by them in 

. paragraphs 8 and 104 of tl~ir report fClr 1950-51 State sponsored COI'-
porations should be regulated by Statutes of Parliament aDd their 

. finances subjected to audit by the Comptroller and Auditor-General 

. .and scrutiny of .the Public Accounts Committee. While it is recO£-
nised that the day to day administration elf a business concern Ihould 
be regulated somewhat differently from ordinary public administra-
tion for whic;h purpose it may be formed into an autonomous or 
semi-autonomous body it is important that such a body does·JlOt 
transgress the recognised rules of financial propriety and tqere is 
strict check over the public money which has been invested in IUch 
·~oncerns. 



CHAPTER IV 

LOSSES, FRAUPS, NUGATORY EXPENDITURE, FINANCIAL 
IRREGULARITIES, ETC. 

25. Action against Delinquent Officials for Fraudulent Use of 
Public Monies etc.-The Committee now proceed to deal with some-
of the important cases involving losses to the Exchequer on account 
of negligence of irresponsible officers, misappropriation of public· 
funds, nugatory expenditure, financial ir1'egularitjes etc., which they 
noticed during their examination of the Civil Accounts under review. 
There are two categories of such cases, viz., (i) of actual fraud, and' 
(ii) those disclosing culpable negligence on the part of the responsi-
ble officers resulting in loss to Government. From the mass of dis-
closures made in the Audit Report in this respect and the evidence' 
tendered before the Committee by the representatives 'of 'the various 
Ministries, the Committee felt perturbed over the increasing number 
of such ca~es. To countenance this state of affairs, the Committee-
urge emphatically that in all cases of misuse of public money, reck-
less disregard of financial rules, extravagances and losses resultipg 
from negligence of officials, responsibility should be fixed on the 
individual officers and the Ministry. The Administrative Ministry 
should not content itself merely with passing strictures against ~he 
Officers concerned but efforts should be made to take some positive· 
action against them for the wastes in public funds caused through. 
their wilful actions or contributory negligence. In cases where 
action should have been taken against the delinquent officials but 
was not taken in time the Officers responsible for omitting or delay-
ing to take any action and treating the matter in a light-hearted 
manner should be suitably punished. The Committee feel that 
Ofticials foupd guilty of misappropriating public funds wilfully,. 
spending them extravagantly or wasting them through their negli-
gence deserve no mercy. In order, therefore, to tone up adminis-
trative integrity and efficiency it is absolutely essential that officials-
found guilty of such acts are dealt with promptly and severely. 

26. Improper use of public funds and facilities.-The Committee-
refer below to some of the cases disclosed in the Audit Report 1950' 
regarding the improper. use of public funds which they investigated 
during the examinatio~ of Accounts: 

(i) In the case referred to in Para. 23 (a) of the Audit Report,. 
it is stated that the officer concerned exceeded his powers of pur-
chase and the Ministry of Finance refused tcJ ar.cord· ex pOst yactOl 
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sanction to the expenditure. The representative of the Ministry or 
Commerce and Industry who appeared befoPe the Committee stated 
that there was no question of mala fide in this case except that the 
officer concerned exceeded his financial powers. He further stated" 
that he would, after looking into the matter pe\-sonally, certify, that 
the purchase of furniture, equipment etc. was essential and that in. 
his view sanction would have been accorded if it had come up at 
the proper time. He also undertook to apprize the result of his 
examination to the Comptroller a~ Au.ditor-General who might then 
consider the expedience of waiving off the objection, and that the 
Committee would, in due course, be informed of the action taken in. 
the matter. 

The Committee would like to observe that it is a pity that the' 
matter was not examined immediately after the irregularity had' 
been pointed out in the Audit Report and a full statement of the 
case furnished to the Committee. The very fact that such matters 
are dealt with leisurely and passed over until they become the· 
subject matter of criticism either in the audit report or in the report 
df the Committee shows how light-heartedly the Heads of Depart-· 
ments take such matters and this in turn is bound to reflect upon 
the working of their offices. The Committee would expect that 
whenever irregularities are mentioned in the Audit Report, action. 
to rectify them is taken in advance of their consideration by the· 
Committee so that the Committee are informed of the final position. 
and not merely told that the matter would be looked into. 

The Committee are also opposed to the tendency on the part of· 
officers to exc~ed their financial powers and recommend that when-
ever any such case is noticed, the officer concerned should be- made· 
personally responsible for such excesses, if these are not covered! 
by the sanction of the appropriate authority. -

(ii) In the case referred to in Para. 23 (c) of. the Audit Report 
a sum of £ 337 which was to be recovered from the'Ofticer concernect 
for having utilized the cars from H.M.G.'s pool of can. was waived. 
After hearing the representative of the Ministry of Commerce and 
Industry the Committee came to the conclusion that the decision to, 
require the officer to pay for the use of the ~ar on Saturdays and 
Sundays only was .not quite CCll'rect as there was evidence on record' 
that the car had' been used by his family during the period of his 3: 
months' leave and on other. occasion~ when he was out of his head-
quarters for long periods. The Cclrnmittee wish to express their' 
dissatisfaction.'Over the decision to waive the recovery of the amount 
and ~ou1d observe ·that the officer has been treated leniently when 
there· was a .prima facie charge of malfeasance against him. The-
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<'Committee feel dissatisfied that audit objections should be disregard-
'ed by the High Comn.issioner for India in London and suggest that. 
instructions should be issued to the High Commissioner to deal ex-
peditiously with the audit objections. "The CcJmmittee were also 
surprised to learn 'that in the light of his previous record apart from 
this irregularity he should again have been posted to an Embassy 

,abroad. The Committee desire that a thorc..'Ugh investigation should 
~ be made by the Ministry in all the charges against this officer and a 
"report submitted to them in du~ course. 

(iii) The cases referred to in Paras. 24 (d) and 24 (e) of the 
Audit Report involving loss of cash and stores disclose that the 

. officers responsible for such losses have been dealt with leniently. 
In the latter case, although a period of about 31 years has elapsed, 
the c.p.w.n. has not furnished the Audit authorities with the further 

, . detailed report after depart~ental investigation has been completed 
by them. This instance which is by no means an isoillted one is 
sufficient to show how the machinery of the Government especially 
the c.p.w.n. is working. The Committee suggest that the persons 
who have been responsible for the delay in dealing with this case 

, apart from those who are responsible for the loss should be suitably 
. dealt with under the diSciplinary rules and a report submitted to the 
Committee as to the action taken in each case. 

. 
(iv) In the case mentioned in Para. 25 (a) of the Audit Report 

regarding the purchase of a motor car by the High Commissioner 
for India in the U.K. from a senior official returning from U.S.A 
without having obtained prior sanction of the Government of Jndia, 
it was deposed before the Committee that the transactiOn was intend-
ed to h-elp the officer in getting an advance. The Committee feel 
that the advance should have been given in the manner prescribed 
under the rules and with the sanction of the competent authority 

,and the rules themselves should not haVE!! been circumvented in the 
way it was done. The Conunittee consider that the MiniStry of 
ExteJ:"na1 Affairs ilbould . instruct the High Commissi()Rel' fOt India in 
the U.K. to o~e stl'ictly the rules in futu!fe. 

\v) With 1!egard tG the case referred to \n Pan. ~ (e)' of the 
,Audit Report, the re'Pl'esentative of the Ministry ot 'Fixtemal Aftmrs 
rMd out before the Committee the explanation sent 'by the High 
'Commissioner for Indi4 in the U.K. stating that the 1688 Of' £fe8I.8-s 
·occurred becaUie tb.e- contents· of t11.e eonsigament of Gedhi 
Memorial Stamps had not been coumted. in his office. The ComJm~ 
feel that the plea that beeause at the sbortDess of. time • ~ps 
were not COl1~ isn<lt a suftlcient groum,d for .aivIAg the· ~ry 
'Gl the 10s8. r:tmB ONe beata,an adeq,uatie 1:estiInGDY' fO' tlle'td that 
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there had been laxity in th~ administration of ffie High Commis-
sioner's Office. Early ste~s should, therefore, be taken to prescribe 
a proper procedure whereby adequate administrative and financial 
control in the office of the High Cc,'mmissionep for India in the U.K. 
is ensured. A note stating the results of the investigation made by 
the Director-General, Posts and Telegraphs in the matter and action 
taken, if ·any, against the officials responsible for the loss should also 
be submitted to the Committee in due course. 

(vi) Para. 27 of the Audit Report reveals how the negligence of 
the OfficerMin-Charge in the Ministry of Transport facilitated the 
fraudulent use of Government money. The Committee regard it 
unsatisfactory that an officer who is in charge of cash and accounts 
in an office should plead as an excuse that he could not attend to 
this work properly as he had some other duties to perform. Matters 
should greatly improve if Ministries take a very serious view of such 
defalcations and irregularities and bring the offender to book with-
out allowing him to take shelt~r under technicalities. It would also 
act as a deterrent if no leniency is shown to the supervising officers 
for lapses of this kind. The Committee understand that the rules 
which have been prescribed in this regard are adequate but what is 
lacking is control on the part of the administrative authorities and 
the willingness of the Heads of Departments to inculcate a sense of 
responsibility in the subordinates under them by resorting to dis-
ciplinary measures as soon as any irregularity comes to their notice. 

(vii) Para. 24 (h) of the Audit Report discloses how a defective 
contract resulted in a financial embarrassment to Government. The 
representative of the Ministry of W.P. & S. who appeared before the 
Committee admitted that it was a bad contract. He, however, 
stated that as none of the persons responsible for this deal was in 
service, no ~ction could be taken. In this connection, the Committee 
would invite the attention of the Ministries concerned to the rec2m-
mendations contained in Para. 6 of the Report of the Committee of 
1950-51 and urge that while drawing up the contracts, the officers 
responnble should exercise due prudence to safeguar~ the interests 
of Government. 

27. Expeditious Action against Defaulting Officials.-To sum up, 
the Committee regret to observe that the laxity in supervision by 
responsible officers and the unjustifiable leniency shown towards 
them by the Heads of Departments have resulted in these financiRl 
i.negulariti.es. The Committee view with disiavour an)' tendency 

• on the part of the Ministries to bring forward general pleas that the 
officer cO}Werned has been overwotked, that there was no deliberate 
intention of misleading, that there was no time to check, that the 
rules did not provide for supervision and so on in justification of 
such irregularities . • 96:i,P.S.-
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The Committee wish to emphasize ih this connection tbat time 

factor in dealing with such cases is of the real essence and if action 
is del~yed it is tantamount to action not taken. It must be noted 
that procrastination calways helps the offender to escape the 
tyranny of punishment or punitive action. The first step towardF 
putting down such irregularities is to deal with them promptly and 
on the spot as it were and to take such corrective measures as the 
occasion may demand. 

28. Ex post facto sanctions.-During the course of the examination 
of the Accounts, the Committee discussed with the representativPR 
of the Ministry of' Finance and the Comptroller and Auditor-General 
the implications in actual practice of the refusal to accord ex post 
facto sanctions. Explaining this, the Comptroller and Auditor-
General informed the Committee that the action of the Ministry of 
Finance in refusing to accord san~tion was meant to require the 
Department or Ministry concerned tO"explain its position before the 
Public Accounts Committee. While the Committee appreciate thp 
motive, they apprehend that long delays in settling such cases might 
result in the officers found guilty of negligence escaping necessary 
punishment, To make the action of the Ministry of Finance in 
refusing ex post facto sanction more effective, the Committee view 
that pending consideration of the matter by the Public Accounts 
Committee, the Ministry of Finance as well as the administrative 
Ministry concerned should jointly consider what disciplinary 
measures are required to be taken and what remedial actidn is called 
for. A full report should invariably be placed before the Committee 
in connection with the discussion of such items. The Comptroller and 
Auditor-General stated that he would arrange that such cases should 
not be removed from the Objectionable Items Register maintainerf 
in the Accounts Office until they have been discussed and comment-
ed upon by the Public Accounts Committee. ," 

29. Use of Postal Franking Machines and Railway Credit Notes.-
Para. 23 (b) of the Audit Report 1950 disclosed cases in which a 
sum of Rs. 15,292 was fraudulently drawn and misappropriated by a 
cashier in the Ministry of Commerce and Industry by making 
spurious alterations in cash receipts for postage stamps purchased 
for being affixed on parcels and letters going to non-CommonweaUh 
countries, and cash receipts for payment of railway freight. To 
counteract against the recurrence of such frauds the Committee 
recommend that in all Offices where the system of using the Postal 
Franking Machines and Railway Credit Notes does not exist, it should 
be introduced forthwith. • 

30. Losses.-In the course of the examinaticJn of the Accounts 
relating to the M,nistry of Health, the Committee found that the 

. loss of Rs. 1'15 lakflS 'Incurred by the Factory attacJ1ed to the Madras 
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Medical Stores Depot was due to recoveries for repairs of instru-
ments undertaken by it having been made at lower rates than the 
actual cost of labour. The Committee cannot· help feeling that if 
proper vigilance had been observed and labour charges had been 
ascertained before billing for repairs, the loss would not have 
occurred. It is clear that the Ministry of Hea!th acted in a 
'lackadaisical' manner and has been quite oblivious of the recognised 
principles of commercial accounting. The whole affair has been 
managed in an un businesslike manner and no promptitude had been 
shown by the Ministry to revise the rates of charges for repairs as 
soon as they noticed that there was a corresponding increase in the 
labour charges. The Committee wish to express their displeasure 
at the light-hearted manner in which the Ministry has handled the 
matter and caused a loss to the Exchequer. 

31. Principles for the recovery of charges on account of work 
done for State Governments, Private Bodies, etc.-In the working 
of the commerdal undertakings such as the Central Tractor Orga,. 
nisation, all factors that tend to raise the working cost, e.g., increase 
in the. pay and allowances of the staff, depreciation charges etc., 
should invariably be kept in view while enforcing recoveries from 
private bodies, State Governments etc. on account of the work done 
or services rendered. In case the accepted commercial principles are 
infringed, the officers concerned should be held responsible for loss 
of public money resulting from short recovery from those to whom 
services are rendered or supplies made. 

• 



CHAPTER V 

PURCHASES 

32. Whisky deaJ in the U.K.-The audit repoJ;f brings Out the fact 
that a compensation of £400 which was paid unnecessan1y could 
have been avoided if the High Commissioner for India in the U.K. 
had not entered into a contract with a particular firm which obvious-
ly could not implement the contract. The High CommissiOner re-
sorted to the purchase in this case without calling lor tenders and 
also did not approach the Government of India for obtaining their 
sanction tCl an exemption from the operation of the normal rules. 
The representative of the Ministry of External Affairs told the Com-
mittee that it was useless to call for tenders when the article was in 
short supply and also that· it was never done befQl'e. He further 
added that the High Commissioner did not accept th'e statement of 
facts as stated in the audit repvrt that whisky could have been 
obtained from normal sources. The Comptroller "and Auditor-
General pointed out that the draft paragraph had been shown to the 
High Commissioner before it was incorporated in the audit report 
and he had good reasOns to believe that the facts had been stated 
correctly. The Committee on the suggestion of the Comptroller and 
Auditor-General agreed that the matter shOl,lld be examined by the 
Ministry of External Affairs along with an officer nominated by the 
Comptroller and Auditor-General and the result of their findings re-
puTted to the Committee in due course. In the meantime the Com-
mittee reserved their judgment on the merits of the case. 

I' 
, 33. Import of Fertilizers in paper bags.-The Committee have 

carefully considered the observations made in para. 26 (c) of the 
Audit Report 1950 regarding import of fertilizers in paper bags and 
also the note submitted in this connection by the Ministry of Food 
and Agriculture (Appendix VII). The Committee were anxiO'US to 
know whether the loss which accrued in this case was attributable 
to the failure of the Purchasing Mission abroad or due to the lack of 
vigilance and supervision exercised by the late Ministries of Industry 
and Supply and Agriculture. After hearing the evidence tendered 
before the Committee-by the representatives elf the Ministries t)iz. 
Food a{ld Agriculture and Works, Production and Supply, the Com-
mittee have come to the conclusion that there has obviously been 
some endeavour on the part of the either Ministries to shift responsi-
bility for this huge loss caused to the Exchequer on the other. The 
Committee note with regret that there is a tendency on the part of 

(' 



the various Ministries to fictio:' e<>npartmentally and that there 
is apparently want of co-ordination between them. Furthermore, 
although a period of two years had elapsed, tJ:!e Ministry of Works, 
Production and Supply have not so far been able to elicit any reply 
from the India Stores Department, London to the suggestion made 
by Government for exploring the possibility of .recovering the loss 
from the suppliers. This is a deplorable state of affairs that our 
Missions abroad should take so long in replying to communications 
from the home Government. It is strongly urged that action 'should 
be taken by the Ministry concerned against the Officers responsible 
for such delays. The Committee also desire that the Ministry of 
Food and Agriculture should immediately investigate the matter 
further in consultation with the Ministry of Works, Production and 
Supply and after fixing responsibility in the matter take suitable. 
action against the officers concerned. In order to avoid such lo!?ses 
in future, the Ministry concerned should give specific instructions 
to the Purchasing agencies and in all cases, losses resulting from the 
non-observance cf the specifications should be taken up inl.mediately 
with the Ministry of Works, Production and Supply. 1£ in any case 
it becomes necessary to change specifications after orders have been 
placed, the financial effect of such changes in specifications shoula 
be taken into account before a decision is arrived at. In any case, 
it should be ensured that by changing the original speCifications, 
there is no undue loss to Government. The Committee also endorsed 
the suggestion of the Comptroller and Auditor-General that there 
should be a close co-ordination between the indenting and purchas-
ing Ministries. 

34. The Committee noted with deep concern that the purchase 
of milk powder from abroad had resulted in a loss of about 
Rs. 21 lakhs to the Exchequer as revealed in the Appropriation 
Accounts of 1947-48 (post-partition) relating to the late Minist;y of 
Food. It was explained that at the time the offer for the supply 
of milk powder came from the British Ministry of Food, the variety 
actually asked for was not available and in regard to the product 
available, it was stated that it was just as nutritious though a little 
less soluble. It was added that the order for the supply of the 
milk powder was placed by the then Secretary of the Department 
of Food, in consultation with the Viceroy and Governor-General of 
India, and it was not possible to fix responsibility upon any particular 
officer. The Committee feel that as the stuff originally ordered was 
not available, it was logical that Government should have obtained 
a sample of the substitute variety and actually tried it before placing 
huge orders for a different v~riety of the utility of which they were 
not sure. The Committee also feel that as the supplies were ordered 
on behalf of thl Government of Bombay, their prior approval should 
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have been obtained before the supply of "a variety other than the one 
originally asked for was agreed to. T4e Committee while disapprov-
ing the unbusinesslike manner in which the whole transaction was 
carried out, have no desire at this late stage to explore the remote 
past but would urge that wIth regard to similar transactions in 
future, care should be taken that the mistake is not repeated. 



• 
CHAPTER VI 

AUDIT AND AUDIT REPORTS 

35. The Committee now proceed to consider some c.f the import-
ant aspects relating to the conduct of audit. expeditious disposal of 
Audit Notes and preparation and presentation to Parliament of the 
Audit Reports and other cugnate matters that came to light during 
the examination of the Accounts for the years under review. 

36. Audit of Grants-in-aid paid by the Government of India to 
the Central Universities.-During the course of examination of the 
Accounts relating to the Ministry of Education, the Committee were 
told that Government were contemplating to bring forward before 
Parliament a measure regulating control over the grants paid to the 
Universities and the conduct of audit thereof through the agency of 
the Comptroller and Auditor-General of India. The Comptroller alJd 
Auditor-General informed the Committee that his own feeling in this 
matter was that in consonance with the provisions of the Constitu-
tion, he should. under the proposed arrangements, submit his Audit-' 
Reports to the President who should cause them to be presented to 
Parliament. The Committee agreed with this view of the Comptrol-
ler and Auditor-General and desired that Government should care-
fully consider the matter and clearly define the powers and respon-
sibilities of the Comptroller and Auditor-General in scJ far as the 
audit of the finances of the Universities was concerned without 
impinging upon the autonomc/us character of the Universities as con-
ferred upon them under the various Statutes. 

• 
37. Audit Reports.-The Committee noticed a t.endency un the 

part of some Ministries to refute the facts embodied in the Audit 
Reports which are, as the Committee were told by the Comptroller 
and Auditor-General, included therein after the statement of facts 
had been verified by the Executive. This procedure is designed to 
prevent a subsequent waste of time of the Public Accounts Committ~e 
or Parliament owing to any disagreement on facts. Ministries are 
expected to send their comments ort facts within a time limit pres-
cribed by the Comptroller and Auditor-General. The Committee 
agree with the Comptroller and Auditor-General that it is his duty to 
call· the attention of Parliament through the Public Accounts Com-
mittee to any facts which appear to him to indicate an improper 
expenditure or waste of public money, and it necessarily follows that, 
for the .perform\nce of his duty satisfactorily, he is fully justified in 

25 
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asking the department for its explanations as may be proper. The 
Committee strongly tdisapprove of the failure of certain officials to 
co-operate with the Audit Department in the timely verificaticJn of 
facts proposed to be incorporated in the Audit Report and subsequent 
attempts on the }lart of the representatives of the Ministries to con-
tradict any statement contained in the Audit Reports at the time 
they appear before the Public Accounts Committee. This can only 
impede the work of the Committee and defeat the object of Audit 
aild Parliamentary control. 

38. Expeditious disposal of Audit Notes.-The Committee reiterate 
the recommendation made in para. 9 of the Report of the Public 
Accounts Committee for the year 1950-51 in regard to the expeditious 
disposal of Audit Objections and Audit notes. The Committee fur-
ther suggest that the Ministry of Finance should issue instructions 
requiring the Financial Advisers attached to the various Ministries to 
call for quarterly statements showing the progress made in the. dis-
posal of audit objections pending in the various Ministries and their 
attached ~nd subordinate Offices and to see that they are replied to 
in time. The Executive Officers should also, while inspecting the 
subordinate offices, make it a point to enquire about the disposal of 
audit objections and the improvements effected in the procedure as II 

result thereof. 

39. Separation of Treasury functions.-The· Committee were glad 
to learn from the representatives of the Ministry of Finance that 
Government had accepted in principle the recommendation made in 
para. 11 of their report from 1950-51 and that action was being taken 
to se,t up an Organisation for treasury work in D?,lhi. The Com-
mittee endorse the views of the Comptroller and Auditor-General in 
this connection that the Accountants-General should be divested of , . 
the responsibility of looking after treasury work forthwith as sl\Ch 
a step would mark the beginning of an important reform that thP. 
spending authority draws its own bills and makes arrangements for 
their payment. The matter should, therefore,be expedited and a 
Central Treasury in Delhi set up without further delay. 

40. Audit of Receipts.-In regard to the examination by the Com-
mittee of the receipt side of the Budget, the Comptroller and 
Auditor-General stated that as his establishment was inadequate and 
also as he was confronted with more urgent problems in connection 
with Part B States, he did not expect that it would be possible for 
him to undertake the audit ofrecei~ts in the near future. He added 
that in the present circumstances the Committee might examine in 
greater detail the income-eaming Ministries baSed on tl}e Audit 
R~port on the general financial position of such Ministries, as it 
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would enable the Committee to have a fair idea of the receipt side 
of the Government Accounts. The Committ~~ are anxious to apply 
themselves to the scrutiny of the Receipt and Borrowing sides of the 
Accounts. and with that end in view. shall be glad if the Ministry 
of Finance will present to them, in due course, a skeleton of the form 
devised in consultation with the Comptroller and Auditor-General 
in which the Accounts embracing the receipt and debt sides will be 
prepared to eriable them to make an early start in this connection. 



CHAPTER VB 

)' IMPORTANT OBSERVATIONS ON INDIVIDUAL MINISTRIES 

41. In the following paragraphs, the Committee shall refer to 
some of the important questions that they considered in the course 
of the elcamination of the Accounts of the various Ministries:-

• 
MINISTRY OF FOOD & AGRICULTURE 

42. Shipping, Clearing and Storage of Imported Food-Grains.-
The attention of the i·epresentative of the Ministry of Food and 
Agriculture was drawn ~o para 14(c) of the Report of the Economy 
Committee on the late Ministry of Food and he was asked to state 
the action that had been taken regarding the appointment of a small 
committee of experts to overhaul the existing procedure and to 
suggest improvements in regard to shipping, clearing aAd storage 
of imported foodgrains. The representative of the Ministry pro-
mised to furnish the Committee with a note outlining the action 
taken in this respect. 

43. Expenditure on 'Grow More Food Schemes'.-The representa-
tive of the Ministry of Food and Agriculture explained to the Com-
mittee why the roseate picture of the working of the G.M.F. Schemes 
as outlined in the report placed before the Committee by the 
Ministry could not be reconciled with the actual food situation 
which had worsened in some of the States vide para 2 of the Minutes 
of the proceedings of the Committee. The Cdmmittee feel that the 
Central Government should not take direct responsibility in matters 
of agricultural development which had better be left 10 the charge 
of the State Governments concerned and desire that this question 
should be considered by the Finance CeJrnmission. 

44. Sugar (Temporary Excise) Fund.-The Committee apprehend 
that the principle underlying the grant of subsidy to the sugar 
factories as enunciated in the note (Appendix XIV) setting O'1.1t the 
constitution ,of this Fund, which was placed before the Committee 
by the Ministry, is fraught with serious repercussions in the future, 
b<1th on the trade 'and the labour. The Cwnmittee feel that com-
pensation should not be given for loss of profit, but it should be 
given only if there was loss on other grounds for which adequate 
justification existed. It is a matter of satisfaction that the Comptrol. 
ler and Auditor-General intended as~ing his Accountant-General to 
conduct a special audit of this Fund in order to seeing whether the 
cess which was levied in this case was in consonanc~ with the wishes 
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ot the Legislature. The Committee suggest that the question of 
costing, calculation of profits and other cognate matteI'!) shouId also 
be studied by the Accountant~General and h's comments, if any, 
included in the Audit Report. 

• 
MINISTRY OF HOME AFFAIRS 

45. Air Travel by the Ministers.-With reference to the observa-
tions made in paragraph 22(c) of the Audit Report, 1950, the Com-
mittee were informed that the rules regulating the chartering of 
planes by the Ministers and other Officers of the Government of 
India had since been framed:. A copy of such rules was also fur-
nished to the Committee and after going through them, the Com-
mittee c0'nsider that the following provision contained therein was 
open to abuse:-

"In case a Minister certifie~ that it is necessary for the pur-
pose of his visit on Government duty to take any other 
person with him that person too will be treated as an 
'entitled person'." 

The Committee. &.re of the view that Gc..vernment is not compe-
tent to regulate such matters under Executive Orders, and suggest 
that it would constitutionally be a proper course if they are regulated 
by legislation. Government should, therefore, introduce necessary 
legislation in the matter as early as possible. 

The Committee alsd place on record their disapproval. of the 
action taken to waive the recovery of the amounts due from two 
Ministers who were responsible.for allowing some non-entitled per-
sons travelling wi th them on certain jclurneys. • 

46. Payment of fees to High Court JudgeB.-The Committee fully 
endorse the views expressed by the Comptroller and Auditor-General 
in paragraph 24(p) of the Audit Report 1950 that it is improper to.:: 
grant any emoluments to Judges not provided by law. The Com-
mittee were glad to learn that Government had ··accepted the views 
of the ComptrcJller and Auditor-General. In the. opinion of the 
Committee payment of fees to the Judges of the Supreme Court or 
High Court or any other Court or to other Officers who are indepen-
dent of the Executive Government. viz., the Members of the Union 
Public Ser ... ice Commission, Chief Election Commissioner, etc. is like-
ly to lead to undermine the independence of such authorities which 
is so essential for the proper discharge of {he high duties entrusted 
to them under the Constitution. The Committee consider that- any 
attempt to repeat tie instance brought out in the Audit report should 
be deprecated .. . 
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47. Secret Service Expenditure.-The Home Secretary informed 

the Commlttee that he certified the expenditure inc4ITed on Secret 
Service only after he'had satisfied himself that ,the money was spent 
on a proper purpose. The Committee feel tJiat in order to tighten 
cc,,'ntrol over Secret Service Expenditure, the Min:ster of Home 
Affairs should cQuntersign such certificates after satisfying himself 
that the check conducted by the Home Secretary has been properly 
and adequately carried out. It is he who is ultimately responsible 
for the administration of the Fund to Parliament and it is logical 
that he should have more direct knowledge eJf the expenditure and 
its propriety before he gives an assurance to Parliament that the 
money spent has been properly acco~ted for. 

48. Revision of the Classification, Control and Appeal Rules.-
The Committee discussed at some length with the Home Secretary 
the desirability of amending as early as possible the existing Classi-
fication. Control and Appf'Al Rnlf'l'l. in (troet' to ensure" that prompt 
disciplinary action was hken ag:linst Government servants respon-
sible br commiWng breaches of discipline, irregularities, etc. There 
is ample evidence that the present elaborate procedure is very 
procrastinating and it results in affording more protection to a bad 
Government servant. It was alseJ distressing to know that the U.P. 
S.C. took several months to consider the disc:plinary cases referred 
to them. In order to P\lt oown existing evil or to avoid its spread, 
it is necessary that prompt action is taken and summary methods 
are adopted as any undue delays in, such cases may tend to under-
mine the morale of the Government servants as a whole. The Com-
mittee attach considerable importance to maintaining the highest 
integrity of character among Government servants apd at the same 
time to dealing with cases of bad character promptly and in a ruth-
less manner. The Home Secretary stated before the Committee that 
a small Committee consisting of a few Senior Secretaries of the 
Government elf India had been appointed to consider the question 
of simplifying the existing procedure for dealing with such cases. 
It was added that they had also in view a proposal to appoint an 
Administrative Tribunal on the lines of the one existing in the U.P. 
or Madras to deal with disciplinary cases. The Committee suggest 
that the process of simplifying the existing procedure shv'Uld be ex-
pedited so that such cases are dealt with expeditiously and Govern-
ment servants maintain a proper standard of efficiency, honesty, 
integrity of character and impartial outlook. The Committee desire 
that as soon as the Report of the. Special CeJrnmittee is reaay, a 
further Memorandum suggestin-s measures for remedying the situa-
tion shoud be subinitted to the Committee by thJ! Ministry of Home 
Affairs. 
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MINISTRY OF IKFORMATION & BROADCASTING 

49. Losses on All India Radio Journals.-The Committee viewed 
with great concern the lOsses sustained in dle publication of the 
various Radio Journals as revealed in the Commercial Appendix to 
the Appropriation Accounts (Civil) 1948.;49 and desired to know what 
remedial measures had been taken by the Miniatry to reduce them. 
The Ministry of Information and Broadcasting has furnished a 
Memorandum stating the various measures since adopted by them 
to counteract the losses sustained in the publication (It the Journals' 
named Indian Listener, Betar Jagat, Vanoli and Nabhovani 
(Appendix XLI). While the action taken by the Ministry in the 
matter is appreciated, it .might be considered whether by making a 
nominal increase in the Radio Licence Fee, and in lieu thereof, 
supplying a copy of the Journal (published in one of the Regional 
languages) gratis to the licencee, a portion of the losses at present 
sustained will be met. 

50. Commercialisation of the accounts of the A.I.R.-The Com-
mittee were alarmed to learn that the working results of the A.I.R. 
showed a net loss of Rs. 91,87,502 in the year 1948-49 against 
Rs. 57,45,720 in 1947-48. In the light of these continuing and increa~ 
ing losses, Government should examine urgently the suggestion 
made by the Public Accounts Committee of 1945-46 that the accounts 
of the A.I.R. should be commercialised. In addition te,' tliis, a vigo-
rous economy campaign should be launched so that all superfluous 
expenditure in any shape or form is eliminated. The Committee 
would like that the results of the consideration and examination of 
these suggestiOns are placed before them as early as possible. 

MINISTRY OF LAW 

51. Chief Election Commission.-During the course of the- evi-
dence tendered before the Committee, the Secretary, Ministry of 
Law stated that that Ministry was administratively concerned with 
the running of election. The idea of setting up the Election Com-
mission under the Constitution was to secure its independence from 
pOlitical influence and even Governmental interference. The Com-
mittee are anxious that the indepeadence of the Commission should 
be safeguarded and no Ministry of the Government should normally 
act as a supervisory administrative authority over its affairs. 

MINISTRY OF EXTERNAL AFFAIRS 

52. Recovery of Pakistan's share of combined contribution to the 
U.N. International Organizalion.-A note showing India's contribu-
tions to the U.N.O., F.A.O. and I.e.A.O. during the period under 

. review was sultmitted to the Committee (Appendix XXXI). It was 



.stat~· by the representative of the Ministry of External AffaIrs that 
. according tu the International Organisation Order, 1947, India was 

given the position of the successor Government to the undivided 
Government of India lmd had therefore to take on both the assets 
and the liabilities. Until a decision on the share of contributions of 
Pakistan and India was arrived at, India Gc,vernment had to pay the 
whole amount whic:.'h was being paid by the undivided Government 
of India. Although Pakistan had accepted the liability in some 
cases for her part of the contributions while in others she had not 
done so, she was'not yet prepared to discharge it until the main 
question of the c,v~raU financial settlement between the two countries 
had been decided. The Committee feel that since these payments 
were made after the Partition, it is illogical that the Government of 
Pakistan should postpone payment on the pretext that a settlement 
of the financial question relating to the period before Partition has 
not yet been reached. The Committee, therefore, desife that steps 
should be taken to effect from the Pakistan Government the recovery 
of the amounts due from them without waiting for the final debt 
settlement. The Committee should also be furnished with a state-
ment showing the total amount paid by India to the U.N.O. and either 
international Organisations on behalf of Pakistan. 

53. Administration of the scheme- of Assistance.-The Committee 
cons.i.dered the note (Appendix XXX) showing the administration of 
the Scheme of Assistance to the evacuees from Burma, Malaya, etc. 
furnished by the Ministry of . External Affairs with reference to 
Note 8 at page 355 of the Appropriation Accounts (Civil) i948-49. 
The Committee were informed by the representative vf the Ministry 
that the chances of recovery of the advances were very slender and 
that actually the position had come to such a stage that the recovery 
would be less than the cost involved in its collectron. As the ex-
penciture which was being incurred on the running of the organisa-
tion for effecting recoveries was proving infructuous, the Com-
mittee suggest that Government should cv'nsider the expediency of 
writing off the outstanding amount and winding up the organisa-
tion dealing with this work. The Ministry should also ask the State 
Governments concerned .to rendeJ,' proper accounts by the 30th 
September, 1951 of the total amounts advanced by them under the 
scheme. A report showing action taken in the matter should be 
submitted to the Committee in due course; 

MINIRTRY OF 1'RANsPoRT 

54. Financial settlement with U.K. Ministry of Transport in res-
pect of Indian registered ships requisitioned by them during the 
last war (Referred to in para. 23(d) of the Audit Report 1950).-The 
Committee were infOrmed that as a result of disc"ssions ~tween 
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the two Governments the ~jfference between the India Govern-
ment's claim and the U.K. Government's figure had narro~ed down 
to Rs. 33 lakhs but no payment had so far been received. In view 
of the delay that has already taken place in lbe settlement of this 
matter, it is suggested that the Government of India should obtain 
early payment of what the Gc.:vernment of the U.K. has at present 
agreed to without prejudicing the question of~ final settlement. 
The Committee all'o desire that an earlvsettlement should be 
reach~d with the Government of the U.K. A report showing the 
action taken in the matter and embodying the various stages of the 
financial settleme~t should be furnished tel the Committee at an 
early date. 

55. Ports and Pilotage.-The Committee noted that the expendi-
ture under the head 'Ports and Pilotage' was more than the receipts. 
In order to arrive at a balanced account. the Committee suggest that 
the Ministry should consider in consultation w.ith the Accountant-
General, Central Revenues and the other Accounts Officers con-
cerned the question of separating the Accounts under the he'ao. 
'Ports and Pilotage' in such a manner that the commercial side is 
exhibited separately from the purely administrative side i.e., 
separate Accounts should be prepared far the various Heads. viz .. 
Shipping Officers. Mercantile Marine Department. Training Ship. 
etc. It is also suggested that Government should consider the desi-
rability of s0' regulating the pilotage charges, shipping charges, etc. 
that the deficit is wiped off and this Department made self-suppvrt-
ing. 

56. Accounts of Port Trusts.-The Comptroller and Auditor-
General informed the Committee that he was looking into the 
relevant Acts relating to the Port Trusts in order to see whether the 
Audit Reports on their accounts should be submitted to Parliam~t 
so that it may have an opportunity of appraising their financial 
position. A report on the subject should be submitted to the Com-
mittee in due course. 

MINISTRY OF WORKS, PRODUCTION & SUPPLY 

57. Disposal of brass rods, bars, etc. referred to in para 24 (i) of 
the Audit Report 1950.-The Committee wish to observe that the 
whole transaction mentioned in this para. had been conducted in "3 

most unbusinesslike manner. They fail to understand why the 
brass rods, bars, etc. were not offered to the highest bidder. After 
carefully considering the evidence tendered before them by the rep-
resentative of the Ministry, the Committee are led to the conclusion 
that the position was unsatisfactory. They apprehend that the deal 
is not free from juspicion and needs further investigation. The 



Committee recommend that the ques1jion of fixing responsibility 
in this case should be carefully gone into and a report showing 
action taken in the matter submitted to them in due course. 

58. Losses owing to the exposure of salt stocks.-The Committee 
noted with much concern that losses to the tune elf Rs. 60,000 a year 
were incurred due to the lack of covered accommodation for the 
storage of salt as a'result of which certain quantity of salt got washed 
away. To remedy this state of affairs, it is suggested that the ques-
tion eff capitalising the amount of losses by providing covered 
accommodation for the storage of salt should be examined. 

59. Central Public Works Department.-After examining the 
accounts relating to the C.P.W.D. and the evidence tendered before 
them, the Committee desire to place on record their observation 
that they were dissatisfied with the unsatisfactc.'ry state of affairs 
prevailing in this Department. As regards the particular instances 
of irregularities which came to their notice attention is invited to 
paras 45, 47 and 58 'of the minutes of the proceedings. 

MINISTRY OF FINANCE 

60. Expenses of the Ministry of Commonwealth Relations, U.K.-
Contribution to His Majesty's Treasury (cf. page 127 of the Accounts, 
Note 3).-The Committee were infc.,'rmed by the representative of 
the Ministry of Finance that it had since been decided to take over 
the work relating to payment of military pensions from the U.K. 
Government and that the taking over process would start from 
October, 1951. It was hoped that by April, 1952 the Government 
of India would have taken over tne entire work. The Committee 
shall be glad to know, in due course, the progress made in the 
matter. The Committee also desire to know whether the Common-
wealth Relations Office is in any way rendering any assistance to-
wards the promotion of welfare of the Indians setti'ed in the Colonies 
like Mauritius, New Guinea, etc., and, if so, whether they would 
continue to do so even after the Indian High Commissioner takes 
over the-work relating to payment of pensions. 

MINISTRY OF COMMUNICATIONS 

61. Subsidy to Air-line Companies.-The Committee discussed 
briefly with the representative of the Ministry regarding the working 
of the Air-India International and Air India Ltd. It is suggested 
that the Ministry should examine whether it would be more advan-
tageous fUr the Air-India International to make its own arrange-
ments for booking. 

As regards the general question regarding the grant of subsidy to 
other Air-line Companies, Govern~ent should evolve some com-

'mercial principles for regulating such payments. The Committee 
shall be glad tel know, in due course, the action \flken in the matter. 
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COAPt'ER VIII 

POSTS AND TELEGRAPHS DEPA~MENT 

62. Financial working of the P. & T. Department.-The following . 
table shows the original and final grants and charged appropriations 
and the expenditure actually incurred against each during the year 
1948-49:-

Total expenditure m~t fro!D Revenu~ 

Total expenditure met from Capital 

(Charge!) 
(Voted) . 

Grand Total 

(In lakhs of rupees) 

orilinal Final Actual 
grant or grant or expendi-
Appropri- Appropri- ture 

ation ation 

93 
26,20 

There was thus an excess of Rs. 164 lakhs or 5·5 per cent. over 
the final grant. 

63. Excess over voted grants.-In the following cases, actual ex· 
penditure exceeded the voted grants:-

.' Item 
No. 

Name of Grant Final 
Grant 

Excess 

• 
----~-------------------~--~----------

I 9-1njiao PJ3U ani Telegrliu 2~,'I~,73,»)J ~S,2),H,HJ 
D.:part·rn:nt. 

2 9)-Cl;Jit!l! OldiY 0:1 Inililn 3,6),95,))) 3,33,31,953 
PJ3tS ani Teiegra;Jh!. 

3 - 9I-Inlian Pam ani Telegraph. I,)) 9,05, 'ISS 
Stores Suspense (outside the 
Revenue Accounts). 

As already recdmmended by the Committee in paragraph 12, no 
formal regularisation of the above excesses by Parliament is called 
for. 

64. Budgeting and control -over expendittLre.-The suggestions 
made by the Committee in regard to the raising of the standards of 
budgeting, etc. iii Chapter ill will also apply mutatis mutandis to 
the ,Posts and Teleirap~ Department. 

M 
H3 P.s. 
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The Committee noticed some glaring 'instances of defective budget-

ing and control over expenditure in the P. 8; T. Department, as 
brought out in para. 12. of the Audit, Report., Attention' of the 
representatives of the Department was drawn to Grants Nos, 9, 9() 
and 91 under wh~ch the expenditur-e had exceeded both the original 
and the final grants' and no supplementary grants were obtained to 
('over the excesses over the voted prov~sions. under a'nyof .these .three 
Grants. The Commifttee express their strong dissatisfaction over the 
manner in which the Department has exercised contrQlover ,exBendi-
ture and also over the laxity of the Ministry of Finance in n'ot givjng' ' 
proper advice to the Department or in not keeping an eye over their 
financial affairs. Greater importa~ce .should be attached to the 
correctness of budgeting in the P. & T. Department which is a 
commercial department. It is imperative that measures should be 
devised in consultation with the Min~stry of Finance (Communica-
tions) whereby the P. & T. Department is constantly in touch with 
the figures of progressive expenditure so that no expenditure in 
excess of the sum voted is incurred. The Committee Shall be glad ' 
to know, in due course, of the action taken in the matter. 

65. Renewals Reserve Fund.-The Committee were glad to know 
that the Posts and Telegraphs Department had accepted the recom-
mendations made in para. 75-P of the report of the Public Accounts 
Committee for the year 1945-46 for the appointment of a Committee 
to determine the average Hfeof the assets of th~ P. & T. Department 
so as to evolve a scientific and rational basis for contribution to the 
Renewals Reserve Fund in accordance with the accepted commercial 
practice. Further action in the matter should be expedited and 
the findings of the Committee proposed to be constituted in this 
connection and the decisions of Government on suchA\.ndings should 
be f>laced before the Committee in due course. 

66. Mechanisation oj Stores Accounting in the P. & T. Department. 
-The Committee should be informed, in due course, of the final 
decision arrived at by the Department in introducing this system. 

67. Avoidable recumng expenditure on Jree supply oj meal! and 
tea to a section of thle staff of the Calcutta Telephone District.-The 
Committee feel that the continued grant of free meal concession 
to only one section of the telephone staff recruited between April, 
1943, and December, 1947, even after the introduction of the new 
scales of pay, while it has been denied to other similar staff employed 
in the same building and for doing the same kind of work, is not 
justified. The Committee would like 'to comment that at the time 
the staff of Bengal Telephone Corporation \\Tas brought on the New 
Scales of Pay promulgated by the Central Government, the .loss on 
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account of stoppage of such ameniti~s should have been evaluated 
in terms of money and the staftconcerned cempensated to that 
extent by fixing their pay' at an appropriate stage in the new scale 
instead afcontinuirtg the old practice. The Committee do not'.:. 
approve of the principle of discrimin.ation in the grant of concessions· 
between particular sectiqns 'of the staff and suggest it~ discontinuance, 
'The Minis.try of Communications should, in the: light of the above 
obserVations, exa~ine the whole matter de novo in consultation with 
:the Ministry of Finance and the' Comptroller and Auditor-General. 
A note setting forth the position and the decisions arrived at in the 

. matter should be submitted to 'the Committee in due course . 
• 

68 .. Loss by fire in the Calcutta Excha71ge.-During the course of 
the evidence tendered before the Committee by the representative-' 
of the Ministry of Communications, it was admitted that the fire-
'fighting equipment in the Calcutta Exchange was not adequate at 
the time of the fire and the periodic fire drills were not being held. 
It was also stated that the head of the administration there had been 
censured by Government and strictures were also passed on a few 
other officers for their negligence in not ensuring that the fire-fighting 
appliances were kept in order. The Committee are constrained tp 
observe that mere censuring or passing of strictures against officials 
found guilty of gross negligen'Ce is not an adequate punishment, 
considering that apart from the inconvenience caused to the public, 
it had resulted in a loss of Rs. 12 lakhs to Government as a result 
of the fire. The Committee should be furnished with a summary of 
the report of the Depar1!nental Committee appointed by the Govern.-
ment to investigate into this matter, together with a statement show-
ing action taken by Government to locate the cause of the fire, as also 
the action taken against the officers found negligent in their dutiefi. 
The Committee also, suggest that the Gove;nment of India ShOllld 
issue strict instructions to all the Ministries and their attached and 
Fubordinate offices, that every inspecting officer should keep a 
continuous watch that the instructions issued by Government in 
regard to fire precautions are b.eing observed properly and idequate 
action should be taken in cases in which it is found that instructions· 
have not yet been obeyed or the inspection properly carried out. 

69. Postal Life Insurance Organisation.-The Committee desire" 
that consequent on its transfer from the Audit Department to the 
Posts and Telegraphs Department under the Ministry of Communi-· 

. cations, the Postal Insurance Organisation should be run on commer--
cial lines and that a balance sheet in respect thereof duly counter-

• It 

signed by the Audit Officer concerned appended to the Commercial 
Appendix to the Approprjation Accounts. The Committee also 
recommend-that it ~ould not be run as an ordinary Government 
department, but on sound business lines. 



88 'o. Demand jor a separate Press jorthe P. &- T. Department.":"'It 
was brought to the' notice of the Committee that there was a general 
complaint regarding the shortage of postal forms which was causing 
great inconvenience to the public at large especially in tural areas. 
The_ Comptroller ~nd Auditor-Gtmeral informed the Committee that 

-apart from the shortage of forms required for public use, there was 
also a shortage of the Accounts forms. The accounts were coming 
in all sorts of scrappy manuscript forms and there was a grave risk 
of the.preparation of bogus accounts and returns resulting in frauds. 
It is important that no kind of parsimony or inefficiency should be 
tolerated in regard to stocking of adequate numbers of forms of all 
kinds and their distribution to proper quarters. Explaining the. main 
hurdle in their way, the representative of the P. & T. Department 
told the Committee that they had no direct control over the printing 
IQf forms and they had to depend on the ContrQ.ller of Printing and 
Stationery in this matter. It was pleaded by him that the P. & T. 
Department, which was a commercial Department, shotJ.ld be allowed 
to make their own arrangements for their printing requirements as 
in the case of Railways. The Committee take a serious view of the 
grave shortage of forms which, they agree are due to the difficulties 
~~perienced by the P. & T. Department in their dealings with the 
Printing and Stationery Department. The Committee recommend 
that the whole matter should be examined carefully and l1rgently 
and any defect noticed in the course of suc\! examination removed 
forthwith. The' Committee strongly support the demand of the 
P. & T. Department that they should either be provided with a 
separate printing Press which should solely cater to their needs, or 
the control over the existing Press which undertakes their printing 
work, should be vested entirely in that Department. As an alter-
native to this arrangement, the P. & T. Department should be per-, 

• 

mltted to make necessM'Y arrangements for the printing of their 
forms with private presses and they should not be required to send 
their work to Government Presses. This procedure, if adopted, will 
have the advantage of relieving the G9vernment Presses which are 
already bard pressed from this enormous printing task and enable 
them to execute other pressing printing work promptly and efficiently. 
The Committee shall be glad to know, at an early date the remedial 
JIleasures taken by the Government to resolve the .' difficulties 
experienced by the P. & T. Department and putting this matter on a 
satisfactory basis in the immediate future . 



CHAPl'ER IX 

CONCLUSION 
~, .' 71. Minutes of proceedings.-The Committee append the Minutes 

of the Proceedings which they desire to be regarded as part of the 
Report. 

72. Presence of the repre'sentatives of the Minist.,ys at the 
Meetings of thJe Public Accounts Committee.-The Committee would 
like to reiterate the recommendations made by the Committee of 
1943-44 in Para. 57 of their Report (Proceedings portion) that the 
Secretaries to the Ministrie:; or Heads of Departments should 
invarIably appear before them at the time of the examination of the 
Accounts r.elating to their Ministries or Departments. The Financial 
Advisers accredited to the Ministries should also appear in person 
and not depute their subordinate officers. 

The Committee while appreciating the assistance rendered to them 
in the examination of the accounts by the Secre~aries and other 
Officers of the various Ministries and Departments who appeared 
before them, wish to observe that some of them were not thoroughly 
prepared and lacked full knowledge of the working of their Ministries 
and attached and subordinate offices under their control. The 
Committee desire that the Secretaries of the Ministries and Heads 
of Depalltments, on whom the final and undivided responsibility 
rests for the efficient and proper administration of' their Ministries 
and Departments, should be' fully conversant with and properly 
briefed on tbe various matters concerning their Departments so that 
when they appear before the Committee they are more helpfulfn 
the expe<iitious disposal of their work. 

NEW DELlI(; 
The 26th February 1952. 

• • 

0, 

so 

B. DAS, 
Chairman, 

Public Accounts Committee. 



CHAPTER X 
II . 

PROCEEDINGS OF THE FIRST MEETING OF THE PUBLIC 
ACCOUNTS. COMMITTE~ HELD ON MONDAY, THE 9TH 
JULY, 1951. 

'The Committee met from 9 A.M. to 1 P.M. 

Those present were: 
"'. 

Shri B. Das-Chairman. 
Shri M. L. Dwivedi . 
Pandit Krishna Chandra Sharma 
Pandit Munishwardatt Upadhyay 
Shri Tribhuan Narayan Singh 
Shri H. S. Rl\drappa 
Shri S. N. Das 
Shri B. N. Munavalli 
Shri Ram Chandra Upadhyay 
Dr. Mono Mohon Das 
Shd M. V. Ghule. 

Mem~T8 

Shri V. Narahari Rao, Comptroller and Auditor-General of 
India. 

Shri B. N. Sen Gupta, Accountant-GeIieral, Central Revenues. 
Shri R. P. Sarathy, Accountant-General, Food, Rehabilitation 

and Supply. 

SECRETARIAT 

Shri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Officer on Special Duty. 

WITNESSES 

Present during the e.1:amination of the Appropriation Accounts 
relating to the Ministry of Food and Agriculture: ~ 

Shri K. L. Punjabi, I.C.S., Officer on Special Duty, Ministry of 
Food and Agriculture. . 

Shri P. A. Gopalakrishnan, I.C.S., Joint Secretary, Ministry of 
Food and Agriculture. 

Shri C. V. Narasimhan, I.C.S., Deputy Secretary (L.R.) and 
Chairman, Cential Traetor Organisation. 

40 • 
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Shri !. Banerjee, I.F.S., Deputy Inspector General of Forests, . 

. Ministry of Food and Agriculture. 
Shri T. Prasad, Officer on Special Duty (Sugar), Ministry of 

Food and Agriculture. 
Shri J. S. Raj, Under Secretary, Ministry of Food and 

,AgricultUl·e. • 
Shri G. Math~as, Deputy Secretary, Ministry of Finance . 

• 
Present during the examination. of the Appropriation Accounts 

relating to the Ministry of Labour:-

Shri V. K. R. Menon, I.C.S., Secretary, Ministry of Labour. 
Shri S. N. Roy, Acting Director-General, Resettlement and 

Employment. 

Shri A. K. Roy, Joint Secretary, M;nistry of Finance (1. & C. 
Division). 

Present during the examination of the Appropriation Accou9"~ts 
relating to the Ministry oj Law:.-

Shri K. V. K. Sundaram, I.C.S., Secretary, Ministry of Law.' 
Shri K. N. Na~r, Deputy Secretary, Ministry of Finance. 

SUPREME COURT 

Shri S. N. Sharma, Assistant Registrar, Supreme Court. 

Ministry of Food and Agriculture 
73. At the outset, the Committee took up consideration of the 

various items relating to the Ministry of Food and Agriculture out-
standing in the 'Statement showing action taken or proposed to be 
taken on the recommendations of the Public Accounts Committee'. 
'The Committee first took up item 35-A of the statement and consi-
dered the note showing the clearance of the outstanding recoveries 
on account of food-grains supplied to the Provinces (now States) 
submitted by the Ministry. It was pointed out by the Comptroller 
and Aud;tor-General that there were a number of discrepancies 
betwe~n the figures given by the Ministry and those worked out in 
the books of the Accountant-General. The representative of the 
Ministry stated that while such a state of affairs should not exist, it 
was due to the fact that there was always a time-lag in .the adjust-
ment of accounts in the books of the. Accountant-General owing to 
various causes. The Comptroller and Auditor-General stated, how-
ever, that it was not a question of time-lag. but that it was due to the 
lack of adequate· information- being supplied in good time to the 
Accountant-General. The Committee felt that the primary respon-
sibility_ for the ldjustment of amounts due from the States rested 
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with the Ministry itself and in order to ensure an early clear~ce 'of 
the outstandings, it was suggested that an experienced officer from 
the Ministry and another officer from the Accountant-General's 
office should in consultation with each other settle this matter at 
an early date. The Committ~ in this connection desired to know 

,from the representative of the Ministry of Finance ,as to how he 
viewed the situatioo. Explaining the latest method, the spokesman 
of that Ministry stated that the present position was that accounts 
were settled every three months. The Accountant-General, Food also 
informed the Committee that under the present system the States 
had got to make payment within a fortnight after the supply had 
been made. The Committee also noted that the representative of 
the State concerned was always present at the port to take charge 
of thE: food-grains allocated to the State concerned and this facilitated 
the settlement of accounts quickly. 

74. The Committee then drew the attention of the representative 
of the Ministry to Para. 14(c) of the Report of the Economy Com-
mittee on the late Ministry of Food and desired to koow what action' , 
had been taken on the recommendation regarding the' appointment 
of a small committee of experts to overhaul the existing procedure 
and to suggest improvements in regard to shipping, dearing and 
'storage of imported foodgrains. The representative of the Ministry 
promised to furnish to the Committee a note outlining the action' 
taken in' this respect. The Committee also wanted to know what 
steps had been taken to secure rebate' from the foreign shippers for 
foodgrains imported from abroad and desired .to be supplied with a 
note on the subject. The Committee considered the question of loss 
of foodgrains in transit and des:red to be furnished with a note show-
ing the percentage of loss of foodgrains from the place of origin to 
the destination and whether Government had made any claims on 
the Railways and the insurance companies for such lOsses and, if so, 
with. what result. The Committee then proceeded to consider the 
report on 'Grow More Food Scheme§.' submitted by the Ministry 
pursuant to item 35-B of the statement of outstand;ngrecommenda-
tions. The representative of the tyIinistry informed the Committee 
that since the Economy Committee had examined this question, they 
had examined it further at great length and one improvement which 
they had introduced was the conducting of random sample surveys 
for assessing the results of the G.M.F. schemes, This was done partly 
under the auspices of the State Governments and partly under the 
Central Government, and as a result of this survey, they had come 
to the conclusion that altogether there was an over-estimate by only 
15 per cent., that is to say, if the increase was reported as 100 tons, 
the actual increase was only 85 tons, 'Nhich meant that the increase 
was not correct by about 15 per cent. The Committee desired te> 

• 



48 
know th,e. reasons why the roseate picture of the working of the-
G.M.F. schemes as outlined in the repo-rt could not be reconciled' 
with the actual food situation which had worsened in some of the 
States in India. The representative of the Ministry attributed it to 
two factors-first, the increase in population and, secondly, increase 
in consumption standards. He further said that the G.M.F. work 
would have shown good results had not there b~en bad agricultural 
seasons and visitation of natural calamitie~ during the year 1949·50. 
Explaining the method of the calculation, of the increase due to the 
G.M.F. schemes, it was stated that in some cases this was asses§ed 
on the basis of the reclamation of 'kans' land, that is to say, land 
which was once under cultivation and had gone out of cultivation· 
because of the infestation by weeds, and in other cases, it was 
appraised on the basis of the net result arrived at by comparing the 
productjon from the adjacent land which had not been reclaimed with 

. that from the land reclaimed. In some cases, it was assessed on the 
basis of the quantity. of good seeds and manure supplied to the 
peasants. The Committee characterised this method as 'very. 
empirical' and apprehended whether this kind of assessment did not 
really undermine the responsibility of the State Governments. The 
Committee felt that the Central Government should not take direct 
responsibility .in matters of agricultural development which had 
better be left to the State Governments. The Committee wished that 
this question should be considered by the Finance Commission in 
tne near future. The Committee also desi;ed to be furnished with a 
statement showing the total amount of loans iiven to the 
State Governments on account 'Of G.M.F, schemes, the amou!1t 
recovered up-to-date and the balance. 

75. The Committee then proceeded to consider the financial and 
admin~strative aspects of the review on the working of the Central 
Tr~ctor Organisation submitted to them pursuant to item 36 of -the 
Statement referred to above. 1:he Chairman of the C.T.O. informed 
the Committee that a Senior Officer of the Indian Audit and Accounts 
Service had been put on the job and account:s up-to 31st March, 1950~ 
had been brought up-tb-date and checked by the A.G.C.R.. Another 
step taken to remedy the discrepancies in the store-accounting was· 
the int~oduct~on of two inventory systems and stock-taking whereby 
at tl>.e end of the season it could be known whether the stock in hand 

. re~nci1ed with the opening balance plus receipts minus issues. The-
.. :!~mmittee was assured that the accounts of C.T.O. would be as satis-
/ factory as those of any commercial concern by the end of the financial 
year 1952. In reply to a question whether the C.T.O. was working 
at a loss or gain, it was stated·that it was supposed to run on a no-
profit no-loss basis and all expenditure .incurred on its working had 

• 
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1.0 be recovered from the State Governments on whose behalf plough~ 
ing and reclamation was undertaken by the Central Tractor Organisa-
iion. It was further stated by him that the present accounting year 
which ended on 31st March was very inconvenient as it was a date 
on which their work had been in progress for three months with more 
than two months still to go. To regulate the recovery they had 
suggested that the~r year should be reckoned from 1st July to 30th 
June. As regards the' oasis on which the States were charged for 
work with the old D.7 machines, it was stated that the sum of 
Rs. 12/8/- per working hour charged for represented the net amount 
<>n account of depreciation, hiring of the machine and wages of the 
operators. In addition, the State Governments had to pay for all 
-direct charges-petrol, oil, etc. The Committee was told that on the 
'basis of this rate they were short of Rs. 7 lakhs up to the 31st March 
1950 ·and it had accordingly to be raised to Rs. 16 per hour which 
the State Governments had agreed to pay as the' original rate of 
Rs. 12/8/- was only a provisional one. Even on the basis of this 
increased rate, viz., Rs. 16 per tractor per hour for work with the old 
units, the total did not come to more than Rs. 52 per acre. Now 
that these old tractors were proving uneconomical, ploughing by 
them had been stopped. The Ministry were now concentrating on 
the work by the new machines purchased with the proceeds of a 
loan from the International Bank. These new machines cost about 
Rs. 39 lakhs to run during the operation season 1950 and the actu.al 
acreage reclaimed was so low that the recovery from the States 
-concerned would have to be made at the rate" of Rs. 82 per acre. It 
was estimated that there would be a loss of about Rs. 10-12 lakhs 
;ver the working during the last season at the reduced rate of Rs. 52 
an acre over approximately 39,000 acres. The Committee hoped that 
this year the rates would be settled. Replying to tpe charge that-a 
number of tractors had been kept idle, it was stated that this applied 
on1y to the old machines, and the average did not exceed 10-15 per 
-cent. in each case. So far. as the new machines were concerned, they 
did not work for the full period last year when they did only 40,000 
acres. They had done 225,000 acres this year. As regards the posi-
tion ,reg~rding spare parts) it was admitted that it was not satisfac-
tory, and the Organisation had undertaken a detailed scrutiny to 
arrive at a safe balance. The Committee noted the improvement 
'made in the working of the Central Tractor Organisation since they 
1a'st reviewed the p:)sition and hoped that by the time the Accounts 
.were taken up next year, things would have stabilized. 

76. As regards reclamation of terai areas of U.P. in respect ~f 
which a report had been called for b, the Committee (vide item 36A 
<>f the Statement of outstandlngs) it was stated that there was going 
. to be a meeting of the State Governments the fctlowing week and 
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.the F. & A. Ministry would impress on them the importance of anti. 
erosion measures. The Committee desired to be apprised in due 
course of the action taken in the matter. 

77. The Committee then proceeded td consider the Appropriation 
Accounts (Civil) of 1947-48 (post-partition). 

• 
Grant No. 85-Sub-head B.1(1)-Account 1. . 

In reply to a question as to why a saving of Rs. 4,10,097 under 
this Grant could not be surrendered in time to avoid lapse of funds, 
it was stated that the saving occurred as a result of non-purchase of 
certain equipments-sawmlll equipment from England and non· 
purchase of elephants. It was stated that the contemplated purchase 
of elephants did not mater.ialize and they were expecting that the 
equipment from England would arrive before the end of the year. 
The Committee commented on the lack of proper control over expen-
diture and observed that' had this amount been surrendered in time, 
Government would have utilized it in some other useful d:rection.' 
The Committee urged the necessity of tightening the procedure for 
control over expenditure. 

78. The Committee noted that purchase of milk powder from 
abroad resulted in a loss of about Rs. 21 lakhs to the Exchequer. It 
was admitted that at the time the offer lor the supply of "spray 
f>rocessed" milk came from the British M:nistry of Food, the then 
Food Department was informed that the "roller" variety was just 
as nutritious as the "spray" variety, the only difference being that it 
was less soluble than "spray processed" milk powder. The Depart-
ment of Food indicated on reply that '~.rray processed" milk powder 
would be preferable and the "roller" variety could be accepted only. 
if "spray processed" milk powder was not available. As ".pray 
processed" milk powder was not available, the Government of India 
wert~ supplied with 1,507 tons or "roller" milk powder. It was only 
late!' the British Government reported that it was difficult to make 
milk out of "roller" milk powder. It was explained that as the order 
Jor the supply of milk powder was placed by the then Secretary of 
the -Department of Food in consultation with the Viceroy and 
Governor-General of India, it was not po~sible to fix any responsi-
bility upon any particular officer or officers. The Committee ob-
served that in such cases, before huge orders were placed, Govern-
ment shO'Uld have got a sample of the stuff and actually tried it. 
They commented adversely upon the unbusinesslike manner in which 
the whole transaction had been carried out. The Committee was 
constrained to remark that it was a criminal waste of public funds. 
They desired to be furnished with a detailed note surveying the 

• 
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various stages of the deal leading up to the loss. The Committee 

. desired to know whether any such lasses had occurred subsequently 
and also what steps had been taken to prevent recurrence of any' 
m~I~5 • 

79. The Committee next took up the examination of the Appro-
priation Accounts (Civil) 1948-49 and Audit Report 1950. They first 
took up para. 26(a) of the Audit Report wherein it was stated that 
the Chairman of the C.T.O. haa made purchases of machinery, 
stores· etc. of the value of Rs. 1,29,534 though his power was limited 

, to Rs. 1,000 only. The Committee desired to know the circum-
stances, which, in disregard of the rules, made it possible for the 
Chairman of the Central Tractor Organisation to make such huge 
purchase under his own powers. The Spokesman of the Ministry 
stated in reply that all the purchases were made in the public 
interest to get the spares as quickly as possible. At present there 
is a system of running-rate contract under which the indent is 
being placed with the :[),G.S. & D. At that time this system did 
not exist. The Committee was told that the limit of financial power' 
for the purchase of spares vested in the Chairman, Certtral Tractor 
Organisation, had s1nce been raised to Rs. 10,000. It was, however, 

. admitted that irregularities had been committed in this case. 

The Committee then took up para. 26(b) of the Audit Report 
and d~sired to know the results of the investigations of the irr~ 
gularities and suspected misappropriation of money referred ·to 
therein. As the time for the exalpinationof 'he Accounts of the' 
Ministry was over, the Committee desired that they should be fur-
nished with written replies to the poin-ts that were not covered in 
the meeting. (The replies ~ent by the Ministry of Food and Agri-
culture to the various poin~ raised by the CommitteEJ;are cantained 
in Appendices VII to XI, XIV and XV to this Report). 

Ministry of Labour 

80. The Committee first took up item 53 in the JStatement 
showing action -taken on the recommendations of the Public Accounts 
Committee'. The representative of the Ministry of Labour info~­
ed the Committee that the matter was under correspondence with 
the Government of Bihar and that Government had agreed with 
the Government of India thijt disciplinary action should be taken 
against the Officer' concerned. 

81. With reference to the comments contained in para. 23 of the 
Audit Report 1949 (Post-partition) regarding the infructuous expendi-
ture ctf approximately Rs. 70,000 having been incurred as a result of 
the delay in deciding the future of the Training Centre, it was 

" 
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~dmitted by the representative of the Ministry that the delay could 
have been shortened if a decision in the matter had been arrived 
·earlier. The Committee observed that the mere reason that the 
'Government delayed its decision to wind up the training Centre did 
.not constitute an adequate justification for ~aving incurred an 
infructuous expenditure of Rs. 2,500 per month for more than two 
years. The Committee further observed that the instance showed 
·a lack of perception and proper planning on the part of the Min~stry. 

82. The Committee then took up group-head B.1(2)-page 364 of 
the Appropriation Accdunts (Civil) 1948-49-'Employment and Re-
settlement Organisations'. The Committee desired to know how 
far the expenditure on the organisation had been justified in so 
far: as employment had been secured for persons in non-Govern-
ment Organisations as that alone constituted the real test for the 
existence of the Organisation. The Committee was informed that 
the Employment Exchanges were becoming increasingly popular 
with non-CThvernmental organisations. Over 6,000 industrial under-
takings were taking advantage of t~e Employment Exchange· 
Organisation and that placements of the unemployed persons among 
the non-Governmental undertakings were going up daily. The 
Committee wanted to know what percentage of the unemployed 
had obtained jobs in non-Governmental organisations through the 
Exchange. The representative of the Ministry said that they had 
got the necessary data and promiseq. to furnish the Committee a' 
copy of the fortnightly and other reports. 

The Committee commented at the huge expenditure incurred 
on the publication of a periodical by the Ministry of Labour, 
nam,ely', Employment News and desired to know the total.nlW1ber 

• of copies printed and the cost involved annually. The CQlIlmit-
tee were promised to be furnished with this information. On a 
question being raised whether the expenditure incurred was com-
mensurate with the results achieved, it was stated that the 
expenditure incurred on the pUblication of the periodicals was fully 
justified to make th~ Exchanges popular. 

83. The Committee then prdceeded to deal with Group-head C. 13 
(page 372 of the Accounts) and desired to know the working of 
the scheme of Technical and Vocational Training for Adult Refugees 
(expenditure about Rs. 39 lakhs in 1948-49). The Committee was 
informed in this connection that th~ training scheme for adult 
refugees was being administQ1'ed by two Ministries viz., Labour and 
Rehabilitation. There were certain trades or occupations for which 
the Ministry o£.Rehabilitation were not in a position to provide the 
neceshry training facilities without incurring a larger expenditure. 
TIle Ministry of Labour, on the other hand, had got those facilities 
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in their 'Training Centres. So the Ministry of Rehabilitation sanc-
tioned the training of refugees at the Training Centres of the-
Ministry of Labour. 

Explaining the reasons for the surrender of th~ amount provided 
for under sub-head C-9-Grant No. 81 (page 371), it was stated that 
this was due to the fact that the Ministry, of Labour could not pro-
vide training facilities in that year. Therefore, they had to surrender 
the entire amount. In reply to another question about the total. 
number of trainees' who had completed their training, it was stated 
that the figure stood as 31,900 inc1ud1ng displaced persons, .and 90 
per cent. of them were employed. -

Ministry of Law 

84. The Committee desired to know the budgetary control, if any, 
exercised by the Ministry of Law over the Supreme Court. The 
spokesman of the Law Ministry informed the Committee that they 
were really not administratively or in any other sense in ch.arge of 
the Supreme Court. Even their Budget did not come to that Minis-
try but was sent direct to the Ministry of Finance. Somehow or 
other, it was included in the Grants under the Ministry of Law just 
for moving the Grants in the House. Apart from that they had 
nothing to do with the Budget or the expenditure of the Supreme 
Court. . 

85. As regards the constitution of the Election Commission, the 
Committee was informed that the Law Ministry was administrative-
ly concerned with the running of elections. But the functions of 
the Election Commission had been defined in the Constitution itsell. 
For financial sanctions, the Commission had to appro~h Govern-
ment through the Ministry of Law. The expenditure incur.red by • 
the Eiretion Commission was of two kinds viz., expenditure on the 
Commission itself, that is, administrative expenses of the Com-
mission, and expenses on running the elections, such as preparati9n 
of the electoral rolls, printing of ballot papers etc. , 

86. On a' point being raised by the Comptroller and Auditor-
General whether any agreement regarding apportionment of electil:m 
expenses between the Centre and the States had been re~ched, it·was 
stated that there was an agreement with all the State Govern-
ments that all additional expenditure incurred by them for running; 
the elections as well as for preliminary work lil~e preparation of 
electoral rolls, etc. would be shared equally ,between the Centre-. 
and the States concerned. The entire expenditure, it was stated. 
would in the first instance be incurred by the State Governments. 
It was added. that a copy of the comprehensive instructions issued 
in the matter had been sent to the Comptroller' and Auditor-
General and the Accounts Officers ~oncerned.' . . 
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Supreme Court 

87. The Committee then proceeded to examine the Account.. 
relating to the Supreme Court. It, however, observed with regret 
that the Registrar of the Court could not appear before them as he 
was on leave and a junior officer had been ~puted to appear 
before the Committee. The Committee deoided to postpone the 
examination of these Accounts. 

The Committ"ee in this connection desired to 'reiterate the re-
commendation made by a previous Committee that the heads of 
Ministries or Departments should invariably appear before them 
personally in connection with the examination of their Accounts. 

In case they were not able to come personally for any unforeseen 
reasons, a senior officer should be deputed, with the permission of 
the Chairman, to attend the meetings of the Committee. The 
Committee further desired that if the head of the Department was 
not able to Attend the meetings of the Committee an intimation tQ., 
that effect should in any case be sent to them well in advance so 
that they could revise their programme accordingly, if considered 
necessary. 



PROCEEDINGS OF THE SECOND MEETING OF THE PUBLIC 
ACCOUNTS C;OMMITTEE HELD ON TUESDAY, THE 10TH 
JULY, 1951. 

The Committee met from 9 A.M. to 1 P.M. 

'Those present were:-
Shri B. Das-Chairman. 
Shri M. L. Dwivedi 
Pandit Krishna Chandra Sharma 
Pandit Muni~hwardatt Upadhyay 
Shri Tribhuan Narayan Singh 
Shri H. S. Rudrappa 
Shri S. N. Das 
Shri B. N. Munavalli 
Shri T. H. Sonavane 
Shri Ram Chandra Upadhyay 
Dr. Mono Mohon Das 
Shri Gokul Lal Asawa 
Shri M. V. Ghule. 

Members. 

Shri V. 'Narahari Rao, Comptroller -and Auditor-General of 
India. 

Shri B. N. Sen Gupta, Accountant General, Central Revenues. 

SECRETARIAT 

Shri M. N. Kaul-Secretary. 

Shri S. L. Shakdher-O;Oicer on Special Duty. 

WITNESSES 

Present during thle examination of the Appropriation Accounu 
relating to the Ministry of Home Affairs:-

Shri H. V. R. Iengar, I.C.S., Secretary, Ministry of Home 
Affairs. 

Shri K. N. Nair, Deputy Secretary, Ministry of Finance. 
Shri B. S. Nakra, Deputy Secretary, Ministry of Finance, 

Delhi Province". 
Shri Rajkumar, Under Secretary, Ministry of Finance (re-

presenting Delhi Administration). ,1 
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P,esem during thle examination of the Appropriation Accounts 

t'elating to the Ministry of States:-
Shri N~ M. Bueh, I.C.S., Secretary, Ministry of States. 
Shri G. Swaminath/in, Joint Secretary, Ministry of States. 
Shri K. N. Nair. Depu'iy Secretary, Mini~ry of Finance. 

PTesent dury,ng th'e e:ramination of the Appropriation Accounts 
,.elating to the Ministry of Information and Broadcasting:-

Shri P. C. Chaudhuri, I.C.S., Secretary, Ministry of Informa-
tion and Broadcasting. ~ 

Shri C.' B. Rao, I.C.S .. Deputy Secretary, Ministry of Informa-
tion and Broadcasting. 

Shri R. Narayanaswami. Joint S~cretary, Ministry of Finance 
(Communications Division). 

Ministry of Home Affairs 

88. The Committee took up consideration of the note submitted 
by the Ministry of Home Affairs pursuant to item 55 of the 'State:-
ment shdwing action taken or proposed to be taken on the reCOM-
mendations of the Public Accounts Committee' in which the 
previous Committee had suggested that the review of the Classifica-
tion, Control and Appeal Rules should be considered as early as 
possible in order to ensure that prompt disciplinary action was 
taken against Government servants responsible for committing irre-
gularities, etc. The Committee was not satisfied with the conclusion 
arrived at in the note from the Ministry wherein it was stated that 
the existing rules relating to disciplinary conduct did not reql1:ire 
any materi~ mpdification. 

Elucidating the matter the representative of the Ministry drew 
the attention of the Committee to Article 311 of the Constitution 
according to which -no government servant could be dismissed or 
removed from service; except after a reasonable opportunity of 
explaining his conduct had been given to him. Referring to the 
proviso under the above Article, relating to the security of the 
State, he stated that Government had promulgated the National 
Security Service Rules under which the normal provisions were 
abrogated and Government had summary powers for dispensing wtth 
the services of Government servants. Thus with the exception of the 
powers vested under the above Rules, the Ministry' of Home Affairs 
were completely hamstrung by the main provisions under tha t 
Article referred to in the Con~titutidn, viz., that reasonable oppor-
tunity had to be given to a person against whom action was pro-
posed to be take~. It was added by the representwtive of the 
Mini~trY" that he was in entire agreement with the Committee's .. 
963 P.S. 
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view that the existiQ,g provisions in the Constitution were. very 
elaborate and they actually operated, in practice, in favour of a bad 
government servant, and that something much more than summary 
action was really desirable. It was further stated that in order to 
simplify the procedure, the Ministry of Hmne Affairs had appointed 
a small Committee 'consisting of a few Senior Secretaries. The 
Comptroller and Auditor-General had also been invited. to be a 
Member of that Committee. The Ministry ~t, Home Affairs was 
preparing a note for the use of that Committee. . SCI far as procedure 
was concerned. he thought, that anything less than the, existing 
procedure would not be regarded as giving. a reasonable opportunity 
to a Government servant. Their advice to this~ Cominit~ee was, 
therc,fore, to consider the changes, ndt in the actual mles v·l,ich 
were considered to be quite reasonable, but the manner in which 
the rlMs were to be applied in practice. He further stated that they 
had also in view a proposal to appoint an Administrative Tribunal oli 
t.he lines of the one existing in the U.P. or Manras to deal with disci .. 
plinary cases. It should be possible for this TribunaI'to dispose of 
1!;uch eases very expeditiously. It could then' be possible also to cut 
out a reference to the U.P.S.C., who usually took several months 
to consider such cases. 'Another matter that was under considera-
tion was that Government should ha,.ve the right to ask an Officer 
of the. Civil or other Service to quit if they were not satisfied with 
his service or if there were allegations of corruption against him. 
It was also mentioned that some of the State Governments too 
were experiencing the same difficulties and they' had set up Ad-
ministrative Tribunals for the purpose of expeditious disposal of 
eases. The Committee desired to be furnished with a Memorandum 
containing a resume of the evidf'nce tendered before teem by. the 
representative of the Home Ministry touching on nee constitutional, 
admmistrative and other aspects of the matter. They also desired 
that as soon as the Report of the Special Committee was received. 
a further Memorandum suggesting measurt:s for remedying the 
situation should be submitted to them. 

89. The Committee then turned to the examination of the 
Appropriation Accounts (Civil) 1947-48 (post-partition). 

Page 36O-Grant' No. 85-Su&-head D. 2(3)-Other Charges.-
A saving of Rs. 2,88,090 occurred in the final grant due to non-
receipt of bills. Then again under 'Sub-Head B. 6(1) of the same 
Grant (page 364)-Compensation for loss of property', out of a 
total saving of Rs. 2,81,709 in the final grant, a sum of Rs. 2,62,675 
was surrendered too late for acceptance by the Ministry of Finance. 
The Committee aesired to know why these amounts could not be 

- 1!;urrendered tn time so as to avoid lapse of funda The tepresent- ' 
,auve of the Ministry told the Committee that so far as theftrst 
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item was .concerned, the amount could not be surrendered by the 
.Andamans Administration as the Bills for the supply of coal for one 
-of the steamers chartered by them were not received in sufficient 
time for payment to be made to the firms concerned that year. As 
regards the second item. it was stated that all 1Ihe rehabilitation 
.schemes prepared by Government after taking over the Andamans 
Islands from the Japanese, could not be put through in time because . 
·enquiries about the corr~tness of the claims conducted by the 
-Chief Commissionel,' could not be completed in time. The Commit-
tee, however, obserVed that had a careful watch been kept over 

. the pace' of expenditure by some Officer in the Ministry of Home 
Affairs during .the months of January or February, the amount in. 
~uestion could have been surrendered in time to the Ministry ()f 
Finance to avoid its lapse. 

90. The Committee then proceeded to the consideration of the' 
Appropr.iation Accounts (Civil) of 1948-49 a]ld Audit Report, 1950. 

(a) Para. 22 (a) of the Audit Report.-The Committee wanted to 
know whet her any action had been taken against the Officers res-
ponsible for the verification of cash in the sub-treasury concerned 
during the period of six years from 1943 to 1948. In reply, the 
Committee was informed that a departmental enquiry was held 
against all the officers who had held charge of the sub-treasury 
<luring the period in question. This departmental enquiry had 
revealed that there had been neglect on the part of all the officers 
inasmuch as periodical checks prescribed under the rules had not 
1:>een conducted by them .. It had not. however, been possible to . 
prove to what extent the neglect had actually contributed to the 
defalcation during the tenure of a particular officer. Thus, .the 
responsibility could not in any precise form be fixed on differep.t 
officers. Nevertheless. it was stated. Government had taken a 
serious view of the matter and instructed the Chief Commissioner~ 
Ajmer, for imposing suitable punishments on the sub-treasury om-
-cers concerned. 

(b) Para. 22(c)-Chartering of planes by the Honourab~ Minis-
ters.-The Committee was informed that the rules regulating the 
chartering of planes by the Honourable Ministers and other Officers' 
of the Government of India ha,d sinc~ been framed. The Commit-
tee desired to be furnished with a copy cf such rules. **The Com-
mittee felt that the provision contained in the existing rules that 
Honourable Minister after certifY:ing that it was necessary for the 
purpose of his visit on Governm~nt duty to take any' other 'non-
entitled person' was open to abuse. The Committee further held 
the view t.hat it wls not -competent for Government to regulate 

•• Since furnished to the Committee (ct. Appendix XXXVI). 
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such travel by air under Executive Orders, and suggested that it'. 
would constitutionally be a proper thing that a matter of this sort 
should be regulated at the eariiest opportunity by legislation. The' 
Committee, therefore, desired to recommend that Government 
should introduce a necessary legislation in the matter as early as: 
possible. The representative of the Ministry assured the Commit-
tee that Gov.ernment would certainly implement the recommenda-
tion of the Committee in this behalf. The Committee, expressed its 
dissatisfaction over the waiver of recovery of the sums involved in 
the cases referred to.in the para. ibid. 

(c) Para. 22(d) of the Audit Repon-The Committee desired to-
know the action taken against the officer whose contributory negli-
gence was responsible for the theft. It was stated in this connec-
tion that having regard to the very difficult situation that existed 
in Delhi in 1947 at the time this theft took place, it was considered'. 
that the only appropriate punishment was to warn 'him and advise-
him to be more careful in future. 

91. The Committee then prdceeded to take up consideration 01' 
the Commercial Appendix to the Appropriation Accounts (Civil); , 
1948-49 and Audit Report thereon. 

Page 79, Para. 113-Supply Department, Andamans.-As regards 
~he losses in the work~ng of the Government Dairy Farm during 
the period under review, the Committee was informed that recently 
a visit to the Andaman Islands of Sudar Datu Singh, an expert 
on dairies and cattle breeding, was arranged. Sudar Datar Singh,. 
,it was added, had made certain concrete propofJ81s for continuing: 
the dairy farm and preventing losses and these suggestions were' 
~nder the consideratio~ of the Chief Commig,qioner, Andamans. As 
regards the Government But9hery, the spokesman of the Home 
Aftairs Ministry stated that he had no precise information an~ 
JlIOmlSed to look into the matter. 

92. The Committee then drew attention to Para 24(p) of the' 
Audit Report, 1950 relating to the appointment of the Honourable 
.Chief Justice of a certain High Court as an umpire in an ubitra-· 
tion case between a firm and Government for which Government 
had sanctioned a sum of Rs. 10,000 as Umpire's fee and another 
sum of Rs. 1,175 on account of the expenses of his staff. The Com-
mittee felt that it' was improper to grant extra emoluments to the 
High Court Judges not provided 'by law and that the emoluments 
of the Judges should be regulated by law and not by executive 

. orders. The representative of the Ministry of home Afia,irs inform-
ed the Committee in this connection that the preparation of a: .. " 
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legftlati01l on the subject defining the extent to which Judges of 
-High Courts should carry out functions nett directly associated with 
"their purely judicial work in the High Courts was in process. He 
agreed with the Committee that it should be a cardinal principle 
that a High Court Judge should not look up either to the Govern-
ment dr to a private party for any reward for his services. He assur-

'Ed the Committee that the conclusions reached by «overnment would 
'be more or less the same as those stated by the Committee. 

93. While nwlying to a point raised by the Cdmmittee whether 
-the certificate from administrative Officers was adequate to show 
that expenditure incurred QP Secret Service was' intended for 
bona fide purposes, it was stated by the Comptroller and Auditor-

-Genera\ that the main thing was to lay down the limits of such ex-
-penditure and to designate fairly senior officials to issue certificates 
:after conducting an administrative audit. While tecognising the 
'need for this expenditure and the trust ,impdBed in the Secretary, 
Ministry of Home Affairs for issuing the necessary certificate, the 
'Committee emphasised the existing economy aspect to be borne in 
-mind by' the officers concerned in incurring this expenditure. 

94. Owing to lack of time. the Committee could, not cover the 
remaining points arising out of the Accounts relating to the MiniS-
try of Home Affairs. It was decided that the Parliament Secretariat 

'should furnish a list of the outstanding points to that Ministry lor 
written answers. 

[The informati6'il)'supplied by the Ministry in this connection is 
·cdntained in Appendices XXXVII to XXXIX to the Report]. 

Mtnistry of. States '. • 
95. At the outset. the Committee was apprized of the various 

measures adopted by the Ministry of States to cut down its expendj-
'ture. The representative of that Ministry informed the Committee 
that that Ministry had the direct responsibility of administering 
large areas in Part C States which was not vested in the Ministry 
until these States came into existence. Under Article 371 of 'the 

'Constitution, tbe Ministry had undertaken upon itself certain duties • 
. .e.g., scrutinising budgets and legislation etc. of the Part· 'e' States 
under their control. It also exercised general supervision of the 

,administration of Part B States. The Committee desired that as 
the States Ministry progressively transferred the responsibility in 
regard to provision of expendi~ure under Education, Health etc. in 

~ so far as Part 'C' States were concerned to the respective Mini .. 
tries of the Gove;nment of Itldia. they should constantly keep in 



56 ' 
view the possibilities of reduction in staff. The Committee desiredi 

. to know the extent of control, both financial and adm,inist.r~tive, 
exercised by the Ministry over the Part B and Part C Siat~s. In 
reply it was stated that in Part B States, their budgets had to be 
passed by their Legislatures, and in their case the control was, 
more or less, nominal, except that before the budget was framed, 
the Ministry wa.s consulted and they gave their comments in con-
sultation with the Ministry of Finance. As regards the other 
States, where there were no legislatures, the Ministry of States· 
were consulted regarding the. general framework of the budget 
before it was prepared and they finally approved it. As regards. 
Part C States, the Budgets,!cwere passed by Parliament and the 
Ministry were completely responsible. 

As regards the introduction of Indian rates of Income-tax in. 
the Part B States, it was stated that it was contemplated to be-
clime on a graduated scale over a period of five years. In regard' 
to the "merged" States and Part C States, it was I stated that it 
was found impracticable to levy lower rates than in the rest of" 
India, but concession was given whereby all incomes earned upto· 
the date of merger would be exempted. Any industrial corporation 
which had enjoyed tax exemption before the merger would be-
allowed to retain it for a period ranging upto ten years according: 
.to the merits of each case. Referring to the overall financial com-
mitments undertaken by the Centre consequent on the new set-up· 
in the States, it was stated. tpat so far as Part B States were con--
cerned, with regard to th<?se which had finanCially integrated with. 
the Union, economies had been effected by dissolving their State-
Forces. In the case of Part C States, the responsibility of the' 
Ministry was not only confined to the Central-- but also to the' 
provincial spher~. 
~ 

Ministry of Infonnation and Broadcasting 

96. The Committee drew attention to the losses sustained in the-
publication of the various Radio Journals as revealed in the Com-
mercial Appendix to the Appropriation Accounts (Civil) 1948-49 and 
Audit Report 1950 (ct. pages 181-83) and desired to know what 
remedial measures had been adopted to reduce them. The repre-
sentative of the Ministry informed the Committee that apart from 
the decrease in the advertisements, the main reasons for these 
losses were higher rates of pay and allowances of staff, decrease in· 
the number of subscribers after the partition, and the rise in the-
cost of paper and printing; the latter factor being the real problem .. 
The Committee felt that there was something radically w.rong withl 
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:the present arrangement for the publication of the Radio Journals. 
especially in view of the fact that at one time the Indian Listener 
was running at a profit. It was suggested that the prices of these 
journals, as also the ~dvertisement charges, should be increased in 
order to cover these losses. The Committee was informed that this 
was being done. The representative' of the Ministry of Finance 
also informed the Committee that the question of reduction of 
expenditure was already under their consiperation and that, at their 
instance, a Committee had been appOinted which was now trying 
to develop advertisements, on the on~ hand, and to eUect economy 
on the actual expenditure, and at the same time to suitably re-
adjust the prices of· the various journals. The Committee suggest-
ed that the agency commission OB the advertisements should be 
reduced as a measure of cut in expenditure. They also desired to 
be furnished with a comprehensive Memorandum outlining the 
various measures adopted by Government t<J make good the losses 
incurred in this behalf. The Committee was further informed that 
the Ministry was trying to cut down expenditure on the publica-
tions:' But as it was, they had a free distribution list and a greater 
part of their publications were intended for foreign publicity which 
was undertaken on behalf of the External Affairs Ministry. The 
Committee desired that all expenditure incurred on the publication 
of books, pamphlets, journals etc. fcJr foreign publicity should be 
debited by Dook transfer against the estimates of the External 
Affairs Ministry and in this mann~r the expenditure under the 
Ministry of 1. & B., would be reduced. 

97. The Committee then took up para. 273 of the Commercial 
Appendix which disclosed .that the working results of the All India 
Radio Stations as well as those of the Radio Publications showed 
a net loss of Rs. 95,65,683 during the year under review. To tide J>ver 
the deficit, it was stated that the Ministry were examining the sugges-
tion made by the previous Committee regarding commercialisation 
of the Accounts of the All India Radio and had further initiated, one 
'million licences drive'. Further, it was stated- that the licences were 
increasing at 12,000 to 13.000 a month. The target of 'million licenses' 
when reached would give the Ministry an income of Rs. Ii crores. 
ItI was suggested by the Committee that the avenue for debiting the 
cost of external publicity thrctugh the medium of A.I.R. to the 4;!sti-
mates of the External Affairs Ministry should also be explored. 

98. The Committee then turned to the examination of Appropria-
tion Accounts (Civil) 1947-48 (post-partition) and took up Grant 
No 14-Information Films of· India-Note 4, which showed that the 
exppnditure on the Films Division, revived in January, 1948, was 
Rs. 5.~.809 duribg 1947-48 (post-partition) and Rs. '10,16,464 during 
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1948-49. The representative of the Ministry stated that they had 
been cutting down the expenditure gradually; for instance. in 1ge-
50 they cut it down by about Rs. 21 lakhs. He further said that 
by increasing the rate of rental, they had increased the revenue 
which was now estimated to be over Rs. 20 lakhs. The represen-
tative of the Ministry of Finance told the Committee that their 
aim y.,as to make this branch self-sufficient and that they were 
doing this gradually and. they anticipated to balance the two sides 
of the budget in the course of another two or three years. The 
Committee desired to be furnished with a note on the working 'of 
the Films Division, showing inter alia the expenses incurred by it 
on behalf of other Ministries.· 

• 

• 

tSince furnished to the Committee (C/. AppeadiK ~. • 
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Shri B. Das-Chairman: 
Shri M. L. Dwivedi 
Pandi t Krishna Chandra Sharma 
Shri Tribhuan Narayan Singh 
Shri S; N. Das. 
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Shri B. N. Munavalli 
ShtiT. H. Sonavane 
Shri Ram Chandra Upadhyay 
Dr. Mono Mohan Das 
Shri M. V. Ghule. 

I Members. 

Shri V. Narahari Rao, CO'mptroller and Auditor-General 
of India. 

Shri B. N. Sen Gupta, Accountant-General, Central Revenues. 
SECRETARIAT 

Shri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Officer on Special Duty. 

WITNESSES .-
Present dUri'tl.g the e:ramination of the Appropriation Accou'r'l.'ta' 

1-elating to the Ministry of Education:-
Dr. Tara Chand, Secretary, Ministry of Education. 
Syed Ashfaque Husain, Deputy Secretary, Ministry of 

Education. 
Shri G. Mathias, Deputy Secretary, Ministry ~f Finance. 

- Present during the examinatio'tl. of the Appropriation AccO'ILnb 
'4"elating to the Ministry of Health:-

Shri M. R. Kothandaraman, Joint Secretary, Ministry- 'of 
Health. 

Dr. A. S. Sen, Assistant Director-General of Health Services. 
Shri J. N. Saksena, Under Secretary, Ministry of Health. 
Shri C. S. Menon, Deputy Secretary, Ministry of Fiuance . 

• 



60 

Present during the examination of the Appropriation Account$" 
relating to the Ministry, of External Affairs:-

Shri B. N. Chakravarty, I.C.S., Acting Secretary, Ministry of 
External Affairs. 

Shri K. N. Nair, Deputy Secretary, Minh;try of Finance. 
Present during the examination of the Appropriation Account$' 

relating to the Ministry of Rehabilitation: ---
Shri V. D. Dantyagi, Joint Secretary, Ministry oft Rehabilita-

tion. 
Shri C. S. Menon, Deputy Secretary, Ministry of Finance. 

Ministry of Education 
99. The Committee first took up consideration of ' the Appropria-

tion Accounts (Civil) 1947-48 (past-partition) and Audit Report 1949. 

Grant No. 16-Sub-heads B.I and B.3-0ffi.ce of the Director of 
Archives (page 68): -Large savings were surrendered too late for' 
acceptance. The Committee desired to know whether any proper 
control over expenditure was exercised either 'by the Ministry of" 
Education or the Financial Adviser attached thereto with a view 
to seeing that timely intimation of savings was sent to the Ministry 
of Finance. The representative of the Ministry of Education di«f 
not give any reply to this-. 

With regard to item B.3, it was stated that orders were placed: 
abroad but the payment could not be made as the bTIls were not. 
received in time. The Committee commented on such a lapse on 
the part of the Ministry as 'very unsatisfactory' and drew attention: 
to the previous Committee's recommendations that steps should be· 
ta1cen in such cases to ascertain whether the supply of goods was, 
likely to materialise and that if the payment was not likely to be-
made in time, the amount should ,be surrendered. The Committee-
further desired to know whether any steps had been taken to pre-
vent such things from happening again in future. It was statecf 
in this connection that the Ministry while placing the orders asked' 
the suppliers to specify firm dates by which the supplies would be· 
made and' that was all that they could do. The Committee alsO' 
chew pointed attention to the various instances of over-budgeting 
under Sub-Head A.2-Grant No. 50. The Committee desired to be 
furnished with a note dUtlining the causes for such excessive provi-
sion by re-appropriations from other heads under Grants Nos. 16 and 
50 relating to this Ministry in respect of 1948-49. 

. .A self-contained note giving explanations why large re-appropriation8' 
were made since furnished by the Ministry of Education (c/. ApPendix XIX). 



·61 
100. The Committee, then turned to the examination of th~ 

AC~Qunts: ,felatill{l' ~o 1948-49. 

Grant 'No. gg-<:;rou~heg.d E.-pqges 393~395 :-The Committee 
noted that explanations for impol~tant tsavlngs and excesses under 
this group-head were not furnished in time for incorporation io ~he. 
Appropriation Accounts. The Committee drew attention to the 
large savings shown under items E.5, E.1(2), E.8(4)(3) and observed 
that it was another' case of bad financial control where additional 
grants were asked for and taken but not utilized. The Committee 
also felt that huge expenditure was being incurred_ by the Ministry 
of Education in respect of Delhi State as compared with other 
Part 'C' States and desired to have statement showing the per 
capita expenditure on Education incurred by the various State. 
vis-a-vis the Delhi State. 

The Committee asked whether any check was exercised by th~ 
Government of India over Grants-in-aid paid to the Universities' 
and whether the accounts CIf those Universities were subject to' 
audit by the Comptroller and Auditor-General of India. It was 
explained that the Universities appointed their own auditors and; 
the audited report was submitted to Government, but the Ministry-
contemplated making provision in the new bills, which they would' 
shortly place before Parliament, that the auditing of the Central' 
Universities should be done by the Comptroller and Auditor-· 
General. The Comptroller and Auditor-General informed the Com-
mittee that the accounts of, some of the Universities in the States: 
were already subject to audit by 'consent arrangements'. AS:, 
regards the proposed provision to' be made in the new bills for the-
conduct of audit of Universities through his agency, his own feel-· 
ing was that the reports should be submitted to Parliament through 
the President and not to the tTniversities. The Committee desired: 
that Government should consider the matter carefully and c!early· 
define the powers and responsibilities of the Comptroller and' 
Auditor-General in so far as the audit of the Universities was con-
cerned without impinging upon the autonomous character of the· 
U niversiiies. 

Ministry of Health 

101. The Committee then proceeded to examine the' Appropriation. 
Accounts, 1948-49 and Audit Report 1950 relating to the Ministry 
of Health. 

Grants Nos. 51 and 52-pages 505-507 and Grant No. 102-
Group-heads L & D.-The ~ommittee wanted to know why in 
several cases the explanations for important variations were not 
furnished. Explaining the reason. the representative of th~ 

4: • 
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.:Ministry '()f Health sta4led tilat generally 8_ ~ were i~ 
tlmated to them by the State Governmen.ta long dter the close of 
the year. It was explained that the Ministry did not exercise any 
~direct control ~ver this expenditure which was incurred by the State 
Governments and adjusted later by book debit. The Committee 

. were surprised that the MiDtstry should have divested themselves 
. of this vital responsibility of controlling expenditure and observed 
that such a state of affairs was far from satisfactory. The Com-
mitteeconsidered that arrangements should be made whereby the 
Ministry of Health. wa~ in a position to know what the various 
State Governments were spending from time to time as ultimately 
that Ministry was responsible to Parliament for the control of the 

. Grants. The Committee hoped that next year the Ministry of 
Health would be able to furnish explanations for variations and 

·exercise stricter financial control over, expenditure in consultatidD 
with their Financial Adviser. 

102. Group-Head P.-page 350.-A supplementary ifant of Rs. 
'2,69,000 obtained in March 1949 for ex-gratia payments to villagers 
in Manipur proved unnecessary, as no claims were received against 
it. Explaining this, the representative of the Ministry stated that 

,owing to some unfor~seen circumstances, the work could not be 
completed during the year 1947-48 and this had to be carried over 
to 1948-49. This work, he said, was being done on behalf of the 
Ministries of External Affairs and Defence. Later, as a result of 

. an afterthought, he told the Committee that item P.1 referred to 
--.above was not under the control of their Ministry but was the con-
.cern of the Ministry of External Affairs. The Committee felt that 
. the representatives of the Ministry of Health had not got any clear 
picture of the thing and desired that a note setting forth the exact 
position should be submitted to them in due course," after ~onsulta­

, tion -wltp. the Ministry of External Affairs. 

103. The Committee then proceeded to take up the Commercial 
Appendix (Civil) 1948-49. Referring to Para. 126(a) thereof, which 
mentioned that the loss of Rs. 1-42 lakhs in the Medical Stores Depot, 
Madras was mainly due to a loss of Rs. 1-15 lakhs in the Factory 
attached to that Depot. The loss incurred by the Factory was due 
to recoveries for repairs of instruments having been made at lower 
rates than the actual cdSt of labour and also to the decrease in the 
value of manufactured stores delivered to the Depot. The C~ 
mlttee felt that since this concern was run on commercial lines, it 
'w~s unbusinesslike that proportionate recoveries to meet the in-
.creased cost were not being made to avoid such losses. The repre-
sentative of the Ministry stated, however, that strictly speaking, it 
was not a commercial undertaking except that the¥ were tryin~. to . . ,. 
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run it at no-profit no-loss basis. The Committee observed that the 
Ministry had not exercised proper vigaance inasmuch as it did not 
ascertain the increase in the labour charges by maintaining labour" 
indices and thereby' failed to increase the cost of repairs of instru- . 
ments recoverable from the parties concerI1f.d. The Committee 
commented at the lackadaisical manner in which the Ministry of 
Health had handled the situation thus causing a loss of Rs. 1-15· 
lakhs to the Ex!!hequer. The Committee was of the view that the 
whole affair had been managed in a most uribusinesslike manner 
and no promptitude had been shown by the Ministry to revise the 
rates of. charges for repairs as soon as they noticed that there was 
a corresponding increase in the labour charges. The Committee 
was, however, assured by the representative of the Ministry that 
they would try to ,show better results in the next year's account:;. 

104. Para. 126(d)-Medical Stores Depot, Kamal.-There was a 
loss of about Rs. 1 lakh in the Karnal Medical Stores Depot stated 
to be due to insufficient sales to cover the expenditure incurred on 
the maintenance of the Depot establishment and on handling stores. 
In 1947-48, there was a loss of Rs. 25,000 due to there being practi-
cally no sales. The Committee desired to know the necessity of" 
maintaining the establishment in this Depot at the existing strength' 
particularly as the sales were low resulting in losses to Government. 
It was explained in this cdIlnection that the Karnal Depot started~ 
functioning as a supplying depot only :cecently and the loss that was· . 
shown in the Accounts was for the period the depot was building 
up stocks. There waS always a time-lag between placing an order' 
for stores and the time of the receipt of the Stores in the depot. 
The supply of stores could be commenced only when they were" 
stocked. The Committee was told that now that the Depot. had~ 
started functioning as a supplying.unit, the Ministry would examine 
whether it was functioning satisfactorily. The Committee desired; 
to be furnished with a report in this respect in due course. 

Page 89-Para 141-Medical Stores Depot, Calcutta.-There· 
were stocks worth Rs. 23'69 lakhs on the 31st March, 1949 against 
the total sales of Rs. 17' 79 lakhs during 1948-49. The Committee· 
desired to know what steps had been taken to reduce the exce~sive 
stocks. It was explained that the excess stock which was shown 
as such was not really 'excess stock' but it comprised of certain 
items which had gone into disuse' as a result of which the stocks 
had accumulated. 

• Para 140, Medical Stores Depot, Delhi (p. 87).-The stock balances 
in this Depot (since closed from the 15th December 1950) were 
heavy. as compued with.:.tbe magnitude of annual tul'ft(}ver. The 
COmmittee was informed that. the' drop in prlce~-~·--u-tOi·· 
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'"Rs. 28 per hundred tablets in the case of one drug had resulted in 
.. a losS' of Rs. 27,000. 'The Committee wanted to know why such 
ht~aavy balances were. kept in stock. It was stated that this drua 

, called chloromycetin was a new remedy for the treatment of 
·typhoid. Its supplies. were being obtained from abroad and the 
market prices fluctuated rapidly. The loss had resulted .on account 

.·of circumstanc~s over which the Ministry had no contro!' 

105. The Committee then referred to Sub-head '0' under Grant 
No. 92~Government Housing Factory (page 455) in the Appropria-
tion AC';0unts 1948-49 and wanted to know why, in the first iI}stance • 

. 8 supplementary grant of Rs. 1,000 was obtained and then additional 

. funds of E.;. 89,000 were asked for but ultimately there was a saving 

. of Rs. 80,b',.>. The Cdmmittee adversely commented upon the . ~ 

remissness OIl the part of the Health Ministry in having failed to 
-exercise proper financial control and for not surrendering the money 
to the Ministry of Finance. The Committee expressed" its utter 

.displeasure at the light-hearted manner in which the Ministry had 
handled its finances. The representative of the Ministry explained 
that the sole responsibility in this respect rested with the Director 

.of Housing who had since retired before the expiry of his contract. 

Ministry of External Affairs 

106. The Committee first took up consideration of the Appropria-
tion Accounts (Civil) 1947-48 (post-partition) and the Audit Report, 

:1949. . 

Grant No. 41-Sub-head M.3-(page 133).-Provision for re-
·coveries from Provincial (now State) Governments on account of 
· share' of the Higli Commissioner's Establishment was inadvertently 
made in the original budget under Grant No. 55-Industries and 

· Supplies sub-head M.7(2) instead of this grant. The Committee 
was informed that the contributions to be recovered from the State 

· Governments were mainly on account of leave salaries and other 
dues of the Secretary of State's Officers and other Officers employed 
tn those States going to England on leave. Neither the Govern-
ment of India nor the State Governments could estimate accurately 
the provision on this account. The Committee desired to know 

· whether there was ,proper co-ordination between the Ministry of 
External Affairs and other MInistries at the time of the framing of 
the Budget Estimates and thereafter and what steps did the 
Ministry contemplate taking to ;reveJ'lt the recurrence of such 
instances of defective budgeting. The Committee further observed 
that, since the High Commissioner knew that recovel'ies were com-

:ing, he should lulve taken necessary actiOn so as to avoid such. a 
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:lapse. They also desired that the attention of the Chief Account-
ing Officer to the High Commissioner in U.K. should be drawn by 
the Ministry to this patent example of bad budgeting. The Com-
mittee desired that the whole position should be examined and a 
.J'\ote submitted to them. 

107. The Committee then wanted to knaw the progress of 
recoveries to be made from the Pakistan Government of its sPare 
..of contributions to the U.N.O., F. & A.O. and International Civil 
.Aviation Organisation.-"The Committee was informed that an Act 
was passed before partition that the liabilities· and assets of all these 
international organisations would fall on the Dominion of India. 
because India was the natural successor of the old Government of 
India. So all the assets and liabilities of these organisations fell 

·on India .• As regards1'recovery from Pakistan,. it was stated that in 
. .5ome cases they had admitted their liability to pay, while in others 
they had not done so. Ultimately, all these things would be settled 
along with the final Debt Settlement between the two countries. 
"The Committee desired to be furnished with a note stating the up-
io-date position regarding India's Contribution to these Organisa-
tions and the amount recoverable 'from Pakistan Government on 
.account of their share ..... 

108. The Committee then turned to the examination of the 
Accounts of 1948-49 and Audit Report 1950. They first took up 
Para 25(b) of the Audit Report. The 'Committee felt that the loss 
referred to therein could have been avoided in this case had the 
High Commissioner approached the Whisky Association in the first 
.instance, instead of entering into a contract with a firm of agents 
who were found later not in a position to supply the goods. The 
Committee wanted to know why the High· Commissioner disregard-
.ed the general financial principles in not having invited tenders and 
in case he had to deviate from the observance of the· prescribed 
.fules, why did he not obtain prior approval of the Government of 
India-before he finalized this deal. It was explainec;i by the repre-
:sentative of the Ministry that the High Commissioner had followed 
the ordinary procedure a'nd he would not have broken away from 
Bensons (the firm with whom he !irst signed the contract) but for 
the fact"that later on he discovered that due to certain restrictions 
'on export, the Company might not be able to supply the whole 
quantity. The representative of the Ministry further added that 
the only factor that motivated the High Commissioner to break off 
the contract was to secure the ~upplies which he, at a later stage, 
discovered that owing to certain restrictions placed on the export 
of whisky, it was n~t possible to get that large stock except without 

• 
uStnce furnished to the Committee <ct. Appendix XXXI). 
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direct Governmental help. In regard to the Committee's observa-
tion that the Whisky Association should have been approached in 
the very beginning, instead ctf approaching a particular Company, it 
was stated that the Association was not the proper body for the sale-
'of whisky. They were just like the Indian Tea Marketing Board, 
merely controlling' the market. The Committee was informed that 
the Ministry did not have full facts of the case and had called for 
further information from the High Commissioner in London. The· 
representative of the Ministry read out a telegram from the' High 
Commissioner wherein he had registered his' emphatic protest 
against the Auditor's statement. He further mentioned to the Com-
mittee that the one point on which there was disagreement between 
the Auditor, Indian Accounts and the High Commissioner was that 
the .latter was not accepting the statement that before the contract 
was signed, he had received an indication that whisky 'might .be· 
available from the normal sources. It was said that that was con-
trary to facts. The Comptroller and Auditor-Gen@ral took strong 
exception to the High Commissioner's Statement. He informed the-
Committee that whatever facts were included in the Audit Report 
had prf!viously been shown to the High Commissioner. 

The Committee observed that if the High Commissioner after-
agreeing with the Auditor in London made a contradictory state-
ment, the position was most unsatisfactorY. The Committee also-
deprecated the language used by the High Commissioner. 

As regards Para 2$(a) ibid, the representative of the Ministry' 
informed the Committee that in this case too he was not aware of 
the. facts and that the High Commissioner had been asked tele-
grllphically. to furnish the same. The Committee desired that as 
soon as the High Commissioner's reply was received, they should. 
be apprised of ~he full facts of the case. 

lOS-A. The Committee ihen- drew attention to para. 31 of the-
Audit Report and desired to know what action had been taken by 
the Ministry to set right the defects and irregularities noticed in the· 
aecounts of Embassies and LegL\tions abroad. The representative· 
of the Ministry of External Affairs stated that all that he could say 
by way of making a general statement was that most of those irre-
gularities took place at a time when the staff was not trained and no· 
rules had been fra.med. ~ow that the I.F.S. rules had been framed' 
and were under issue, the situation had considerably improved. 
Further, every officer' who was now sent abroad as the head of a 
Chancery knew the rules and regulations and t~ere should be no. 
excuse on the ground of ignora!1c~. 
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As the Committee could not conclude examination of the 
Accounts relating to the Ministry of ExJernal Affairs, .they decidMi 
to resume further consideration thereof at 10 A.M. on the 17th July. 
1961. .,' .. ' .' 

Ministry of Rehabilitation 

109. The C4:fmmittee took up consideration of the Accounts of 
1947-48 (post-partition): 

Grant No. 73.-0ut of the total saving of Rs. 19·28 crores on the 
original budget, Rs. 9'12 crores were surrendered. The Committee 
desired to know why the balance of the saving, i.e., Rs. 10·16 crores, 
could not also be surrendered in time so as to avoid lapse of funds. 
The spC1~esman of the Ministry of Rehabilitation informed the Com-
mittee that he had no'\; come prepared for the year under review as 
he was under the impression that the explanations asked for by 
the Committee had been furnished. As desired by the Committee, 
he promised to send a note explaining the whole matter.· 

110. The Committee heard an account of the efforts made by the 
Government of India for the rehabilitation of refugees coming from 
East Pakistan. The Committee desired that care should be taken 
in selecting officers to be put in-charge of Refugee TI'ansit Camps. 
They urged that apart from being good administrators, these officers 
should be able to take a realistic view with a humane touch in 
dealing with masses of people. 

While discussing the arrangements made by the Central Gov-
ernment for granting subsidies to the State Governments for the 
education of the refugee children, a question was raised whether 
any regular reports in this connection were being obtained from 
those Governments in order to ensure that there was sufficient c0-
ordination between the activities of the States and the Centre. It 
was stated that the Ministry of, Rehabilitation had approached the 
Ministry of Finance for sanctioning the post of a Special Officer of 
the Joint Secretary level for inspection purposes. As regards the 
machinery devised by the Centre to ensure that proper accounts 
were kept of all the monies advanced and ~oo'Yerjes made, it wu 
stated that the Government of India gave loans to the State Gov-
ernments on clear terms and subsequently the recovery was a. 
matter between them and the individual displaced person. 

111. On a point Qeing raised as to how long it would take to 
wind up the Ministry of Rehabilitation when most of the work 
could be transferred to other Ministries, it was stated that until • • quasi-pennanent allotment for ~~npropert' bad been ma,"'. 
there would be no satisfaction among the displaced persons. 

• 'i '. 
·Since fllmis\ied to the Committee (cf. Appendix XLII). 
9fI3 P.s. 
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Shri B. Das-Chainnan. 

Shri M. L. Dwivedi 
Pandi t Krishna Chandra Sharma 
Shri Tribhuan Narayan Singh 
Shri S. N. Das 
Shri B. N. Munavalli 
Shri T. H. Sonavane 
Shri Ram Chandra Upadhyay 
Dr. Mono Mohon Das 
Shri M. V. Ghule. 

Members. 

Shri V. Narahari Rao, Comptroller and Auditor-General of 
India. 

Shri B. N. Sen Gupta, Accountant-General, Central Revenues. 
Shri R. P. Sarathy, Accountant-Geperal, Food, Rehabilitation 

and Supply. 

SECRETARIAT 
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Shri S. L. Shakdher~fficer on Special DutV. 

WITNESSES 

.' Present during the examination of the Accounts ~lating to the 
Minist1'1/ of Tt~nsport:-
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Shri H. C. Sarin, i.C.S., Deputy Secretary, Ministry of Trans-
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Shri. T. S. Parasuraman, Deputy Secretary, Ministry of 
Tranaport. 

Sbri H.P. Mathrani, I.S.E., Consulting Engineer, Roads, 
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ee 
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Present during the ~amination of the Appropriation Accounfl' 

rel4ting to the Ministry of Worb, Producticm and Supply:-
Shri C. C. Desai, I.C.S., Secretary, Ministry of Works, Pro-

duction and Supply. 
• Shri M. P. Pai, Joint Secretary, Ministry of Works, Production 

and Supply. 
Shri S. Ranganathan, I.C.S., Joint Secretary, Ministry of 

Works, Production and Supply. 
Shri K. P. Mathrani, I.C.S., Deputy Secretary, Ministry of 

Works, Production and Supply. 
S!tri B. S. Puri, Chief Engineer, C.P.VI D. 
Shri T. Sivasankar, I.C.S., Director-General of Supplies and 

Disposabl. 
Shri E. V. Gregory, Controller of Printing and Stationery. 
Shri N. G. Mitra, Deputy Salt Controller. 
Shri A. K. Roy, Joint Secretary, Ministry of Finance. 

Ministry of Transport 

112. The Committee took up consideration of the Appropriation 
Accounts (Civil) 1948-49 and Audit Report thereon. 

Para 23(d): The Committee desired to know the present posi-
tion regarding the progress of recoveries from the United Kingdom 
Government. The representative of the Ministry of Transport in-
formed the Committee that there was a good deal of difference of 
opinion between the U.K. and India Governments as regards the 
payments due to the Indian Registered vessels requisitioned by 
Government on behalf of the U.K. Ministry of Transport during 
the War. The main point, he said, was that their costs were rather 
high as compared with the cost of managing ships in the U.K. and 
the Dominions. Negotiations had been going on between the Gov-
ernment of the U.K. and the representatives of the old Ministry 
of Commerce and the Ministry -of Transpor.t. 

The original claim of the Government of India was for &.548'15 
lakhs. The U.K. Ministry of Transport's counter-offer was for. 
Rs. 542'50 lakhs and India Government'. latest proposal formulated 
on the basis of further information that became available later was 
for Rs. 575 lakhs, which includes expenditure of about Rs. 48 lakhs 
on certain. items not mentioned in the original proposals. Thus the 
difference between India Government's claim and the U.K. figure 
had now narrowed down to Rs.33 lakhs but no payment had so 
far been received. -It was suggested by the Committee that the 
Government of India should take what H.M.G. had offered without 
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prejudice to the rest of the claim in order to save interest being lost •. 
The Comlnittee was informed in this corinection that the High Com-
missioner in Lctndon had already cbeen asked to obtain payment on' 
all items where the U.K. Government had accepted the proposals of 
the Government of India. The Committee desired to be furnished 
with a comprehensive Memorandum dealing with the various aspects 
of the ·question.· The Committee felt that since the Government 
ctf the U.K. derived benefit by having owned such.a large sum of 
money for such a long period, this point of view should be impressed 
upon them to ensure speedy settlement of the claim put forward by 
the Government of India. . 

113. Para. 27 of the Audit Report.-The Committee desired to 
know the action taken against the officer-in-charge whose derective 
control and negligence rendered possible the irregularities referred 
to in this para. The Secretary, Ministry of Transport, informea the 
Committee that the total ·amount involved in this case was about 
Rs. 400 to 500. He stated that there was one Under" Secretary and 
one Deputy Secretary in charge of establishment and they had 
many other things to do, with the result that they could not look 
into every item. He added that the position created was largely. 
due to the aftermath of the war year, as also due to deterioration in 
The quality of staff both gazetted and non-gazetted. In regard to 
the question of negligence on the part of the supervising officer con-
cerned, it was admitted that he had never ~xamined the cash book 
as the pr~ctice of checking the cash book had gone out of vogue for-
the past 20 years. The Secretary Minis~ry of Transport added,. 
however, tpat he had personally gone into the matter and was 
satisfied that' there.was no ground for disputing the integrity of the-
officers concerned. The Committee observed that the state of affairs; 
revealed before them was very unsatisfactory. They felt that in 
the administration of an office, the control of expenditure was an· 
essential matter and that an om~r put on this job should in no case-
have occasion to plead as an excuse that he could not attend to this. 
work properly as he had some other duties to perfonn. The Com-
mittee stressed that in each office a Ga.zetted Officer, preferably an 
Under Secretary should be made responsible for being in-charge of 
the Cash Book and itahould be his reSponsibility to check it pei'-
IOnally as prescribed under the rules. The Committee strongly 
urie that all the Ministries should take a very serious view of such· 
defalcations and irregularities end bring the offender to book with--
out taking shelter under teclmiQllities and that no leniency should. 
be shown to the supervising. Officers. for lapses of this nature . 

• Since furnished to the COmmittee (cf. Appendix XLVIn). 
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114. Note 2 on page 140 of the Accounu.-The Committee desired 

"to know why the elq)enditure UDder 'Ports and Pilotage' was more 
ih~n the receipts. The Secretary, Ministry of Transport stated that 

. this related largely to the Bengal Pilot Service, which was a Secre-

. ~ary of State's Service at that time and that the high expenditure' 
was due to the high rates of salaries and allowances of the officers. 
Steps were taken 1ater to increase the pilot dues by 25 per ~nt. in 
·~rder to meet the additional expenditure. He added that the Service 
had since been handed over to the Port Commissioners, Calcutta 
and they were now managing it as at other ports. As regards the 
deficit at other ports, the Committee was informed that it related 
to Port Establishments Shipping Officers etc. In reply' to a que .. 
tion whether it could not be a balanced account, by making re-
coveries from the revenues, the representative of the Transport 
Ministry stated that they had also to be careful about the repercus-
sions on the Industry. They did not want to raise charges to the 
.extent that it became unduly burdensome to the shipping interests, 
commerce and trade. The Committee, however, suggested that the 
Ministry should consider whether· by a proper regulation of the 
pilotage charges, shipping charges and Sd on, this deficit could not 
be .. wiped out so that this Department became self-supporting and 
the net expenditure to Government on this account was nil. It was 
added that any subsidy that Government desired to Rive to the 'ship-
ping industry should be given in a different manner. The Com-
mittee desired to be apprized of the reactions of the Ministry in 
this respect. 

The Committee further suggested that the Ministry should con-
:sider in consultation with the Accountant General, Central Revenues 
and the other Accounts Officers concerned the question of separating 
the Accounts under the head 'Ports and Pilotage' in such a manner 
that the commercial side is exhibited separately from the purely ad-
ministrative side Le., separate Accounts should be prepared for the 
various Heads, viz., Shipping Officers, Mercantile Marine Department, 
Training Ship etc. 

A suggestion was made that the Ministry should examine the 
·.question of redUCing the charges especially on the Hoogbly. The 
Committee desired that the result of examination of this pC1int should 
.also be included in the note to be submitted to them. 

The Committee also desired that the Audit Reports on the Accounts· 
·of the various Port Trusts be brought within the purview of the 
'Commercial Appendix to the Civil Accounts so that Parliament 
may get an opportunity ·of appraising their financial position and 
·working. The Comptroller and Auditor-General stated that he was 
looking into the .. ets relating to the Port Trusts in order to see 
whether" these reports should be submitted to Parliament. 
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Ministry of Works, Production and Suppl1l 

115. The Committee took up consideration of the AppropriatUm 
Accounts (Civil) 19f8-49 and Audit Report 1950. 

Para. 24(a) of the Audit Report.-The Committee wanted to know 
the reason for the delay in effecting recO'Veries of rent of Government 
residential buildings in occupation of the staff of the local Municipal 
Committee. The representative of the Ministry of Works, Produ~ 
tion and Supply stated that the Municipal Committee had objected 
to the rent being charged under F.R. 45(b) and that after discussidn 
it was decided to charge them unc;ler F.R. 45(a) and a sum of 
Rs. 28,467 had accordingly been recovered from them. 

It was explained that because the Municipal employees were-
stric:t1y not Government servants it was originally proposed to-
charge them under F.R. 45(b) and the total rent amounted to Rs. 1 
lakh. Tha Comptroller and Auditor-General sta~ed that the-
Municipal employees were in a sense public servants and if they 
oecupied Government quarters there was no objection to the rent 
being recovered under F.R. 45(a) in their case also, provided that it 
a Municipal building was made available to a Government servant,. 
there should be the same sort of reciprocity. The Committee ac-
cepted his suggestion that if this principle of reciprocity was accept-
ed, the recovery of the full rent under F.R. 45(b) should be waived. 

116. Para. 24(b) of the Audit Report.-The Committee desired to-
lrnow why a sum of Rs. 14,05,000 was paid as an advance to the State 
Government for the acquisition of certain lands long before it was. 
required for actual disbursement. The representative ctf the Ministry 
of Finance explained that the normal procedure adopted in such cases 
was that the State Government concerned first paid the amount and 
then recovered the amount from the Government of India. He ad-
mitted that it was by mistake that the amount was first credited .... to 
the State Government and assured the Committee that the mistake-
had been committed inadvertently. 

117. Para. 24(c) of the Audit Repnrt.-The Committee desirt'd to-
know the disciplinary action taken against the officials, other than 
the S.D.O. who was stated to be dead, responsible for the mis-

. appropriation of funds referred to in this para. The Committee was 
informed that two increments of the clerk concerned charged for mis--
appropriation were withheld for not keeping the books properly and' 
this punishment was considered to ~ adequate. The cash, it was. 
added, was actually in the custody of the S.D.O. who died during 
the course of the proceedings. The Committee was not. however~ 
satisfied with the explanations offered. 
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118. Para. 24(d) of the Audit Report 1950.-The Committee desired 

to know the disciplinary action taken against the official responsible 
for the loss of Government money amounting to Rs. 43,629. In reply, 
it was stated that the matter was still under examination by the 
Ministry in consultation with the Ministry of Finance. The security 
of the Cashier who had absconded with the Government money, it was 
stated, had been attached and action was being taken against the 
officer responsible for not observIng strictly the rules in regard to the 
proper maintenance of the cash book, verification of cash balance etc. 
The Secretary of tbe Ministry agreed with the Committee that there 
had been delay in this case and he undertook to complete the enquiry 
at an eady date and submit a report to them in due course. 

119. Para. 24(e) of the Audit Report 1950.-The Committee heard 
an account of the circumstances that led to the loss of stores which 
was attributed to the action of the refugees of a particular community 
who had been accommodated in the Pur ana Qila Camp, New Delhi 
during the disturbances in September, 1947. The Committee observed 
that no adequate steps were taken to keep stores of such huge value 
at a safer place and that no action hap been taken against the persons 
responsible for the loss. It was stated by the representative of the 
Ministry that certain allegations made against the officials of the 
Central Public Works Department were being investigated by the 
Police. The Committee accepted the suggestion of the Comptroller 
and Auditor-General to await the result of the investigation, but 
desired that in the meantime the ground balance should be reconclled 
with the balance vf the stores shown in the registers as in certain cases 
very important and serious discrepancies had been disclosed as a result 
of physical stock-verification. Tbey also stressed that if there was a 
continued discrepancy between the stock accounts and the actual 
stocks, that should be gone into and put right without delay. The 
Committee desired to be furnished in due course with a report stating 
the action taken by the Ministry in the matter. 

120. Para. 24(f) of the Audit Report 1950.-The Committee noted 
that the ban imposed by the Cabin-et on behalf of the Ministry of 
Rehabilitation on the disposal of surplus stores had resulted in a huge 
loss to Government. It observed that during the period of 21 months, 
when the ban was in operation, not only that MInistry did not make 
full use of the stores available with the Disposals Organisation, but 
they also prevented their sale to others. The purchases of the Minis-
try of Rehabilitation during this period, which were of the value of 
Rs. 1.43,00,000 dIlly, were very meagre as compared to the total value 
of the stores frozen. In the mean.time, enormous expenditure estimat-
ed at about Rs. 1 crore per annum, was being incurred on the mainten-
ance of huge DisP0i81s Organisation and losses were sustained due to 
the d{!teI'ioration of stores on account of bad storage and weather 
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conditions. The Committee commented at the lack of foresight on 
Ibe part of the Miriistry of Rehabilitation in not referring the matter 
Mck to the Cabinet for revising their previous decision wh~n the!1 
themselves were no~ ,making full use of the surplus stores. 

The Committee noted that the Estimates Committee had gone into 
this matter thoroughly last year. They, however, desired to be fur-
nished with a comprehensive note giving a review of the latest up-to-
date position of the surplus stores, together with a comparative 
chart showing the strength of Jhj:! Organisation last year, and that of 
the nucleus staff eXisting at present. 

121. Para. 24(h) of the Audit Report 1950.-In this case, the 
defective contract had resulted in a substantial loss to the Govern-
ment. The Committee desired to know the latest position in regard 
to (i) recoveries made from the Company, (ii) the balance still out-
standing and (iii) the action taken against the officials responsible for 
entering into such defective contracts. The Committee was informed 
that on the basis of the sale price agreed to, the Ministry had still to 
recover the cost of abo!!t 6,000 tons of cement which amounted to 
about Rs. 1,20,000. Apart from .hat, a sum of Rs. 7,06,000 had already 
been recovered from the Company. It was added that the freight 
paid to the Company for transporting reconditionable cement, to its 
factories amounted to about Rs. 3 lakhs, and when all the amounts 
were settled, the net recovery would be about Rs, 5 lakhs. The Com-
mIttee observed that it was worthwhile paying frei2ht on the good 
cement and getting the control price, which was much higher than the 
contract price. They also commented that it was certainly a bad 
contract detrimental to the interests of Government. "The representa-
tive of the Ministry of Works, Production and Supply admitted that it 
was obviously a bad contract but it was not a case of mala fide. The 
Committee was informed no action could be taken against the persons 
responsible for this as none. of them were now in service. 

122. Para. 24 (i) of the Audit Report 1950.-The Committee observed 
that the whole transaction had been conducted in a most unbusin~s­
like manner and wanted to know why the brass rods, bars etc. were 
Dot offered to the highest bidder. In reply, it was stated that the 
highest bidder wanted only a small portion; he did not want to take 
the whole lot. It was pointed out by the Committee that the stipula-
tion that the brass rods and ingots in question would be used solely 
for the manufacture of brassware or other cognate cottage industries 
was omitted in the contract drawl} up by the Central Government and 
this omission facilitated blackmarketing in this commodity. The 
representative of the Ministry stated that it was not a deliberate 
omission. The Committee wanted to know the name of the Officer 

: who was responsible for the recommencement of tne sales in January, 
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.1948 in spite of the failure of the purchaser· to satisfy the tenn~ of the 
:contract in making deposits and removing the stores, which the rep-

· resentative of the Ministry of Works, Production and Supply promised 
to supply. He added that the recommencement was ordered because 

:the firm had represented that due to riots in Calcutta, they could not 
raise the necessary finance and clear off the goods. The Committee' 
was also told tha't tJle scheme for the dispdsal of brass rods etc. was 

"formulated by the Central Government by way of assistance to the 
Cottage Industries. The Committee did not feel satisfied with the 
explanations furnished and desired that the matter should be further 

-investigated. They also observed that it was an instance of cateless 
work on the part of the Officer concerned which resulted in a loss to 

· Government. . He had sold articles which could have been sold at a 
higher price and the same individual who had defaulted once had 
been able to make larger profits by being able to purchase the 
materials second time. It was clear that the officer concerned had 

· been guilty of gross neglect of duty. The Committee desired that the 
question of fixing responsibility in this case should be carefully gone -
into and a report submitted to them, in due course, about the action 
taken in the matter. 

123. Para. 24(j) of the Audit Report. 1950.-The CommitteE; desired 
to know whether any disciplinary action had been taken against the 

'officer who caused the Government a loss of Rs. 10,000 by not having 
-obtained from the defaulting firm any security 
· deposit from which the loss could be made good. 
It was stated by the representative of the Ministry that 
a departmental enquiry into this case had been held 
and the report had been sent to the Union Public Service Commission 
whose recommendations were awaited by them. It was admitted that 

,one of the charges against the officer concerned was that no deposit 
had been taken from the firm. The Committee observed that it w's 
an ordinary precaution to obtain a security deposit which the officer 

· concerned ought to have taken in order to safeguard the interests of 
the Government and, therefore, action should have been taken against 
the officer concerned immediately. They desired to be furnished with 

-a copy of the rules regulating the sale of disposal stores that obtained 
during the year 1946 and as they stood now. The Committee, how-
ever, agreed to await the decision of the Union Public Sel vice Com-

· mission in the matter. . 

124. Para. 24(p) of the Audit Report, 1950.-With regard to the 
payment of Rs. 10,000 to the Honourable Chief Justice of a certain 
High Court as the umpire's fee, it was stated by the representative 

-of the Ministry of Works, Production and Supply that the concurrence 
'>Of the. Ministry of Home Affairs was obtained by them while making 
~his commitment. . 
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125. Para. 24(q) of the Audit Report 1950.-The Committee pointed 

out that the shipping commission at the high rate of 5 per cent. was. 
paid in the case reported in this para. though in the later deals a com-
mission of f per cent. only was given, and this had resulted in a loss. . 

. ot Rs. 33 lakhs to Government. It was stated by the representative 
of the Ministry of Finance that this deal was agreed to before the 
Devaluation-about August, 1949. After that the Devaluation came-
in and then came the Jute Control Order. Under that order, prices 
were fixed nett only ex-mill, but also the commission @ 5 per cent. 
At that time, it was added, Government were faced with two alterntl-
tives-either to requisition the goods with the shippers or to make an 
agreement. In the latter case, they might have had to pay the price . 
of the jute goods plus the 5 per cent. commission because that was 
permissible under the law. So instead of requisitioning, Government 
thought that for this lot, they would pay at the rate of 5 per ce~t. 
and subsequently they reverted to the nonnal rates. Concluding 
their arguments, the representative of the Ministry stated that that 
was the only way to divert Argentina goods which had already been 
Jlold to other countries. The Committee observed, however, that it 
was an instance where Government had not got the best bargain. 

126. ,Para. 24(r) of the Audit Report, 1950.-1n this case, ex post 
facto sanction was refused by the Ministry of Finance. The repre-
sentative of the Ministry of Finance informed the Committee that they 
refused to sanction write off when from the J.ook of the case t~ey 
had a feeling that there was a possibility of a further enquiry leading 
to the recovery of the amount from the officer concerned. The Comp-
troller and Auditor-General while appreciating the action of the 
Ministry of Finance observed that the Finance Ministry probably 
found itself in a difficult position to enforce their v'fews on the ad-
ministrative Department and so they resorted to this process of 
tefusing to accord sanction so that audit might take up the issue. 
He apprehended, however, that long delays in such cases might render 
their action ineffective. He, therefore, suggested that the Ministry of 
Finance should not leave the matter there but should pursue it with 
the administrative Departments concerned as much as they could. 

127. Para. 24(s) of the Audit Repart, 1950.-The Committee desired 
to be furnished with a report stating the dis,ciplina-ry action taken 
agctinst the officer responsible for the loss. 

128. Para. 32 of the Audit Report, 1950.-This sets forth a large 
number of cases of inordinate delay in the submission of Sale Accounts 
to the Audit Office thereby defeating. the very purpose of audit of 
those Accounts. The Committee. desired that this matter should be 
dealt with at high level between the Accountant-General, F.R. & S. 
a'nd the Director General, Disposals and that a J1rocedure· should be-
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evolved in consultation with the Ministry of Finance and the Accounts . 
authorities in order to secure more co-ordination whereby the sale 
accounts .could be submitted to Audit Officers with utmost prompti-
tude. The Committee desired to b.e furnished with a report stating 
the action taken in the matter. 

129. Page 273 of the Appropriation Accou.nts (Civil)-Note 8-Coal 
Production Fu.nd.-The Committee desired to know the up-to-date 
balance in the Fund and how it was proposed to be utilized. The 
representative of the Ministry stated that they had not considered 
that question yet. A suggestion was made that the Ministry might 
consider the desirability of contributing this amount to the Coal 
Mines Stowing Board. 

130. Page 299 of the Accounts-Notes 4, 5, 7 & a.-The attention: 
of the representative of the Ministry of Works, Production and 
Supply was drawn to para. 37 of the Proceedings of the Public 
Accounts Committee relating to the Accounts of 1945-46 wherein it 
was stated before the Committee that "the position had since im-
proved, the accounts had been brought up-to-date and the. balances 
were being verified in accordance with the rules". But such a 
statement, it was pointed out was contrary to the position as revealed 
in these Notes. The Committee was informed that from last year 
onwards, actual verification of stock had been done and the Accounts. 
of the Central Public Works Department were in perfect order. As 
regards the stock accounts relating to the war years where irregu-
larities had been discovered, it was suggested by the Comptroller 
and Auditor-General that the Central Public Works Department 
should make out an analysis of the discr~pancies which should be 
written off with the sanction of the Government. He further sug-
gested that if the discrepancies were far too serious, some investiga-
tion might be made to see whether it was a genuine case of account-
ing or anything worse than that. The CommiUee was informed 
that no fraud had been discovered and that no discrepancies existed 
for the simple fact that the accounts were incomplete. It was 
further stated that the books were not complete and· every year 
stock verificatiQn was being done by an officer not in charge of the 
Stores. 

131. Page 315, Note 3.-The Committee urged that the principle 
that the detailed estimate should be sanctioned before expenditure 
was incurred should invariably be followed. 

132. 'Ole Committee then turned to the examination of the Com-
mercial Appendix (Civil) 1947-48 (post-partition). Explaining the 
reasons. for the s:te of waste paper at lower rates to the Paper Mill,. 
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-referred to in para. 309 of the Accounts, resulting in a loss of 
:Rs. -14,600 it was stated by the Controller of Printing and Stationery 
that under the orders of the then Ministry of Industry and Supply, 
:preference had to be given to Paper MillS in regard to the sale of 
_ waste paper which the mills would pulp and give back to Govern-
ment in the form of paper. It was added that the underlying idea 
ln selling waste paper to Paper Mills at a lower rate was to give 
them some kind of assistance by way of supplying the raw material. 

133. The Committee then prC1Ceeded to take up Commercial 
.Appendix (Civil) 1948-49 . 

. Para. 154.-The Committee ~as informed that one of the causes 
'for the loss of Rs_ 19,835 in the Engineering Section was the supply 
-of electric current to the B.B. & C.I. Railway and the Sambhar 
City Electric Supply Company at the rates agreed to in the agree-
ments executed with these parties. The Committee desired to know 
what steps had been taken to prevent a recurrence' of such losses. 
In reply, it was stated that the agreement with the B.B. & C.I. 
Railway had since been revised and they had agreed to make good 
the loss by paying at the new rates with retrospective effect. As 
regards -the Sambhar Electric Supply Company, it was stated that 
they too had agreed to pay certain increased rates; aut that would 
not cover the .whole deficit. 

134. Para. 187.-The Committee expreSsed concern over the con-
-tinued losses owing to the exposure of salt stocks. E~plaining the 
position, the representative of the Ministry of Finance stated that 
unfortunately they had no proper system of cost-accounting in any 
-of the Salt Organisations: The results of the wOJ;kin2 of all those 
commercial establishments came to them long after the event and 
they could take action in the matter only somewhat belatedly. To 
countenance this state of affairs, it was suggested by the Committee 
that apparently all such losses were due to the fact that no covered 
accommodation for the storage of salt had been provided and every 
-year a certain quantity got washed away; It was suggested that the 
Ministry of Works, Production and Supply should consider whether 
instead of losing about Rs. 60,000 every year, they could not ,capitalise 
it and provide covered a.ccommodation for the storage of salt. It 
was stated that considering the size of the godowns to be put up for 
the storage of about 4·7 million maunds of salt, it might be an 
-economical proposition. The Ministry, however,· promised to 
:examine the suggestion mad*,: by the Committee. 

135. The Committee then took up consideration of the <outstand-
ing items. contained in the 'Statement showing ac;f.im taken oli the 
.recommendations of the Committee': • 



79 
Item 4.-The Committee desired to know whether the Ministry 

of Works, Production and Supply had sanctioned the introduction 
of the 'administrative audit system' in the Central Public Works. 
Department. The Committee was informed that the scheme had not 
yet been sanctioned for want of funds. The Comptroller .. and. 
Auditor-General expressed the view that the institution of such a 
system would greatly strengthen the hands of the I Audit Depart-
ment and that the setting up of a small organisa'tion of this nature 
would ultimately prove to be more economical. The Committee 
endorsed the views of the Auditor-General. The representative of 
the Ministry of Works, Production and Supply assured the Com-
mittee that they would pursue that suggestion in consultation with. 
the Ministry of Finance with all- earnestness. 

Before concluding, the Committee observed that their own feel-
ing was that so far as the Central Public Works Department was 
concerned, the things were tmsatisfactory from the overall riational 
point of view. 



PROCEEDINGS OF THE FIFTH MEETING OF THE PUBLIC 
ACCOUNTS COMMITTEE HELD ON FRIDAY, THE 13TH 
JULY, 1951. 

The Committee met from 9 A.M. to 12-30 P.II. 

'l'hose present were: 
Shri B. Das-Chairman. 
Shri M. L. Dwivedi 
Pandit Krishna Chandra Sharma 
Shri Tribhuan Narayan Singh 
Shri S. N. Das 
Shri B. N. Munavalli 
Shri T. H. Sonavane" 
Shri Ram Chandra Upadhyay 
Dr. Mono Mohon Das 
Shri M. V. Ghule. 

I 
I 
I . 
~Memoer •• 

I 
J 

Shri V. Narahari Rao, Comptroller and Auditor-General of 
India. 

Shri S. Sivaramakrishnan, Accountant-General, Posts and 
Telegraphs, Simla. 

Shri P. C. Das Gupt~, Controller of COlIlmercial Audit. 
SECRETARIAT 

Shri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Officer on Special Duty. 

WITNESSES 

Shri A. V. Pai, I.C.S., ~ecretary, Ministry of Communications. 
Shri K. V. Venkatachalam, Deputy Secretary, Ministry C1l 

Communications. 
Shri H. L. Jerath, Director-General, Posts and Telegraphs. 
Shri B. R. Batra, Chief Engineer, Posts and Telegraphs. 
Shri R. Narayanaswami, Joint Secretary, Ministry of Finance. 

Appropriation Accounts (Posts & Telegraphs) 1948-49 and Audit 
Repent, 1950. 

136. The Committee first took up para 8 of the Director-General's 
Financial Review dealing with the Renewals Reserve Fund and 
desired to know what steps had been taken to implement the sug_· 
gestion to prepare an overall physical inventory of the Depart-
'mental assets existing in the Indian Union after partition as well as 
those taken over from the e:r-Indian States after ~heir merger and 
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to replace the present system of ad hoc contribution to the Fund by' 
a more scientific method as suggested by the previous Committee. 
Tbe Committee was informed that the Posts and Telegraphs Depart-
ment had accepted the recommendation regarding the appointment 
.of a committee to consider this question. They had already initiated 
sction in the matter and had asked the Heads of Circles to bring their 
.statements of assets up-to-date. It was added that the terms of 
reference and the selection of personnel of the proposed committee 
were under discussion with the Ministry of Finance and it was 
hoped that the Committee would be appointed within a period of two 
.or three months. The representative of the Ministry of Finance 
'.further informed the Committee that the results of the work of the 
proposed Committee would: be reflected in the next year's Budget. 

137. The Committee then proceeded to consider the Audit Report, 
1950: 

Paras. 9-12.-The Committee noted some, glaring instances of 
defective budgeting and control over ~xpenditure, as brought out 
in para 12 of the Audit Report. It drew attention to Grants Nos. 9, 
~o and 91 relating to the Posts and Telegraphs Department under 
which the expenditure had exceeded both the original and the 
modified appropriations and no supplementary grants were obtained 
to cover the excesses over the voted provisions under any of these 
three Grants. The Committee observed that the year under review 
was not an abnormal one and they could not advance any adequate 
justification for this defective budgeting. Explaining the, reasons, 
the representative of the Ministry of Communications stated that 
the excesses were due to about 60 per cent. of the assets not being 
adjusted in that year. It was partly due also tct the new pay-scales 
and the putting into effect of the automatisation scheme in Calcutta 
consequent on the outbreak of fire in the Calcutta Telephone 
Exchange. In regard to the point that supplementary grants were 
not asked for, the representative of the Ministry of Finance stated 
that such grants generally followed the revised estimates which were 
based on actual figures for 7 or 8 months and for the remaining 4 
months of the year, it had to be based on approximate anticipated 
expenditure. The Committee expressed dissatisfaction over the 
manner in which the Department had exercised control over expendi-
ture and also over the laxity of the Ministry of Finance in not giving 
proper advice to the Department or in not keeping an eye over their 
financial affairs. The Committee desired that some measures should 
be devised in consultation with the Ministry of Finance (Com-
munications) whereby the Department kept in touch with the figures 
of progressive expenditure. The Committee uried that steps should 
be taken to ascertain the amount of adjustments anticipated to be 
made. durIng tlfe last two months of the financial year in order to 
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~n6ure that pro'lision was made f,or all such debits. It was admitted 
that both the Administration and the· Financial Adviser were equally· 
responsible for the unsatisfactory state of affairs during the period 
under review. The <;'ommittee was,' however, assured that the 

. Ptccounts of 1950-51 would show an improvement in this respect. 

The Comptroller and Auditor-General pointed out in this connec-
tion that the fault was really of the-system, as the Administrative 
Departments did not know. exactly where they stood before the 
close of the year. A point was raised whether it would improve 
matters if the budget was presented t6 Parliament in the month 
of April, instead of on the last day of February as at present. The 
representatives of the Ministry of Communications agreed that such 
a change would be very helpful, as they. could then have a better 
picture before them and- which could ultimately result in a better 
financial control. 

138. Para. 18 of the Audit Report, 1950.-The Committee wanted 
to know the present state of affairs in regard to Store Accounting. 
In reply, it was stated that the Posts and Telegraphs Department 
had appointed a special Audit Officer whose services had been lent 
by the Comptroller and Auditor-General to .lodk into this question, 
and the latest report from this officer was very encouraging. Most 
of the arrears had been cleared and there was a small balance left. 
It was anticipated that in the next few months' time all the arrears 
would be completely wiped out. As regards the working of the 
mechanised system (Hollerith System), the Committee was in-
formed that it had yet to he seen whether the experiment proved 
successful. The Committee desired to know, in due course, the final 
decision arrived at by the Department in regard to the mechanisation 
of the accounting system. 

139. Pare. 20 of the Audit Report, 1950.-The Committee observed 
that the continued grant of free meal concession to only one section 
of the staff recruited between April, 1943 and December, 1947, even 
after the introduction of the new scales of pay, while it was denied 
to other similar staff employed in the same building and for dojng 
the same kind of work, was not justified. The Committee was in-
formed by the representative of the Posts and Telegraphs Depart. 
ment that considering the two factors viz., the bad condition of 
Calcutta Telephone Exchange and that the Telephone Operators 
there had on an average to handle more work, than the Operators in 
other cities, the continuance of the arant of such additional amenities 
was felt justified. It was furth~r stated that under the terms of their 
appointment, the Operators recruited between the 1st April, 1943 
and the 18th December, 1947 were entitled to the grapt of free ~unch 
and tea during their duty period. The Committee, hoy/ever, 
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eommen,ted that ~t the time the staff in question was brought on to· 
the New Scales of Pay promulgated by the Central Government the 
loss on account of stoppage of such amenities should have been 
evaluated in terms of money and the staff concerned compensated to 
that extent by fixing their pay at an appropriate stage in the new 
scale instead of continuing the old practice. The representative of . 
the Posts and Telegraphs Department stated that they had no objec-
tion to the grant of monetary compensation, but their apprehension. 
was that it was likely that the money given to this staff might not· 
be spent for the purpose for which it was intended, with the result 
that it would not add to the efficiency of their work. The Committee 
did not approve of the principle of discrimination in the grant of 
concessions to a particular section of the staff only and suggested its 
discontinuance. They desired that the Ministry of Communications 
should, in the light of their observations, examine the whole matter 
de novo in consultation with the Ministry of Finance and the Comp--
troller and Auditor-General and submit to them a note in due course,-
setting forth the decision arrived at in the matter. 

140. Para. 22 of the Audit RepOf't, 1950.-The Committee desired 
to have fuller particulars of the Calcutta Telephone Fire disaster, 
the results of the investigations made by the departmental committee 
and if negligence or any other charge was established against certain 
officials, the disciplinary action takell against them. It was stated 
by the representative of the Ministry of Communications that on 
the basis of the report, s\!lbmitted by the committee which enquired 
into .J;his matter, Government came to the conclusion that the cause-
of the fire could not specifically be established. It was, however, 
admitted by the representative of the Posts and Telegraphs Depart-
ment that the fire-fighting equipment was not adequate at the time 
of fire and the periodic fire drills were not being held. In view of 
this, the head of the administration was censured by Government 
and strictures were also passed on a few other officers for their 
neglipence in not ensuring that the fire-fighting appliances were kept 
in order. The Committee observed that mere censuring or passing 
of strictures against officials found gUilty of gross negligence was 
not adequate punishment, considering that it had resulted in a loss 
of Rs. 12 lakhs to Government apart from the inconvenience caused 
to the public as a result of the fire. The Committee desired to be-
furnished with /.\ summary of the report of the Departmental Com-
mittee appointed by the Government, together with a statement 
showing action taken by Government to locate the cause of the fire 
and the action taken against the officers found negligent in their 
duties. The Committee also suggested that the Government of India 
should issue strict instructions to all the Ministries and their-
attached and subordinate offices, that every inspecting officer shoul<! 
963 p.s.. . 
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keep a continuous watch that the instructions issued by Government 
in '{'egaI'd to fire precautions are being' observed properly. 

141. Para. 23 of , the Audit Report, 1950.-Wasteful expenditure on 
purchase of land surplus to requirements.-The Committee wanted 
to know when the site for the proposed construction was likely to 
be finally selected. It was stated that the matter would be decided 
.after the Chief Engineer, Posts and Telegraphs had visited th~ place 
the following month and discussed the matter with representatives 
o()f the local Chamber of Commerce. It was added that the whole 
thing was expected to be finalized shortly. The Committee com-
:mented at the lack of proper initial planning as displayed by the 
Posts and Telegraphs Department in this case and characterised the 
:state of affairs as 'unsatisfactory' and desired that this should be 
:avoided in future. The Committee wanted to have a note after the 
'final decision was reached in the matter. 

142. Para. 27 (b) of the Audit Repot, 1950.-The Committee 
desired that the matter referred to in this para. should be investigat-
ed by the Department and the results reported to' them. 

Para. 27 (c) (iii) of the Audit Report, 1950-Defective maintenance 
IOf service records and .1ietrenchment regi8'ters.-The Committee was 
informed that on receipt of the report, general instructions had been 
issued by the D.G., P. & T. to all the P.Ms.G. In this particular case, 
it was stated that there had been no laxity oh the part of the persons 
-concerned. The Committee suggested that in order to enforce proper 
maintenance of the specimen signature books of Savings Bank 
·depositors and accounts of undelivered pass' books, adequate discip-
linary action should be taken against defaulters in this regard. 

143. Para. 28-Outstanding Audit Objections and Inspection 
Reports.-The Committee was informed that th~ number of out.-
standing objections had now been reduced from ahout 54.0(10 to about 
16,000 and that of the Inspection Reports had also gone down. Ex-
plaining the causes for the delay in disposal thereof it was stated by 
the Departmental representative that these were the aftermath of 
the last war and partition. They were, it was stated, thrown out of 
gear for a while but they had now rehabilitated themselves to • 
very large extent. 

144. Para. 32 of the Audit Report, 1950 (as inserted by C.S. No. 
13).-The Committee desired that consequent on its transfer from 
the Indian Audit Department to the Posts and Telegraphs Depart-
ment, the Postal Insurance Organisation should be run on commer-
·dal lines and that a balance sheet in respect thereof duly counter-
signed by the Audit Officer concerned appended to the COqlmercial 
Appendix. The Committee also recom~nded that it should not be 
-run as an ordinary G.overnment department, but on sound business 
"line!:! '" 
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,145. Page 109 of the Accounts-Note 2.-In the case of Major 
Works, out of a total outlay of about Rs. 1'60 crores, Rs. 1'11 crores 
was incurred without any budget provision. The Committee obse,rv-
'ed that it w.as irregular and wanted to know why funds were not 
O'btained in time. It was stated in this connection that most of the 
works-under the development plan commenced in the year 1947..a 
could not be completed according to schedule during that year 
owing to certain difficulties and readjustments as a result of partition 
,etc. The refugee problem caused serious transport bottleneck and 
'the stores etc. could not be carried to the sites. A considerable 
:number of unfinished works was thus carried over froJn 1947·48 to 
1948-49. Further they had not provided for these works in tJ1e budget 
for the year 1948-49 as it was not expected that they would be .able 
10 complete these according to the provision made and would have 
'to carryover to the next year. It was, therefore, decided to execute 
'these works as 'non-budget works' during the said year with the 
.approval of the Standing Advisory Committee of the Ministry of 
'Communications and Standing Finance Committee. It was added 
'that funds were obtained by reappropriation with the sanction of 
'the Ministry of Finance. 

146. The Committee then Wok up consideration of the statement 
showing action taken -on the outstanding recommendations. 

Item 29.-As the Memorandum sent by the Department was 
:received very late, this item was allowed to stand until the matter 
had been examined in detail. 

Item 30.-1t was agreed that this item may stand over till the 
report of the committee proposed to be appointed to examine this 
ma1ter was received and considered. 

Item 31.-The Committee was satisfied with the general instruc:-
'tions issued by the Departmental in this behalf and it was decided 
'to drop this item. 

Item 32.-The Committee was informed by the Departmental 
representative that the relevant rules had been amended and now in 
addition to the person who took cash, the Treasurer would also be 
responsible for defalcations. The Committee agreed to drop this 
item. 

147. Indian Telephone Indwtr.iu, Bangalore.-The Commit~ 
'was informed that since last year this concern had been made a 

, :private limited company and its Board' of Directors consisted of the 
,Secretary, Ministry of Communications, Financial AdViser, Communi-
cations, Chief Engineer, Posts and Telegraphs and two non-officials. 
The Committee expressed cOncern over the policy of Government in 
diverting large sums of State,money tor the fqrmation of a company 
without hiving fr~ed any laws to regulate the whole affair . . 
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148. It was brought to the notice of the Committee that there wu' 
a general complaint regarding the shortage of postal forms which 
had become a feature of the working of the Post Offices especially 
in the rural areas. The ComptJ;oller and Auditor-General informed. 
the Committee that apart from the shortage of forms required for 
public use, there was also a shortage of the accounts forms. The 
accounts were coming in all sorts of scrappy manuscript forms and 
there was a grave risk of the preparation of bogus accounts and.· 
returns resulting in frauds. The Committee urged that no kind of 
parsimony or· inefficiency should be tolerated in regard to stocking 
adequate number of forms of all kinds and their distribution to pro-
per quarters. Explaining the main hurdle in their way, the repre-
aentative of the Department told the Committee that. they had no-
direct control over the printing of forms and they had to depend on· 
the Controller of Printing and Stationery in this matter. It was 
pleaded by him that the Posts and Telegraphs Department, which 
was a commercial Department, should be allowed to make their «;>wn 
arrangements for their printing requirements as in the case of the 
Railways. The Committee was assured, however, that in order to 
rationalise the whole thing the Department was trying to have the' 
forms printed on a regional basis and in order to meet the immedi$lte 
shortage they were getting the forms printed locally at Madras. The-
Committee took a serious view of the grave shortage of forms which 
they thought, must be due to some difficulties that the Posts ~nd. 
Telegraphs Department might be experieI\cing in their dealings with. 
the Printing and Stationery Department, lack of co-ordination, or 
~e capacity of that Department and recommended that the whole' 
matter ought to be gone into and this defect removed in a manner 
that might be found suitable by the administrative Ministry. !l.'he 
Committee desired that a comprehensive note r' setting forth the· 
existing procedure regarding. the printing and distribution of the-
Posts and Telegraphs forms, the inherent defects in this system and: 
the remedial measures proposed to resoJve the difficulties, should be' 
~nished to them. -
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Ministry of Finance (including Revenue Division) 
149. The Committee took up consideration of the AppropriatiC1lJ: 

. Accounts (Civil) 1948-49 and Audit Report, 1950. 
Para 2 (ix) of the Audit Report.-The Committee drew the 

attention of the representatives of the Ministry of Finance to the 
omission on the part of the Ministries in not reconciling their figures. 
with those booked in the Accounts Offices and observed that it 
had become a regular feature in almost all the Ministries. The' 
Committee was informed that the Ministry of Finance had issued 
instructions to all the Ministries etc. in 1949 asking them to recon-
cile their accounts ~ith those maintained in the Accounts Offices. 
It was added that so far as that Ministry was concerned they had 
laid down a procedure and that the responsibility for 
maintaining the administrative accounts and for reconciling: 
those with the figures booked i.n the Accounts Office rested wi th the 
Administrative Departments concerned. The Committee observed 
that the matter needed further examination from the'point of view 
of control over expenditure. The primary responsibility for seeing 
that the grants were not exceeded rested with the respective-' 
Administrative Departments. The Committee felt, however, that the-
spending departments had in recent years been failing to appreciate-
the importance of framing their budgets accurately and observing 
strict control over their expenditure. They thought that the first 
step to be taken was to ensure that the spending departments 
attached due importance to this matter and kept the accounts up-to.· 
date. The Committee also thought that it would be very helpful if 
the Financial Advisers attached to the various Ministries etc. could 
check up their departmental accounts at regular intervals in order' 
to see that they were being maintained properly aJKl also to guide-
the Administrative Departments in the matter. The Comptroller 
and Auditor-General also informed the Committee that a proper 
remedy was the introduction of the system obtaining in the United' 
Kingdom, subject to adjustments on account of Ideal vanations, 
whereby the responsibility for keeping the entire accounts rested' 
'With the departments concerned. The Committee considered that" 
Government should take up this matter notwithstanding the fact that. 
it might involve some extra expenditure. They further desired that 
~nding consideration of the suggestion made by the Comptroller' 
amd Auditor-General, the proposal regarding the Financial Advisers, 
rendering assistance to the respective Ministries to which they are· 
attached should be tried, and its efficacy watched. The representa-
tive eff the Ministry of Finance assured the Commi ttee that they' 
would consider the suggestions carefully. 

150. Para 17 of the Audit Report, 1950.-ContrIJ1 over expendi.-· 
tur~.-This para detailed instances of defective budgeti~g. and. 
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control over expenditure. The represintative of the Ministry of 
Finance stated that one of the methods they had adopted to imple-
ment the recommendation on the subject made by the previous Com-
mittee, vide para 4 of their Report for the year 1947-48 (post-parti-
tion) was that in case a particular Ministry overspent, they had been 
told that until the extra money required by the Ministry had been 
voted by Parliament the Ministry of Finance would nv'tifanction it 
unless it wa::; proved that delay in sanctioning the expenditure would 
be dangerous. The Committee, however, 9bserved that the Ministry 
of Finance should shoulder the responsibility 6f ensuring stricter 
control over the total expenditure and assist the administrative 
Ministries in the matter in the varicJus ways by showing them how 
the Ministries could keep a proper check over their expenditure. 
It was not sufficlent to rely on promises or assurances from the 
Ministries to issue instructions of a general character' but the 
Ministry of Finance should devise practical methods whereby this 
important aspect of their duties was properly and adequately rea-
lized by the various Ministries. The functivn of the Ministry of 
Finance was not only to scissor the proposals from the administra-
tive Ministries but to give them proper guidance in the financial 
matters. l'he Ministry of Finance should ensure that the money 
was properly spent. accounted for in time. booked in the books at 
regular intervals. and p~perly controlled by the officers in-charge; 
and that the system of submitting progress reports was instituted 
so that both the Head of the Department concerned and the Finan-
cial Adviser had an eye over the day to day develvpments which 
reflected in the ~xpenditure charts. The Committee desired that a 
report on the various measures evolvea by the Ministry of Finance 
in the light of their observations should be submitted to them in 
due course. . 

151. Para 33 of the Audit Report.-The Committee wanted to 
know the latest pv'Sition regarding balances outstanding in respect 
of payments made to the United Kingdom Government on behalf of 
Pakistan. It was stated by the representative of the Ministry of 
Finance that the Chief Accounting Officer and the High Commissioner 
for India in the U.K. were in touch with the Pakistan High Com-
missioner. They had received advances totalling £300,000 during 
1950-51 and that they had asked for another £100,900 which was 
under consideration. It was added thl\,t it was a question of sorting 
out the share of pensions and the records were being sifted so that 
a decision could be reached on the actual amount to be paid by 
each party. 

152. Para 36 of the Audit Report-Disposal of Inspection Reports 
and Objections.-This para. revealed large number of outstanding 
~jection~ involvin~ over a crore of rupees, some of which were as . 
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()14 as 1942-43. The Committee while stressing the necessity for 
the expeditious clearance of those objections suggested that the 
representatives of the Ministry of Finance and the Accountant-
'General, Central Revenues should together clear up all the outstand-
ing'S on the spot. It was stated by the representative of the Ministry 
-of Finance that they had already issued necessary instructions in 
the matter tv all the Ministries. As general directions or circulars 
of this nature were not found to be very effective, it was suggested 
that in order to expedite matters, the Finance -Officers accredited to 
the various Ministries might ask for lists of outstanding objections 
from the Ministries periodically and also examine the reasons why 
the outstandings had not been cleared up. If necessary, they should 
be asked to render necessary assistance to the Ministries in the clear-
ance of !he arrears and ensure that the objections were answered 
in time. 

153. Page 127 of the Accounts, Note 3-Expenses of the Ministry 
of Commonwealth Relations, U.K.-Contribution to His Majesty', 
Treasury.-The Committee desired to know whether any settlement 
had since been made with the U.K. Government about 'traditional' 
payment of contribution from Indian Revenues in respect of the 
agency functions performed by the Commonwealth Relations Office 
on behalf of the Government of India. Th~ Committee was informed 
that the main agency work was the payment of pensions. The civil 
pension work had been taken over by the Tndi"an High Commissioner. 
The work relating to Military pensions including the disability 
pensions was, however, being done by the Commogwealth Relations 
Ministry. In the case of the disability pensions, payment had to be-
fixed after deciding the degree of the disability. IIl,r-the case· of pen-
sions to the family and dependents, the actual condition of the 
family had to be checked up. It was found in 1947 that these func-
tions ecJUld not be effectively performed by the Staff of the Indi8D 
High Commissloner. As they had to rely to a very great extent on 
the co-operation and assistance of the officials of the U.K. Govern-
ment, the Government of India agreed to pay an agency fee to the 
U.K. Government for doing this work. These agency fees it was 
~dded were fixed on the. basis of the number of persons actually 
remployed on eEtch item of pension work. It was further stated that 
.as a result of the discussion which- the Secretary, MiniRtry at 
Finance (R. & E. Department) had had with the Commonwealth 
Relations Office during the course of his recent visit to London, it 
had been decided to take ov~r the work relating to payment of 
military pensidnS from the U.K. Government and that the taking 
,,,'Ver process would start from October, 1951 and it was hoped that 
by April, 1952 the Government of India would have taken over the 
.entire work. It was also meQ.tioned that for the main item· of work, 
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;-that. lD !Idyment of military pensions, the Government proposed to 
use mechanical accounting methods. and the Pension Wing of the 

.. Defence Ministry here would depute one or two officers to work in 
·the .Commonwealth Relations Office in order to gain experience and 
take over the files and other records. The Committee asked fcJr" . 

· .no~ setting forth the actual percentage of the ratio of the expenc:U-
.. ture incurred on agency fees to the pensions paid by the Commcm-

wealth Relations Office. The Committee also wanted the Ministry 
of Finance tel ascertain from the appropriate Ministry whether the 

. Commonwealth Relations Office was in any way rendering any 
assistance towards the promotion of welfare of· the Indians settled 

: in the Colonies like Mauritius, New Guinea, etc. and, if so, whether . 
they would continue to do se.. even after the· Indian High Commi .... · 

· sion~r had taken over the work relating to military pensions. 
154. Page 273 of the Accounts-Note 6-Superintendence 01 

Insurance.-The Committee wanted to know why the expenditure 
was more than the receipts, and what steps had been taken to balance 

· the account. It was stated that the control of the. Insurance 
· Organisation had only recently been transferred to the Ministry of 

Finance and that Ministry had not so far explored any avenues to 
make it self-supporting by raising the fee. The Committee desired 
that since this organisation was run for the benefit of the Insurance 

· Companies etc., it should be considered whether the fees levied 
should nct be adequate to cover the expenditure. The representa-
tive of the Ministry of Finance agreed to examine this aspect of the 
matter. . 

155. Grant No. 82-A.-Pre-partition Payment (page 385).-Out 01 
· Rs. 20'61 crores provided by a supplementary grant for pre-partition 
. payments during the year, there was a saving of Rs. 3 crores. The 
"·;Committee wanted to know why it was not pClSsible for the Ministry . 
· to surrender this saving in time. It was stated in reply that the 

Ministry could not make a precise estimate of the amount required 
because it was only in May 1948 that it was decided that pre-partition 

.. ·claims of various parties should be pai~ by the Government of India 
initially and in spite of the best estimate made by them, the expendi-
ture was actually less than that anticipated. 

156. Grant for Development Schemes-Note 3(a)-(Page 522).-
. The Committee felt that there did ndt exist adequate machinery at 

the Centre for ensuring that the grants made to the State Govern-
ments etc. for Development Schemes were utilized by them for the 
purpose for which these were intended. They further observed that 

· the responsibility for spending properly the monies allotted by the 
'-Centre should be that vf· the State Governments concerned. and the 
.. t'esportsibility of the Central Government should be limited to broaa 
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'checks only and not to the scrutiny of individual items of expendi--
ture. The Comptroller and Auditor-General promised to incorporate' 
a note on the subject in the next Audit Report. 

157. The Committee then took up consideration of the 'Statement' 
showing action taken or proposed to be taken on the recommenda-
tions of the Public Accounts Cummittee' relating to the Ministry of' 
Finance. . 

Item 2 of the Statement.-The Committee felt that the instruc- . 
tions issued by the Ministry of Finance in the matter were treated 
by the Ministries in a routine manner, and not observed strictly. 
The Committee. therefore. desired that some method should be 
evolved whereby it is ensured that the Ministries observe the instruc- ' 
tions issued to them in the matter. The indenting Departments should 
raise the debits on account of supplies made by them in time and the-
receiving Department should ensure that appropriate action was 
taken by them in time to arrange for the adjustments of such debits· 
within the appropriation or grant sanctioned in respect of -the finan-, 
cial year concerned. 

While discussing the question of the adjustment 0'f cost of stores· 
purchased in the U.K .. the Committee desired to know whether the 
Ministry of Finance had withdrawn any of the powers delegated to 
the Old India Office and whether the High Commissioner for India 
in London exercised the same financial powers as were enjoyed by 
the other Ambassadors and, if not. why not! The representative of . 
the Ministry promised to ;ubmit a detailed note in due course. 

Item 3 of the Statement.-The Committee desired that in order' 
to expedite disposal of audit objection by the various administrative· 
authorities. the Ministry of Finance should issue instrw!tions calling' 
for quarterly statements showing the progress made in the, disposal 
of the audit objections pending in the various Ministries and their 
attached and subordinate Offices. 

Item 4 of the Statement.~The Committee was informed that the· 
question of the institution (,f a system of 'Adniinistrative audit' was 
under the active consideration of the Ministry of Finance. The 
Committee felt that, as observed by them while considering the, 
Accounts relating to the Ministry of Works, Production and Supply, 
any postponement af the introduction of this system on grounds of 
funds would not be an economical proposition in the long run. The 
Committee thought that for the sake of efficiency and better' 
or2anisation, it was worthwhile .spending a little more mCJney than 
~tinuing the present defective system which might in the long 
run be responsible for huge wastes of public funds~ 
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Item 5 of the Statement.-The Committee considered the note-
fll.rnished by the Ministry and felt satisfied over the progress made· 
in the working of the Small Savings Scheme in different States. 

Item 6 of the Statement.-The CcJmmittee decided to take up. 
examination of the various State Trading Schemes during their next 
session, by which time it was hoped that the Ministry of Finance-
would be in a position to conduct an overall financial review of the' 
various Schemes. 

158. The Committee then discussed with the representatives o~' 
the Ministry of Finance the propriety O'f transferring governmental 
activities to private corporations, e.g., the Indian Telephone Indust-
ries, Bangalore which had been formed into a joint stock company 
and the capital of which was found by the Mysore and the Central 
Governments. The Committee felt that while \SJlch concerns were 
run by Gc'Vernment, they would be subject to the control of' 
Government and of Parliament but on becoming autonomous or ' 
semi-autonomous concerns, they became free from the day to day 
control of the Government. In regard to the questio'n of payment 
of income-tax, the Committee was informed that while Indian 
Telephone Industries continued as a Company, Government could· 
recover Income-tax and that was provided in the Income-tax Act. 
The Committee reiterated their earlier suggestio'n that tne setting· 
up of such State-sponsored concerns should be regulated by 
Parliamentary legislation. 

159. The CcJmmittee reviewed the working of the Income-tax 
Investigation Commission, and desired that the Ministry of Finance· 
should try to realise arrears of assessment as expeditiously as possible· 

'under the scheme of concession to the assessees for quasi-voluntary 
disclosures of tax. The representatives of the Ministry promised to ' 
submit to the Committee a Memorandum showing the number c.tf 
assessees in Parts A, B, & C States, the amount so far recovered,· 
from them and that outstanding for recovery. ' 

160. The Committee referred to losses of opium in the Ghazipur 
Opium Factory and desired that a note outlining the security 
measures adopted by Government to prevent thefts of opium, and • 
also the causes of losses during the manufacturing process, should 
be submitted to them in due course. 

The Committee also desired to be furnished with a note detailing 
the various aspects viz., administrative, accounting, financial control 
etc. regarding the working of all the Opium Factories under the· • 
contrcJ} of the Central Government, with special reference to the' 
functions and du~es assigned to the Narcotics Commissioner and!' 
oth~r Opium Officers in-charge of the Factories etc. 
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161. Separation of Treasury Function.s.-The Committee drew 

' .... ,attention to para 11 of the Report for the year 1947-48 (post-partition) 
- of the previous C<lmmittee and desired to know what steps 

Government had taken to implement their recommendatiOTl.. The 
• representative of the Ministry of Finance informed the Committee 
-that they had accepted the reccJmmendation in principle. The 
question of setting up the organisation, fixing up accommodation 
and empioyment of trained staff etc. was still under their considera--
tion. The Comptroller and Auditor-General incidentally informed 
the Committee that as the introduction of this important reform was 
being delayed, he proposed issuing notices to all Governments that 
)le would not make payments after a certain date and that they 
should make their own arrangements for the taking over of the 
-Treasury work. He also mentioned that he contemplated eventually 
approaching Parliament for getting an Act on the lines of the U.K. 

'Exchequer and Audit Departments Act being passed which would 
divest him of his responsibility of looking after treasury work. This, 
he said, was the beginning of a very important reform -that the 
spending authority must draw its own bills and make arrangements 
-!C.T its own payments. In Delhi, he suggested, that the Government 
-of India should have a central treasury and the Chief Commissioner 
should be asked to move quickly in the matter. 

162. The Committee then proceeded to take up consideration 01 
the Commercial Appendix (Civil), 1948-49. 

India Security Press (page 11 of the Accounts).-The Committee 
desired to be furnished with a note showing the steps taken by, 
'Government to revise the charges for printing of stamp.s to meet the 

/ 

rising 'cost. 

163. The Cdmmittee desired to know in detail what the refusal 
ot' ex post facto sanctions by the Ministry of Finance implied in 
practice. Explaining this, the Comptroller and Auditor-General 
stated that the action of that Ministry in refusing to accord sanction 
was to get the Department or Ministry concerned hauled up before 
the Public Accounts Committee. The Committee observed that the 
Finance Ministry should take other measures also besides refusing 

, 'sanction. The Committee strongly recommended that disciplinary 
.action should be taken against the officials guilty of spending public 
rmonies without proper sanction and that the objections should not 
,be removed from the Obje,ctionable Items Registers maintained in 
1he Audit Offices unless the particular items had been discussed and • ,commented upon by the Committee. 
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164. In regard to the examination by the Committee of the -. 

receipt side of the Budget, the Comptroller and Auditor-GeQeral , 
stated that as his establishment was extremely inadequate and also, 
that he was confronted with more urgent problems in connection· 
with Part B States, he did not expect that within a measurable dis- ~ 
tance 'of time it would be possible for him to undertake the audit 
of receipts. He added that instead of the receipts being audited. 
the better course in the present circumstances would be for the 
Committee to obtain a general idea from the income earning 

.Ministries. There weJUld be an Audit Report on the general financial' 
position of Ministries and that could enable the Committee to have~ 
an idea of the receipt side of the Government accounts. 
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Shri M. V. Ghule. 

1 
} Members. 
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Shri V. Narahari Rao, Comptroller and Auditor-General of 

India. 
Shri B. N. Sen Gupta, Accountant-General, Central Revenues. 
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Shri S. A. Venkataraman, I.C.S., Secretary, Ministry of Com-

merce and Industry. 
Shri A. S. Lall, I.C.S., Joint Secretary, Ministry of Commerce 
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Shri K. V. Venkatachalam, Deputy Secretary, Ministry of 
Communications. 

Shri T. P. Bhalla, J.P., Director-General, Civil Aviation. 

Shri M. S. Mathur, I.S.E., Chief Engineer, Civil Aviation Wing. 

Shri R. Narayanaswami, Joint Secretary. Mi~istry of Finance. 

Ministry of Commerce and Industry 

The Committee took up examination of the Accounts of 1948-49 
,;and Aud~t Report, 1950. 

165. Para. 23(a) of the Audit Report.-The Committee wanted to 
know the full implications of the Government's refusal to accord 

'·ex post facto sanction in this case, and also whether refusal to sanc-
tion would by itself be effective. unless it was automatically accom-

.panied by disciplinary action against the officer concerned. They 

.pointed out that in the case referred to in this para., no action had 
been taken. Explaining the case, the representative of the Ministry 

'of Commerce and Industry stated that the powers of purchase dele-
gated to the officer concerned were very strictly limited, but he went 
on buying plant and equipment in excess of those powers. The net 
result was that he spent on the whole nearly Rs. 80.000 or more. 
inter a1i~, it was, however, made clear to the Committee that there 
was no question of dishonesty in this case except that the officer 

,exceeded his financial powers. It was added that the 'whole thing 
was properly accounted for and the officer got the plant and had it 

:installed. The Secretary, Ministry of Commerce and Industry 
assured the Committee that he would, after further looking into the 
..matter personally, certify that the purchp..se of furniture, equipment, 
"etc., was essential and that in his view sanction would have been 
accorded if it had come up at the proper time. He undertook to 
:.apprize the result of his examination to the Comptroller and Auditor-
'General who might then consider the expedience of writing off t~s 
item. The Committee desired to know in due course the action taken 
in the matter. 

166. Para. 23(b) of the Audit Report.-The Commiitee wanted t(l 
"know the present position of tbe two cases involving embezzlements 
'referred to in this Para. It was stated that in one case relating to the 
'~mbezzlement of Rs. 15,292 on account of postage stamps, the matter 
'was already pending in the court and the person concerned was being 
prosecuted. In the other case involving misappropriation of cash 

"receipts for railway freight paid amounting to Rs. 4,648,. the police 
had investigated and had asked for sanction to prosecute and·· it was 
''f'xpected that it would be accorded by the Ministry shortly. It was 
dladmitted that th~ persons in charge of the Sections did not display 
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that amount of supervisory efficiency as was expected of them. Speak-
ing or the measures taken to put right the whole thing, it was stated~­
that, they had now got a Postal Franking Machine and no s-uch fraud 
was possible. As regards the Railway receipts, they had now adopted 
the Railway Credit Note system. 

167. Para. 23(c) of the Audit Report.-The Committee wanted to-
know the reasons for not enforcing the full recovery of £467 from 
the Officer concerned, as decided earlier by Government on the 
recommendation of the High Commissioner. While discussing this 
matter, the Committee desired to know the name of the 'officer con-: 
cerned. The Comptroller and Auditor-General informed the Com-
mittee in this connection that the British parliamentary practice in 
the Public Accounts Committee was that ordinarily the names of 
individuals were not disclosed or discussed. The practice of disclos-
ing the names, according td him, did not help in the prosecution of" 
the case. The representative ,of the Ministry of Commerce and" 
Industry informed the Committee that he felt the complete facts 
of the case had not been presented t~ Audit as it should have been 
done. He stated that the officer concerned utilised cars from the-
H.M.G.'s pool of transport frdID 1st November 1946 to 10th March, 
1948. The cars were used for official as well as private journeys but 
no record of each kind of journeys was kept. In the absence of details: 
the following ad hoc allocaLon was made by the Deputy Chief 
Accounting Officer: 

Payable by Government-£1,307-6-8. 

Payable by the Officer concerned-£467-8-2. 

The Government of India accepted the allocation of the expenditure 
suggested and passed orders for the recovery of £467-8-2 in 35 instal-· 
ments from the officer. After the officer had paid £52 he was, 
transferred to India. He then represented to the Government of India, 
for waiving the recovery of the amount on the following grounds: 

(i) Public transport at the place where he was posted was 
irregular, inadequate and expensive. 

(ii) Use of the car on Sundays and holidays was not oonfined 
to private account but a'lso for official social contacts,. 
meetings and interviews, etc. 

(iii) No car allowance or advance for the purchase of cat' W8l;; 

granted to him although originally it was proposed to-
, sanction a conveyance allowance for him. 

(Iv) On account of his transfer to India, his emoluments were 
reduced to less than half. 
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The recovery of the balance of the amount was waived by Govern-
ment but that already paid by him was not refunded. 

It was pointed out that at one time the officer concerned was on 
leave for 3 months but ~he car was used by his family. The Com-
mittee was informed that other similar charges, apart from the 
financial irregularities, had been pointed out by the Auditor of 
Accounts in the other country where this officer was now posted 
after a short spell of duty in India. The Secretary of the Ministry of 
Commerce and Industry assured the Committee that he was investi-
gating the matter further and that after a full list of the charges 
against this officer had been made out, he would ask for his explana-
tion through the Ambassador. He also promised to place before the 
Committee the results of his investi2atiOlis in the matter. 

The Committee observed that the original decision to require 
the officer to pay for the use of the car on Saturdays and Sundays 
only was not quite correct as there was evidence on record that the 
car had been used by his family during the period of his 3 months. 
leave and on other occasions when he was out of his headquarters 
for long periods. They further expressed dissatisfaction over the 
decision to waive the recovery of the amount and observed that the 
officer had been treated very leniently when there was a prima facie 
charge against him. They were also surprised to learn that on the 
face of his previous record, this officer had again -been posted to an 
Embassy abroad and desired that a thorough investigation should be 
made in all the charges against this officer and a report submitted 
to them. 

The Committee also commented on the delay in the Office of the 
High Commissioner for India in dealing with the audit objectiOns 
and desired that some method should be evolved whereby these 
objections were dealt with expeditiously. 

168. Para. 31 of the Audit Report.-The Committee drew atten-
tion to the defects and irregularities pointed out in this para. which 
related to the Foreign Missions, Consulates, etc. While discussing the 
observations made therein, the CQll1ptroller and Auditor-General 
informed the Committee that now since the Auditor of Indian 
Accounts in the U.K. was no longer a statutory authority indepen-
dent of him (C. & A. G.) but one subordinate to him, he would 
introduce the same procedure as regards the preparation c1f audit 
Reports as in the case of other audit officers. He proposed to ask the 
Auditor in London. to send his draft paragraphs to the Ministries in 
India, endorsing copies to the High Cdmmissioner for his informa-
tion, so that explanations would be given to the Auditor in the U.K. 
not by the High C~mmissioner but by the Ministries concerned. 
This s'ystem, he said, would produce better results in working. 
963 P.S. 
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189. Page 105 of the Accounts-Note 2.-The Committee wanted 
to know t~ results of the police investigation and whether any dis-
ciplinary action had been taken against the person involved in the 
misappropriation. The Committee was informed that the same 
person, referred to in para. 23(b) of the Audit Report, who had mis-
appropriated cash receipts for railway frei~ht was involved in this 
case also and that sanction for his prosecution would be given 
shortly. 

170. Page 207 01 the Cit1il Appropriation Accounts-Note 4-
Transfer to the Fund for the benefit of Cotton Growers.-The Com-
mittee wanted to know the present position of the Fund and whether 
the Ordinance promulgated fOf the creation of this Fund was 'still 
continuing. It was, stated that the Ordinance creating this Fund 
which was promulgated in 1942, was repealed on the 1st April, 1946. 
The closing balance of the Fund on 31st December, 1950, was Rs. 5'83 
crores, the opening balance on 1st April 1949 was Rs. 6·20 crores and 
the disbursements during the period ,,1st April 1950 to 31st December 

" 

1950 were 37 crores. Explaining the reasons that actuated the 
Ministry of Finance to allow an advance from the Central Revenues 
for the purchase of cotton, it was stated that there was a great 
demand from Japan for Cotton and though it was a temporary inroad 
into the general revenues, the advance was made and it ended in a 
good profit. . 

171. Page 273 of the Civil Appr01?riation Accounts-Note 5-
Receipts on account of fees for Deposits and Registration oj TraciJe 
Marks.-The Committee wanted to know why the expenditure was 
more than the receipts and what action had been taken to reduce it. 
The representative of the Ministry informed the Committee that he 
would go into the question and examine how to make this organi-
zation self-supporting. He added that they had drastically cut down 
the staft in order to reduce expenditure and would now consider as 
to where and to what extent the fees could be increased. He also 
stated that under Section 81 of the relevant Act, Government was 
empowered to prescribe such fees as might be determined by them. 
He assured the Committee that immediate action would be taken in 
the matter in order to prevent the continued loss on this account. 

172. The Committee then took up consideration of the 'Statement 
showing action taken on the recommendations of the Public Accounts 
Committee' . 

Item 3-Audit Objections.-JI'he Committee was lnformed that the 
Ministry had issued necessary instructions to the Heads of Depart-
ments under their control and would now e,..:amine how far those 
instructions had been carried out. 
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Items 38, 39 and 41.-The consideration of the reviews supplied 

by the Ministry was postponed till such time as the Committee took 
up the examination of the State Trading Schemes. 

173. Vizag Shipbu.ilding Yarcl.-The Committee desired. to know 
what steps had been taken to acquire this ship-yard. It was stated 
that the position remained precisely the same as was reported to the 
Committee last year. It was hoped that· Government would shortly 
come to a decision in the matter. 

174. The attentiotl of the Secretary, Ministry of Commerce and 
Industry was drawn to an instance of leakage of the Government 
decision regarding levy of increased export duty on oilseeds before 
the issue of the Government Communique. He promised to investi-
gate the matter and furnish a note to the Committee with special 
reference to the steps taken by Government to -prevent such leakages 
which had serious repercussions not only on the trade but resulted 
in loss of revenue to the Exchequer. 

175. The working of the Library attached to the Office of the 
Commercial Intelligence and Statistics, Calcutta was discussed by 
the Committee. The representative of the Ministry stated that the 
Estimates Committtee had commented adversely upon the set-up of 
this Office as also about the qualifications of the Officer-in-charge and 
that they were trying to see what they could do about it. He added 
that they had given notice to the Officer that he would not get any 
extension of service and were also examining how they could pool 
all the available information at one place. 

Ministry of Communications 

176. The Committee first toak up consideration of action taken 
by the Ministry on the outstanding items containing the recommen-
dations of the Public Accounts Committee. 

Iteml 3;-It was stated that necessary instructions had been issued 
by the Ministry and they checked up every two months to see 
whether these were being followed, and if there was any delay, they 
took remedial action. 

Item 4.-It was stated that the question of introduction of the 
'Administrative audit system' was being considered as a general 
question by the Ministry of Finance and that the Communications 
Ministry would accept the recommendations of the Committee on the 
lines of the instructions received from the Ministry of Finance. 

Item 27-Agreem.ent with Air India International.-The Committee 
brIefly discussed the working of the Air India International and Air 

• 



'02 
india Ltd. They wanted to know why Air India was doin,:t all book-
ing work for Air India International and why should not the latter 
make their own arrangements for booking and save the agency 
charges to be paid to the former. It was stated that at the time the 
contract was made, the idea was that Air India should do all booking 
work for Air India International. It was added that it was a part of 
the original contract, and but for that arrangement, they might have 
asked for greater concessions. The Committee desired that it should 
be examined whether it would be more advantageous for the Air 
India International to do their own booking. The representative of 
the Ministry agreed with the view-point of the Committee that it 
would be cheaper if Air India International made their own arrange-
ments for their bookings. It was added, that under the terms of 
contract, Air India was appointed as an agent for a period of 10 years 
out of whIch only 3 years had passed. The Committee desired, how-
ever, that the question of the Air India International making their 
own arrangements for booking should be examined. They also 
desired to be furnished with a copy of the balance sheet of this con-
cern for the year 1950-51 for their consideration when they took up 
examination. of the State Trading Schemes. 

As regards the question of the grant of subsidy to certain Airline 
,Companies, the Committee desired that there must be some commer-
cial principles which should be followed by Government in such 
cases. 

Item 28.-The Committee was satisfied with' the information 
furnished to them. • 

177. The Committee then took up examination of the Accounts of 
1948-49. 

Chartering ofplanes.-The Committee desired tc( be furnished 
with a statement showing the actual number of occasions when each 
Ministry chartered planes during the past two years as also the 
charges involved in each case. 

178. GTant No. 57-Commercial Appendix (Civil)-Oversea. 
Communications Seroice (Para. 292).-The Committee desired that 
the Ministry of External Affairs should be asked to tap all possible 
resources to effect recovery df. the sum of Rs. 1,15,080 due from the 
Nationalist Chinese (KMT) Government. 

179. Para. 295.-The Committee d~ired that the Ministry should 
consider the question whereby an internal Accounts Officer who 
understood the business control methods should,~ appointed to look 
after the accounting arrangements of this Organisation which were 
at present being carried on by the Accountant..{feneral, Bombay. 
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180. Night Air Mail Seroices.-The Committee desired to know 

the financial implications of the expenditure incurred on Night Air 
Mail Services and whether it amounted to the grant of a subsidy to 
the Airline Companies. It was stated that there was not very much 
of subsidy elemen't in running this service. The present basis, itt was .. 
added, was practically a freight rate increased by a small percentage 
rate of 121 per cent. because of the priority for handling postal mail. 
In reply to a question as to hdw it compared with the freight paid 
for ordinary air-freight, it was statetl that previously payment was 
being made at the rate of Rs. 1/8/- per lb., but now according to the 
present practice there was a saving of about Rs. 20 Iakhs on the total 
mails in a year. 
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Shri V. Narahari Rao, Comptroller and Audito,r-General of 
, India. 

Shri B. N. Sen Gupta, Accountant-General, Central Revenues. 
Shri R. P. Sara thy, Accountant-General, Food, Rehabilitation 
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Shri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Officer on Special Duty. 

Present during the examination of the Accounts relating to the 
Ministry of External Affairs:-

Shri S. Dutt, I.C.S., Acting Foreign Secretary. 
Shri' B. N. Chakravarty, I.C.S., Acting Secretary, Ministr~ of 

External Affairs. 
Shri M. S. Bhatnagar, Joint Secretary, Ministry of Finance. 
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Shri Vishnu Sahay, I.C.S., Secretary, Ministry of Food and 
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Shri N. T. Mone, I.C.S., Joint Secretary, Ministry of Food and 

Agriculture. 
Shri J. Bannerji, I.F.S., Dy. Inspector General of Forests, 

Ministry of Food and Agriculture. 
Shri G. Mathias, Deputy Secretary, Ministry of Finance. 
Shri D. D. Agnihotri, Under Secretary, 'Ministry of Works, 

Production and Supply. 

Ministry of External Affairs 
181. The Committee resumed further examination of the Appro-

priation Accounts (Civil) 1948-49 and Audit Report 1950. They first 
took up consideration of the written answers furnished by the 
Ministry to some of the points which could not be covered in their 
previous meeting (See Appendix XXX). 

Para. 25(c) of the Audit Report.-The Committee was informed 
that no reply had so far been received by the Ministry to the tele-
graphic reference made by them to the High Commissioner for India 
in London. The representative of the Ministry, however, read out to 
the Committee the following explanations sent by the High CommIs-
sioner stating the extenuating circumstances that led to the slip in 
this case: 

"The stamps arrived two days before the due date for sale and 
they did not actually count the stamps. They were 
satisfied with the printed indIcation on the packet itself 
that it contained so many thousands of stamps. At the 
actual counting stage later on they found there were 
certain shortages. As these things came directly from 
the firm. that is, from the printers in Switzerland, there 
were doubts as to whether the stamps were actually sent 
to London. Therefore no disciplinary action could 
possibly be taken when it was not certain that the loss 
had taken place in London itself. It is quite possible 
that the printers themselves might have made a mistake 
and sent a few stamps short." 

The Committee was informed that the total number of the stamps in 
question (which were called the Mahatma Gandhi Memorial Stamps) 
was 178 each of Ii annas, 31 annas and 12 annas, and 120 of Rs. 10 
each. It was further stated that the matter regarding the loss was 
still under investigation with the D. G., P. & T. and had not been 
disposed of finally. In this connection, the Comptroller and Auditor-
General mentioned of another case of a serious loss in the year 1943-
44 amounting to over £1,000, owing to a fraud on the " part of an 
E.mployee in the High CommissioJ)er's stamp agency. In that case the 
person concerned wal prosecuted and sentenced to imprisonment . . 
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The High Commissioner had then appointed a committee to invcE.ti· 
gate the matter. It was discovered that there was a serious neglect 
of procedure and on the recommendation of this Committee the 
procedure was· tightened up .. The Comptroller and Auditor-General 
felt that it was disturbing to find for the second time that the 
arrangement far the issue of stamps in the High Commissioner's 
Office was defective in a number of respects. 

The Committee observed that it was d;stressing to note the con-
trast in the handling of two cases of losses in the same Department 
inasmuclr as no action had been taken in the present case. They 
felt that there were no sufficient grounds for not having the stamps 
counted on receipt in the High Commissioner's Office and that short-
age of time was no excuse. As the stamps came in sheets, a simple 
multiplication of the number of sheets by the number of stamps in 
each sheet would have given the result. They were of the view that 
the Officer-in-Charge of the section had failed in his duty which had 
resulted in a loss to Government. They commented that this case 
bore adequate testimony to the fact that ther.e was laxity in the 
administration of the High Commissioner's Office arid desired that 
early steps should be take!. fl,r pr~scriblug a proper procedure for all 
such matters and al:>o for exercising adequate ftnancial control. They 
further desired that a note stating the results of the investigat:on 
made by the D. G., P. & T. in the matter and action taken, it any, 
against thE: delinquent officials should be submitted to the Committee 
in due course. 

182. The Committee then considered the note showing the admi-
nistration of the scheme of assistance to the evacuees from Burma. 
Malaya, etc., furnished by the Ministry with reference to Note 8 at 
page 3:)5 of the Apprdpriation Accounts (Civil) and desired to know 
what were the chances of the recovery of the balan~e of the amount 
on account of outstanding advances. It was stated' by the represen-
tative of the Ministry that the chances of recovery were very slender, 
and actually, the position had come to such a limit that the recovery 
was not much more than the cost involved in its collection. At one 
stage, the Ministry had considered"" the question of asking 
the State Government to collect the amount on a commission basis 
but it was felt that by the adoption of that method, coercive methods 
might be employed by the State Governments. It was further added 
that the Ministry was considering whether it was worthwhile to carry: 
on the attempt any longer. The Committee felt that as appreciable 
recoveries of advances were not expected, the expenditUre that was 
being incurred on the running of the organisation for effecting 
recoveries was proving infructuous. They accordingly suggested that 
Government should consider· the expediency of' writing off the out-
standing amount and winding up the organisa~on dealin~ with this 
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work. The Committee also desired that the Ministry shouls ask the 
State Governments concerned to render proper accounts by the 30th 
September, 1951 of the total amounts advanced and thereafter the 
matter should be examined in the light of the suggestions made and 
a report showing the action taken submitted to them in due course: . 

183 .. The Committee then proceeded to review the Schemes referred 
to in Notes 10 & 11 at page 355 of the Appropriation Accounts. 

In regard to the Scheme-Central Refugee Officers-the Com-
mittee was content with the information supplied by the Ministry 
that no further expenditure was likely to be incurred in future on 
that account. As regards the other scheme viz., Contribution to 
Provinces etc. in respect of expenditure on orphans, the Committee 
suggested that the Ministry should consider the po~sibility of trans-
ferring thls work to the Central Ministry of Rehabilitation instead of 
maintaining a separate establishment. 

184. The Committee then proceeded to examine the note sub-
mitted by the Ministry (Appendix XXXI) in regard to India's con-
tributions to the U.N.O., F.A.O. and I.C.A.O. during the period under 
rev~ew. It was stated by the representative of the Ministry of 
External Affairs that according to the International Organisation 
Order, 1947, India was given the position of the successor Govern-
ment and had therefore to take on both the assets and the liabilt-
ties. Until the share of contr~butions of Pakistan and India were 
decided, India Government had to pay the whole amount as the 
successor to the undivided Government of India. Further, the 
Comptroller and Auditor-General informed the Committee that 
there was a collateral agreement with Pakistan and that Pakistan 
had accepted her liabiLty, but she was not prepared to discharge it 
now. She wanted to settle that as part of the overall financial 
settlement between the two countries. The Committee desired .to .be 
furnished with a statement showing the total amount paid by India' 
to the U.N.O. and other international Organisations on behalf of 
Pakistan. 

185. The CO'mmittee then resumed discussion on Paras 25(a) and 
25(b) of the Audit Report 1950 which were left over from the pre-
vious meeting for want of further information. 

Para 25(a) of the Audit Report.-The Comptroller and Auditor-
General informed the Committee that, as reported by the Auditor 
(if Accounts in London, a motor car belonging to an official who 
was returning from a diplomatic job to another country was pur-
chase? by the .PIigh Commissioner on the plea that he required it 
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for makilli ~n addition to pool of official cars and made a payntent 
of £900. He had himself no powers -of making such an addition, 
nor had he obtained sanction of the Government of India to increas-
ing his pool of cars. Secondly, he actually did not bring it on the 
stock but sold it later to another officer. The effect of this was to 
oblige the Officer concerned by way of an advance and later by 
assisting him to sell his car. The objection, so far as audit was con-
cerned, was the purchase of the car without proper sanction. The 
Committee observed that in case an advance was to be given to an 
officer, it should have been given in the manner prescribed under the 
rules and with the sanction of the competent authority and that the 
rules should not have been evaded. The Committee desired that the 
Ministry should instruct the High Commissioner to observe strictly 
the rules in future. 

Para. 25 (b).-The Committee enquired from the representative of 
the ~inistry whether he had anything further to add to what he had 
already stated before them at the last meeting. With regard to the 
point raised by the Committee whether tenders had been In17ited, he 
stated that the calling of tenders was not possible as it was useless 
to call for tenders when the article was in short supply and also that 
it was never done before. He added that limited tenders or single 
tender procedure was followed in cases where competition for the 
supply of stores was either non-existent or limited to a few well-
known sources. So the question of calling for. tenders did not 
apparently arise. He further mentioned that the para. under refer-
ence involved two points, viz., first, about the tender, and, secondly, 
whether the Auditor of Indian Accounts had shown those paragraph~ 
to the High Commissioner for India before incorporation in the Audit 
Report. The High Commissioner had intimated that the Auditor did 
show the report to him and that he or his officers had-- suggested 
certain modifications, but they were told that the modifications would 
merely make it longer and that they would have the opportunity of 
explaining when the time came. Intervening, the Comptroller and 
Auditor-General remarked that the question was that if there was a 
modification of facts then reasons would have to be adduced. The 
modifications suggested by the High Commissioner were not presum-
ably modifications of facts but were comments or inferences. The 
representative of the Ministry again stressed the point that it was 11 
question of facts that the High Commissioner was raising and that 
the statement made l5y the Auditor that the whisky could have been 
obtained from the normal sources was contrary to facts. The Com-
mittee suggested that in all fairness to the Auditor, the matter should 
be further examined ,by the Ministry in consultation with an Officer 
nominated by the Comptroller and Auditor-General, and the result 
of their findings reported to them in due course. 
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Miniltry of Food and Agriculture 

186. The Committee resumed further examination of the various 
points. disclosed in the Accounts for 194,-48 (post-partition) and 
1948-49 and Audit Reports thereon which they could not cover during 
their last meeting. They also considered the written answers to 
some of the points furnished by the Ministry (See Appendices VII 
to XI). 

187. At the dUtset, the Committee heard from the Secretary, 
Ministry of Food and Agriculture a brief account of the present food 
position prevailing in the country. The Committee was inter alia 
informed that the Ministry had recently received reassuring news 
from most parts of the country that the deterioration in the price 
situation of food-grains had been stopped. 

188. The Committee then took up, consideration of Government's-
Resolution,dated the 14th July, 1951 on the report of the Sugar 
Enquiry Committee appointed to enquire into such aspects of the 
sugar crisis as were not fully covered by the Tariff Board. The 
Committee discussed at some length the reasons for Government's 
disagreement with the findings of the Ganganath Committee over the 
question of supply of more wagons which resulted in excessive move-
ment of sugar. In reply, it was stated by the representative of the 
Ministry that the facts were quite correct. It was only a matter of 
inference. as decontrol implied maximum movement. It was added 
that a plan was drawn up to ensure supply of a limited number of 
wagons but actually the factories got more than was necessary. In 
reply to a question as to why there was no maximum limit put on 
the number of wagons, it was stated that the wagon supply was not 
limited for the movement of' any particular commodity at that time 
and the priority system for movement of sugar was no longer then 
in existence. Further, during the decontrol period, it was stated. 
that they had planned a reserve of one lakh tons of sugar, but as 
there was no mechanism in existence to watch the ~ay to day move-
ment of sugar, the entire machinery of sugar control having been 
abolished, the plan could not be observed rigidly. The Ministry 
was, however, getting monthly figures of despatches from the Sugar 
Syndicate and there was always a time-lag because the Syndicate 

'had to collect the figures from all the factories, co-ordinate them 
and then send them to the Ministry. It was only in July 1949 when 
the Government of India noticed that too much sugar was going Ollt 

that they brought this matter to the notice of the Railway Adminis-
trations concerned. It was as a result of this abnormal movement 
that the plan was ,evised early in August 1949 and full control over 
the ~mmodity was again imposed. The Committee observed that 
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the Ministry of Food and Agriculture tutd failed in their duty to 
appraise the real position during the perIod of 4 months i.e., from 
April, 1949 to August, 1949 and did not visualize the logical sequence 
of such excessive movem~nt of this commodity which was bound 
to have serious repercussions during the closing months of the sugar 
year. They felt that the Ministry should have kept a watch over 
the movements of sugar during the earlier period of its decontrol, 
as also to ensure that the stock of 1 lakh tons intended as a reserve 
was kept intact. They should also have asked the Railways con-
cerned to cut short the supply of wagons for the transport of sugar 
to border places adjoining Pakistan in order to curb the tendency 
of the black-marketeers to export sugar to Pakistan clandestinely. 
The Committee also commented at the miscalculation of the Ministry 
regarding the carrying capacity of a wagon on the different Railways 
as disclosed in the Ganganath Committee Report. 

The Committee drew the attention of the representatives of the 
Ministry of Food and Agriculture to the following passages from 
the report of the Tariff Board in this regard: 

"Though- sugar was decontrolled from December 1947 and con-
trol over the Sugar Syndicate reverted under the law to 
the U.P. and Bihar Sugar Commission, the Government 
of India ought to have taken even closer interest than 
they did in view of the all India importance of sugar" . 

• • • • . 
"Undoubtedly there was lack of co-ordination between the 

• 

Government of U.P. and the Sugar Commissioner. which 
gave an opportunity to the Syndi~ate to mislead the 
Government and ignore the Sugar Commissioner". 

• . . • 
_ "In its dealings with the Government of U.P. and the Sugar 

Commissioner regarding the release of ·sugar quotas in 
1949. the Syndicate was far from straightforward" . 

. The representative of the Ministry admitted that the facts quoted 
from the Tariff Board's report were correct and stated that as a 
result of that Government had taken action to abolish the Syndicate. 
The Committee felt that the abolition of the Syndicate after the 
sugar position had deteriorated so much was rather a belated step 
and that Government had failed to handle the situation at the 
proper time. 

189. The Committee then re-opened discussion on the observations 
made in Para. 26 (c) of the Audit Report 1950 regarding import of 
fertilizers in paper bags, and considered the note. submitted by the 

- -
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Ministry (Appendix VII). The Committee drew attention to the'· 
following statement made in the said ndte and observed with regret 
that the consumers were made to bear the brunt of losses: 

"The amount paid on the re-bagging of the consignments undeI 
consideration was Rs. 87.400 which was borne by the i' 
Central Fertilizers Pool and recovered ultimately from 
the consumers". 

The Committee wanted to know whether the loss accrued in this case 
was attributable to the failure of the Purchasing Missions abroad or 
due to the lack of vigilance and supervision exercised by the Ministry. 
'The Secretary, Ministry of Food and Agriculture stated that the 
indent was placed by them with the then Ministry of Industry and 
Supply (now Ministry of Works. Production and Supply) and the 
.actual purchase was made by that Ministry through its Missions 
.abroad. The paper packing had, it was stated, since been disconti-
nued. The representative of the Works, Production and Supply 
Ministry informed the Committee that they hlil.d received a telegram 
from the High Commissioner for India in London that satisfactory 
~vidence had been obtained that 6 ply paper bag with bitumen lining 
was not only satisfactory but was preferable to jute bags and on the 
basis of this they had agreed to the paper packing. He added that 
it had not so far been established whether the 1055 caused was due 
to defective paper packing or was due to wrong specification. They 
had taken up the matter with their Purchasing Mission in London 
but had not 50 far received any further information. The Committee 
were surprised to learn that although a period of two years had 
elapsed, the Ministry of Works, Production and Supply had not been 
able to elicit any reply from their Purchasing Mission in London. 
'They observed that the matter should be pursued vigorously and the 
Officer concerned should be asked to explain why he had not sent a 
reply for such a long time. The Committee desired to be furnished 
with a note showing the date on which the then Ministry of Agri-
-culture complained in the matter to the late Ministry .of Industry and 
Supply (now Ministry of Works, Production and Supply), the date 
,on which the latter Ministry addressed their Mission in London, and 
the period for which the matter had been pending for final disposal. 
The Committee also desired that the Ministry of Food and Agriculture 
1ihould investigate the matter further in consultation with the 
Ministry of Works, Production and Supply and find out if the fault 
rested entirely with the Purchasing Mission in London. Tht! Com-
mittee stressed that in order to avoid such losses in future, the 
Ministry concerned should give specific instructions to the Purchas-
ing Mission and in all cases losses resulting from the non-observance 
,of the specifications should be taken up immediately with the 
Ministry of Workl, Production and Supply. 
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190. The Committee then took up consideration of the note setting 
out the Constitution of the Sugar (Temporary Excise) Fund, its 
administration etc. (Appendix XIV) furnished by the Ministry of 
Fodd and Agriculture. Out of the total realisations of Rs. 41"2 lakhs 
in this Fund, a sum of Rs. 103 lakhs had been set apart for subsidizing 
the sugar industry in U.P. and Bihar to.. compensate them for the 
additional cost involved in granting certain concessions to labour and 
another sum of Rs. 70 lakhs was kept as Reserve to compensate the 
sugar industry in a falling market. The Committee apprehended that 
the principle underlying the grant of subsidy to the factories was 
fraught with serious repercussions in the future both on the trade and 
on the labour. The Committee wanted to know whether before Gov-
ernment agreed to give subsidy in regard to the rise in the cost of 
labour, they went into the question whether the industry was making 
a profit or was incurring a loss. They felt that compensation should 
not be given for loss of profits, but that it should be given only if 
there was loss on other grounds for which adequate justifications 
exist. The Committee was informed that the revision of the basic 
formula governing the method for the calculation of the cost of sugar 
as also the profits was under the consideration of the Mini,stry. The 
Committee desired that Government should safeguard the interests of 
the consumer. The Comptroller and Auditor-General informed the 
Committee that he intended asking his Accountant-General to con-
duct a special audit of this Fund, in order to see whether the cess 
was levied in this case in consonance with the wishes of the Legis-
lature. The Committee desired that the question of costing, calcula-
tion of profit and other cognate matters shouid also be studied by 
the Accountant-General and his comments, if any, included in the 
Audit Report. 



PROCEEDINGS OF THE NINTH MEETING OF THE PUBLIC 
ACCOUNTS COMMITTEE HELD ON WEDNESDAY THE 18TH" 
JULY, 1951* ' 

The Committee met from 10 A.M. to 1 P.M. 

Those present were: 
Shri B. Das~hairman. 

Pandit Krishna Chandra Sharma 1 
Pandit Munishwardatt Upadhyay 
Shri Tribhuan Narayan Singh 
Shri S. N. Das 
Shri B. N. MunavalIi 
Shri T. H. Sonavane ~ Members. 
Shri Ram Chandra Upadhyay I 
Dr. Mono Mohon Das 
Shri Gokal Lal Asawa I 
Shri Murlidhar VishvanathGhule.J 
Shri V. Narahari Rao, Comptroller and Auditor-General of 

India. 
Shri B. N. Sen Gupta, Aceountant-General, Central Revenues. 
Shri R. P. Sarathy, Accountant-General, Food, Relief and 

Supply. 

SECRETARIAT 

Shri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Officer on Special Duty. 

191. The Committee made a general review of the Accounts con-
sidered by them and the evidence pI.ced before them. They came 
to certain tentative conclusions which they desired should be 
embodied in their report. 

192. Before the close of the meeting, the Comptroller and Auditor-
General read Qut to the Committee a Memorandum outlining the 
various chan~es which he contemplated making in the form of 
Appropriation Accounts in order to reduce their size (reproduced as 
Annexure I to these proceedings). 

0193. The Committee then adjourned to meet again for passing the 
dt.:aft report. 
_0- __ ·'--_·' _0 _____ • ________ _ 

"'Proceedings of the earlier and subsequent meetin,s which did not 
consider any accounts have alr>o been included as Appendices XLIX to LVI . 

• 118 
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ANNEXURE I 

Memo~um outlining the proposed changes In the fonn and 
contents of the Appropriation ACCOUDts 

'-, The question of making certain changes in the form and content 
of the Appropriation Accounts so as' to reduce their size without 
curtailing any substantial information at present made available to 
the Public Accounts Committee has been under considention for 
some time.·With the concurrence of Government, the Comptroller 
and Auditor-General proposes to make the following changes:-

(a) The Explanation for variations between the original grant 
and the fin.l appropriation under individual sub-heads 
will be omitted, but instances of defective supplementary 
appropriations and' reappropriations indicating bad 
budgeting and contrdl will be brought" to notice through 
notes below the grants in the individual appropriation 
accounts. 

(b) No amounts or percentages will be prescribe8 for explain-
ing the variations in the appropriation accoui1ts between 
the expenditure and the grant, but the Accountant 
General or the other authority compiling the appro-
priation accounts will be given full discretion in the 
matter so that he may include in the appropriation 
accounts explanations of variations only in those cases 
which, in his view, are likely to be required by the Public 
Accounts Committee. 

(c) In the Civil Appropriation Accounts the monetary limits 
fixed for the detailed statement of expenditure on 
important new works will be raised from Rs. 50,000 to 
Rs. 1 lakh in the case of major works anc!}rom Rs. 20,000 
to Rs. 50,000 in the case of major works not prOVided for 
in the bUf;iget. These limits will also apply in the case 
of P. & T. Appropriation Accounts. This IS justified by 
present day conditions and the matter will be reconsider-
ed if and when prices fall to pre-war levels. 

(d) The notes below individual appropriation accounts which 
give the percentages of variations between the expendi-
ture and grant as compared with previous years will be 
omitted. These do not by themse~ves convey anything 
as these variations need not necessarily imply any lack 
of control. So long as the Committee's attention is speci-
fically drawn to instances-of bad budgeting and laclr of 
financial control, these notes do not serve any purpose. 

2. The position was explained to the P.A.C. at its meeting held on 
l~th July, 1951. ' . 
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APPElfDIX D 
STATEMENT COMPARING EXPENDtTURE WITH GRANTS FOR 1948-49 

, 

I ... 

BspeadIture Blpeacllture 
Orialnal PfDII ==- == Number me! Name of Oraiit or Onntor J!spendlture 

OnDt or Appropriation ~.J: :: Onntor Onatar 

~ t!!i; ore + r...- r...-

RI. Ill. Ill, RI.. ... 
I cu.toma 

Voted 1,a8,97,ooo r., ... 2.4.ooo 1049,or,'41 +2O.04J.41 -J.aa.6" 
2 Centftl BzdIe 

Outlet 
Voted 1 , 2,97,17,000 1,97,18,000 1",..,1.46' -39,78,'304 -390",',. , Toea on Income 1ft.. 

cIu~ Corpora-tion u: 
Voted r,7:1,86,ooo 1,83,$0,000 1,8t,S?,347 +8,71,347 -r,,a,5S] 

' , Opluzq- . • Voted 1,00,81,000 1,00,81,000 S?,76,766 . -43,004.23. -.3.oo4.JU , Provlnclal kiae 
VotedJ ... u,ooo 4,»,000 3,19,91, -42,08, -.p,08s 

6, StamPI 
Char," 1,79,000 8,11,0'0 ','1,161 +1,111,161 -19,U' 
Voted 1,08,36,000 1,24,25,000 1,27,21,330 + 18,85,330 +2,96.330 

? Poteat , 
VotedJ 26,04,000 31,3&.000 2.4.004.241 -1,99,159 -7,31,7511 

8 Irrfpl/on, NlvIp-
don, Bmbanluneat" 
and I Drllnaae-
Worb - Met 
ftom Revilla) 

'6,0" 91,000 -1,000 -4,001 ChIIr,id 96,000 

VotedJ 13,3",000 1,.,.,000 S,8a,3s6 -7,51,'-44 -7,51,644 
: Cabinet 

Char," • 9,72,010 9,111,000 8,46,184 -1,118,811 -1,118,81' 
Voted 3,08,000 ... 900000 ... 61,)83 +1oSo4.,8a -7,618 

11_ Couatltuent Aaeembly 
12.09,000 16,15,000 15,87,:116 -21,78. . Voted,. +3,78,316 

12 ~ Cooetltuent Auem-. ' bl)' of India (Lelia-
latlve) 

Voted 18.65,000 18.6,,000 15.aS,244 -3.,6,756 -,.36.756 
13 Mil\iatry of Home 

Aft8in 
Voted ,...",000 51.15,000 49,69,1.31 +1 ... 904.721 -104,,:179 

14 M.IniItty of Inform. 
atIon and Broad.. 
cutlni Voted r,oa,690000 r,oa,69,ooo '90070913 -43.61.087 -43,61,087 

I , M.IniItl'J of LI" 
Voted '041,000 9041,000 8.34.5n -1,06,38, -1,06.3" 

6 MiolltI7 of Bd'uca-
dOD 

Voted 29,3,.000 30,'7,000 27,28.,,6 --J,O.4,.4a4 -3,280424 --• 185 



. 
()rIaInaI PiDaI &pe.dIture sa ~bermdN_ol Grmtor Onutot Bxpeaditurc 

~I Orat or Approprlatlou Appro- ~ priaUaD Gnnt or Grantor 

tt.; ie 
LeN- I 1Lat-

Ra. Ra. I Ra I Ra. I Ra .,., AUIIIItrJ 01 A,doal-
tan 

Voted . :119.42.000 29..c:a.ooo 27,55,548 -1,86.4$:11 -1,86"'5:1 
II MieIItrJ of HMIIh 

Voted • 7,23,000 : 7,23,000 6,71,59:11 -4M08 --44401 
Sf ~ofBztcma1 A&ln md Com-

IIIOIlweal1h RcIa-.... 
Voted ( 36,040000 ( 48,86,000 5o.4B,984 +1 ..... 984 +I,6:a.984 

:ao MieIItrJ of PIDaDce 
Voted • So.?6.000 85,?6.000 B6.:a3t8a6 +5"'7,8:a6 + 47,8:a6 

III MlDiatry 'If Com-
meRe 

Voted I 4S,I:a.ooo . Sl.25,ooo '90°,,612 + 15,23,612 +10.612 
D MJUtry 01 Labcmr 

-1"'5"'1 Voted • a4190000 :u.19,OOO :ao,",919 -1",s,oIl ., MintItry or Warb" 
MiDeI ucl Power 

VCICed 17M.OOO 17,95,000 n0:l5"Q5 -6,690695 -6.69,69, 
&4 MIaiItr7 of C--

JDUIIloi:atiDea 
Voted 5,29,000 5,16,000 5""''' -+=26.75' -J0,2.4, 

25 MlalI1rT 01 'I'rIDI-
pan 

V ..... 21,06,000 J6,1,,ooo &4011011' +J.05d15 -20,,'" 
16 Mmiltry 01 Food 

..a.at.ooo Valed J2,1z.- 47,8,,701 +1',040708 -1a03.2fa 
rt MIIaiatIr of St&ta 

11,J6.ooo 110440461 tU.1,461 VCICed 7,23,000 -n., •• .. MJDlaIrJ of D.c-
+s6.BtI VOIIId • s:a.6s.ooo 36.36,000 )6,7:a,198 +4.07,898 

Q. ~ oflnduttry 
and ~0IIId • 21.96,000 a5,66,ooo .,.80.,83 +1.84.513 +1""," 

SO MinUlJ)' 01 ReIW 
and Rebabwa.doD 

+37,160' -1.07,840 Valed 1,.00.000 """"50000 11.17,160 
,1 M!nIatn' Witboat 

PortfQIio. • 
V0te4 r:a,as,ooo :a,85,OOO 1,2:a,907 -1,62,093 -1,62,09. 

sa PaJom- to otber ao-,Do-
plll'bMall, ~ lID 
-.at 01 die 
admiDiatntIoa 01 
AacncY III~ 
IIIId -.mat 
of 1'taa1Iria 

a8,8"",,, -50.006 Voted 10,7J,ooo a9.4O,oc1O +18,16,"4 Audit 
CIwr,.4 • fl61/00 fl','" 86,'" -611 -J.ur 
Vottd 1,88.p:a,ooo :a,:l7.67,ooo :a,a7,I6,ago + ",2.4,290 -50,710 

£t AdJDinlttntIon of 
ll11tiC11 

a-,.I . ~.",OH 1i,1l0,O~O 1,Il'l,4'II +1,18,4'11 +",~'II 

Vomd 4091,000 6,77,000 6,9,0469 +2.0:1.469 -43.5)1 
~-



187 

Number aad Nunc of 
QriainaJ FilIal I Bzpadjmn I Expenditure 
Grint or GnntClr Espenditure wl~ I == Gnat or ApproprIatloa ~J:; ~ Gnntor I Grantor 

A~ I A~pro-

eJ ~~ Let_ 

RI. b. R •• RI. 

I 
RI. 

55 1 aill and Coa9ict 
S~oted 2.000 3,000 II -1.919 I -:-2.989 

36 Police 
Voted 23.96.000 3r ..... 000 32.08.378 +11.13.3781 +24037. 

" PorU Utd Pilotqe 
-'1.07.5971 -7.08.'97 Voted 3.5.94.000 35.95.000 28.86040 3 

J8 Lie:- Utd 

+ I.6M74 I' . tlblrc' oteel 8049.000 9.74.000 10.ro.574 +36,574 

39 Ecdeaiaatlcil 
Voted 3.53.000 2.86.000 3.14.003 +6r.003 +28.00' ... Tribal Arett. • 
Voted 62,57.000 98.73.000 92 • .56,305 +29.99,30, -6,16,695 

"I JbtemiI A1I'ain 
Voted 2.oa.81.ooo 2,72,66,000 2.76, 17.266 + 6'7036,266 +3.$1,266 

042 Survey of lDdia 
Voted 60.67.000 6904,.000 69.97,$82 +,,30.512 +52,582. 

43 Botanical Sv::r 1.66.000 1.,66,000 1.54.993 -u,007 -11.007 

"" ~Suney Vored 3.33.000 lI.83.000 3o$8.tS8 +25.988 -a4 ... a 

45 GeoIct8bI Survey 
Voted 36.67.000 36.67.000 u.58.SIlO -14,080410 -J4.080410-

46 MiDet 
Voted 18.6,.000 18.65.000 10.77.755 -'1.87.24.5 -'1.87024,5 

47 Arcb&eolo~atcd 20.83.000 20.83.000 20041,756 -41,a6.4 -41,a64 

..a MetcoIO~ otcd 81 •• 3.000 8'043.000 71.18.968 -10,24,03:1 -lo,24oOP 

..sA 0eCllt of Sclcn-
c:a-rdI 

Voted ... 57.000 ... 360300 +4036,)00 -ao,700 

49 Other SclcDti6c: Dc-
pertmaI~atcd 1,030830000 1,03,83.000 80,680432 -23,r4eS68 -230L4.!l61 

$G Bducatioe 
86.31,000 &0.23.0,.. ~,p66 Voted 86.31,000 -6.07.966 

51 Medical Scnlc:ea 
Voted 40,1.5,000 40,15,000 31.09.879 -9,0.5.121 -9,05,12. 

52 Public Hcilth 
-I.88.JOO Voted 53.91•000 53.91,000 4,.02,700 -1.88.300 

" AarJc:ultun 
Voted 1.73.08•000 204',43.000 1 ...... 88"a1 +1.1o.~8 -'10.540472 

54 Ci.U VeteriDary 
Scrvlc:eo 

2504,.000 -1."',46, VQlCd 31.77.000 30042,S3$ + ... 95.535 

55 IndUluiet and Sup-
plica Voted 3093.71,000 3093.76.000 3.72.13.162 -21.57.8)8 -21.62,8" 

,6 Salt a-,.., '.JO,ooo '.J(I.Ooo 1.8'.'" -!0.1I1 -!(I.1Il 

Voted 1040.96,000 1..co,96,ooo 1.10.69..523 -3D,26.477 I -)0,26.477 
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On,lnal Pinal Bapeaditure Bapoadltuft Number ud N_ fI Oftmor Grantor Bapnditme 
w1th~ e Gnat or ApproprIatIon :: ~ GnDtor nr= a x-- x--

I 

'7 0ftIIeU CommlllJi.. 
RI. RI. RI. RI. RI. 

catioDa Service c=r. t,&O,'OO 
Vo • 66,0,,000 &,70,010 ',68,119 +1,&8,1" -1,'1&1 

'7ADoIhl 'rnDeport 78;140000 77,90,818 +u,8,,818 -33,18a 
ServIce',-.a-,. . ... 

18,000 &1.818 
Voted +Il,lJ18 -18.11' 

'" 
'7B TOlephoGO~ • 

45,s8,ooo 37,79,000 + 31,1P.000 -7.790000 . .. 
Voted 

18,100 ... ... -&8/11 • ... 
.5B Aviation 9'.000 l,oa.61, + 1,03061, +1.61, 

Voted) 3013.98,000 
1,86,68,040 

S9 ~oted 
3013,98,000 -7,39,960 -7,39,960 

1,33057,000 
60 Commercial InloW-

1,37,830000 1.31.I306p3 -1.44.308 -6.69.308 
acnce IUId Sl8datlca - VotedJ 43,10.000 4:1,10.000 36.41,927 --S.68,013 -~,,68,O13 

~I CeDNa , 
Vo~ 3.'9.000 ,.17.000 '.I3"IB +1,,..,18 :-3..c!a 

-6a Joint Stock Compa-
Diet 

Voted) 4030,000 04.30,000 3.35,999 ""94,001 -904.001 
~3 ladill1l D1Iiry Depart-

ment 
Voted 6.56,000 1,35.000 7.1,,183 +59.183 -19.BI1 

~4 MilceUUleOUI 
Plrtmenll 

Do-

Voted 1..43.73.000 1044041.000 1.35.38.400 -8,304.600 -il.08,600 
~, CUrrenq' 

:""17,9'13 Chat-,Id B.OO,oOQ 1.00,000 1.8t,OB'I --.1'1,9'11 
Voted 1,03,,0,000 l,06,al,ooo 90.304.100 -13.15,900 -15,86,900 

~ Mint 
Voted l,l4033,,OOO 1.36,31,000 1,.20.304.015 +6,o3oOIS -s,86,98, 

67 Civil Worb 
Cw,.d 18.21,000 18.U"oOD 16,13,5714 -/,411,41' r ~1,50,4" 
Votedj 04.88,01.000 04.99,'7.000 4.43,91.368 -44015,633 -55,65,633 

08 _ Ceatral Road Fund 
• Voted" • 3oIS,oo.ooo a, I S,oo,ooo 3, I 5,00,000 ... 

69 Territorial II1Id Poti-
tiCOll Pcntiona 

Voted 23.40,000 33.40,000 31.130390 -3037,610 -2,,37.610 
70 S'ClUIlluatlon AI· 

c;>waaCCl II1Id Pen-
1l000J 

Cw,rd 6,58.000 4.fJfJ.1J66 -86.1&8 -86.186 8,5IJ,00l 
Voted 3.41,34,000 3.41,304.000 a,a6.03.476 -15,21,S24 -15.31.5~ 

71 Stationery aDd Print-ina 
Voted 2000,62.000 + 15.11.513 1.6,.46,000 301',73,573 +5°,27,573 

1" MiecelImeoUi 
C/t4rrrd ... 16."00 18.rIBS +18."2 +13,1188 
Voted I 21,07,730000 34,06,17.000 u.aa,aa,67P + 130104.,0.679 -8'.904.321 

_ •• _____ N. ______ • ________________ .. 
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-

Odlfnal PInal BlIpeDCIitu!e --Number lAd NlI1le of Grlntor Grantor Bxpenditure wi~ == ~ or Appropriation ~prG- Arf:rG-pnatioQ P dOD Onator GnDtor as as ore+ 
I' LeN- x.--

I 

RI. RI. RI. Ita. I RI. 
78 B~.;!tare on Reo-

Voted • 10.03.50.000 111.1",82,000 18.39.88.463 + 8.36,38 ... 63 -7"'93.537 

79 ·GruJb.Ia-aid to 
Provincial Go-
ftI1IlDOntl 

Char," . 70.00.00' 7fJ.O'.DtJ(I 70.00,00(1 .. .. 
80 

Voted M. 2,25.00,000 2.:15.00.000 2,2,.00.000 .. .. 
Mlacellaneoua 

IUlt_nu between 
tho Central and 
ProYlncial Oovml-
mentl 

Voted 82,000 82,000 \10.576 +8.576 +8.576 
81 Rclettlement lAd 

Development 
Voted 4.72,35.000 "'72,35,000 3.18.113.1154 -1,53.41.746 -1.5304',7"-

a Civil Defence 
Voted 1,30,000 2,28,000 2,IS04'4 +910454 -11.546 

8 

8aA Pre-partition Pay-
mentl 

Char," .. 13,73,0(1/1 !4.89,661 +14,89,6'7 +1.1'."'1 
Voted ... :10.61.37.000 17.150.69,402· of 17.60,69.402 -3.00.57.,91 

3 Deihl 
Char," IZ.O'I) 61,'00 66,237 +23,'131 +1.'" 

8 

Voted 1.40.77.000 2,14,88,000 2.07.69.045 +66,92.045 -7.18.115$ 
8 4 A;mer-Merwara 

CluJr," : 34,000 34,000 1.16.280 -B.140 __ ','140 

Voted 62,71.000 89.39.000 80.3",837 + 17.63.837 -11.040163 
5 Panth Piploda 

Voted 24.000 41.000 ]6.916 + 11,916 -4.084 
8 

8 6 Andaman and Nico-
bar Islands 

ChMr·d 40,000 It.DDII 49,787 +'.787 +187 
Voted 95.13.000 1,05.43.000 1,01,80.540 +6,67,540 -3,62,460 

7 RelatioDJ with 
Indian Sutes 

Voted 71048,000 79.n,OOO 70,10,698 -1.37.3°2 -11,00,302 

8 

I"t,."t 0" tUbt and OIlNr Obli,aliD/u 
and Roductlon "" A".ndanc. 01 D.bt 

Ch4r," • 41,16.28.000 4 I. 16,18,DOO 1'1.18,87,161 +/,60,39,181 + 1,8',","'1 
S/Q~Mldand A of/M G_f1_al 

CItar,Id- • 18.0,}.000 1l0.11,O()0 U,9S.197 +6.911.197 +11.111,1" 
PIdIll'IIl """lie S6NM' Co.,ulil,i ,.. 

Char," • 9,",000 15,14,000 16,38,86(, +6,49.864 +1.111.88' 
8 C.~ital Outlay on 

oreatl 

Voted 29.16.000 29~.ooo 19.18.558 -10,07.443 I -Io,07t442 

B 
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°riPlal Pinal Expendjture Bxpencllture 
Number and Name of Grant or Onutor Bxpcndlturc IXIIIIJ;: =r~ Gnat or AppropriatioD :: =ro- With ' al 

tlOil Grant or Gnat or = Appro-
Ion ~tioD + I rc+ 

Lela- Leaa-- - I Ra. Ra. R,. R,. RI, 
89 ~itaI Outla, on 

\ Ie fndi4 Stc:u';ty 
Prcu • 

Voted o42,09.CIOO ~ 10,63.JaI -31045.8711 -31~.879 

92 ~ Outlay on 
nduetria1 De-

yelopment 
VIJted 7,87,64.poo I0.4].al,ooo 7A466,J61 -40.93,839 -2,\16.,..,839 

93 3ital Outlay on 
vII Aviation 

- Voted 4,OIJ,84,ooo 4008,84,000 1,56.,0,933 -2,S~33,067 -a.,a.33.067 

N ~0utIa on -, y 
~ 69.71,000 69.71,000 32,63,788 -37.07,aU -37,07.:ua 

9S ~: 
GIl 

7,50,000 ,.97,61,000 ,.1I2,76,,~ + 5,8,,:I6,5all -40840471 

96 ~ Ou~ 011 
iDlI. 

Voted 65045,000 70.a8,ooo S6,a1,4511 ~3.54J -14.06.541 

97 DcIbI Capital Outla, 
-1.16,",1 C".,.. • 1,111,000 1,16,000 ... -l,16,O~ 

Voted 3,:13,12,000 3,a3, u,ooo 9a.4a.7N -a.3o,6p.a06 -a,30.69,a06 

98 Cagta! Outlay on 
'nl Work, 

Voted a,75,Ja,OOO a, 7S,Ia,OOO 1,75,36,049 -99.7S,1I5J -pSI,7s.lIsa 

99 Commuted Value 
oCPenaionl 

Voted 1,000 1,17.a4,ooo 1.$704I,~ :t 1,5Z040,o<l9 +40.17.009 

99A Cll:tal Outlay on 
I -Una Peniioaa 

Voted . ... 2.16,27,18.000 2,14,54,52,590 +2,14054052,S90 -1.72,650410 
100 Pl)'IDCDtI to Re-

trcDc:bed rer-ud 
Voted 1.000 1,000 -10400484 -1.41 ...... -10410484 

102 Ca~ital Outlay OIl 
Schemes or State 
TradllII 

-..0.60,39.239 Voted 25.117,88,000 25.97,89.000 -1406a"o,a39 -4006o,38.a39 

103 ~ta! Outlay OIl 
yetopmeot 

Voted 39.33.07,000 39.33.07,000 18,08,111,067 -1,a4,15.933 -al.a4.J,.933 
10JA Pa1JllCllh to Ooy-

emment or PatiI-
tan for Unique In-
,titutiOllI 

Voted 5.07.98.000 2047,a6,000 + 2047.a6.ooo _.60.7:1,000 

10, Interett Cree and In-
leRlt bcaIiD!I Ad-
.. ancel 

CIttlr,1d J8,OO,OO,000 J8 ,Oil ,00 .000 Jl,J7,tJ1l.'16 _,n,9T,U5 _,11',97.126 

Voted al,82004.ooo 21,82,04,000 13,60.550415 -8,21,48,585 -8,:11048.58$ 
! I • 

{a,.,Id.\ BO,",:tIS,'" 110,10,67.000 116.",09,101 1-4.16.11,891 1-6.01,41,811 
~~ Voted • a,oo'91046,~ 4081.:10,11,000, 3,85.7"740123 + ,~II4,88,28,123 -9'040,36,877 
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OriPne1 PbMl IbIpeaditure &peadkure 
Number and Name of anDt or Graot or I!xpeDditure wi~ compared 
Gnat or Appropriation ~ ~ with Pilla! 

Orent ... Orentor· a ~ 
Len- Leu-

RI. RI. lb. I RI. RI. 
BXC'iture met 

rom RoveDue 
ClltArpd 4t,I1,",OOO 4t,81,4I,'1JIJ 44,41,"','84 +1,81,'1,88' + 1,5','5,'" 
Voted 93,69,76,000 1.428$,46,000 1,3I,3Z.~9,37' + 37,62.83.373 -n,6.2,I6,621 

~ndllUl"e raet 
rom Catal "-,.d. 1,",_ 1,1',tIIJIJ ... -I,If,H' -I,I',OIJlJ 

Voted 85,39.66,000 3,16,42,61,000 Zo4O,86,59,335 + 1~5,46.93,3" -7~,56,OI,66S 
DiIbuncracnu of 

Loan. & Advances .. 
Clttlrpd • IB,lJIJ,tItI,OIJlJ 3B,tItI,tItI.tIIJIJ 31,87"',811 -8,",".1!8 -',".'7.116 
Voted '11,8:11.0..- 2 J ,82.04.000 1,.60,,,,..15 --8,:U,48,S8$ -B,ar,48,s'S 

p ART II.--POSTS AND 
TELEGRAPHS. 

A. -BXPJlNDITUIBB 
MIT PROM lUTlNu. 

9 Iridian POita and 
Telesrapbs De-
paMment. 

Cll4rrld. '",31,''''' '1,3/,(1(1(1 ",",81' -1,80,111 -t,'O,Ul 

Voted a.t,84.73,ooo a.t,84.73,OOO 36,:110.44,869 + 1",.71,869 + 1,35.71,'69 
JI .-B X PIN D i T U I I 

CHAIOID TO CAPITAL. 

Ca£ital • Outlay 011 
ndi&II POita and 

Tekar-pbs De-
partlJlellt (out.ide 
the ReVCDue Ac-
count). 

Voted 3,60,96,000 3,60,96.000 ,.',.n.958 +22.".,,8 +32.35.958 
Indian Poll. and To-
~Store. SUI: (Outlide 
the ft!lue Ae-

9,OS.8,6/ 
count). 

Voted 1,000 1,000 +9.04.8,6 +9.oc.8,6 

91 

.-l!lIpenditure 
charpd~ot<:tta~ : 3,60,97,000 3,60,97,000 3,92037.814 +31AO.8~ +31,..0,814 

Tote! 

.. 
To te1.-Poou and Tele-

srBPbs 29.43.01.000 29.4,,01.000 31.07,3J.S62 +1,~62 + 1.6.4.,a,,6:11 

Total {C1Iarl ,.j 97,81.000 '1,J/,OIJlJ ",Il'.&11 -4,8',/81 -1,",111 

Voted :118,..,.10.000 28,..',70,000 30,12.8:11,683 + 1,67.u,68s + 1.67,12.68, 
-----



APPENDIX m 
MINISTRY OF FOOD AND AGRICULTURE 

A NOTE ON THE PROGRESS OF G.M.F. CAMPAIGN DURING 1947-48, 1948-49 
AND 1949-50.· 

Background 
The G.M.F. programme was started on a planned Five-Year basis 

from 1st April, 1947. Previous to that, it consisted of a number of 
ad hoc schemes for increasing food production in the country. These 
schemes wer~sent up by the States (formerly called Provinces) and 
the Centre confined itself to granting subsidies and loans to such 
se·hemes as were approved by it. The G.M.F. work during this 
,!"eriod consisted mainly of diversion of acreage under some of the 
ash crops like short staple cotton etc. to food crops with a view to 

increasing food production during war-time. 

2. The G.M.F. schemes consist of a series of short-term projects, 
both of permanent and recurring nature, which are designed'to pro-
duce results within a short time. The types of G.M.F. schemes which 
are taken up by the various State Governments and financed by the 
Government of India are mainly of the following categories:-

I. Permanent Improvement-Works Schemes. 
(a) Minor irrigation schemes like construction of wells, tanks, 

channels, small dams, etc. • 
(b) Land improvement schemes like land reclamation, 

mechanical cultivation, contour bunding, etc. 

II. Recurring ImpTovement-Supply Schemes. 
(a) Distribution of chemical fertilisers. 
(b) Distribution of manures like oil cake, compost, green 

manure seeds, etc. 
(c) Distribution of improved seeds and establishment of seed 

multiplication farms. 
(d) Plant protection schemes. 

III. Other schlemes of misceUaneotL8 nature designed to increase 
food production . 

• Submitted to the Committee punuant to action taken in item 3S-B of the Statement 
8howing OUt:5tanding rec:ommeodations of the Committee (Appmdi:c m. 
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Five-Year Plan 1947-48 and 1948-49. 

3. Initially the targets of additional production for the five year; 
commencing from 1947 were fixed at 3 million tons for Part cA' 
States and 1 million tons for Part 'B' States. The over-all target 
of 3 million tons was distributed amongst Part 'A' States in the light 
of the potentialities of each State for increasing food production.' 
The target fixed for 1947-48 was 9·09 lakh tons of additional produc-
tion' of which 6'97 lakh tons was estimated to have been achieved by 
the various States during that year as a result of the implementation 
of the schemes mentioned above in para. 2. The additional produc-: 
tion of foodgrains from waste land reclaimed by the Central Tractor 
Organisation during 1947-48 is also included in the achievement. 
The achievement represents 77 per cent. of the target aimed at. 

4. During the subsequent year i.e. 1948-49, a target of 8·86 lakh 
tons was set in addition to the 1947-:48 target, the base year for the 
fixation of the target being taken as 1946-47. The actual attainment 
during this year was of the order of 7' 95 lakh tons (including achieve-
ment under C.T.O.) which represents nearly 90 per cent. of the target 
fixed. 

5. The targets and achievements of additional production for 
these two years in respect of various States are shown in Annexure 
I. It will thus be seen that during the first two years (1947-48 and 
1948-49) of the five year plan for increasing food production, a total 
additional production of 14·92 lakh tons was achieved against the 
target of 17'95 lakh tons. This represents an over-all realisation of 
83 per cent. of the target. 

6. On every food production scheme taken up under the G .M.F. 
drive which satisfies certain conditions laid down by the Govern-
ment of India for granting financial assistance, some expenditure is 
incurred by the Central Government in the ~orm of subsidies and 
loans on some fixed basis. The actual expenditure incurred by the 
Government of India and the State Governm~ts on various schemes 
during 1947-48 and 1948-49 is given in Annexures II and 111. It will 
be seen that out o( the total expenditure of Rs. 4'29 crores during 
1947-48, a sum of Rs. 2'08 crores was borne by the Government of 
India and the balance by the State Governments. During 1948-49, 
the total cost incurred by the Central and State Governments was 
of the order of Rs. 6·89 crores, out c1f which the share of the Central 
Government was Rs. 3·21 crores. The Central Government's share 
of actual expenditure is mainly out of the grants sanctioned by them 
to the State Governments for G.M.F. schemes. The results of the 
G.M.F. Campaign during these two years are compared with the 
actual expenditure, incurred by the Central Government in Annex-
ure IV. 
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7. It may appear that permanent schemes are prima facie much 

more expensive than the recurring schemes. It is not, however, so, 
if we take into account the fact that a permanent work, once com-
pleted, continues to yield results for a number of years, say 10 to 15 
years. For example. if certain number of years, wells or tanks are 
dug, the irrigation facilities thus provided will continue to be used 
for a long time and the expenditure once incurred on these measures 
will continue to produce its beneficial effects for a number of yearti. 
Taking ten years as the minimum life of a permanent improvement 
scheme, the experlrliture incurred by the Government of India on 
one ton of additional production as a result of permanent schemes, 
namely, Rs. 110 in 1947-48 and Rs. 87 in 1948-49, represents only a 
small fraction of the value of the extra crop which they will produce 
It will also be seen from the figures that the cost per ton in respect 
of permanent schemes in 1948-49 is lower than in 1947-48. This is 
due to the fact that certain works which were started in 1947-48 but 
could not be completed during that year due to certain financial or 
technical difficulties, were finished in 1948-49, resulting in additional 
production during that year. The cost in respect of recurring 
schemes, however, is higher in 1948-49 than in the previous year due 
mainly to general rise in the price levels of means of production 
such as seeds, fertilisers, etc. Taking into account the total cost 
incurred on G.M.F. Schemes and total additional production achiev-. 
ed, the cost per ton comes to only Rs. 30 in 1947-48 and Rs. 42 in 
1948-49. 

8. The cost per ton analysis made above relates to the financial 
commitments of Central Government only in respect of G.M.F. 
Campaign. Besides the Government of India. there" are two other 
parties which share the .cost on any approved G.M.F. measures, 
namely, State Government and private individuals. An idea of the 
total cost incurred on G.M.F. Campaign can. therefore, be had by 
considering the contributions of all these three parties to the imple-
mentation of various schemes which may be either of a Private or 
Public nature. So far as public works are concerned, they are under-
taken solely by the State Government and the entire cost is met by 
the State and Central Governments. With regard to private 
schemes, which are eligible for financia1.assistance {rom Government, 
the total subsidy expenditure, both Central and State, should not 
normally exceed 50 per cent. of tile total expenditure involved in the 
scheme. In other words, the individual cultivator who benefits from 
the scheme should contribute at least 50 per cent. of the total ex-
penditure on the scheme. This, however, does not apply to staff 
schemes or any other private scheme, the entire expenditure on 
which may be subsidised by the State and Central Governments. 
Worked out on this basis the gross expenditure per extra ton of 
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food produced is about Rs. 120 in 1947-48 and Rs. 168 in 1948-49. 
Taking. Rs. 300 as the average value of (me ton o' cereals prevailing 
duril}g these two years, the total amount spent on G.M.F. Schemes 
during 1947-48 and 1948-49 forms nearly 40 per cent. and 56 per cent. 
respectively of the cost of foodgrains produced. Thus, the benefits 
accrued from G.M.F. measures justify the cost incurred on them. 

Emergency Food Production Plan 1949-50. 

9. The five year programme of G.M.F., which would have ended 
in 1951-52 and which was calculated to produce 4 million tons of 
foodgrains, was revised in early 1949, when the Prime Minister 
announced that self-sufficiency in foodgrains should be achieved by 
the end of 1951 after which time there would be no normal imports. 
It was estimated that the deficit in foodgrains to be made up by the 
end of the financial year 1951-52 (i.e. 31st March 1952). would be 
about 4·8 million tons over 1947-48. An emergency plan for food 
production was adopted early in 1949. The object of the Emergency 
plan is to increase the production of foodgrains in the country so as 
to meet all our requirements by 31st March, 1952 and to do without 
nonnal imports thereafter. 

10. As a result of the implementation of the various food produc-
tion schemes, nearly 9'49 lakh tons of additional foodgrains is 
tentatively estimated to have been produced in the country during 
1949-50 as against a target of 9·85 lakh tons. This represents an 
achievement of nearly 96 per cent. of the target. (The figure of 
achievement, it may be noted, is provisional and subject to slight 
revisions on receipt of detailed information from certain States). 
The State-wise break-up of the targets and achievements is shown in 
Annexure 1. It will be seen that the achievement during 1949-50 the 
first year of the operation of the Emergency food production plan is 
more satisfactory than the results obtained-during 1947-48 and 1948~ 
49. 

11. The results achieved from the various G.M.F. Schemes during 
1949-50 are compared in Annexure IV with the expenditure sanc-
tioned for them out of G.M.F. Fund by the Central Government 
during that year. The actual cost incurred by the State Govern-
ments during 1949-50 out of loans and grants sanctioned is not yet 
completely available. . 

1950-51 and 1951-52 

12. For the remaining two years of the food production plan i.e. 
1950-51 and 1951-52, it is planned to achieve an additional production 
of 17 lakh tons and 14'13 lakh tons of foodgrains respectively, thus 

, , 
963 P$. ~ 
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making up the entire deficit of 4'8 lakh tons. These targets are pro-
visional and are subject to revision. The State-wise break-up of 
171akh tons fixed for 1950-51 is given in Annexure I. Similar break-
up for 14'13 lakh tons, the target for 1951-52, is belng worked out in 
consultation with the States on the basis of the food production 
programme submitted by them for this year to the Government of 
India. 

Re-orientation of G.M.F. Policy during 1951-52 

13. Experience of the last two years has shown the necessity of 
establishing a closer relationship between the G.M.F. schemes and the 
procurement of additional food grains from the extra yields arising 
from these schemes. Accordingly, the G.M.F. polley has been recent-
Jy re-oriented. The main features of the new policy are:-

(i) The G.M.F. effort will now be concentrated in certain selected 
zones most suited for quick increase in product~on. Thus, in Madras 
the work is proposed to be mainly concentrated on the major· river 
systems of Godavari, Krishna, Cauvery, Periyar and Tambaraparni. 
In Bombay, it is proposed to be concentrat_ed in the coastal districts 
of Konkan for rice. In other States also, Intensive areas have been 
selected for development. In this connection it may be noted that a 
Board for the special development of the Wheat Regions 
of Vindhya Pradesh, Bhopal, Madhya Bharat and part of Rajasthan 
has already been formed under the joint auspices of the Central 
and State Governments. 

(ii) Additiollal production is now linked up with procurement. 
This has been done by making it as one of the conditions of financial 
assistance that a major portion (about 60 per cent.) of the increased 
production in intensive areas should be surrendered as extra procure-
ment to procurement aut~or;ties. 

(iii) G.M.F. expenditure will be henceforward mainly concentrated 
on schemes of permanent character e.g. tube-wells etc. rather than on 
the schemes of recurring character. 

(iv) Steps are being taken by the Central Government to maintain 
much closer contact than before with the actual execution of the 
schemes in the States so as to be able to assess the progress made from 
time to time and to render such help as may be necessary to the 
Executive Officers w~th the least possible delay. The country has, 
therefore, been divided into a number of re2ions and each region has 
been placed under a Regional Agricultural Production Commissioner 
who could act on behalf of the Centre. 

14. It will be noticed from the above that while on the production 
side concentration of work wlll en~ble demon!?trate results to be 
achIeved, on the administrative side, the proposal for the ,for,mation 
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of Inter-State Boards, wherever necessary, and for general co-ordina-
tion of -roduction and procurement work will help to bring a major 
portion of the extra produce into the hands of Government. 

Assessment of the results of G.M.F. Campaign. 

15. There has been some criticism in the past of the method of 
assessing the results of various measures put into operation under 
the G.M.F. Campaign. During the earlier years of the G.M.F. Cam-
paign no particular system was followed for checking the results of 
G.M.F. Schemes reported by the States to the Government of India. 
The method generally employed by the State Governments for work-
ing. out additional production from G.M.F. measures was to multiply 
the units of works completed or supplies distributed by certain con-, 
ventional yard-sticks based on the results of the experiments conduct-
ed at research stations in the States, There are certain defects 
inherent in this system of calculating the results of G.M.F. Campaign. 
In order to remedy these defects and to obtain reliable estimate of 
the additional production resulting from G.M.F. schemes, crop cutting 
experiments based on random sampling technique are being conducted 
in various States under the technical supervision of the Indian Council 
of Agricultural Research in pursuance of the recommendations of the 
Ad Hoc ,Committee set up for the scientific assessment of the results 
of the G .M.F. Campaign. 

16. A number of surveys, some of a pilot nature and others on a 
State-wide scale, have since been carried out. Pilot experiments were 
carried out in Madhya Pradesh in the Kharif of 1949 in two districts 
and in Bombay on wheat and jowar in three districts <if the State. 
This has been followed during the current Kharif by State-wide 
surveys on rice in Bombay, Madras, and Madhya Pradesh and a few 
districts in Uttar Pradesh. The results are shown in Annexure V. 
The surveys so far undertaken indicate that the official yard-sticks 
used at present for estimating additional production are more or less 
correct in respect of seed schemes but are somewhat high in respect 
of manure and irrigation schemes. The data available are not yet 
complete but they suggest that even if the additional production may 
be over-estimated, the extent of over-estimation is not li,kely to be 
higher than 15 per cent. These ~urveys are being gradually extended 
to cover other types of G.M.F. aids and also other States. 

Conclusion. 
17. The co-operation of all sections of the public in this important 

national task has been sought and welcomed irrespective of' their 
political bearings. It is recognised that for the successful implemen, 
tation of the food"production programme it is essential to enlist the 
coop~r8'tion and enthusiasm of cultivators. Great emphasis has bet" 
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laid by the Central Government on the need for harnessing the exist-
ing village institutions. The village panchayats working in various 
States are being strengthened. Efforts are being made to constitute 
Rural Development Boards, wherever necessary, while each State has. 
been asked to set up organisations suitable to local conditions. . 

18. Prizes and propaganda have been accepted as part of food 
production programme in order to provide an additional incentive to 
the cultivators. Crop competitions are being organised with a view 
to fostering healthy competition amongst the cultivators, thereby 
inducing them to achieve higher yields per acre. Such competitions 
are bei~g organised from 1949-50 in respect of principal food crops in 
each region, particularly wheat and paddy, pulses and subsidiary food ... 
crops like potato. Competitions are held at village, tehsil, district and 
State levels. In addition to the community prizes in the shape of publiC' 
institutions and useful agricultural machinery for the benefit of the-
entire community, attractive individual prizes in the form of certificates 
and cash are also awarded. Such competitions were organised during 
1949-50 in U.P., West Bengal, Bombay and Travancore-Cochin and the 
per acre yields obtained were much higher than the normal yields 
per acre in the country. During 1950-51, more States bave, come 
forward to organise such competitions. 

19. Thus, even the most severe critics of the G.M.F. policy would 
agree that positive results must follow from the various works and 
sUpply projects which have been undertaken. If there is a well now 
where there was no well previously, if fertilisers are being applied to 
fields which were so long unmanured, there must be a general toning 
up of agricult~ral production -in the area even if the. entire effect is 
not fully reflected in additional food production. It is true that" 
adverse seasonal factors m'ay appear sometimes to tilt the scales on 
the other side, it should not be forgotten, however, that the net effect 
would have bee~ much worse but for the G.M.F. efforts. 

/" 

20. Every effort is made to secure the maximum return from ex-
penditure incurred on G.M.F. schemes. In the first place, the schemes 
submitted by the State Governments are carefully scrutinised from 
the- point of view of the cost and the return and also technical possi-
bilities. In doubtful cases, the officers of the Central Government 
'VIsit the States and discuss the schemes. The schemes are then con-
sidered jointly with the 'Ministry of Finance and when they satisfy 
the standards laid down, then the sanction is given authorising the 
State Governments to proceed. However, no money can be actually 
drawn until a completion certificate signed by the appropriate autho-
rity of the State Government is given. The State Governments super-
vise the construction of works from time to time and submit fortnight-
ly reports to the Central Government. The p~ibi1ity of diversion 
of fertilisers to non-food crops cannot be completely eliminated. But 

- . . 
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~very effort is made to distribute the fertilisers in areas which are 
predominantly food producing areas. For example, in Bombay the 
manure mixtures are mainly distributed only in the padpy areas along 
the coast. 

21. An objective check has also been organised for assessing the 
Tesults of G.M.F. expenditure. This check is conducted by the 
Statistical Section of the I.C.A.R., who do crop cutting on the basis 
of the random sample survey. The results of the survey so far taken, 
show that . the official e&timates of additional production are slightly 
on the higher side. But even admitting the discount of 15 per cent. 
production, which is the maximum indicated by the Statistics, an 
expenditure of Rs. 150 on a permanent work which would yield an 
annual increase of 1 ton of foodgrains is well worth it. It will. be 
noticed that in case of fertilisers arid. seed schemes which are of a 
recurring nature the cost to the Centre for additional production of 
1 ton is only Rs. 90. 

ANNEXURE I. 
G.M.F. Campaign Additional Production Targets and Achievements 

(Siate-wise) 

191.l-4S (April to ( I9~Aprilto ( ..... ,. - ....... , r (.,,..,. 
arc:h over over OYer 

1946-47) ( 1947-48) 1949-~0) 
Name of State 

Tarlet Achieve- \ Taract I Achieve- Tarsct Achle~ I TarpC. 
ment ment 6 ment 

1 2 3 4 , ... 7 B 

Part A Starn 
Allam 0.08 0.20 0·42 O·SI 0·7S 0.76 1.07 

BIIw 0.61 0·7l1 0·37 0·S3 0.83 0.8S 1.02 

Bombay 0.60 0.6~ 1.21 0.60 0·73 o·n 1.06 

Madhya Pradesh 0·59 0.26 0.03 0.8] 0·79 O·SI I." 
Madr .. 4·S0 3· 19 1.42 :I.BI 1.18 1.1I ,.81 

Punjab ... 0.01 0.24 0·09 0.26 0.19 0 . .,. 

Orlua 0.07 0.12 0.13 0.16 0.14 0·43 0·31 

Uttar Pradelh 2.16 . I. S6 3·S8 1.86 '·"1 1·75 I,SI 

W.Benlal 0·48 0.13 1·46 0.26 0.88 1.06 I.b 

Part B SIal" 

Hyderabad ... ... 0.29 0.26 o. 

Madhya Bbuat ... ... 0.04 N.R. 0.] 

Myaore ... I ... 0·93 0·44 OJlI I P.B.P.S.U. ... 

I 
... 0.08 N.R. 0.] 

Ra;aatbtn ... ... 0·74 0·42 0·3 
SauraahIn ... ... o.IlI 0.20 0.1 

• 

7 

Travancore" Cochin ... ... ... ... 1·09 0·'4 I' 

Vindhy. PradCIh ... ... ... i .. . N.R. N.R. 0'0 

• °Taqeta proviaionally ftxed at the time 0( Novem'ler. 1949 Conference, 



• 

180 

______ I _____ ~\---I--~I---a---!,I---4--~~----~-------! 
PtIrr C 8111/.". 

--. ·1 I 
6 

I 
6 I 7 [ 8 I 

I 
Almer. 
Bbopal. 

Coora • 
Cutch • 

DelhI • 
IIJmIcIu,ll'rIdelh 

.-

ToTAL 

0.01 ... 0.01 N.R.; N.R, ... 
... . .. .. , N.R. N.R •. 0.15 

Ca) ... 0.03 N.R. N.R. .., 
... . .. ... N.R • N.R. ... 
0.01 ... 0'9a NoR. NoR. ... 

'" ... ... NoR. N.R. • .. 

9·"'1 6.86 8.86 1 7." I 9·" I 9-33 I ... 
~1~~be.weU'. ::: .. ~.fI I ::~ .~.a4 .~.a6 ~.:a6}1 1.00 

GRAND TOTAL. !I---9-09-'---6'710:--8:86 --;.;, --liT,"' ---;~491-;7~OO 
N. R.-Not reported. • 
Ca) Bel_ 500 toIII. 
(b) Relate, to tbe period April, INllaneS JUlIe, 1950 IUIII InclwSet likely lebIe"ment, for Ma,. and 

JUDe 1950. 

ANNEXURE II 

Actual EXpenditure incurred during 1947-48 (as reported by Sta1le 
Governments). 

(RI. IIllakbt) 

Name or tbe State tlOD I bnp!OVe- IDeS SoeeS, Othen Total or GoVllo 

. NIl· ,bare. 

IrrIp- r LaDeS MIDurea! I Govt. I Stlte' 

\ meIIt. PertUi- IDeSII', lb_ 

-A-'nm--.-------:--a-."-. --;;7(.>\ M4 ~I~-";;-r.;;-
Bihar 7.8:a 0·91 0·71 3·84 8.01 2z..29 9.89 11·40 
Bomba,.. 15.67 ao.84 14.lIa 7~68 10.60 "·71 34·01 35.70 
MacSb,.1 Pndcah 

MacIru • 
Orl ... 

PuDj.b. 

V.P. 

".Benlat 
Almer 
Coora 

5·0:1 
r82.93 

6.00 
0.27 

18·7:1 
0.05 
l.r6 

co 

:1.41 

8.28 
1.,6 

1·54 

4·99 
4.,6 
0.26 

2.n 

0.29 
0.60 

0.88 

1'96 
0.16 

aU·23 
30·11 
(e) 
r.81 

31.23 
6.66 

5·32 
112.%8 

:ao.4J 

~90 
11·73 
3·:Ir 

2.18 2. r8 
Cd) Cd) 

0.67 0.2a 0.01 o.ro 1.00 D." 

9·3a 
laB.05 

1~6 
0·91 

19·50 

3·45 

0.25 
De1bi 

Ce> 
. 0.08 ... 0.89 ... o.or 0.98 0.98 ... 
~I--__ ·_-----~--­

, 1240.71 I ~.1' 1 39. 94 1 56'70 I 53·71 1 42!1.80 1207.521221.28 
.... 

Total . I (e) (b) (.\) 

C'i lDcIuded UDder ,eeda. (b JDchadca rea ror _ alto. 
(I: ~~ S. S9IUb. "veD •• 8ftlltl to cultiVltora detail. of wblc~ 1ft DOt .Vlilable. 
( Esdude. R •• 0 871d:b. ~ •• IOID. 
Ce> JDCbada flaure. ror TIIIb. C\wme" aDcS Dam •• 
(0 IDCludod under 'Lud Imp-' '. 
(I) Badudee R •• s .031Uhe 8cIV111eed .. t_vl to cultivalOn. so per cent or the 10IJI wUl be remitted 

\D as. cae of thO. culdvalOn who ha" rulftUed tbe c:cmdItlool of tICCavi. 
CJ!) Includee RI. 3·72 1akbt,.aI_ II p.all to' cultlVltora. dew" for lIhich are net .".Dable. 
(0 IDCludel RI, I. 171Uh1. a\veD II pant to cuJt!~ *ta!It for ~ Dot .,,all.ble. 



151 

ANNEXURE III 

Actual Expenditure incurred during 1948.49 (as reportld by State 
Governments), 

Name o(tho State 
Irrl,a. Land Manurn Govt. State' . --. I ... I.......... .... s~...[ "'10m [_ or a.... I ment Perti- Indi"1 1Ibare. ' 

-:---~---------~-
Auam s'69 200 (b) 10 ~Cc) 

,-
S·34 23 23 II. 33 I II.!IO 

Blh.r 16S9 S 4S 0'63 3. 64 1289 39 20 11 41 II." 
Bombay. 121.23 46.27 12·S6 13 46 IS OS aoS S7 87.69 1:10." 
Madhya Pr.dnh :17·78 1238 4 80 3·69 3 40 52.0S 2748 :14.5'1 
Madru . ~3 '4 784 4·72 as·so 16 13 :160-·73 12a 60 138.IJ 

Ori ... S 01 1·47 I as 490 IS 70 'tc·87 d) 
u·SS 
(j) 1&3J 

Punjab Ca) 093 N.R. 2 04 3·S7 1·44 II." 
U.P. :13 92 

N.R I 6 46 S 8s 084 36 07 1,98 :aD. Of 

W. Ben,al 0·97 0·48 13·66 ou 11 79 a7·02 9·7S 17·" 
Ajmer 1. 16 

(e) 
0·41 069 0 . .53 (l,79 a·79 (0 

CooT, 
(g) I 093 0·40 0.01 0.16 1. so 1.13 0." 

Deihl 
(h) 

0.98 o 98 O.U 0·84 0.02 
CI) (I) 

TOTAL 1405.94"\ 76.8a I~I~ """Bx"Ts 688. 9SI~ ~ 
(d)(I) m ~ --_._-_. 

i~ 
Piaurellncomplete. 

b Includca unaer Seedt. 
c Incluctel fi,URI for manurn allO. 

) Inc1udea RI. S. S4 lalthlgiven II Irant to cultlvaton ctetaill of which are not available. 
(e) Relatci to Seed Multipllcation Fann and Multiplication oc.Improved Secal throush realltercel 

,rowen. 
(f) Excluael 0.72 lathl liven a. lOllI" 
(II) Included under' Land Improvement' (Clearance and Reclamatl04 of Waite Land). 
(h) Includes ft,urcl Cor Tanka, Channeu ana Dama. 
(i) Exclude. RI. 1 ·43 lathl eavanced II taccavi to cultiveton. so% of the loan wl1l be remitted In the 

cue of tho,. cultivators who bave ful/iUed the condition. of tac:cavl. 

~;) Include. R •. 3 6j1la1tba. ,Inn II Irant to cult1vaton. detalllI for which are not available. 
It) Includu RI. 1.83 1akba, alVei) a. arant to cultlvaton, detalll for which are not available. 
1) EXClude. loun of RI. a. IS lathl. • 

ANNEXURE IV 

1947-4S• I 1948-49· 1949-S0· 

p;;;:- Re;curr-I-:r;;w-IP;;;;:- RccW'f'o Total Perma- )~ecurr- T;;;i 
nent In, ncnt tn, nent In,. ---------1-------,----------------Aclua I B"penditure 

(Govt. of India'i 
ahare) (LaItb RI.). 

U2·77 81 03 

Additional Production I I . I2 
achlcycd(Lalth tana). 

eolt per ton (RI.) . no 

5·74 

14 

207'5a 
(0 

a,s·88 101·56 

6.86 248 
.s. a3

1 

30 87 19 

321 13 921.26 IS). 26 107" (6) [ . ., 
7·71 669 2.80 ; 9.'" 

I 
I 

43 I 138 55 I II, 
N.B.-Plaurel of ezpenditure and additional J)roduction for 1947.48 and I\I48-4? eJ:cluded. C. T. 0. 

Plaurel of expendltwe and additional production durin, and prior to 1949-50 are not Itrletl,y comparable. 
• RerC,. mainly to Central Granll • 
• "Rel.tea to loanl to lI'anU lanctloned out of G.M.F, Pund. 
(0) Inc1uclea RI. 3.72 laltba ,hen .. IfIIIti to cultlvatorl detaila of which arc not available and excludea 

a loan of RI. s. 90 laltba &riven to cultlySton, 
(6) Inc1udea RI. 3.69 faltbl Jiven al aranU to cultivatorl dltaill of which .ro DO tavailable and ellCluda 

a loan of RI. 2. IS lathl ~ven to cultlvaton. . 

. 
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ANNEXURE V 

• GM.1;', Assessment-1950 

Madhya PraiUsh-

(i) Improved Paddy seed 
(,i,) Manures , 

(ii,,) Seed and manures 

Bombay-

(i) Improved pa:ldy seed (transplanted) 
. (it') M'lnure mixture 

(iii) Seed and Manure mixture 

Madras-

(,) Improved paddy seed 

(iJ ') Fertilisers , 

(iiI) Green Manure 

Awra,' ina'1lJU in yilld in mds, 
mds,/acr" 

Survey 

0,7 0,7 
1,2 2'9 (cake 2'72 

Ammonium Sul-
phate, f41 Ammoni-

um h08phate), 

1'2 3,6 

1'4 1'0 
2'7 2'0 
3'2 3'0 

1'7 I'S 
2'3 2'0 

1·8 3'7 

G. M, F, Assessment-I949 

Bombay-
Jow.u 

Seed .... 0'8 o'S 
Manure (irrigated) 4'S 3'0 

WHEAT 

Seed 0'8 
/ 

1'2 

M.nure (irrigated) 3'4 3 'L' 



APPENDIX IV 
MINISTRY OF FOOD AND AGRICULTURE 

(AGRICULTURE) 
Note for the Public Accounts Committee pursuant to aetion taken on 

Item No. 36 of the Statement showing the outstanding recommen-
dations of the Committee. 

(i) Selling of tractors is not the normal function of the Central 
·Tractor Organisation. The function of this organisation is to under-
take reclamation operations on behalf of the State Governments on a 
'no profit no loss basis' and the cost of operations is recovered from 
-them. The rates for the various items of work have been worked out 
and recoveries are being effected at these provisional rates subject to 
re-adjustments when the final rates are worked out. Pro forma 
accounts of the receipts and expenditure are maintained by the 
Central Tractor Organisation and audited by the Accountant-General, 
Central Revenues. 

(ii) A note furnishing the required information is enclosed 
{Annexure I). 

(iii) It has already been decided that the accountS' of the Central 
Tractor Organisation will be !ncluded in the Commercial Appendix 
by the Accountant General, Central Revenues. 

Note on the Central Tractor Organisation . 
There are large areas of land in India estimated at about 10 miHion 

acres which were under cultivation at one time but have gone out of 
cultivation having been infested with deep-rooted weeds. In view 
of the difficult food posit.ion in the country it was felt essential that 
these areas should be reclaimed for bringing them under cultivation. 
The only way this could be done within a reasonable time was by 
using mechanical equipment such as tractors and tractor drawn 
implements. These are not manufactured in India and were not 
available in the foreign market for import during the war and in the 
immediate post-war period. 

2. Luckily for us, the United States Armed Forces had brought 
with them to India a good deal of mechanical equipment and these 
became available for civil use after the cessation of hostilities. A 
good number of tractors fitted with bull-dozers, graders and scrapers 
were stated to be available among the surplus. The Provincial 
Governments were eager to secure the equipment but their knowledge 
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about the.-n being strictly limited' they were naturally hesitant.· The 
Central Governmen,t had to do the needful. 

3. A Special Officer was deputed tQ· visit the dumps in Bengal and 
Assam to establish the quantities available and their condition. On 
inspection it was found that the equipment could not be despatched 
straightway to the Provincial Governments. It was found necessary 
to set up an Organisation to inspect, service and repair the equipment 
before despatch. A "Tractor Utilisation Scheme" was drawn up and 
certain staff recruited and this was the nucleus from which the Central 
Tractor Organisation developed. 

4. It was found that a small number of machines in somewhat 
better shops could go into the field after a quick service but a majority 
of the tractors and equipment required heavy repairs before they 
could be put into use. This meant the establishment of a heavy work-
shop. Materials for setting up a workshop were available in, the 
dumps and it was decided to acquire these as well. 

5. A heavy workshop was established at Delhi fully equipped with 
a Machine Shop, Engine Repair Lines, Tractor Assembly Lines, Black-
smith Shop, Welding Shop, Electrical and Instrument Repairs Section. 
Power House and Stores. Although the workshop was meant to 
be purely a repair shop, it was found necessary due to stress of circum-
stances to attempt manufacture of small components mainly standard 
items like bolts;"' nuts and plough parts like shares, bar points, etc. 

6. The Provincial Governments had up to that time no record of 
any successful operation of large number of tractors. In the absence 
of sufficient number of trained engineers and operators, it was not 
desirable to make over the-equipment to Provincial Governments. It 
was· necessary that a Central Organisation should retain control of 
the machines in order that they might 0e put to the best use. The 
Provinces also desir~d this as they did not have the personnel to look 
after the machines. They were willing to provide the land for opera-

/ 
Hons. Thus the necessity arose for the creation of a Central Organi-
sation which would use the tractors on provincial land, maintain the 
tractors in good condition and recover the cost of the operations from 
the Provinces. 

7. Ninety rehabilitated tractors were put into the field in 1947-48 
and they reclaimed 32.531 acres of land. The resultant crops from 
these areas were so en~ouraging that it was decided to expand the 
scheme. The demands from Provincial Governments for reclamation 
also increased. 180 machines were put into operation in 1948-49 and 
they reclaimed 71,947 acres of land. 

8. The. possibility of bringing back into cultivation of large area 
of wood infested land for the quick production of food grains having 

. II , . . 
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been eljitablished through the experiments with the old rehabilitated 
tractors, a scheme was drawn up for the reclamation or three million 
acres of land in seven years which would give an additional annual 
production of 1 million tons of food grains. The major portion of the 
machinery required for this is available only in the U.S.A. and owing 
to the dollar shortage a loan of $10 million from the International 
Bank has been contracted for the purchase of the machinery. The 
scheme as approved by the Bank envisages the purchase of 375 heavy 
reclamation tractors with equipment and setting up of a heavy repair 
workshop at Bhopal to cater to the needs of the tractors working 
in Central India. 345 of these tractors are to be used in Central India 
for reclamation of kans infested land and 30 for reclamation of new 
cultivable land in Nainital District. 

9. A major part of the weed infested land is in the possession of' 
tenants in the areas concerned. The Provincial Governments have 
undertaken to ensure that all such lands carry a crop after the land 
is reclaimed. 

10. The scheme i~ designed to work on a "no profit no loss" basis. 
The Central Tractor Organisation undertakes reclamation operations 
only on behalf of the Provincial Governments and the proposal is to 
recover the entire cost of reclamation from them staggered over a 
period of five years. The Provincial Governments have to recover 
the cost from the cultivators. , 

11. Recoveries from Provincial Governments are made in the first 
instance at estimated provisional rates subject to re-adjustment being 
made when the actual exp.enditure is worked out. 

12. The following facts point out to the necessity for the continued 
existence of the Central Tractor Organisation: 

(a) Reclamation and mechanical cultivation of vast areas of 
land whieh are at present lying waste will produce more 
food. 

(b) The training given to the technical personnel of the Organi-
sation and the experience gained by them in handling 
machinery could be utilised usefully both in reclamation 
and the mechanical cultivation of land. 

(c) The two existing workshops of the C.T.O. could be utilised 
for repairing and reconditioning tractors and other equip-
ments. 

(d) Mechanical cultivation of land being in its initial stage in 
this country it will be easier for a Central Tractor Organi-
sation. to popularise it and work it more economically. 
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13. As already stated, a loan of $10 million has been contracted 
with the International Bank to be withdrawn in instalments as and 
when found necessary. The loan became effective from 1st December 
1949 and the interest on the amounts withdrawn and the commitment 
commission on the undrawn balanc.e are paid half yearly on the 1st 
-of June and the 1st of December. 

14. The loan is repayable in 10 half yearly instalments of $ one 
million commencing from the 1st of June, 1952. The repayment of 
the loan will have to be made initially by the Government of India 
pending recovery of reclamation charges from the State Governments 
in instalments. 

15. As the C.T.O. is run pn a commercial basis, interest is being 
.allowed at 3·13 per cent. per annum on the amounts withdrawn from 
the Central Funds. It is proposed to charge interest at 2t per cent. 
per annum on the balances outstanding against the State 
·G overnments. 

16. The total expenditure incurred by the Central Tractor OJ'gani-
.sation from its inception to 31st March 1950 is Rs. 3,80,26,198 inclusive 
.of liabilities. Out of this expenditure a sum of Rs. 1,29,93,759 was 
incurred against the loan from the International Bank. As already 
'mentioned the reclamation charges are recoverable from the Provin-' 
.cia I Governments. The amounts when recovered are credited te the 
,Central Government. If and when the C.T.O. is wound up, the assets 
-and liabilities will be taken over by the Government of India. 

17, When on the recommendations of the Thompson Committee 
the Government of India decided to take over the tractors left by the 
American Army, it was the intention that those tractors should be 
operated by the Provinces themselves. Later when it was found that 
only 68 tractors could be despatched to Provinces without rrluch loss 
of time on repair, the necessity arose for forming the Central Tractor 
Organisation to repair the remaining tractors and employ them use-
fully. It would thus be seen that the idea of setting up the organi-
:sation materialised only after the equipment had been taken over, so 
that when the tractors and equipments began to arrive there was 
only a skeleton staff whicb was fully engaged in the receipt of stores 
and machinery. It was not quite correct to say that there was no 
accounting in the Organisation; the need for a proper system of value 
accounting arose only wh,en subsequently it was decided that the 
tractors, etc., should be repaired and operated by the C.T.O. There 
was practically no time available for any planning to be done, for 
it was found necessary to commence the work immediately if the 
1947-48 season had to be utilised. When a proper s}'stem of accounting . . 
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was decided upon, it could not be put into effect immediately as in 
the absence of value accounting, every item of machinery and stores 
received had to be priced and priced ledgers opened before the 
accounting system should be introduced. This was a hu,ge task as 
the volume of stores received from Disposals was considerable and 
no value was assigned to any individual item. ~ump sums paid had 
to be spread over the various items, in accordance with market price 
or engineering data, etc., available. It was also rather unfortunate 
that soon after the inception of the Organisation, the Country was 
partitioned and as a majority of the staff were Muslims who had 
opted for Pakistan, work of all nature including accounting was 
brought virtually to a stand still for some months. 



APPENDIX V 
"'Note on the Progress of the 'Grow More Food Campaign' (Since Its 

inception) . . 
Background 

1. India became seriously concerned about her food problem for 
the first time after the last War broke out. Until then, there was 
neither a proper statistic:al appreciation of the food shortage, nor, 
except in times of famine any real anxiety about the overall tood 
position. After the entry of Japan into the World War, the supplies 
from Burma and Indo-ChIna were cut off and then attention was 
focussed on India's food needs. The immediate reaction was to make 
up the loss of imports from Burma although after the introduction 
and gradual extension of control over food distribution, it was found 
that the deficits were €ven greater than those anticipated. 

First Phase 1943-44 to 1946-47 
2. The Grow More Food Campaign was first started in 1943-44 as 

an urgent ad hoc measure to meet the then existing crisis. No plan 
based on definite targets was prepared. All that was done was to 
specify certain lines of work which if undertaken by the cultivators 
or the State Governments would enable them to obtain a subsidy 
from the Centre. Diversion of area from non-food crops to food crops 
was encouraged, through a suitable adjustment of prices, imposition 
of legal restrictions on growing of jute and cotton lmd payment of 
subsidies from cotton fund on areas diverted from cotton to food-
grains. 

3. The total amount sanctioned and the actual expenditure incurred 
on the G.M.F. Campaign during this phase (1943-44 to 1.-946-47) ~ 
reported in the annual progress reports are given below:-

1943-44 to 1946-47 
Sanctioned expenditure: 

(Rs. crores) 
Loan 6'54 
Grant 8·68 

TOTAL lS'ZZ 

-At their meeting held on the 9th July, 1951, the P.A.C. desired to be furniflhed with 
& comprehensive note reviewing the increased production of foo:lgrains as a result of the 
• Grow More Food Campaign' with special reference to the country's attainment of self-
.ufficiency, planned and graduated reduction in the annual imports of foo:igrains and 
other cognate mlttera in th: light of the provisions of the Plannini Co.nnission's Draft 
Outlio: of the First Five Year Plan. . e) 
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Actual expenditu"e-G1'ant,i: 

Central Government's sbare 
State Governm!nts' share . 

15W 

AmJunt nllocated from cotton fund 

(j{;l. crorea) 
4'04 

"06 
TOTAl. 11' 10 

0'41 

The year~wise break-up of the expendIture is given in Annexure I. 

4. The results achieved during this period can be judged from the 
10110wing figures: 

Scale of effort on irrigation, manures and seeds bletween 1943 to 1947 

UNITS OF WORK DONE. 

A. Minor Irrigation Projects: 

(i) Surface wells 
(ii) Tube wells . 
(iii) Tanks 
(iv) Other projects 

B. Manures and Fertilisers distributed: 

(i) Ammonium Sulphate 
(il) Oilcakes 
(iii) Compost . 
(iv) Green Manure Seeds 

C. Seeds distributed 
(a) Includes 11.668 old well repaired. 
(b) Includes 813 old tanks repaired 

Nos. 
64,217 (a) 

471 
3,152 (b) 

22,043 

Tons. 

420,000 
4,838,000 
2,079,770 

8,725 

.305.000 

5. As no systematic progress reports were obtained and statistical 
checks carried out during this period, it is not possible to say what 
was the total additional production achieved as a result of the execu 
tion of the works indicated above. On the basis of the reports received 
from States, an attempt has been made in Annexure II to frame a 
very rough estimate of the additional production achieved during this 
period. It wlll be seen, however, from the foot-notes given to the 
statement that this estimate is subject to serious limitations. 

6. The following were the main features of this period: 

(i) Area under foodgrains went up, but yield figures showed 
wide fluctuations . 

• 
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(ii) There was a great deal of diversion from non-food crops t() 

food crops. 

(iii) Apart from the unreliability of the all-India area and yield 
figures and the fact that the G.M.F. work was not on a 
planned basis, one great handicap was that the requisite 
number of trained personnel were not available. There 
was no industrial potential which could be switched on 
to the manufacture of agricultural machinery or ferti-
lisers. Administrative machinery was concentrating on 
war efforts and on internal security. Transport situation 
was also complicated by war needs and difficulties of 
replacement. 

The Second Phase, Five Year PLan 

7. The second phase of the G.M.F. campaign started with the 
decision of the Government of India in September 1946 to continue 
G.M.F. schemes for another five years. The G.M.F. programme was 
then started on a planned five-year basis from 1st April, 1947. The 
programme now consisted of a series of short-term projects, both of 
permanent and recurring nature, which were desfgned to produce 
results within a short time. The types of G.M.F. schemes which were 
taken up by the various State Governments and financed by th~ 
Government of India were mainly of the following categories: 

1. Permanent Improvement-Works Schemes: 

(a) Minor irrigation schemes like construction of wells, tanks, 
channels, small dams, etc. 

(b) Land improvement schemes like land reclamation, mecha-
nical cultivation, contour bunding, etc. ' 

II. Recurring Improvement-Supply Schemes: 
(a) Distribution of chemical fertilisers. 
(b) Distribution of manures . like oil cake, compost. green 

manure seeds, etc. 
(c) Distribution of improved seeds and establishment of se~d 

multiplication farms. 
(d) Plant protection schemes. 

ID Other schemes of -miscellaneous nature designed to increase 
food production. 
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1947-48 and 1948-49 
8. Initially the targets of additional production for the five years 

commencing from 1947 were fixed at 3 million tons for Part 'A' States 
and 1 million tons for Part 'B' States. The over-all target of 3 million 
tons was distributed amongst Part 'A' States in' the light of the poten-
tialities of each State for increasing food production. The targets 
fixed for the two years 1947-48 and 1948-49 and the actual achievement 
are shown below: 

• (over previous year) 
(Lakh tons.) 

Target Achieve~nt Per cenC. 
including 

r'OS) 
8'86 

C.T.O. 

77 
90 

... _~ _____ ._ TOTAL 17'95 14'92 . __ s.~ 
The targets and achievements of additional production for these 

two years in respect of various States are shown in Annexure VI. 
lt will thus be seen that during the first two years (1947-48 and 
1948-49) of the five-year plan for increasing food production, a total 
additional production of 14·92 lakh tons was achieved against the 
target of 17'95 lakh tons. This represents an over-all realisation of 
83 per cent. of the target. 

9. On every food production scheme taken up under the G.M.F. 
drive which satisfie~ certain conditions laid down by the Government 
of India for granting financial assistance, some expenditure is incurred 
by the Central Government in the form of subsidies and loans on some 
fixed basis. The actual expenaiture incurred by the Government of 
India and the State Governments on various schemes during 1947·48 
and 1948-49 is given below: 

(Rs. crores) 

Total Central State 
Expendi- Govt.', Govt.'. 

ture share share 
.-" 

1947-48 4'29 2'OS. 2'21 

1948-49 6-89 3;21 3'68 
TCTAL II'IS "29 '-89 

- ._ ..... ------
The Central Government's share of actual expenditure is mainly out 
of- the grants sanctioned by them to the"State Governments for 
G,M.F. schemes. The scheme-;wlse det~ils'of the eXPenditure are 

';' , 
96:~ P.S II 
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Given in Annexures'IlI and IV. The results of the G.M.F. Campaign 
during these two years are compared with the actual expenditure 
incurred by the Central Government in Annexure V. 

10. It may appear that permanent schemes are prima facie much 
more expensive than the recurring schemes. It is not, however, so, 
if we take into account the f~ct that a permanent work, once com~ 
pieted, continues to yield results for a number of years, say 10 to 15 
years. For example, if certail. number of years, wells or tanks are 
dug, the irrigation facilities tH'us provided will continue to be used 
for a long time and the expenditure once incurred on these measures 
will continue to produce its beneficial effects for a number of years. 
Taking ten years as the minimum life of a permanent improvement 
scheme, the expenditure incurred by the Government of India on 
one ton of additional production as a result of permanent schemes, 
namely, Rs. 110 in 1947-48 and Rs. 87 in 1948-49, represents only a 
small fraction of the value of the extra crop which they will produce. 
It will also be seen from the figures that the cost per ton in respect 
of permanent schemes in 1948-49 is lower than in 1947-48. This is 
due to the fact that certain works which were started in 1947-48 but 
could not be completed during that year due to certain financiat or 
technical difficulties, were finished in 1948-49, resulting in additional 
production during that year. The cost in respect of recurring schemes, 
however, is higher in 1948-49 than in the previous year due mainly 
to general rise in the price levels of means of production such as 
seeds, fertilisers, etc. Taking into account the total cost incurred on 
G.M.F. Schemes and total additional production achieved, the cost per 
ton comes to only Rs. 30 in 1q47-48 and Rs. 42 in 1948-49. 

'11. The cost per ton analysis made above relates to the financial 
commitments of Central Governmenf only in respect of G.M.F. 
Campaign. Besides the Government of India, there are two other 
parties which share the cost on any approved G.M.F. measures, 
namely, State Government and private individuals. An idea.of the 
total cost incurred on G.M.F. Campaign can, therefore, be had by 
considering the contributions of all these three parties to the imple-
mentation of various schemes which may be either of a Private or 
Public nature. So far as public works are concerned, they are under-
taken solely by the State Government and the entire cost is met by 
the State and Central Governments. With regard to private schemes, 
which are eligible for financial assistance from Government, the total 
subsidy expenditure. both Central and State, should not normally 
ex;ceed 50 per cent. of the total expenditure involved in the scheme. 
In. other words, the individual cultivator who benefits from the scheme 
should contribute at least 50 per cent. of the total expenditure on the 
scheme. This, however, does not apply to staft sChemes or any other 
private schemes, the entire expenditure <>n whicr may be subsidised 
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by the State and Central Governments. Worked out on this basis the 
gross expenditure per extra ton of food produced is about Rs. 120 in 
1947-48 and Rs. 168 in 1948-49. Taking Rs. 300 as the average value 
of one ton of cereals prevailing during these two years, the total 
amount spent on G.M.F. Schemes during 1947-48 and 1948-49 forms 
nearly 40 per cent. and 56 per cent. respectively of the cost of food-
grains produced. Thus, the benefits accrued from G.M.F. measures 
justify the cost incurred on them. 

Emergency Food Production Plan 1949-50 
12. The five-year programme of G.M.F. which would have ended 

in 1951-52 and which was calculated to produce 4 million tons of food-
grains was revised in early 1949, when the Prime Minister announced 
that self-sufficienc~ in foodgrains should be achieved by the end of 
1951 after which time there would be no normal imports. It was esti-
rna ted that the deficit in foodgrains to be made up by the end of the 
financial year 1951-52 (i.e. 31st March 19'52) would be about 4'8 million 
tons over 1947-48. An emergency plan for food production 'was 
adopted early in 1949. The object of the Emergency plan is to increase 
the production of foodgrains in the country so as to meet all our 
requirement by 31st March, 1952 and to do without normal imports 
thereafter. 

13. As a result of the implementation of the various food produc-
tion schemes, nearly 9'49 lakh tons of additional foodgrains is tenta. 
tively estimated to have been produced in the country during 1949-50 
as against a target oi9'85 lakh tons. This represents an achievement 
of nearly 96 per cent. of the target. (The figure of achievement, it 
may be noted, is provisional and subject to slight revisions on receipt 
of detailed information from certain States). The State-wise break-up 
of the targets and achievements is shown in Annexure VI. It will be 
seen that the achievement during 1949-50 the first year of the opera-
tion of the Emergency food production plan is more satisfactory than 
the results obtained during 1947-48 and 1948-49. 

The results achieved from the' various G.M.F. Schemes during 
1949-50 are compared in Annexure V with the expenditure sanctioned 
for them out of the G.M.F. Fund by the Central Government during 
that year. The actual cost incurred by the State Governments during 
1949-50 out of loans and grants sanctioned' is not yet completely 
Hvailab!e. 

Integrated Production Programme 

14. Early in 1950, the Grow More Food Campaign has been merged 
in the integrated production programme so that the country could 
be relatively self-suJlficient no! only in food ,rains but also in cotton, 

• 
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jute and sugar. The objective of the seU-sufficiency has been re-
stated and the programme now aims at relieving the country by 31st 
March 1952 of the need for food imports, e;xcept for-

(a) meeting any grave calamities such as wide spread failure of 
crops; 

(b) replacement due to diversion of crops in national interests; 
and 

(c) building up of a Central reserve. 

15. For the remaining two years of this emergency food produc-
tion plan i.e. 1950-51 and 1951-52. it is planned to achieve an additional 
production of 17 lakh tons and 14'13 lakh tons of foodgrains respec-
tively, thus making up the entire deficit of 4'8 lakh tons. These 
targets are provisional and are subject to revision. The State-wise 
break-up of 17 lakh tons, fixed for 1950-51 is given in Annexure VI. 
Simqar .break-up for 14'13 lakh tons, the target for 1951-52, is being 
worked out in consultation with the States on the basis of the food 
production programmes submitted by them,. for this year to the 
Government of India. 

Re-orientation of G.M.F. Policy during 1951-52 

16. Experience of the last two years has shown the necessity of 
establishing a closer relationship between the G.M.F. schemes and 
the procurement of additional foodgrains from t~e extra yields arising 
from these schemes. Accordingly, the G.M.F. policy has been recently 
re-oriented. The main features of the new policy ate :-

(i) The G.M.F. effort will now be concentrated in certain selected 
zones most suited for quick increase in production. Thus, in Madras 
the work is proposed to be mainly concentrated on the major river 
systems of Godavari, Krishna. Cauvery, Periyar and Tambaraparni. 
In Bombay, it is proposed to be concentrateg in the coastal districts of 
Konkan for rice. In other States also, intensive areas have been 
selected for development. In this connection, it may be noted that a 
Board for the special development of the Wheat Regions of Vindhya 
Pradesh. Bhopal. Madhya Bharat and part of Rajasthan has already 
been formed under the joint auspices of the Central and State 
Governments. 

(U) Additional production is now linked up with procurement. 
This has been done by making it as one of the conditions of financial 
assistance that a major portion (about 60 per cent.) of the increased 
production in intensive areas should be surrendered as extra procure-
ment to procurement authorities. 
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(iii) G.M.F. expenditure will be henceforward mainly concentrated 

, on schemes of permanent character, e.g., tube-wells, etc., rather than 
on the schemes of recurring character. 

(iv) Steps are being taken by the Central Government to maintain 
much closer contact than before with the actual execution of the 
schemes in the States so as to be able to assess the progress made from, 
time to time and to render such help as may be necessary to the 
Executive Officers with the least possible delay. The' country has, 
therefore, been divided into a number of regions and each region has 
been placed under a Regional Agricultural Production Commissioner 
who could act on behalf of the Centre. 

It will be noticed from the above that while o~ the production 
side concentration of work will enable demonstrate results to be 
achieved, on the administrative side, the proposal for the formation 
of Inter-State Boards, wherever necessary, and for general co-ordina-
tion of production and procurement work will help to bring a major 
portion of the extra produce iftto the hands of Government. 

17. The co-operation of all sections of the public in this important 
national task has been sought and welcomed irrespective of their 
political bearings. It is recognised that for the successful implementa-
tion of the food production programme, it is essential to enlist the 
co-operation and enthusiasm of cultivators. Great emphasis has been 
laid by the Central Government on the need for harnessing the exist-
ing village institutions. The village panchayats working in various 
States are being strengthened. Efforts are being made to constitute 
Rural Development Boards, wherever necessary while each State has 
been asked to set up organisations suitable to local conditions. 

18. Prizes and propaganda have been accepted as part of food 
produc~on programme in order to provide an additional incentive 
to the cultivato~. Crop cOl1}petitions are being organised with a view 
to fostering healthy competition amongst the cultivators, thereby 
inducing them to achieve higher yields per acre. Such competitions 
are being organised from 1949-50 in' respect of prinCipal food crops in 
each region, particularly wheat and paddy, pulses and subsidiary food 
crops like potato. Competitions are held at village,' tehsil, district 
and State levels. In addition to the communjty prizes in the shape of 
public institutions and useful agricultural machinery for the benefit 
of the entire community, attractive individual prizes in the form of 
certificates and cash are also awarded. Such competitions were 
crganised during 1949-50 in U.P., West Bengal, Bombay and Travan-
core-Cochin and the per acre yields obtained were much higher than 
the normal yields per acre in the country. During 1950-51r more 
States have come fo1'ward to organise such competitions. 
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19. Thus, even the most severe critics of the G.M.F.policy would 
agree that positive results must follow from the various works and' 
supply projects which have been undertaken. If there is 8 well now 
where there was no well previously, if fertilisers are being applied 
to fields which were so long unmanured, there must be a general 
toning up of agricultural production in the area even if the entire 
effect is not fully reflected in additional food production. It is true 
that adverse seasonal factors may appear sometimes to tilt the scales 
on the other side, it should not be forgotten, however. that the net 
effect would have been much worse but for the G.M.F. efforts. 

20. Every effort is made to secure the maximum return from 
expenditure incurred on G.M.F. schemes. In the first place, the 
schemes submitted by the State Governments are carefully scruti-
nised from the point of view of the cost and the return and also tech-
nical possibilities. In doubtful cases, the officers of the Central 
Government visit the States and discuss the schemes. The schemes 
are then considered jointly with the Ministry of Finance and when 
they satisfy the standards laid down. then the sanction is given 
authorising the State Governments to proceed. However, no money 
can be actually drawn until a completion certificate signed .by the 
appropriate authority of the State Government is given. The State 
Governments supervise the construction of works from time to time 
and submit fortnightly reports to the Central Government. The 
possibility of diversion of fertilisers to non-food crops cannot be com-
pletely eliminated. But every effort is made to distribute the ferti-
lisers in areas which are predominantly food producing areas. For 
example, in Bombay the manure mixtures are mainly distributed only 
in the paddy areas along the coast. • 

Assessment of the Results of G.M.F. Campaign • 
21. There has been some criticism in the past of the method of 

assessing the results of various measures put into operation under 
the G.M.F. Campaign. During the earlier years of the G.M.F. 
Campaign no particular system was follo,¥ed for . checking 
the results of G.M.F. Schemes reported by the States to 
the Government of India. The method generally employed 
by the State Governments for working out additional pro-
duction from G.M.F.· measures was to multiply the units 
of works completed or supplies distributed by certain conventional 
yard-sticks based on the results of the experiments conducted at 
research stations in the States. There are certain defects inherent 
in this system of calculati,llg the results of G.M.F. Campaign. In 

. order to remedy these defects and to obtain reliable estimate of the 
additio~al production resulting from G.M.F. schemes, crop cutting 
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experiments based on random sampling technique are being conduct-
ed in various States under the technical supervision of the Indian 
Council of Agricultural Research in pursuance of the recommenda-
tions of the Ad Hoc Committee set up for the scientific assessment of 
the results of the G.M.F. Campaign. 

A number of surveys, some of a pilot nature and others on a State-
wide scale. have since been carried out. Pilot experiments were 
carried out in Madhya Pradesh in the Kharif of 1949 ih two districts 
and in Bombay on wheat and jowar in three districts of the State. 
This has been followed during the current Kharif by State-wide 
surveys on rice in Bombay, Madras, and Madhya Pradesh and a few 
districts in Uttar Pradesh. The results are shown in Annexure VII. 
The surveys so far undertaken indicate that the official yardsticks 
used at present for estimating additional production are more or less 
correct in respect of seed schemes but are somewhat high in respect 
of manure and irrigation schemes. The data available are not yet 
complete, but they suggest that even, if the additional production 
may be over-estimatea, the extent of over-estimation is not likely to 
be higher than 15 per cent. These surveys are being gradually 
extended to cover other types of G.M.F. aids and also other States. 

G.M.F. and self-sufficiency 
22. Another criticism has been made that despite the continuance 

of the Campaign for the last eight years and despite the avowed 
objective of attaining self-sufficiency by March 1952, imports of food-
grains are continuing. Some people contend that a correct appraisal 
of the results under the G.M.F. Campaign is possible only when the 
additional production is linked up with and reflected in procurement. 
From a cursory glance, it may appear that the observation made by 
the Planning Commission that India should continue to import 
roughly 3 million tons annually is not compatible with the notion of 
se 1 f-sufficiency. 

23. The deficit of 4·8 million tons has been worked out on the 
basis of assuring to the population in March 1952, the same per capita 
availability as in 1948. The works undertaken so far during 1948-49 
and 1949-50 and those proposed for 1950-51 and 1951-52 are expected 
to result in the increase in the production potential of the country to 
the following extent: 

1948-49 Achievement 
1949-,0 Achievement 
19S0-51 Target , 
195J-52 Target 

• 
ToTAL 

Ooer prlVious year 
(Lakh tons) 

7'9S 
9'49 

17'00 
14'13 

.8'51 • 
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The actual crop in any year de~nds, however, on many factors, 
such' as rainfall, adequacy of irrigation facilities, prices etc. 

24. The achievement of self-sufficiency through additional pro-
duction under G.M.P. in the sense of relieving the country of the need 
for imports of foodgrains from abroad depends upon factors su<;h as 
weather conditions, maintenance of the same per capita consumption 
as in 1947-48, relative prices of food and non-food crops, etc. 

25. The estimated gross production of cereals in 1949-50 according 
to official forecasts was 45·52 million tons as against 43·74 million 
tons in 1947-48, thus reflecting the additional production under the 
G.M.F. Campaign during the two years 1948-49 and 1949-50. In 
1950-51, however, due to abnormal natural calamities and adverse 
seasonal factors there was considerable damage to the food crops and 
not only the beneficial effect of the works execwted and the supplies 
distributed under the G.M.F. Campaign has been negatived, but even 
the normal production suffered. The total loss is estimated at 5·5 
million tons and naturally the additional production due to Cl.M.F. 
cannot be reflected this year. 

26. The achievement of self-sufficiency also assumes the mainten-
ance of the same rate of consumption as was prevailing in 1947-48. 
Actually, however, there is evidence to believe that some of the pro-
ducers have increased their consumption with the result that much 
of the additional production goes to satisfy the needs of the producers 
themselves. Moreover, the per capita consumption of foodgrains is 
not uniform in all the States. In some areas, it is more than the all-
India average and to that extent in other areas the consumption falls 
much below the average. In order to bring the consumptioqAn -these 
areas to the all-India level much larger supplies are needed, because 
the availability in other areas eating more than the average does not 
go towards meeting the deficit of 'the former. 

27. Besides this, there are other factors which have affected the 
availability of supplies in general. The producer is withholding 
considerable stocks from the market. For, firstly, his own consump-
tion has increased; secondly, the dietary emphasis has shifted from 
coarse grain to wheat and rice; thirdly, there has been an increase 
in his hoarding capacity and finally there is the cultivators' desire to 
avoid ppocurement in the hope of getting better prices in the black-
market. II 
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Thus, the additional production is not fully reftected in additional 
procurement or even in additional marketable surplus and thus does 
not contribute to reducing the need for imports . 

. 
G.M.F. Target & Planning Commission Recommendations 

28. The Planning Commission in their draft outline have stated 
that "in determining food policy, there is no room for any proposal 
or experiment which detracts from this responsibility or exposes the 
economy to risk or uncertainty". Thus while urging that during the 
next few years annual imports of foodgrains of about 3 million tons 
should be planned for, they have also emphasized that we should not 
relax our measures for increasing the food production and have pro-
posed a target of additional production of 7·2 million tons by 1955-56. 
In the present context of international situation, too much reliance 
cannot be placed on imports from foreign countries which are depen-
dent not only on the availability of food abroad, but also on prices 
and shipping position. There is no fundamental incompatibility 
between the target of the present G.M.F. Campaign and the fact that 
~he Planning Commission has made provisions for imports of the 
order of 3 million tons, if necessary. The target of 4·8 million tons 
under the former is a target of production and not a target of pro-
curement. The target of imports under the latter js partly a measure 
of safety and partly a recognition of the fact that all the additional 
production may not be procured in practice. -

29. Regarding Agricultural Production Programme, the Commis-
sion have observed that "in the short run, the dependence of the 
farmer on rainfall and the extent to which he has at hand the means 
to increase his production outweigh all other factors. Over a period, 
however, sustained efforts to increase irrigation, to build up soil fer-
tility, to improve the machinery through which the farmer is assisted 
and guided and to bring about a better organisation of agriculture 
are the most powerful influences". They have also recommended the 
development of intensive areas and pointed out the need for increas-
ing the marketable surplus simultaneously with production and have 
suggested the means of doing so. Some of these recommendations are 

,already under implementation since the middle of 1950 when the 
G.:M.F. Policy was reorientated and in general, the measures taken 
under the G.M.F. Campaign are consistent with the proposals of the 
Planning Commission. In fact, the proposals of the Planning Com-
mission are essentially·a continuation of the G.M.F. measures under-
taken already over the period of next 5 years, with suggestions for 
improvement here and there. 

• • 
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ANNEXURE I 

, 
" . 

. Expenditure incurred on the Grow More Food Campaign 
(1943-44 to 1946-47) 

SANcrIONBD ExPENDlTURB (CENTRAL GovBaNMBNT'S SHARI!) 

Year .. 
.. 

1943-44 · 
1944-45 · 
1945-46 · 
194647 · 

Year 

1943-44 " 
1944-45 

• 
1945-46 

1946-47 

1943-44 

1944-45 
1945-46 

1946-47 

, 

. 

. 

Loan 

· · · · . 1,64,44 

· · · • , 1,15,14 

, · · · 1,84,74 

· · · · · 1,89,17 

TOTAL 6.53>49 

AcTuAL EXPBNDITtJRE-GRANTS 

i 
I Central I Govern-

ment', I share 
I 

I 22'99 

I 
I 

44' 55(a) i 
76'61(b) I . I I . ' I 2,60' 25(C) I 

TOTAL . I 4,04' 41 1 

• AMOlTNT M.LOCATI!D PROM COTTON FuND. 

(Rs, in Iakhs) 

Grant Total 

60,51 2,24," 

1,54>71 2,69,85 

1.55,76 3>40,50 

4.97.04 6,86,21 

8,68,02 I5.,n.51 

. 
State i 

Govern- : Total 
ment's I share I 

I 
71'46 I 94'45 

1,25' 86 1 1.70' 41(a) 

1,82'41 1 2,59'02(6) 

3,25'98 1 5,86' 24(c) 

7,05'71 1 11,10'12 

// 

W 85 
23'56 

1'87 
0·66 

, 
TOTAL 40'94 

.Inc1udcs non-rccurriDa expenditure which is not sharcd:by the Central Govt. 
(a) Exc:1udcs RI. 0'62 laths Jiven u advance. 
(6) Exc:1udcs RI. 1'15 Ilkha liven u advance. 
(c) Excludes Re. 6'68 Iakhs given as advance, 

• • 
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Name or State. 

r) 

A"am 

Rlhar 

BomblY • 

Madhya Prac:teth (e) 

Madrao 

Orisla • 

Punjab 

Uttar Pradesh 

'West:Benpl 

A;mer--Merwara 

Coora .-. 
Delhi 

TOTU 

N.R.-Not reported. 
(a) Eltimlted. 
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ANNEXURE II 

AnDmONAL PRODUCTION 

Indian Union-1943-44 to 1946-47 
'(State-wise} 

(TorI) 

1946-47 

-':;;;-1 Acbine-I ment , 
1 __ 1..;.9..;.4;..3-_« __ -1-:-_19_«_-4;..:.5:-:-_\ I94S-46 

Taraet Achieve- Tarset I, Achieve- Taraet ,Achieve-
I ment ment ment 

--I'--i---!--I--'--'--
~~~I~I~I~ (8) (9) 

sr,8'9 ,0,907 
(7) (4) 

I 69,252 lOO~OS8 

N.R. 57.972 192'787<11\) 155.359 41.497180.,81 
(a)(21) (30) Caa) (9) (9) 

N.R. N.R. \ N.R. I N.R. 16S.89S 192'~30 (32) (9 

8~,680 

• I: (35) (10) 

t,6,·412 1 I' 393.726 I 68.837 ,'55.560 

I N.R. 

N.R. 

N.R. 

I N.R. I 
220 I 

(100) 

N.R. 

(~2) (56) I (IS) 1 (49) 
.... I ... IrSI,I42, 97,108 

(32) 1 (II) 

N.R. N.R. ! N.R. N.R. I N.R. 
I 

N.R. ! 46,914 - 29,677 3SL8S6 37,871 
(19) (4) (II) C,) 

N.R. ,N.R. N.R. N.R. N.R. 

76,412 
(27) 

N.R. 

u2e.61S I 1,6.26S 

N.R. N.R. I N.R. N.R. , 

3 

II) 
,rr.98s 

(37) 

6r.~S7 
(8 t',6r, 

(4 

S4~24 (, ) 348~23' 
(31 

37'rS 
(5 (~fOS 

N.R. N.R. 

130.2331 
(ra) 

N.R. ~.R.' 

(III) ~ 1 (17) 

1,396 486: 3,380 I' 1,153 I 5(1,3 11 I 5,388 
(I) (-) i (I) (-) ) (_) 

N.R. i r.700 i 404 76r I 761 

:&2 
(-) 

N.R. N.R. , (-) ,(-) (-) I (-) 
N.R. N.R. N.R. N.R. I! N.R. I N.R. 1,036\ .US c-) (-) 

1-
1
'----1--,1-----220 280,8181241,097; 701.863 468,307!VS I .372 !76J. 1S I 1,1120443 

(100) (100) (100) I (roo) ('00) (100) (IOO) (100) 

(b) ElrCludea flaun:1 for imlltion wort. which are not available. 
(e) F!aure. for 19'3-44 and 19«-4S are Included under 1945-46 al .epa,ate f\aure. are not Ivailable. 
N. B.-Fiaule. In parentheaillndlcate percentasea to the total. 

Note :-(1) The period 1943-44 to 1946-47 WII one of unplamed operation. of tho Grow Mole Food 
Campalan In the country. No tarad' of food production flud on a planned baaI •• 

(2) The ali-India Jisurea relatina to tU'ltlt and achlevementl are not aenerally complete and comparabl • 
•• lome State. cIld not report fllllre. oftarae .. and for achievement •• 

(3) The prlDCiple of calculltinl additional production over a bate year ..... unknown durlna thi. period 
The flaurea are. therefore, on a sroa. ba.i. and not in the net baai •• 

e 4) Wid!'ly dlvegcnt yard.tlck. have been adopted hy the Statel in e.tlmatlnllddltlonal production due 
to a particular G.M.F. ald. 

(S) The flaure.lndude adclltioDal production of 'l'Cletable., potato. aroundnut, etc., in cet'laill cuet. 
(6) Due to partition oftbe country fiaum of Punjab and Weat Benp) are not aYailable. 
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.ASN.EXURlll III 

Actual Expenditure irtcurred during 1947-48 (as repon.ed bU St4te 
Gooemmentl) 

(RI. in lathe) 

Ii 11 lrand i Manures
t

l 1 I : GoYl, i State 
Name 01 the Slite Irriaa- rmprove-r and Seedl 1 Olbert Total 1 of ,00Vb.' J 

I lion. \ mCllt. PerU- I I 1 India', 1 ahare. 
.. II",". ,I .bare 

-------I-i--I--I-,-:-I---r--
A,IUII . I Z'99 1 2·97 i ( .. ) : 4Cl>4 3·16 i 13.Z61 $·92 7·34 

Bihar . 7'82 I 091 i 0·71 3·84 8.01 I 21.29 I 9·89 U·40 

Bombay. 1,'67 i 20·14 I .. 14·92 7.68 10.60 I 6'.71 ; 34 01 3' 70 

Maclh)'aPndClh "02 1·32: 2·41 2.'7 3·22' 14.641 "" 5.32 9.32 

MadnI. 182'931 4·07 i 8.28 28,72 11.23 I 235.23 . IIz.18 123.05 
0rI .... 

Punjab. 

U.P. 

W. Belli" 

6'00 I 1.37 1 1.36 2.U 14.38 I 30.81 20.4$ 1036 
1 I (e) (II) (i) 

0'27 1 I.'4 I 1.81 0.9O! 0·91 

1872 4·99 6.64 1 0.88 i 
0.0, 4·36 0.29 i 1·96 I 

I , 
0.26: 0.60 I 0.16: 1.16 I 

31.23 lJ.73 I 19·$0 
6.66 3-21 ! 3·4' 
z.18 z.18 : 
(d) (d). . 

I 

A;mcr 

Coors 

Deihl 

(/)! 
1 

0.67 0.22 I, 0.01 0.10 1 1.00 0·75 o zs ' 
(e) I • ! 

0.08 I 0.89 : 0.01 i 0.98 0·911 1 
I (,)! !" ! <I) 1 I 

!=!--::i---::-!--:~~:T~~14Z8.80 I-::-i-::;-
: "(e) 1 (h) i (i) 

TOTAL • 

(G) Included under IC<:d •• 

(6) b",ludCl l\aure. for manurel allo. 

(e) Included RI. ,. S91.kb. slven .a Irantl to ,ultivators det.ill of "'hid! arc not available. 

(d) Excludea R •. 0.87 lathl siven aa loan. 
(,) 1ncluda fiaurcs Cor TIIIb, Clwmell IDd Daml. 

(/) Included under 'Land Improvcmcut', 

. 

<I) Bacludea RI. ,. o~ Iakb. advanced II lIceavi to cuhlvaton. 50% of the IOID will be remitted in tbe 
calC of.thole cultivaton wbo bave fulfilled the condition. of ~avi. 

(II) wludel RI. 3.72 laltha, sivcn II ItlnU to cultivaton, detail. for whicb arc not available. 
(i) 1ncludea RI. J. 87 lakht siVCII •• grant to cultivatorl detail. for which are not available, 
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ANNEXuRE IV 
Actual Expenditure incurred during 1948-49 (as reported bU State 

Governments) 
CRuI*' In Iakha) ._-_._--_ ... _----------_ .. _----------

Name of the State 
I I Land :Manutet: Seed. I Othen : Total 1 Gon, I Stlte, 
! Inial- Improvc-' and" ' of Gon.,' 
\ tlon I ment 1 Fwt!- ,! I Ind18 'I abare. , \ I lisen : I ahue 

----\-;;:I~I-;-ll 1~?20 Il--;:-!.~I~I-::-
'1 1 ~. 1 I I 
\ 

16'59 I 5'45: 0'63 : 3'64! u'89. 39'20 17'41 I' 21'79 

Allam 

Bihar 
Bombay, 

Madhya Pradelh 

Madr .. , 

Orilla , 
Punjab (a) , 
U. P. 

W.Bengal 

Ajmer 

Co Of\! 

Delhi 

T('TAl, 

131'23 46'27' J:t',6, 13'46 I IS'05 1 208"7 87'69 rao'88 

27-78 12'38 4'80! 3'69 3'40 52'05 27'48 i 24'S7 , 
7'84 4'72 I 28',0 16'13 260'73 122'60 II 13"13 

(d) U) (i) 
5'01 1'47 1-2, 4'90 1,'70 33'87 I U'H U'32 

0'93 I N,R, 2'04 2'57 I 1'44 I n"3 
, 1 

22'92' N,R, 6'46 ,'85 0'84 36'07 i 15'9811 20'09 

, (~ I 
0'97 I 0'48' 13'66 0'12 11'79 27'02 9'" 'I 17'27 

! o'6<) ! (f) (f) i : 1'16 0'41 0'53 2'79 2'79
1
, 

I (h) , 
I (I) 0'93 i 0'40 i 001 0'16: 1',0 I 1'13 1 0'37 

: (i) I 1 I ,(/) I II ' ° J2 .. ' 0'84 1 .. , 0'02, 0'98 0'98 .. , 1------_________ ---------
I i: (d) (I) I (j) (I) I (II) 

; 405'94 76'82 47'77 71 '06: 81'S, 1 688 '98 I 3:11'1] I 367'85 

~a) FillUl'Cl incomplete, 
b) Included under leed •• 
c) Includea tiam" for manuret also, 

(d) Includes RI, 5' S4 la"hs aiven as IIfmt to cultivalon detail. of which are not available. 
CI) Relltea to Seed Multiplication Farm and Multiplication of Improved Seeds Ihrouah resialered 

Included undef • Land Improvemcnt' (Clearance and Reclamation of Walle Land), ~ &'i:~ o'7:1.IakhI liven •• Ioan. 

(, Includea Baure. fOf Tent •• Channel. and OIIQl, , 
(i Bx~luda Ib, 1 43 lakhI advanc:ed al taccavl to cultivaton, so% of the loan will be remitted in the cato 

of thOle cultivaton who have fullilled the condition. of taccavi. 

~) IndudCl R., 3,69 lakha, liven .. IIInt to cu1tivaton, detaila for which are not avaUable. 
k) lnclucie. lb. 1'83 laklu. liven .. srant to cultivaton. dctail. fOf which are not available, 
I) Excludes loan of lb. z, IS lakllS. 

ANNEXURE V 
-------- . -- ---- - .. -~-.-- .---. 

11147-48·' I 1948-49· ------------, 
Perma- Recurr- Total I'perma-I Recurr-
nent ing nent ins 

Total .Perma-- . Recun- Total 
Ina 

Actual Expenditure I (Govt, of India'. (a) (b) 
thaN) (Lakh Ra.) IZZ'77 81'03 207'S2 21S'88 101',6 321'13 921 '26 

Additional Production 1 achieved (Lakh 
686 toni). • • I'U S'74 I 2'48 "23 7'71 6'69 i 

Cost per ton (RI.) 110 14 I 30 8, . 
19 42 138 i I 

2'80 9'49. 

'S, 113 
_ .... - ~ ,-,-~-- _.-_._--

N. B.-Flaum of CQCDditure and additional production (or 1947-48 and 1948-49 excluded. C.T.O, 
Fiaurea of expenditure ana additional production durina and prior to 1949-,0 are not ttrlctI)' comparable. 

"Raen mainly to Central Grant •• 
"Relatea to loan. to IJI'8Ilh .anctioned out of G,M~. FUlld, 
(a) IDCilidel lb. 3,73 lakhI liVCll a. Fanta to cultivaton details of which are not aftilabl~ adudea 

a loaft of R., 5,90 laltb. liven to cultivalon. 
(II) Includea RI. 3,69 lakll.s aivu al Ifants to cultinton alalia of which are not Ivallable IIDCl ""Judea 

Jom of RI. 2,15 laldl, ai~n to cultivaton. 
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ANNEXURE VI 

G.M.F. Campaign Additional Production Targets and Achievements 
(State-wise) 

Name 01 State 

P.t A SlaW. 

Bihar • 
Bombay 

Mtdhy. Pradclh 

Madru 

Punjab 

on, .. , 
Uttar Pradeeh 

W. Bcnpl 

Part B StaIU, 
Hyderabad 

Madhya Blwat 

MYlOre 
P.E!.P.S.U. 
Rajaathan 

Sauraahtra 

TravaDIXIIC & CodIiD 

Vindbya PradcIh • 

Par' C SWtu. 
Ajmcr, 

VhOPal 
Cool, 

Cutch • 

DelhI • 

HlmachaI Pradclh 

TOTAl. 

C.T.O. 
SpcdaJ tube wen. , 

Taract ! Achieve-
! ment. 

I 

:": I 
0'59 

4'50 

0'07 

:n6 1 

0'48 

_ 0'1.0 

0'71. 

0'6, 

o'z6 
3'19 

0'01 

0'13 

1'56 

0'13 

O'Ql 

.. , -
O'OJ 

(t.Akh tlln.) 

1948-49 (April to 1949-50 (oyer 1948- 11950-51 
March over 49) (over 

1947-48), 1949·50 

Adrlcve- i TlflCt j-Adlle--YC-.-I;':-Taqet 

0'42, 

0'37 

1'1.1 

0'03 

1'42 I 
0'24 1 

.. , 

mcnt. i ment. 

0'09 

0'16 

1'86 

0'1.6 

0'01 

0'03 

0'01. 

0'75 

0'83 

0'73 

0'79 

1'18 

0':1.6 

0'14 

0'74 

0'881 

0':/.9 

0'04 

0'93 

o'oS 

:::: I 
1'09/' N.R. 

N.R. 
N,R. 

N.R. 

N.R. 

N.R. 

NoR. 

1-
0'76 I 1'07 

o'8S 

0'71 

0'51 

l'U 

0'19 

0'43 

I'" 
1'06 

0'1.6 

N.R. 

0'44 

N,R. 

'0'42 

0'1.0 

0'$4 

NoR. 

N.R. 

N.R. 

NoR. 
N.R. 

N.R. 

NoR. 

I'(n 

1'06 

1'35 

3'81 

0'44 

0'31 

1'51 

, 1'81. 

0'1.6 

0'34 

0'81.-

0,31 

0'31. 

0'17 

I'U 

0'01. 

0'15 

6'861 8861 7'71 9'05' I g'a3 I 
___ 1 ___ 1 ___ ' ____ 1_ 

I 0'24 0'1.6 [ 0'1.6 }ji 1'00 

GRAND TOTAL ~I 
I ,.. 1 ... 

1
_-

1 
' I '1-

6'97 I 8'86 7'1" I 9'8S I 9'49 I 17'00 
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ANNEXURE VII 

G,M,F, ASSESSMENT---1950 

A~rage increase in yi~ld in mds. mds./acre. 

Madhya p,.adesh-

(i) Improved Paddy seed 

(ii) Manures 

(iii) Seed and manures 

Bombay-

(i) Improved paddy seed (t~splanted) 

(ii) Manure mixture 
(iii) Seed and Manure mixture 

MadT~-

(i) Improved paddy seed 

(il) Fertilisers , 

(iiI) Green Manure • 

Survey 

1'4 
2'7 

3'2 

1'7 

2'3 

• 1'8 

G, M, F, ASSESSMENT-1949 

Bombay-

Seed • • • 
Manure (irrigated) 

• 

Seed 
Manure (irrigated) • 

JOWAR 

• 

WBJlAT 

• 

• 0'8 

4'S 

1'2 

3'4 

Offtcial 

0'7 

2'9 (cake 2'72 
Ammo-

nium Sul-
phate,.J 

3'41 Ammo-
nium 

Phosphate). 
3'6 

1'0 

2'0 

3'0 

l'S 

2'0 

3'7 

o-s 
3'0 

0'8 

3'0 
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Statement showing State-wise Loa.'M/Gnlnts and Net Subsidy Cost 
sanctioned lor G.M.F. Scheme. during 1950-51 

Name of tbe State 

Ass<\M 
BIHAR 
BoMBAY 
MADHYA PRADESH 
MADRAS 
ORISSA 
PuNJAB 
U17AR PRAoBsH . 
WEST BENGAL 
HYDBRABAD 
MADHYA BHAJIAT 
MYSORB 
PEPSU 

'SAURASHTRA 
TRAVANCORB AND 

CocHIN 
AJMER 
VrNDHYA PRADESH 
BHOPAL 
CooRG 
DELHI 
HIMACHAL PRADEsH 
CtrrCH 
MANlPUR • 
TRIpURA 
RAJASTHAN 
ANDAMAN • 
CBNrRAL INLAND PJsH.. 

I!RJI!S REsl!ARCH !NST1-

Rs. 
9,5,5,000 I' 

,50.,00,000 
78,39,060 ! 

1 2,4 1,91,74O(a) 
1,36,32,,500 

18,46,590 : 
2,C7,rn,ooo 
3,37,68,000 

60,89,000 
50.,00,000 
3,,53,813 

90.,00,000 
33,81,132(b) 
86,8c,71o(C) 

16,2,5,000 I 

14,68,83,5 i 
%4,39,449 
26,95,777 

6,58,000 
36,000 

10.,90,000 
62,000 

Grant 1 Net subsidy 
COlt. 

Rs. ! 
23,000 I 

31,66,850. 
9,28.425 ! 

67,868 , 
81,76,5 , 

i 

2,33,430. 
10.,91,384 

21,,550. 
99,2,59 

6,22,527 

12,100 
'8,61,412 
6,20.,394 

28,0.8,453 
2,74,961 
7,29,500 
1,27,760 

13,720. 
12,000 
40,000 

1,875 
21,520. 

RI. I 
49,14.223 ; 

2,13,77,,578 
2,10.,62,0.36 , 

67,31,82,5 ! 

3,48,78,ZI9 : 
1,05,06,160 1 

28,58.%40 
3,61,27,940. 
1,0.3,07,000 

11.89,234 
37,94,614 
80.,29,400 I 
39,27.961 j 

1,25,71,0.28 

4,92,810. 

Total 

Rs. 
58,71,523 

2095.44,428 
2,98,29,5ZI 
3,09,91,433 
4,85,92,484 
1,23.,52,750. 
2,36,5,5,240 
7,0.1,29,370 
1,74,87,384 

62,10,784 
42,47,686 

1,70.,29,400 
73,09,093 

2,18,74,265 

1,09,04,552 
2!I,52,687 
30.,59,843 
55,0.4,230. 
7,67,771 

13,87,500 
1,63,760 

11,0.5,720. 
74,000 
40,000 

8,52.075 
21,520 

TUTE, WEST BENGAL. i ____ _ ' ____ -
18,87,92,360 : 

(4) 
TOTAL 1,5,0.7,29,606 1,18,87,173 i 

I 

(a) Includes a loan cf RI. 85,00,000 sancticned out of Food.Bonus. /' 

(b) Includes a loan cf Rs. 24,93,1%2 ~nctioned opt of food ~nus. 

(r) Includes savings cut of the grant sanctioned for 1949-50.. 

(d) Out of this. an amount of RI. 10.' 23 crores is expected to 'be met out of 75% of 
the Food Bonua available with the State Government. This leaves an uncovered balance 
o.f Rs. 8' 64 croteS (of whic:h Government of India'. share is Rs. 4' 32 crores) to be met 
from G.M.F. Funds-Thus the Government of India would have to pay as grant RI. 4'32 
';rores and RI. 1'18 crores (shown under column 3) from G.M.F. Funds. 

.. 
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J' , • 4>tatement showing Amounts sanctioned by Government of India 

tOT G.M,F.' Schemes in States during.-1951-52 (upto 16-7-51) 

~'-.-'-- - .. ---.-.~-

,! Amount sanctioned 
, 

Grant Loan I , 
Nee of State 

I Rs. Rs", 

Assam 

Bihar 78>44>400 

. Bombay Programme not 
yet received'l Madhya Pradesh 

Madras • 

Orissa 

Punjab 

Uttar Pradesh , 

West Bengal 

Hyderabad 

Madhya Bharat 

Mysore 

PEPSU 

Rajasthan 

Saurashtra 

Travancore and Cochin 

Ajmer 

Bhopal 

Coorg 

Delhi 

Himachal Pradesh 

Kutch 

Manipur 

Tripura , 

Vindhya Pradesh 

963 P.B . 
./ 

TOTAL 

• (a) Prom Food Bonus. 

8,10,763 

9,870737 I 
5,66,334 

9,87,zzo(a) 

4,65,300 

14,86,350 

34,58,344(0) 

8,9O,375(a) 

1,95,920 

1,99,000 

7,88,150 

z,66,83S 

Z4,000 

1,00,00,000 

1,00,000 

33,00,000 

IZ,oo,ooo 



APPENDIX VI 

MINISTRY OF FOOD AND AGRICULTURE 

Note for the PubUc Accounts Committee pursuant to actlou taken ou 
Item No. 36A of the P .A.e.'s recommeDclatloDs on IM7 ... (P-' 
Partition Aeeonnts). 

The following information has been furnished by the U.P. Gov-
ernment: 

"A report was prepared by Shri J. W. Russell, Superintendent, 
Tarai and Bhabar Government Estates under the Post-
War Reconstruction Board of the State, but no action 
was taken on this report. The reclamation in Tarai is 
based on a report made later by a Sub-Committee of 
Agricul tural experts, namely, 'Agricul ture-lt'orest-
Erosion Sub-Committee' under the Tarai and Shabar 
Development Committee. These experts were of the 
opinion that the ill effects arising from soil erosion were 
not likely to be considerable or such as to affect the 
Colonisation Scheme more than slightly. This is borne 
out by experience and so far no marked effect of erosion 
on crop production has been observed and it is expected 
that with proper care and management the adverse 
effects. if any, can further be minimized" to the extent 
that it will not affect profitable crop production. Every 
effort is being made not to leave any area without a cover 
crop during the rainy season. Plots of suitable sizes 
have also been laid out bounded by bunds of prpper size 
to guard against the effects of erosion, and old plantations 
on the banks of streams and nalas have been retained 
to serve as a further check on the movement of soil. 
Levelling of fields which are very uneven is also being 
undertakea." 

It will thus appear that lOil erosion on a large scale is unlikely 
to occur in the Tarai. 
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APPENDIX VB 
MINISTRY OF FOOD AND AGRICULTURE 

Points on which the PubHc Accounts ColDIDiUee eaUed for wrltteD 
infonnatioD 

SUBJECT: CONSIDERATION OF ApPROPRIATION ACCOUNTS (CIVIL) OF 1948-
49 AND AUDIT REPORT 1950-PARA. 26(c) OF THE AUDIT REPORT. 

IMPORT OF FERTILIZERS IN PAPER BAGS 

Q. 1. Was any stipulation made in the agreement-with the supplier 
regarding the package of this stock of fertilizers? If so, what it was? 

A. The contract for this supply was made by the late Ministry of 
Industry and Supply (now the Ministry of Works, Production and 
Supply). The contract provided for the packing of these consign-
ments in six ply paper bags with bitumen lining, from the source of 
supply. 

Q. 2. Was the agreement reduced to writing? 
A. Yes. 

Q. 3. If the stipulation was th. they shall be packed in paper 
bags, who was responsible for this arrangement? 

A. This arrangement was agreed to by the Government of India 
on the advice of our purchasing missions in view of the special 
circumstances of non-availability of jute bags and the expert opinion 
that six ply paper bags with bitumen lining were not only satisfac-
tory but preferable to jute bags. In this connection the relevant 
communication may be quoted:-

"We have now obtained satisfactory evidence that six ply paper 
bags with bitumen lining is NOT .only satisfactory but preferable to 
jute bags. 

Cargo Superintendents Ltd. who handle this material packed in 
paper bags have certified that the packing. offered is fully adequate 
for transportation to .and use in India. 

Commerce Department have checked on the references ,of Cargo 
Superintendents in respect of repute and reliability which are found 
to be very good. 

Suppliers have produced a letter from insurance brolr.ers who 
have requested on, behalf of Lloyds Under-writers to insure paper 

11.9 
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bags, at a lower rate than jute bags and stated that the 'Under, 
writers consider that bitumen lined ~ix ply bags are better bags for 
this interest than jute bags.' 

The evidence submitted ~tnd the op~ion of our Scientific Adviser 
was considered by me with the officers concerned and the lawyers 
and we were satisfied that every reasonable precaution has now been 
taken and acceptable conditions estaplished/' 

Q. 4. What amount was agreed to be paid to the supplier for pack-
ing? 

A. No separate amount was agreed to be paid to the supplier for 
this packing. The rates quoted by them were inclusive of packing 
charges. 

Q. 5. Did we ever receive these fertilizers in paper bags before 
this? If so, how many times and with what results? 

A. No. The fertilizers were received in the paper bags for the 
first time in 1949-50. 

Q. 6. Was it brought to the notice of the Ministry before the 'con-
signment was despatched that it has been packed in paper bags? 

A. Yes. 

Q. 7. Was the Ministry consulted before the consignment was 
despatched or the agreement made with the suppliers? • A. Yes. . 

Q. 8. Has some legal action for recovering the loss caused to the 
Government been taken against the supplier? If so, what is the 
result? 

A. The losses have been reported to the Purchasing Missions to 
take up with the Suppliers. The question of legal action \..rill be 
taken up if the parties do not agree to make good the loss. 

Q. 9. Has any action been taken against the officer responsible for 
this deal? If 80, what action, if'not, why not? 

A. 'nle action taken by the Ministry of Industry and Supply was 
based upon expert advice received from the Purchasing Missions. 
The question of taking action against any individual officer does not 
therefore arise. 

Q. iO. For how many times this practice of packing in paper bags 
was repeated after the first incident? Was it repeated even after 
the instructions from the Ministry were conveyed to our "Purchasing 
Mission"? If 80, how many times and how much loss Government 
had to incur due to this defective packing? 
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J A. When the incident was first reported it was not clear whether 
the loss was due to the paper packing or to the failure on the part 
of the suppliers to conform to the specification in regard to packing 
or whether it was due to the negligence on the part of the Carriers. 
From the information readily available it appears that seven con-
tracts providing for paper packing were entered into subsequent to 
the first report of loss due to the defective paper pa"Cking. No supplies 
were made in paper bags in contravention of our instructions. The 
amount paid on the re-bagging of the consignments under considera-
tion was Rs. 87,400. which was borne by the Central Fertilizers Pool 
and recovered ultimately from the consumers. 

Q. 11. When was this poliCy of re-bagging decided? Could not the 
course of packing the things in second hand gunny bags be adopted 
from the very beginning inStead of re-bagging it here at ports? What 
was the difficulty in resorting to this course? 

A. The question was of packing Sulphate of Ammonia at the 
source of supply. No gunny bag either new or second hand could 
be had in those countries at that time at a re.asonable rate. Only 
such portion of the consignment which required re-bagging on arrival 
here, was. re-bagged as far. as possible in second hand gunny bags. 

Q. 12. In all, how much did Government pay for these paper bags 
to the supplier? What was the price paid for each paper bag in 
A me rica or any other country? 

A. It is not possible to separate the cost of paper bags from the 
cost of Sulphate of Ammonia paid to the suppliers since the 'contract 
was inclusive of packing charges. The prices of such paper bags 
prevailing in America at that time are "not available. 

Q. 13. What procedure has been evolved as a result of the experi-
ence gained from this deal· to sa1,e the Exchequer from sustaining 
huge financial losses in such cases? 

A. The present practice is to indent all Sulphate of Ammonia 
packed in new jute bags of exportable quality from the source of 
supplies. No contract is being made at .present except on this basis. 

Q. 14. What action has been taken ag'ainst the person responsible 
for the overbagging and causing a loss of Rs. 30,000? Has some 
explanation been taken from him? 

A. The Clearing and Forwarding Agents at Madras used larger 
size bags for re-bagging certain stocks of ·Ammonium Nitrate lying 
with them on behalf of the Government. The question regarding the 
recovery of difference between the prices of these larger· size bags 
and the smaller size bags which they should normally have used is 
under consideration. The firm when questioned about this has 
explained that the bags of the required size were not available. This 
explanation has ntV- yet been accepted by Government. • 
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Q. 15. Why the defect in packing Sulphate of Ammonia was not. 

noticed by the "Purchasing Missions" at the time of shipment of the' 
material? 

A. The contracts entered into by the Purchasing Missions in res-
pect of these consignments provided for packing in paper bags 
Before entering into the contracts, the Purchasing Missions had con-
sulted their local Scientific Advisers, Cargo' Superintendents and 
Insurers, who were unanimously of the view that six ply paper bags 
with bitumen lining was not only satisfactory but preferable to jute 
bags. The prior approval of the Government of India was also obtain-
ed. The resort to paper packing was made mainly due to (1) non-
availability of jute bags in supplier countries, (2) their prohibitive 
cost, and (3) even if available, delay in procurement. The only alter-
native was to import the stuff in bulk (without any pat'king), which 
was not considered advisable as the damage in that case would be 
still more considerable. In the circumstances there was no question 
of defect in packing, since packing in paper bags conformed to the 
terms of the contract. 

Q. 16. Whether any steps were taken in India to stop unsound 
packing when the first consignment was received in paper bags. " 

A. When the first paper packed shipment arrived at the Indian 
port, some of the bags were found burst. In view of the technical 
advice and assurances taken before despatch, it was not possible to 
assess at the time whether the damage was due to weak packing or 
other factors such as the negligence of the carriers (steamer) etc. 
Therefore, an official survey had to be arranged and claims lodged 
with the steamer agents for compensation against loss.' When the 
claim was rejected the matter was reported to the "Purchasing 
Mission" for taking it up with the suppliers. By this time, almost 
all the paper packed consignments had either arrived at the Indian 
ports or were on the high seas, and nothing could, therefore, be done 
at this end to stop unsound packing of further consignments. /' 

Q. 17. Whether any recovery has since been effected from the 
suppliers. 

• 
A. So far as is known, the I. & S. Ministry (now W.P. & S. Minis-

try) who placed these contracts, have not effected any recovery from 
the suppliers. It is understood that the matter is being pursued by 
the W.P. & S. Ministry. 

Q. 18. Whether the agreement entered into with the foreign 
exporters provided for bagging~ 

A. According to the agreement by the "Purchasing Mission" 
entered into with the foreign exporters, 84,000 tons of fertilisers were 
allowed 110 be packed in six ply paper hags with bitumen lining. 
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I 'Q. 19. Action taken to make good the 10s8 and the result. ( .. 

A. The "Purchasing Missions" are still in correspondence with 
the suppliers on the question of compensation and as has already 
been stated in (iii) above, the matter is being pursued by Govern-
ment. 

Q. 20. Do Government contemplate to decontrol trading in ferti-
lizers? If so, at what stage the matter is? 

A. The question of discontinuing the Central Fertilizer Pool which 
has been in existence since 1943, is proposed to be taken up as soon 
as the Sindhri Fertilizer Factory gets into full production. 



APPENDIX vm 
MINISTRY OF FOOD AND AGRICULTURE 

Points on w~h the Public Accounts Committee called lor wdtten 
lDfonnatioa. 

SUBJECT: -SCHEME FOR PURCHASE OF CHEMICAL FERTILISER~APITAL 
OuTLAY ON SCHEMES OF GOVERNMENT TRADING-CoNSIDERATION 
OF ApPROPRIATION ACCOUNTS (CIVIL) OF 1948-49 AND AUDIT REPORT 
FOR 1950-PARA. 26(c) OF THE AUDn: REPORT-IMPORT OF FERTI-
LIZERS IN PAPER BAGS. 

In continuation of the note sent to the Public Accounts Com-
mittee on 16th July, 1951 in connection with the above Appropriation 
Account (Appendix VII). the following information is furnished for 
consideration of the Public Accounts Committee: 

A further investigation into this matter has disclosed th~ follow-
ing facts:-

1. The size of paper bags in which 101 lbs. of the fertiliser 
(Sodium Nitrate) had been packed by the suppliers was 
39" x 24" x 4!" (rectangular) and two bags of this size could not 
therefore, be slipped into one gunny bag of 2 cwts. capacity of the 
size of 44" x 26!" which was the only size available with and supplied 
by the Regional Food Commissioner, Madras. 

2. There was no gunny bag of any size available in the local 
market (Madras) at the time-new or second hand. The Clearing 
and Forwarding agents were therefore left with no other alternative 
but to use the bag of the size supplied by our Regional Food Com-
missioner at Madras. I 

3. Owing to the hazardous nature of the material the Railways 
insisted on double-packing of the material in 6 ply paper bags . with 
gunny as outer cover. It would, therefore, appear that even if the 
paper bags had been torn open and the contents transferred into the 
jute bags used, it would not have been acceptable to the Railway 
authorities. as this would not have conformed to the approved pack-
ing. In this connection copies of letters received from the Railway 
Board and Chief Inspector of Explosives are attached. 

4. The Port Trust regulations do not provide for any storage 
facilities at the ports for such hazardous material and the Clearing 
and Forwarding agents had to despatch the material direct from the , 
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pocks immediately. Tittie was thus an important factor. An extract 
from the "Madras Port Trust Rules" is attached. 

5. In the circumstances the Q()vernmeIJt of India consider that 
the expenditure incurred on overbagging in respect of the consign-
ment in question was unavoidable. This extra expenditure hC'ld been 
taken into account in fixing the selling price (Pool) a~d recovered 
from the consumers. 

Copy of the letter No. G. 1(47)3, dated the 25th Sept. 1951, from Gov-
ernment of India, Department of Explosives, to the Under Secre-
tary, Ministry of Food, and Agriculture, New Delhi. 

SUBJECT: -PACKING OF AMMONIUM NITRATE. 

Reference Memo. No. F. 4-51/50-M, dated the 14th Sept., 1951. 
This is to confirm that the undersigned agreed to the tntmp;)rt 

by rail of Ammonium Nitrate packed in 6 ply paper bags o"er bag-
ged with gunny. If the paper bags are found in torn condition the 
contents should be packed as above or packed in casks or dr.Llms. 

Copy of the letter No. 794-TG, dated the 10th November, 1948 from 
the Government of India, Ministry of Railways (Railway Board), 
New Delhi, to the Ministry of Agricultu1'e, New Delhi. 

SUBJECT: -AMMONIUM NITRATE. 

Ref.: Ministry of Agriculture Memo. No. F. 3-101/48-M, dated 18th 
Oct., 1948. 

Railway Board regret that they cannot recommend to the Rail-
ways the acceptance of Ammonium Nitrate, when tendered for des-
patch, packed in gunnies alone. 

Should there be torn paper bags, contents should be transferred 
to casks or drums and not to gunny bags. 

Copy of the letter No. 794-TG, dated the 27th Dec. 1948 from the 
Government of India, Ministry of Railways (Railway Board), 
New Delhi, to the Ministry of Agriculture, New Delhi. 

SUBJECT: -AMMONIUM NITRATE. 

With reference to their letter No. F. 3-101/48-M dated 23-11-48 
addressed to MIs. Imperial Chemical Industries, New Delhi and copy 
endorsed to this Ministry. The Ministry of Agriculture are inform-
ed that there is no objection to accepting ammonium nitrate packed 
in Bituminised Kraft paper bags with gunny outer coveting, to: 
transport by rail. , 
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MADRAS PORT TRUST 

Rules for JandJDc aDd deUvery of AmmoDium Nitrate at the 
Port of Madru 

1. At least 14 days notice will be given to the Traffic Manager, 
Madras Port Trust, that a ship carrying Ammonium Nitrate will 
arrive in Madras. 

2. The quantity permitted to be carried by a ship within the en-
closed harbour is limited to 1,000 tons. This tonnage may be en-. 
hanced at the discretion of the Traffic Manager. 

3. The ship will be berthed at the East Quay. 

4. The quay where the ship works will be thoroughly washed and 
dried before work starts. 

5. Arrangement will be made by the Importers to take direct 
delivery from the ship and the Traffic Manager will satisfy himself 
on this point before he allows work to start. 

6. The quay at which the Ammonium Nitrate will be worked will 
be cleared of all other cargo. 

7. The Ammonium Nitrate will be kept clear of all sources of 
external heat, such as steam pipes or electrical gear or cables. 

8. Discharge and delivery will be carried on continuously apart 
from normal stops for meals, from the time the hatches are opened 
until completion of discharge, whether by night or by day. 

9. Hatches once opened will not be closed until discharge is com-
pleted except in the event of rain. 

10. No cargo other than the Ammonium Nitrate will be discharg-
ed from hold in which the Ammonium Nitrate is stored, o( from the 
immediately adjoining holds until Ammonium Nitrate has been fully 
discharged. 

11. Any spillage will be immediately swept up and cleared away 
without delay by the Importer. 

12. Special precautions will be taken both on board and on shore 
/to see that there is no smoking or naked lights particularly in or 
near the hold. 

13. The Pod Trust Fire Officer, or his assistant will be in attend-
ance during the whole time the ship is working and that delivery is 
being given . 

• , 
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14. Trained Fire Watchmen will be on duty in the hold of the 

strip during the whole time that the ship is working and in particular 
between working shifts. 

15. No hatch will be opened until the Traffic Manager is satisfied 
that sufficient special precautions have been taken to ensure that 
these orders are carried out. 

16. Ammonium Nitrate will not be kept or stored in any of the 
Trust's premises, sheds, warehouses or open land whether occupied 
by the Trust or leased to parties, except by special arrangement with 
the Trust who may store a very limited quantity temporarily in 
their combustible shed. 



APPENDIX IX 

MINISTRY OF FOOD AND AGRICULTURE 

Note for the Public Accounts Committee on G. M. F. Campaign 

During the course of examination by the Public Accounts Com-
mittee of the representatives of the Ministry of Food and Agricultur,t! 
on 9th July, 1951, it was explained that with the help· of random 
sample surveys reliable estimates of the additional food production 
resulting from better seeds. manures, etc. were available. In this 
connection the Public Accounts Committee wanted to know what 
measures the Ministry had adopted to ensure that all the seed and 
manure. supplied to the State Governments for the intensification 
of the "Grow More Food Campaign" and reported by them to have 
been utilised thus, have been actually used for the same purpose for 
which these were given. The .committee also wanted to know 
whether in view of the complaints from different Quartt!rs that 
materials were not being used for the purpose for which they were 
intended, Government contemplate to depute some capable officer 
conversant with this work to conduct some random sample surveys 
in the same manner as test audit is done by the Audit Department, 
and whether Government consider it expedient to evolve some suit-
able machinery to ensure that wells have actually been sunk and 
pumps fitted. 

The checks exercised by the Central Government to ensure that 
the works and supplies planned under the G. M. F. Campaign are 
actually executed or made are partly financial and partly adminis-
trative. On the financial side. the State Governments are,_-allowed to 
draw the amounts sanctioned as loans by the Central Government 
only as the works are carried out and competent ·officers issue certifi-
cates to this effect. Similarly with regard to grants the Accounts 
Officers authorise the drawing of the funds by the State Governments 
only after due scrutiny that the money has been expended for the 
exact purpose specified in the Government of India's sanction. On 
the administrative side, responsible officers of the State Government 
scrutinise whether the funds or supplies made available by them to 
the cultivators are being properly applied. For example, in order to 
avoid misuse of seeds supplied to farmers, many States have treated 
the seeds wi th sulphur. In order 10 ensure the application of fertili-
sers to food crops. the State Gover_nments have selected areas where 
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pnly food crops are grown on a large scale and have fixed the time of 
distribution. Similar steps are taken to prevent misuse of loans a~d 
to stop supplies such as cement, coal, and irbn steel from going into 
the b!ackmarket through trade agencies. The progress of work in the 
field is also reported from time to time by the Regional Agricultural 
Production Commissioners appointed by the Government of India 
who are in-charge of groups of States. These. officers tour the areas 
under their charge frequently and bring to light any complaints or 
slow progress that come to notice. 

It may also be mentioned that the suggestion made by the Public 
Accounts Committee that Government should consider some capable 
officer to conduct random surveys to ensure that the works and sup-
plies claimed to have been made have actually been done, has already 
been acted upon by Government. The random sample surveys now 
being conducted under the technical supervision of the Indian Coun-
cil of Agricultural Research to obtain reliable estimates of additional 
production resulting from G. M. F. Schemes function in the same 
manner as test audit in the case of financial expenditure. The first 
step under these experiments is to get a complete list of the fields on 
which different types of G. M. F. measures have been 'undertaken. 
Out of these fields a sample set of fields is selected and investigation 
is first made as to how far the G. M. F. measures claimed to have 
been applied to these fields have actually been thus applied. For 
instance, if in a district a sample of 100 fields in receipt of different 
types of G.M.F. aid is chosen, the first step taken is to ascertain the 
actual amount of manure applied or improved seed sown on each of 
these fields. It is only after this has been done, that the crop is cut 
at the time of the harvest and the yield is measured and compared 
with that on another set of fields which are not in receipt of G.M.F. 
aid. Thus the random sample surveys conducted by the I. C. A. R. 
measure not only. the additional production resulting from each type 
of G.M.F. measure but also check whether each particular measure 
has actually been operating in respect of fields falling under the 
sample. 

In view of the above, it is considered that the present machinery 
is quite sufficient to ensure that the claims with regard to works 
executed and supplies made under the G. M. F. Campaign are not 
illusory. In the light of experience, the m~chinery is natural1y being 
improved, but the fundamental requirements, viz. supervision by res-
ponsible officers of the State Governments and independent checks by 
the Regional Agricultural Production Commissioners and the statisti. 
cal experts of the I. C. A. R., have been provided for already . 

• • 



APPENDIX X 

MINISTRY OF FOOD AND AGRICULTURE 
Points on which the PubUc Accounts Committee eal1ed. for wrlttea 

Information -

SUBJECT: -PUBLIC ACCOUNTS COMMITTEE-CONSIDERATION OF THE 
APPROPRIATION A<;:cOUNTS (CIVIL) OF 1947-48 (POST-PARTITION) AND ' 
1948-49 AND AUDIT REPORTS THEREON. 

IMPORT OF SKIMMED MILK POWDER 

At its last meeting, the Public Accounts Committee desired that 
full facts relating to the purchase of skimmed milk powder of 'roller' 
variety in 1944 for supply to the Government of Bombay, should be 
submitted. The position in regard to the questions that have been 
raised by the Public Accounts Committee in this regard is indicated 
below seriatim:-

Q. (a) Was it brought to the notice of the Government of U. K. 
Exporters that the stuff of the milk powder was. not up to the specifi-
cations? 

(b) If so, under what circumstances the order for thle supply of 500 
tons of this commodity was allowed to stand? 

(c) Who are the officers responsible for this deal and what action 
has been taken against them for causing this colossal loss to the 
Excheqtder? 

(d) Why was not an analytical test of the commodityl'~aTTied out 
in consultation with the High Commissioner in U.K. before actually 
placing the firm order? 

(e) What are the circumstances that led to the departure from the 
wen-known 'canons of financial propriety' culminating in this crimi. 
nal wastage of funds? 

A. (a) In 1944, the Government of Bombay urgently required 
skimmed milk powder and the then Department of Food tried to 
obtain 2,000 tons of skimmed milk powder from the British Ministry 
of Food which could supply only 500 tons of 'spray processed' milk 
powder from New Zealand. To cover the balance of the requirement, 
the British Ministry of Food ofler~d to supply 'roller' variety of skim-

19(J 
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• med milk powder. At the time of making this offer, the British 
Ministry of Food informed the Department of Food that the 'roller' 
variety was just as nutritious as the 'spray' variety, with this differ-
ence that it was less soluble than 'spray processed' milk powder. The 
Department of Food indicated in reply that 'spray prscessed' milk 
powder would be preferable and that the 'roller' variety could be 
accepted only if 'spray processed' milk powder was not available. As 
'spray processed' milk powder was not available, we were supplied 
with 1,507 tons of 'roller' milk powder. 

(b) The circumstances in 1944, at the time when this pUrchase was 
effected, were difficult. On the ane hand demand for milk powder 
was very pressing, and on the other availabilities of 'spray processed' 
milk powder were extremely limited, with the result that the 'roller' 
variety, although it is less soluble than the other variety, had to be 
used. The quantity of 'roller' milk powder that was purcha~ed under 
these circumstances amounted to 1,507 tons as indicated above. 

(c) The decision to obtain 'roller' milk pOWder, rather than have 
any sizable supply of milk powder which was urgently required, 
was taken by the Government of India after consideration at the 
highest level and it is not possible to name any particular officer/ 
officers who could be held responsible for this decision. 

(d) Since the milk powder in question was obtained from the Bri-
tish Ministry of Food, \vhich had carried out analytical tests, the 
question of further analytical test was not considered, 

(e) As has been indicated above skimmed milk pdWder was 
urgently required in Bombay and with the approval of the then 
Viceroy and Governor General the Secretary of State was informed 
that we would prefer to have 'spray processed' milk poWder, but if 
it was not available we would be prepared to accept the 'roller' 
variety .. This decision was communicated to the Secretary of State 
in August 1944. There is nothing in the file to show why small 
samples were not obtained and tested before this order ,was placed 
but it appears that the compelling urgency of Bombay's need proved 
the deciding factor. 

Subsequently the question of trying out 'roller' milk powder with 
reference to Indian requirements was taken up when the Govern-
ment of Bombay reported that this variety of milk powder was not 
suitable for making milk. It was not possible at that stage to get out 
of the commitment in regard to 'roller' milk powder conveyed to the 
Secretary of State in August 1944 and therefore about 1,500 tons of 
the same had to be received. Thereafter no milk powder • of the 
'roll~r' variety wa\ purchased. 
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'.' which is due to the Travancore-Cochiu State on account of Federal, 
. Financial Integration will be adjusted against the arrears due from 

the State and the balance of Rs. 96 lakhs (to make up the total of 
200 lakhs, referred to. above) has been agreed by the State to be paid 
in 12 monthly instalments of Rs. 8 lakhs each, beginning from 
September 1951. This practically reduces the arrears to Ri. 61·74-
lakhs. The accounts have, however, still to be reconciled with audit 
office. The verification is in progress. 

Saurashtra-The State has paid a lump sum amount of Rs. 50 
lakhs towards the arrears since June, 1950 and an amount of 
. Rs. 1,22,000 was written back in their account by the Deputy 
Accountant General (F & R), as a result of the verification of their 
account w.ith the State representative. They have also been afford-
ed a credit of Rs. 37.87 lakhs on account of the cost of food grains 
diverted to other States. Besides this, all the' money due to the 
State on account of Procurement and Export Bonus has been ad-
justed against their arrears and the result is that the amount of 
arrears has been reduced to 17.59 lakhs. The State has been asked , 
to jake early steps to credit this amount. 

Rajasthan--All credits due to the State on account of Procure-
ment and Export Bonus and Salt compensation have been adjusted 
against the arre.r~and the amount outstanding now is Rs. 15.82 
lakhs. The ~n have offered to settle their accounts at once and 
necessary action to this end is being taken. 



APPENDIX xm 
MINISTRY OF FOOD AND AGRICULTURE 

CONSIDERATION OF THE ApPROPRIATION ACCOUNTS (CIVIL) OF 1948-49 AND 
AUDIT REpORT THEREON • 

Note on Sugar for the Public Accounts Committee 

(i) Situation arising from the decontrol of this commodity in 1948-
49.-(U) Findings revealed in the Report of Justice Ganga Nath on the 
"Sugar question in 1949".-The situation arising from the decontrol 
of sugar in December 1947, the circumstances leading to a sugar crisis 
in July-August 1949, and· the re-imposition of eontrol in September 
of that year, have been examined in detail in the report of the Sugar 
Enquiry Committee released last week. This enquiry was conducted 
by Shri Ganga Nath, a retired Judge of the Allahabad High Court. 
Government of India's Resolution* on the Committee's Report gives 
a gist of the findings of Committee with Government of India's 
observatIons thereon. 

(iii) Action taken on the Report on the allegations made in the 
House by Shri Mahavir Tyagi about the import o.f sugar.-Shri 
Ganga Nath, a retired Judge of the Allahabad High Court, was ap-
pointed to enquire into the allegations made in the Parliament py 
Shri (now Hon'ble) Mahavir Tyagi about import of sugar. A c!JPY 
of his report was placed on the Table of the Parliament on 6th April, 
1951. A brief summary of the findings of Shri Ganga Nath in the 
matter was given in a Press Note issued by the Government of India. 
on 30th March, 1951, (Annexure I). 

(iv) The present position of sugar in the country-the total avail-
able stock of the commodity (separately in the custody of Mills an(i 
that acquired by Government)-and to what ~J:tent it is adequate to 
meet the rationing commitments for ·the current year. (v) What is 
.he probable surplus expected to be 'carried forward this year?-
The sugar policy adopted this year was an innova~ion in that it was a 
new experiment in partial decontrol. The crux of the problem was 
greater production and this could not be achieved except by giving 
incentives to the factorIes. The policy framed ihis year was devised 
to secure to the Government of India for controlled distribution a 
quantity of ten lakh tons leaving the balance of production to th:~ 
factories for sale in the open market. The prices of sugar fixed for --_._---. __ . __ ........ _--

·Cf. Resolution No. SU·101 (4-18)/50, dated the 14th July, 1951 published in the 
Gazette of India (Extraordinary), dated the 14th JulY,I9SI. .. • 

• i ... , .. 
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the different areas were also such as to .leave some margin to the 
factories in the different regions of the country. Khandsari and· gur 
prices were also simultaneously controlled. 

2. The extent to which the policy has succeeded can be seen from 
the following re,sults; 

Firstly, the total production is going to be 11'1 lakh tons 'which 
is l' 3 lakh tons more than the last year; 

'Secondly, this year's production is by far the highest during the 
last 8 years; 

Thirdly, the cane sowings have considerably increased this year 
leading to the prospect of much higher sugar production and more 
sugarcane next year; 

Fourthly, Government will have next year a- carryover of 1,11,000 
tons which was nev.er. the case during the last two years; 

Fifthly, the price of sugar in the free market is substantially less 
than the black-market prices in the previous year; and 

Sixthly, Government has not only "ained in excess excise duty 
but will also get a large slice of income-tax revenue from the free 
sales. 

Out of 137 factories. working this year 94 have qualified for 
nee sale and a quantity of 1,12,000 tons has so far been released to 
82 factories for free sale. A further quantity of 16,000 tons will be 
released in due course. The data given below indicates the position 
of sugar supply and demand during the current year: 
A.Suppliu-

Opening balance on 1St December 19S0 
Imports during 19SO-S1 
Production (Nov.-Octo)-

(i) Government share 
(iJ) For free sale . 

B. Qm.qmrptUm-
(a) For controlled distribution-

Total 

(i) Relcuc for consumption from I-la-so to 30-9-S[ . 
(is) Estimated consumption in October-November, 19S1 

Total 

(b) For free slle-
(;) Already released. . . . . 
(u) Estimated to be released upto 31-lo-S1 

Total 

C. CarT)'over on 1-12-.H • 

-- .Total production upto 7-7-SI-I0'99 lakh tons. 

9,8a,ooo} II 10000. l,a8,ooo " 
< 

7,67.300 
I,83,7oot 

9,SI,ooo 

1,la,OOO 
16,000 

l,a8,000 

I,JI,ooo 

~'Inc:lude8 a5,ooo tona for lsauing additJonal rations on the occuions of Rakaba Blndhan. 
Janamallli1ami, Dusehla and DiwalI. I 
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ANNEXURE I 

Pre. NO" 
PURCHASES OF FOREIGN SUGAR 

MR. GANGA N.&.TH'S R.t!PoRT 

In pursuance ot the assurance given by the Prime Minister during the Parliamentary 
debate on the food situation on November 16, 1950, that an enquiry would be made into the 
alleptions made in Parliament regarding the import of supr, Mr. Ganga Nath, retired Judae 
of the Allahabad High Court, was deputed by the Minister for Food and Agriculture to mae 
an enquiry and submit a report. 

The aUt of Mr. Ganp Nath's report is that the quedtion of import of sugar became of 
practical importance only towards the end of April, 1950, when the position of home produc-
tion was more or less, accurately known. No offers for import were invited from anybody. 
In April, 1950 it became clear that the production of the season would be unequal to the 
demand but since the stocks of lugar produced in India were expected to last up_to the end of 
November, 1950, there was no immediate necessity for arranging imports. The trend of 
world prices d~ AQJi1 to Mlur 1950 was downwards. The sugar offers being made were 
from dollar countnClt or from :Fonnosa or at prices higher than the price of Indian sugar. 
which could not be considered. It was in June 1950 that the Cabinet decided to import 
50,000 tons of sugar to safeguard rationing in December. Almost immediately after the 
situation in Korea led to lugar becoming unavailable in the free market and the Government, 
therefore, decided that imports ahould be made on Government account through the Indian 
Su~ply Mission, Washington or the Indian High Commissioner, London. All the aupr 
Whlch the Government have plU'chased is by negotiation with the U. K. and U. S. A. G0-
vernments through the High Commissioner, London, and the Embassy in Washinaton. 
No trade agency was employed by the Government of India for these purchases. It is true 
that this sugar hal been bought at a price higher than that prevailinat earlier in the year. 
The increase resulting from the Korean war could not have been anncipated and no res-
ponsibility could be attached to any officer of the Gc?vemment. 



APPENDIX XIV 
MINISTRY OF FOOD AND AGRICULTURE 

Note setting out the Constitution of the Sugar (Temporary Excise) 
Fund, its admlnlstration and other sallent features for the infor-
mation of the Public Accounts Committee [On the Appropriation 
Accounts tor 1948-4:9, page 206, note (3) ]. 

A temporary excise duty was imposed on the existin~ stocks of 
sugar with sugar factories on 10th November, 1943, 21st October, 1944 
and 23rd October, 1946, when the ex-factory su~ar prices were in-
creased during these years. This step was taken to prevent sugar 
factories from reaping unearned profits on stocks which were pro-
duced at' lower costs. Amounts then estitnated1:o be realised as 
temporary excise duty under 1943, 1944 and 1946 Ordinances on 
sugar were as follows:-.. 

1943 
1944 
1946 

. ~I ".: " , 

. ":.":' .. - ,;' ." 

Rs. lakha 
70" 

13S 
17S 

" ~,::.( .-

, ~', , '.,' ~ Tow 380 

According to informati~il"~e~~i~ea- from the Ministry of Finance, 
the actual realisations are, however, in the neighbourhood of Rs. 412 
lakhs. All sums realised under the Ordinances were first credited 
to the Head 'II-Central Excise Duties'. The proceeds were then 
transferred by debit to the minor head 'Block grAnt for transfer to 
Sugar (Temporary Excise) Fund' under the major head '40-Agricul-
ture.' The fund was to be utilised mainly to finance schemes for 
sugarcane nevelopment and improvement of the sUiar industry as 
a whole. 

, / 

Out of tQe total realisations of Rs. 412 lakhs, a sum of Rs. 298 lakhs 
has. been set apart for expenditure per details given below:-

Ra. lakhs 

(1) For five yean provinciallugarcanC development schemcs . 7S 
(2) For establishment of a sugar tcchnological research insti-

tute-cum·Central Sugarcane Research Station at Bhad-
ruk, Lucknow so 

(3) For lubaidiaing the sUJlr industry in U. P. and Bihar t9 
compensate for a:idinonal cost involved in certain con-
cesSIOns to labour. • • . • •• .103 

(4) Reserve kept to compensate the sugar industry in a falling 
market • 70 

Totlil 298 

Balance in the F Iln;i R,. 114 Lakhs. 
• 198 
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Funds at items (1) and (2) have been placed at the disposal of 

the Indian Central Sugarcane Committee but payment of funds 
is controlled by the Government of India. With the fund at item 
(1), the Committee have launched a five year sugarcane develop-
ment scheme through the agency of State Governments. SpeCial 
ieatures of the scheme relate to the provision of:-

(i) adequate irrigation facilities, 

(ii) seed nurseries for supply of adequate quantities of disease 
free and improved varieties of seed, 

(iii) adequate manures and fertilizers of the right type, 

(iv) employmetJ.t of qualified personnel to carry the results of 
research to the cane growers, 

(v) efficient watch and ward services feJr protection to, 

(vi) Zonal Centres, and 

(vii) soil extension services with the object of increasing per 
acre yield and sucrose content of cane. 

No part of the sum allotted to the State Governments out of this 
fund is to be spent either for the construction or improvement of 
roads or for research purp9ses as the provinces had re~ived con-
siderable grants for road development from other Funds and as 
schemes of research were to be financed from normal annual grant 
of the Committee. Contribution of the Centre to these schemes is 
-based on the condition that the State Governments themselves will 
-contribute at least half the cost of the scheme. 

Schemes received from tbe State Governments are scrutinised by 
the Indian Central Sugarcane Committee and then approved by the 
Government of India. Contributions from the Centre are distribut-
oed to the Stat~ Governments through the .Committee. 

It may be added that as the then Indian States did not contribute 
io the proceeds of the special temporary sugar excise, the benefit of 
these schemes was not extended to these States. 

• 
Allocations to. the State Governments from the said fund were 
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made mainly in proportion of their cane area. These were as shOWD 
below:-

NlDle oftbe Dete of initiation Estimated COlt of Grant allotted from the 
State of the scheme the scheme Centre 

RI. RI. 
I, V.P. 23-2-48 1,16,44,846 30,00,000 
2, Bihar. 1-4-48 24,14,490 12,00,000 
? Bombay 1-8-48 II.2O,SSS S,62,500 
4. Madras IS-3-49 II,~,S44 S,62,SOO 
l' Oriasa IS-I1-49 1.52,000 7S.000 
6, Madhya 1-1-49 7S,000 37,500 
Pradesh 

7 Auam Not yet .tarted 770860 37.S00 
S. Pun~ " 16-3-49 9,37.500 9,37,SOO 
9. W. 1-II-49 5.03.2.40 S,03.24° 

69,15.740 

·In view of financial .tringency the State Governments have now regt'ened theh 
Inability to implement their schemes. 

N.W.F.P. share in the fund was Rs. 1,50,000, but its having fallen 
in Pakistan it has been excluded from the scheme. Bengal was 
originally allocated Rs. 9,37,500, but 'on account of reduced acreage 
after partition its share has been reduced to Rs. 5,03,240. Assam and 
Madhya Pradesh Governments have expressed their inability to im-
plement their schemes. There has, therefore, been a savinsc of 
Rs. 6,50,060 in the fund as shown below: . 

RI. 
I. Weat BeDpl 4,34,260 

a. N. W. F. P. ·1.,O,Soo , -
3. Madhya PrIdab. 27,800 

4- Alum 37,500 

Total 6.S0s060 

Expenditure so far incurred on these schemes is as under:-

1941-49 

1949-So 

19SO-S1 

Total 

RI. 

n>46,661 
S,03.sOo 

lo,S6,o88 
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The State Government anticipate that the averaee acre yield of 

cane as a result of these development schemes would increase to 
the following extent: 

Ave~ Proposed Percentage 
yiel yield of 

Name of the State per acre at the end increased 
of the yield 

develop-
ment 

scheme 

(Tons) (Tons) per cent. 

I. U.P. U'S - 2S 100 

2. Bihar 12'0 20'0 66 

3. West Bengal .' IS'o 22'S 2S 

4. Punjab (I) I2'S 18'0 40 

S. Bombay 40'0 44'0 10 

6, Madra , 2S·0 3°'0 20 

Though the State Governments concerned under the guidance of 
the Indi~n Central Sugarcane Committee are primarily responsible 
for the successful completion of their schemes, the Government of 
India are in close touch with the progress of the schemes. . 
(ii) Bhadrnk InBtitute 

As already stated a sum of Rs. 50 lakhs has been earmarked 
from the Temporary Sugar Excise Fund for expenditure on this 
Institute. The Institute is being established under the direct control 
of the Sugarcane Committee. The Bhadruk Grass Farm near 
Lucknow was purchased by the Indian Central Sugarcane Commit-
tee from the Ministry of Defence on 8th October, 1947, for establish-
ing this Institute. Out of Rs. 50 lakhs earmarked for the Institute. 
a sum of Rs. 15 lakhs has already been drawn for the purchase of 
land, buildings, etc. In order to make careful plans and estimates 
for the proposed Institute of Sugar Technology and Sugli,t'cane 
Research and to incorporate the most up-to-date lay-outs and 
equipments and modern plants and machinery, the Committee con-
sidered it desirable that a mission should be sent abroad to colJect 
necessat:y data and ideas before finalising its plans and estimates 
for establishment of the Institute. For various reasons it has not 
been possible so far to send out the mission abroad and the Commit-
tee was advised by the Government that the question of erection 
of the Institute be deferred for some time more, due to financial 
stringency, The Committee now estimates that the expenditure on 
the establishment of the Institute may total Rs. 125 lakhs ¥ against 
Rs. 50 lakhs originally earmarked for the purpose. The matter is 
unde'l' consideration, 



A1'PENDIX XV 

MINISTRY OF FOOD AND AGRICULTURE 
ApPROPRIATION ACCOUNTS FOR 1948-49-GRANT No. 53-AGRI. (PAGE 209 

-REVIEW ON THE ACCOUNTS OF INDlAN AGRICULTURAL REsEARCH 
INSTITUTE.) 

Note for the Public Accounts Committee 

Q. The high closing balance under plant and machinery, chemicals, 
apparatus etc. has been, explained as due' to most of the articles left 
over at the time of the shifting of the Indian Agricultural Research 
Institute to Delhi which are being carried from year to year. The 
long storage of these stores might render th~m un&~TViceable with 
. consequential loss to Government. The Committee should like to . 
know why these stores cannot be disposed of, if not required. What 
is the extent of depreciation which is chargeable to the capital cost 
of these stores? ' 

A. The closing balances under the items mentioned, include cost 
of articl~s left over at the Botanical Sub;station, Pusa, at the time 
of the transfer of the Institute from Pusa to Delhi which were con-
templated to be ultimately transferred to Delhi. Subsequently, how-
ever, it was decided to organise and carry out certain schemes of re-
search at Pusa and to transfer certain staff from the different Divi-
sions at Delhi for this work and these stores were earmarked fQr 
use in this connection. Some of the staff of the _ Chemistry, the 
Entomology and the Agronomy Divisions have since been transferred 
from Delhi to Pusa and these stores are being consumed and utilized 
for the work being carriec,i out by them. As regards P1,ant and 
Machinery, any items found in excess of requirements will be dis-
posed of at an early date ... As these were purchased long time back 
.and were left behind atPusa after putting them to use for some time, 
they· are likely to fetch their wrItten down values, and the depre-
ciation of their original capital cost is, therefore, not involved as the 
market rates of all such materials have since gone up considerably. 
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APPENDIX XV-A 

MINISTRY OF AGRICULTURE 

ApPROPRIATION ACCOUNTS FOR 1948-49-GRANT No. 63-INOIAN DAIRY 
DEPTT. 

Note for the Public Accounts Conunlttee in respect of Govemment 
Research Creamery at Anand (in liquidation). 

Q. The Committf~ should like to know if the terms of the lease 
of the Government Research Creamery at .4.nand (in liquidation) to 
the Bombay Gover.nment have since been finalis~d. 

A. The terms of lease df the Government Research Creamery, 
Anand to the Government of Bombay have not yet been finalised 
and the matter is still under correspondence with~he State Govern-
ment. 

Q. What is the amount of financial lo~s sustained by the Govern-
ment in the running of this Creamery? 

A. The financial loss sustained by the Government in the running 
of the Creamery upto the 31st March, 1951 stands at Rs. 27,060/4/2. 

Q. Why could not this organisation be wound up earlier if it was 
showing loss in the previous years? 

A. The Creamery was wound up in 1932 and has not been working 
since then. To look after the Anand Cremery property and realise 
the rent for land, building, machinery etc., a store keeper has been 
retained. Rent etc., realised after deducting establishment charges 
goes to reduce the loss which stood at Rs. 28,332 on the 31st March, 
1950 and stands at Rs. 27,060 on the 31st March, 1951. 
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APPENDIX XVI 

MINISTRY OF FOOD AND AGRICULTURE 

Note for the PubHc Accounts Committee In respect of G.M.F. 
Campaign 

SUBJECT: -PUBLIC ACCOUNTS COMMITTEE-CONSIDERATION OF THE Ap-
PROPRIATION ACCOUNTS (CIVIL) OF 1947-48 (POST-PARTITION) AND 
1948-49 AND AUDIT REPORTS THEREON. 

At the meeting of the Public Accounts Committee held on 9th 
July, 1951, the Committee desired to know what. measures the Gov-
e-rnment have adopted to satisfy themselves administratively that 
the results claimed under the G.M.F. Campaign have been achieved 
and what check lVld countercheck is conducted by the Government 
to scrutinize the veracity of the data furnished by the State 
Governments. ' 

2. The financial assistance of the Centre to the States in respect 
of G.M.F. Schemes is now given mainly as loans and outright grants 
are kept at a minimum. The loans are given for undertaking 
schemes of permanent improvement such as minor irrigation and 
land improvement works. These loans are in turn passed on to the 
farmers by the State Governments, and a condition is usually made 
that the farmers should also contribute some amount of their own. 
As regards grants, these are usually given by the Central Govern-
ment for what are ealled supply schemes, e.g. distribution of 
chemical fertilisers (other than sulphate of ammonia), manures, im-
proved seeds etc. The general practice is to distribute the above 
mentioned items at a subsidised rate, the subsidy involved being 
shared by the Central and State Governments in the proportion of 
50 : 50; in the case of Parts 'A' and 'B' States with the exception of 
Assam and Orissa where the ratio is 66-2/3: 33-1/3. The eRtire 
expenditure for the Parts 'C' and 'D' States except Coorg is borne 
by the Central Government, the proportion in the case of Coorg 

_ being 75 : 25. 

3. The first check exercised by the Central Government is with 
regard to the execution of the works financed by loans and the actual 
distribution of the supplies in the case of grants. With regard to 
loans, the State Governments draw the amounts required by them 
gradually.as the works are carried out flnd competent officers have 
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to issue certiticates as to the progress of the works, before the Ac-
countants General will allow them to draw the amounts. With 
regard to grants, the share of the Government of India's subsidy 
is paid to the State Governments only after the supplies in question 
have been made and the Government of India's share has been 
determined on the prescribed basis. Here again the Accountants 
-General authorise the drawing of the funds by the State Govern-
ments only' after due scrutiny that the money is being drawn for 
the exact purpose specified in the Government of India's sanction. 
The detailed scrutiny as to whether the funds have been properly 
applied by the cultivator is naturally done by the State Governments 
themselves. For example, in order to avoid misuse of seeds supplied 
to farmers, they are being treated with sulphur and in order to en-
sure the application of fertilisers to food crops, the State Govern-
ments have selected suitable areas and fixed the time of distribution. 
Similar steps are taken to prevent misuse of loans and to stop 
supplies from going into the black-market through trade agencies. 

4. Coming now to the estimates of additional production resulting 
from the G.M.F. effort furnished by the State Governments from 
time to time, the position is that so far as the works completed and 
the supplies made are concerned, the Government of India have an 
independent check on the financial' side. The State Governments 
besides report the actual units of work done and supplies made on 
a fortnightly and six monthly basis. From the data thus compiled, 
the State Governments estimate the additional productio~ likely to 
be achieved by multiplying the units of works completed or supplies 
distributed by certain conventional yardsticks based on the results 
of experiments conducted at Research Stations in the States. The 
Government of Indiaflo4'lre aware that there are certain defects' in-
herent in this system of calculating the results of the ,G.M.F. 
Campaign. In order to remedy these defects and to obtain reliable 
estimate of the additional production resulting from G.M.F. schemes, 
crop cutting experiments based on random sampling technique are 
being conducted in various States under the techr~.ical supervision 
of the Indian Council of Agr.icultural Research in pursuance of the 
recommendations of an Ad Hoc Committee set up for the scientific 
assessment of the results of the G.M.F. Campaign. A number of 
surveys, some of a pilot nature and others on a State-wide scale, 
have since been carried out. Pilot experiments were carried out in 
Madhya Pradesh in the Kharif of 194ft in two districts and in Bombay 
on wheat and jowar in three districts of the State. This has been 
followed during the current Kharif by State-wide surveys on rice 
in Bombay, Madras, and Madhya Pradesh and a few districts in 
Uttar Pradesh. The results are shown in Annexure I. The surveys 
"So far undertaken indicate th.at the official yardsticks used at present 
~or estimating additional production are more or less correct in 
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respect of seed· schemes but are somewhat high in respect of manure 
and irrigation schemes. The data available are not yet complete but 
they suggest that even if the additional production may be over-
estimated, the extent 01 over-estimation is not likely to be higher' 
than 15 per cent. These surveys are being gradually extended t~ 
cover other types of G.M.F. aids as also other States. 

5. It will thus be seen that the Central Government have devised 
checks and counterchecks to ensure (i) that the works· and supplies 
claimed to have been completed under the G.M.F. programme by the. 
States have actually been made, and (U) that the results of the 
works and supplies in the shape of additional production are borne 
out by random sampling crop cutting experiments. These measures 
ensure that the estimates of additional production claimed for the 
G.M.F. Campaign are about as accurate as they possibly can be. 
The estimates of additional production are baset! on the premise, 
that positive results must follow from the various works and supply 
projects which have been undertaken. If there is a well now where 
there was no well previously, if fertilizers are being applied to fields 
which were so long unmanured, there mus't be a general toning, up 
of agricultural production in the area even if the entire effect is 
not fully reflected in additional food production. It is true that ad-
verse seasonal factors may appear sometimes to tilt the scales on the 
other side, but it should not be forgotten that the net effect would 
have been much worse but for the G.M.F. efforts. 

ANNEXURE I 
G.M.F. ASSESSMENT-1950 

AVIf'IlI' incr4Qle in yUld in m<U1l1lJlil./tA'TeJ 
Madhya Pradesh-

(I) Improved Paddy Seed. • 
(u) Manures • 

(iii) Seed and manures 
Bombay-

(J) Improved paddy aeed (tranlplanted) 
(il) Manure mixtUte . . . 
(iii) Seed and Manure mixture. , 

Survey Official 
0'7 0'7 
I' 2 2' 9 (cake 2' 72 A1Tl1"qPniun 

Sulphate. 3-41 Ainn)onl·· 
um Phosphate.) 

1'2 3'6 

1'4 
2'7 
3'2 

1'0 
2'0 
3'0 

Madras- .' . 

~i) Improved paddy s~d . l' 7 
u) Fertilisers . . • 2.' 3 

. iii) Green Manure . . '. I . 8 

1'5 
2'0 
3'7 

Bombqv-
Seed . , 
Manu~ (Irrigated) • 

Seed·. • 
Manure (Irrigated) • 

G. M. F. Assl!SSMENT - 1949 . 
• 1owtJr 

Wheat 

0'8 o'S 
4'S 3'0. 

'1"3 0·8 
3'4 3·Q. 



APPENDIX XVU 
MIN"ISTRY OF FOOD AND AGRICULTURE 

Note on the Scheme "Purchase of Arrtcultul'e and Dairy Machinery" 
under Capital Outlay on Schemes of State Tractin« 

. Reference para. 80-P of the Report of the Public Accounts Committee 
on the Accounts of 1947-48 (post-partition). 

In 1944-45 various Provincial and State Governments wanted to 
place orders for tractors and connected implements for use under 
their food production plans. As there were heavy restrictions on 
exports in the manufacturing countries, it was felt that matters 
would be considerably. facilitated if the Government of India 
arranged procurem!'!nt in respect of the requirements of all the 
Provincial and State Governments. Provincial and State Govern-
ments were, accordingly, asked to intimate their requirements and 
" consolidated indent for 436 tractors and allied equipment, covering 
All their requirements was placed on the Director General Industries 
and Supplies for taking necessary action through the Purchasing 
Missions in U.S.A. and U.K. The Provincial and State Governments 
had accepted f¥ll financial liability in respect of the stores ordered 
by them. 

Although it was intended to import the entire machinery by the 
end of 1947, the manufacturers could not accept the orders in full, 
due to their previous commitments to other countries, and also due 
to the limited quantities allowed for export. Out of the total quan-
tity ordered under the scheme, order for 30 tractors had to be 
subsequently cancelled, due to unsatisfactory supply prospects and 
the balance of 406 tractors have, since, been received. The last 
consignment was received in March, 1950. All the machinery 
ordered has been distributed to the State Governments with the 
exception of a few items mentioned in Annexure I. The' profit and 
loss Accounts, in respect of the schemes upto the end of financial 
year 1949-50 duly audited by the A.G.C.R. is enclosed as Annexure 
II. It may be noted that certain indirect charges such as pay and 
allowances of the staff employed by Government on the work of 
procurement and distribution of machinery, audit, stationery, etc., 
have not been taken into account in the Profit and Loss account. 
These charges, if taken into account, will more or less counter-
balance the small gain of Rs. 5,62,973-3-0 shown in the Profit and 
Loss accounts. It can thus be assumed that the scheme worked on 
a "No-profit No-loss" basis. • 
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As 'the supply position of agricultural machinery, both in the 
manufacturing countries as well as in the local markets, has consi-
derably improved, it has since been decided to discontinue - the 
scheme and, accordingly, no provision has been made in the current 
year's budget. 

ANNEXURE I 

Statement of agricultural implements to be disposed of. 
-------------------~~-----------------------------Qiuantity Indentor Store Reason for non·disposal / 

I. Ransom(Supertrac Ploughs. 1 Hyderabad 
State. 

Payment awaited. 

2. Polydilc: Plo\,p . 

3. Pigmy. Chopper . 

.. John Deere Ploughs • 

2 Myaore 
State. 

I U.P. 

16 Bihar 

ANNEXURE II 

Do. 

This implement was recdved in 
a damaaed condition and some 
~f the parts were abort landed. 
The question of itl diaposal it 
under correapondena: with the 
State Government • 

Two Nos. have ,ince been' re-
leased and art in the proc:eaa 
of deapatch. The State Gov-
ernment are yet 40 furnish 
despatch instructions for the 
remaining 14 ploups. 

• 
Trading and Profit and Loss Account in respect of 

"Purchase of Agricultural and Dairy Machinery" 
Outlay on Schemes of State Trading. 

the Scheme 
under Capital 

From the bcginnina of the Scheme upto 31-1-194fi 

RI. A. P. Rs. A. P. 
Purchasu-

Invoice price • 41,27.947 0 0 By sales to State Govts. ,6J~s.960 2 0 
(book adjustment). 

Ocean freight • 

Clearance charaes 

Incidental charges 
Debit raieed by D. A. 

G. I. & S. Calcutta 'M' details attached 
Interest on Capital (pur-

chases for 6 months 
at 3 per cent p .•. ). 

Stockist remuneration 
NIt profit 

.. 

3,28>436 n 0 By uIea to prift1e pudCl 4.92,361 3 0 
(cub NCO'eriCI\ 

26,S68 s 0 By stock on band on 31-3- 9.34.489 2 0 
48. 

22,S83 9 0 
15,03,019 8 0 

-90,127 13 0 

7.04>428 13 0 
2,89,698 I2 0 

70,92,810 7 0 70,92,810 7 0 
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PtW ,."., 1941-49 . 

RB. A," P. RI. A. P. 
r" Stock OIl hand OIl 31-3. 

48 • 9>340489 2 0 By uIeI to Private pardes 3,88.563 0 4 

To PUf'ch/J1u-
Invoice price 
Ocean freight 
Clearing charges 

• 2Z,~ IS o It SIa1II Govtt. 32.94.900 r2 0 
3.99,85' 3 ct 

Incidental chargel 
_ Interest on Capital 

(Purchases) at 3 per 
,cent p. a. for six 

months. 
.. Stockist remuneration 

Net profit 

::r 0 by Stocle OIl hand OIl 
31-3-19. 

70 by PurchaJu-
Invoice price 
Ocean freight 
Clearing charges 
Incidental charges 

To by interest on Capital 
(Purchases) at 3 per 
cent. p. a. for six 
",O"w . 

• To bv Stoclrist Rmllmera-
tion. 
Net profit. 

TO'I'AL 

1HI3 p.s. 
• 

o II S1DCIt on band 011 31-3-
o 49. 

1,62,076 10 
12.837 14 
18,918 8 0 

35,943 10 0 

4,23.186 14 0 
1.93.4S5 6 0 

39.83,317 IS 0 

• For t1l4 y,.,. 1949.60 
RI. A. P. RI. A. P. 

3.99.85S 3 0 By Ute. to State Govtt.. 6,77.9II 0 0 

6.29,623 13 0 Private parties 
47.656 I 0 

2,50B 2. 0 
656 I 0 

10,206 10 0 By Stock on hIDd on 31- 3.71,725 4 0 
3-50. " 

~8.620 I2 0 

79,819 1 0 

12,68.945 II 0 

t, 

.' 
"> 

• 



APPENDIX ,. Ivm: 
MINISTRY OF FOOD ANn AGRICUL~ 

Note on the Rebate In ShlpplDg Freight on ~ F~ 

Most of the foodgrains imported into India are brought by' 
chartered ships with the exception of foodgrains from Bunna, Thai-
land and certain Middle East countries) which are brought by liner: 
steamers. 

2. The chartering of ships for grains from Australia is done by 
the High Commissionel" in London. The bodkings for grain froD 
U.S.A. and Canada are done both by the High Commissioner, London 
and the India Supply Mission, Washington. The 'High Commissioner,.. 
London, operates through the Baltic Exchange Chartering Committee" 
while the I.S.M. employs a broker for securing freight. Ships for:' 
grain from Argentine are arranged through a commercial firm~, 
Messrs. Bunges Bourne & Co. The freight ..... ates for foodgrain ships.; 
are not on the basis of a rebate being payable to the charterers. The-
question of the Ministry of Food securing, rebates from shippers does; 
ndt, therefore, arise. 

3. Rebates are, however, sometimes allowed by the o~ers, ~f' 
ships to the charterers' agents who ch~rtel"lthe ships., The rate of the 
discount payable by the ship-owners varies in' difterentl cases and is 
taken into account by them in quoting the rates of freights. In. 
London, the Baltic Exchange Chartering Committee are paid a com-
I"lission of 1 per cent. by the Government of IncHa in addition to 1 
per cent. which is received by them' from' the smp-owner. The-
commission paid for the fixtures tbrougli' commercial channels is-
generally upto 5 per cent. In view of the low rate of commissiolll 
charged by the Baltic Exchange Chartt:!rmg Committee, no rebate has; 
been claimed out of the commission receiftd: by them. In U.S.A.~ 
the broker employed by the I.S.M. for securing freight is paid lit 
commission by t~ship-owners and' the arrangement is, )bat com-
missions earned ~00Yft' and above the first f per cent. are refunded to-
the Governmentlof'India. ' In Argentine, the chartering is done by 
Bunges who, it is understood, set a commission of 2 per cent. from 
ship-owners. Bunges have not been' asked' to pass a share of the-
commission to Government as the commiilsion of 2 per cent. earned 
by them is considered just remunerative ih view of the compara-
tively small volume of tmports that' we get' from Argentine. 

4. Steamers for rice from Bunna are supplied by the Burma-
India Conference lines and the freight quoted' is net freight without 
,fay rebate. Similarly, the steamers for rice from Thailand are fbced 
by our Legation in BangkGk on net freight basi&. 



APPENDIX XIX 

Copy of the MInIstry of Education Memorandum No. F.IO·1/5t-A-t. 
dated the 8th August, 1951 

At the meeting of the Public Accou.nts Committee held on the 
11th July, 1951, it was decided that the chairman should be supplied 
with a full explanation as to why large re-appropriations were made, 
presumably late in the year, when in certain cases even large 
amounts had to be allowed to lapse in Demand Nos. 16-Ministry of 
Education and 50-Education. Accordingly a self-contained note, 
giving full explanation, is enclosed herewith. 

APPROPRIATION ACCOUNTS FOR 1947-48 (POST PARTmoN) AND 1948-49-
MEETING OF THE PuBLIC ACCOUNTS COMMITl'EE 

DEMAND No. I6-MINISTRY OF EDUCATION 

It is a fact that the reappropriations were made at the end of both 
the years 1947-48 (Post Partition) and 1948-49, because the true 
picture of excesses and savings under various heads could only' be 
known in February or March each year. After making necessary 
reappropriations the then aIlticipated and the unutUized savings' were 
surrendered i~ March during both the years. 

1947-48 (Post Partition) 

(i) Reappropriatiom: 

Reappropriations were made under two $tW:-heads only as 
detailed below:-

From sub-head 
E--Charges in England 

E.3-0ther Charges 
Rs. 4,000 (a) 

C-Liaison Officer in the U.S.A. 
C3-Allces. & Hon. etc. 

&. 13,400 (c) 

.. 

. To sub-head 
E-Charges in England 

E.l-!:-eave ~d Deputation 
salaries etc. Rs. 4,000 (b). 

C-Liaison Officer in the U.S.A. 
C.2-Pay of Estt. Rs. 7,900 (d) 
C.4-<Xher Charges Rs. 5,500 (e) 
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(8) & (b). The reappropriation was made to cover the excess of 

Rs. 4,000 under E. 1 as intimated by the High Commis-
sioner for Indi~, Lo~do~. 

(c) Provision made for the allowances, T. A. etc. of additional 
officers and Accounting Officer was not' utilized as:tbe 
posts remained unfilled. 

Cd) & (e). Excess is due to the entertainment of additional Mims. 
terial staff and acquisition of additional furniture and 
equipment for their use. 

(ii) Lapses: 

The sub-head B-Office of the Director of Archives is mainly 
responsible for the lapse of Rs. 3,73,579 under Demand No. 16-
Ministry of Education as ~ whole. Provision was made for additional 
~azetted and non-gazetted posts in connection with the development 
programme of the National Archives of India but the additional posts 
were not sanctioned. Moreover orders for appliances, , equipment. 
etc., were placed abroad but supplies could not be received ,during 
that year. 

A sum of Rs. 4,26.000 wag surrendered to the Ministry of Finance 
vide this Ministry's Office Memorandum No. D. 1350/48-EI, dated 
the 31st March, 1948. But the Ministry of Finance did not accept the 
surrender as it was too late, vide their U.O. No. 5035-B/48, dated the 
31st March, 1948.' , ., 

1948-49 " 

(i) Reappropriations: 
-.-The Saving under the head 'A-Sectt.' on account of some 

gazetted and non-gazetted posts being kept unfined was \Itilised to 
:. COV-er\8 lump ·cut·Qf Rs. 75,OOO.Jor ec.p,m~my, \l,r:tder the head 'E-deduct 

Lump cut for economy' and an' excess of Rs. 70,000 ,~nder the head 
'e-Liaison Officer in the U.S.A., C-2-Pay of Estt.' on account' of 
increase in'sta:ff and revision of scales of pay. 

Reappropriations und~r' the; head 'B-Office' . of . the Director of 
Archives' were made to utilize savings on account of certain gaz~t#;ed 
and non-gazetted posts being kept unfilled and to cover expenditure 
on certain i.tem.s viz. Jubilee Session and purchase of manuscripts 
etc~ for whi~ no provision was made in the budget. 

:. '. Reappropriatlons tmder the head 'E-Charges in England' were 
made Ol'.. the basis of the information supplied by the High CoIJUnis,. 
sioner for India, London. - " 
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In this connection it may also be mentioned that an excess of 
Rs. 1,94,060 under the head 'C-Liaison Officer in the U.s.A.', was 
anticipated on account of increase in staff and the revision of their 
scales of pay. This excess was proposed to be covered as follows: 

(a) Savings from other sub-heads 70,000 

(b) Supplementary grant 1,24,000 

1,94,000 

Proposals for a supplementary firant were accordingly sent to the 
Ministry of Financ~ on the 9th March, 1949. Later on savings of 
Rs. 35,800 Wlder the head 'D-All India Council for Technical Educa-
tion' carne to light. The Ministry of Finance was requested to advise 
whether it was possible to reduce the amount of supplementary 
demand; but that Ministry intimated that it was too late to make any 
modifications in the supplementary Demand. 

(li) Lapses: 

A sum of Rs. 1,55,9241apsed under Demand No. 16-Ministry of 
Education for 1948-49. Sub-heads 'A.4-0ther Charges' (Rs. 55,989) 
and 'B-Office of Director of Archives-B.3-Other Charges' 
(Rs. 1,08,832) are mainly responsible for this lapse. As regards the 
8I.lb-head 'A.4-0ther Charges' it may be mentioned that less expendi-
ture on contingencies and UNESCO delegations was incurred than 
anticipated. 

The savings under the head 'B-Office of Director of Archives-
B.3-Other Charges' was due to non-adjustment of about Rs. 70,000 
on account of stores received from U.S.A. and U.K. (including ocean 
freight and custom duty) and ~. 37,000 for photographic equipment 
which could not be supplied by the India Supply Mission during that 
year. . 

DEMAND No. 50-EDUCATION 

The following major items (small items have been left out) of 
expenditure incurred during 1947-48 (Post-Partition period) and 
1948-49 were met by re-appropriation out of savings from other itt-ms 
within the Grant because no provision was made for these items in 
budget for these two years as they could not be foreseen .t the time 
of framing budget proposals. 
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Items of ExPenditure Amount . 
of 

Expendi-
ture 

--.-----------------------------------------------------------
1947-48 (Pott..partititm period) 

RI. 

I. Special grant to B. H. U. for its Aaricul-
tura1 College-
(,) Recurring • 
(R) Non-recurring 

2. Special grant to B. H. U. for purcbue of 
Scientific Apparatus. 

3. D. A. grant to B. H. U. baaed on actual 
requirements (additional amount paid 
over and above budget provision). 

... Special grant to the All8habad Univer-
sity on the occasion of its Diamond Jubilee 
Celebrations. 

,. Delhi Polytechnic-Pay of Establishment 

<i. Building grant to the Peoples Education 
Society, Bombay (for Siddhartb College). 

TOTAL 

1,69,044 } Sanctioned as a special cue 
1,74.921 at the request of the Min. of 

Agriculture. The scheme W88 
approved by the S. F. C. only 
in 1949-50. 

10,00,000 

Duc to· revised basis of D. A.. 
pnts to Central Universities 
(10 per cent. of total salary biD 
or SO per cent. of actual D. A. 
paid) which was adopted dur-
mg the year . 

This was an unanticipated ex .. 
penditure. " 

Due to payment of arrears of 
pay to the staff' on the baaJa of 
revised scales of pay fixed OD 
the recommendations of the 
Central Pay Commisaion. 

Proposal was received late in the 
year. 

1948-49 

RI. 

I. Special grant to the B. H. U. for its agri-
culture college. 

2. Adjuatment recurring grant to B. H. U. 
for A8ricuiture College. 

J 3. Special ad Me grant to B. H. U. for its 
current expenditure. 

... Special grants to Visva-Bharati- . 
. (.) for general expenditure • 
(u) for building. • • 

• 

'. 

Paid on the reconunendatioD of 
the Min. of Agriculnirc as 
a special cue. Scheme W88 
approved by S. F. C. only in 
1949-50. 

Do. 

4,00,000 Paid 88 a special case to help the 
University to tide over ita· 
finalcial difficulties. 

45,000 }DUC to uaeful work done by the 
':1..00,000 . inatt. it was decided to increaac 

the recurring grant from Ra. 
30,000 to ~,ooo and aJao 
to .~y a I ' grant for ita 
building proaramme. Tbia ex-
cess was oftict by a SIviDa' 01 
RI. 36,000 in a recurriDa' 
anot to NiDaya BhaVIIDL _ 



215" 

Amount ItemS of Expenditure 
of ExpcDditul'C 

--.-----------------------------------------------
~; Special grant to Jamia Mlllia Islamla. 

Delhi for revision of scales of pay. 

~. Grant to Delhi School. 

.,. Delhi Polytechnic-Purcha.;e of ma-
chinery. 

:11. Expenditure on the University Education 
Commission. 

RI. 
36,000 

TOTAL 1948-49 • • 10,60,585 

In view of the useful work c:loar. 
by the institution and low 
salaries of the staff, it was de-
cided to help it to increase the 
salaries of staff immediately. 

Due to increased grants-in-aid to 
Delhi Schools on the revised 
basis (90 per cent. of net appro-
ved expenditure adopted dur-
ing the year). (This work has 
since been transferred to the 
Chief Commissioner, Delhi). 

Due to debit raised for m.achinel'J 
ordercd in previous years. 

Appointm:nt of the C;)m:nissioll 
could not be firmly fotesceJl 
at the tim: of framing bu. 
proponls. 

NOTP..-In addition, as 1equired by budget procedure, a re-appropriation to the exteot 
,e()f RI. 5,50,000 was made during the year to cover the economy cut 1Inposed by the MinistrJ 
, of Finance in the grant al a whole (Sub-Head-F. Deduct lump cut for economy). 

2.. During the years 1947-48 (post-Partition period) and 1948-49, there have heeD 
. the following savings. (only major items are given below) ;-

Item Amount 

191.7-48 <'l Non-recurring grants to Delhi University. RI. 
; Shifting of Colleges. 5,2.3.490 

':'Sewag e Scheme .J.,oo,ooo 

Development l'Ccurring grant to the Delhi 1.69,044 
University. 

Building gr.ant 1.81,108 

• 

Reasons 

The grants to the oonstitueot 
colleges were not given as they 
could not shift to the U niver-
sity enclave. The construc-
tion of new buildings in tbe 
Univc:~ity enclave ~uld Dot 
be started tor w4l1t ot th.ti1din& 
and other necessary matc~ 
and also lack of adequate fundi" 
with managements. 

Non-implementation of this 
scheme of the Delhi Univer-
sity. 

This grant was given accorclina to 
the requirements of the tJni-
versity on the basis of its 
ectua1 expenditure on the re-
vision of scales of pay of atd' 
etc., during the ycer. 

Payment of lesser amount of 
building grant to the Univer-
sity during the year, as actually 
required.. ' 

TIle College could not start its 
bnilding programme • to tho 
non-availabWty of buildiDa 

, maI:Ctial. 
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JteIli Amount Reasons 

Ra. 
Development grants to Aliauh Muslim IIDd 11.00,,000 No development schemes were-

Bawas Hindu UDivenidca. sanctioned for the o.ntral~­
Universiries during the year. 
[Out of this amount however,_ 
special grants to Allahabad 
University (Rs. 10 Lakhs) and~ . 
Benaras Hindu University -
(80,000) were paid]. 

Aliprh Muslim University 

lDdiaD 'WOmcD'. Uniftnity • 

Jamia Mi1lia Teachen TraiDiq Imtitute • 

DdbI PolyUlCbDic • 

Cbar&el in England 

3.64,214 Due to non-payment of building. 
grant and payment of lesser 
recurring $Tant on the re-
commendatlon of the U. G. C. 

58,790 

Payment of a lesser grant to the 
University on the basis of the· 
grants sanctioned by the Go-
~ent of Bombay. 

The saving WBS due to non-com--
plerion of buildings and pay--
ment of a lesser recurrinsc 
grant during the year. 

No decision was reached about_ the_"-~tarting of the~eae-
durmg the year. • 

The saving was mainly due to--
lesser expenditure on contin--
gencies, partly under • pay of 
Officers', • Allowances anet. 
Honoraria ' and • oth er 
charges '. 

Due to DOD-payment (or nOD .. 
drawsl) of Bome arants to cer-
1IIin institutions viz., Inter-
UDiversi\'1 ~rd, New Delhi 
Social . Service League, Anju--
man-e-Taraqqi-e-Urdu, Pri-
mary School, at Izatnaf&r, 
A. P. T. I., etc., and non-ms-
pection of Chiefs' Colleges. 

Payment of a lcsser buildinS_ 
arant (95,000) and J'Ccurrins: 
grant RB. 50,000 respectively-
to Visva·Bharati during the 
year according to its require-
ments for the Vinaya Bhavan._ 
Offset by additional recurring-
grant (Rs. 4S,000) for general' 
administration and additional 
D. A. of grant (R •• 4,679) to-
the Visva-Bharati. 

2.92,788 Liabilities carried forward to. 
1948-49. 

Out of this, a sum of Rs. 17,38,179 was utilised for meeting excess" 
expenditure under the Demand. 

The GIlvings were reported for surrender to the Ministry of Finan~' 
at the end of the year. It is regretted they cowd not be reported> 
earlier as most of the grant proposals were awaiting a final decisio~ 
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• Steps have ho· ... ever since been taken to anticipate requirements as~ 
accurately as possible, in time. 

Item Amount Reasons ---------------------------------------------------------- .. 
19~8-19 

I. Grant to Delhi University, Shifting of 
CoJleaes· . 

3. Introduction of double shift system 

3. Dey. Grants to Central ~nivcrsitiea 

$. Indian Women's University 

6. AJiprh MusUm University • 

7. I. A. R. I. Middle School and Govern-
ment House Primary School, New Delhi. 

8. Dc1hl Polyt.cchnk: 

51. Tmining Colleae for Domestic Science 

10. Grants to Montelsori TraiDini Centre 
at Adya;.and Kalabhctra. 

, 
II. University Education Commission 

12. Tats Institute of Social Scienccs 

13. Scholarships to Iranian Students 

J4- Hindi Sahitya Sammelan . 

• 

Rs. 
2,00,000 

10,000 

Non-payment of the full amount 
to the Constiruent Colleges of . 
the U ni vt:fsity for shifting to 
the University enclave. Only 
Rs. 3' 5 Iakhs wa~ paid to Ram-
jas College. Others could not·· 
make up their minds. 

The 8cbc.tne for the introduction. 
of the double shift syatem at 
the University was not imple- . 
mented. 

Thisaaving was due to the de-· 
cision of the Cabinet not to 
pay any additional grants to-
Central Universities pendin, a 
review of their finariccs etc. 

It wu decided not to pay a arao'" 
in view of cc:ruin restrictive pro- . 
visions in its constitution. 

Payment .of grant according to 
requirements. 

Owing to payment oC lcaaer pant 
to the University, on actuat-. 
adjustment. 

Due to dis.continuancc of house', 
rent allowance and leu CJ:-
pendirure OIl contingendca. 

Due to DOD-filUn& of eertaiD_ 
vacancies, nOD-payment 0( 
arrear bills, leuer expenditure'· 
on dearnCS8 and hOUIe rent" 
aIlowanoca, and DOD-rcc:cipt 0( 
stores. 

PostpOnement of the starting 0( 
the College. This wu part 0( , 
the Development Plan of the· 
Ministry which was CUJ1IIi1cd., 

Non-payment of thes. grants 
owmg to non-fulftlmcnt of' 
conditions. ' 

Non-adjustment of debits in res-
pect of expenditure on the . 
University Education Cornxnis-
sian. 

Non-payment of grant to the 
Institute owing to non-fullil-
ment of conditions. 

Discontinuance of the Scheme 
for Scholarships. 

Non-payment of non-recurring 
grant to the Sammelan owing, 
to non-fulfilment of conditions. 

NOD-availability of equipmen 
indented from ",road . 
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Out of this a sum of about Rs~ 10,60,585 was utilized in meeting 
-excess expenditure incurred during the year for which no specific 
provision existed .in the budget. A sum of Rs. 5·5 lakhs was reapp~ 
.priated to the sub-head F.-Lump cut for economy. The balance of 
Rs. 3,98,023 was surrendered to the Ministry of Finance in time and 
.accepted by them. (These figures do not take account of minor 
,savings adjustments). 

3. It may be mentioned that grants to .the Central Universities 
.and all-India institutions are paid after examination of the audited 
accounts and annual reports of those bodies for the previous year 
·and, as such, are paid about 'the end of the financial year. The 
position with regard to savings becomes clear only at the end of the 
year and, consequently, reappropriation orders to cover any excess 
expenditure within the grant on unforeseen items can generally be 
issued only late in the year. Besides, if reappropriation orders are 
issued piecemeal, throughout the year. there is a possibility of compli-
.cation in the accounts. For instance, savings may materialise' later 
in sub-heads where an excess has first been anticipated. 

Most of the grants are on a year to year basis and subject to 
·review on the basis of actual requirements, the financial po::-ition of 
'Government, etc., and sometimes .decisions have to be reviewed 
.more than once in the course of a year. The, Universitie~ which are 
now lacking donations from the public have urgent requirements to 
,be financed from grants. It is, however, hoped that the fixation of a 
block grant for each of the Central Universities as recommended by 
·the ad hoc Reviewing Committee appointed by Government in 1950 
will obviate the need for many of such reappropriations within the 

; year. 

, . 



APPENDIX XX 

MINISTRY OF FINANCE 

Memorandum regarding the delay In presentation to Parliament al 
the Appropriation Accounts of the RaIlways in IDdIa for 1M'" 
(post-partition) and the RaIlway Audit Report, 1949. 

During discussion in Parliament on the motion for election of 
members to serve on the Committee on Public Accounts for the 
'financial year 1951-52, a" point was raised regarding the delay in the . 
presentation to Parliament of the Apptopriation Accounts of the 
Railways in India for 1947-48 (post-partition) and the Railway Audit 
Report, 1949. 

2. The Appropriation Accounts of the Railways in India and the 
'Railway Audit Report and other connected documents were for-
warded by the Comptroller and Auditor General to this Ministry 
'towards the end of November 1950; but; unfortunately, some of these 
documents got mislaid in a branch of this Ministry which was not 
{!oncerned with them and reached the proper branch (the Budget 
Branch) only just after Parliament adjourned on the 22nd December 
1950, with the result that they could not be presented to Parliament 
during the November-December 1950 session. 

3. The delay in presenting the documents to the Parliament did 
not, presumably, hamper at all the Public Accounts Committee's 
examination of them since, in accordance with the decision of the 
Honourable the Speaker quoted below, the documents 
eouId be-and were-made available to the members of the Com.-
mittee for examination before they were formally placed on the 
.Table of the House. -

.. I do not see the point in sticking to the formality of examination after the reports 
are laid before the Parliament. It appears to me that as hitherto the Public 
A&ounts Comminee may begin the examination of Reports and accounts u 
soon as available &0 that the Comminee will have more time and greater leisure 
for doing their wort; but they should not submit any report thereon to the 
House before the accounts are laid on the Table of the House. I have DO 
ohjectitm to authorise the Committee specially as the Comptroller and Auditex 
General wishes. What we want is an examination before the matters aCt 
stale. The technicalities ought not to hamper or defeat the very object of 
examination by Public Accounts Committee by delays." 

The Public Accounts Committee accordingly examined the Appro-
priation Accounts for 1947-48 (post-partition) and the Audit :Reports • 219 
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thereon including the Railway Appropriation Accounts and the Rail ... 
way Audit Report before the Budget Session of the Parliament-
commenced on the 5th February 1951, and the Railway Appropria-
tion Accounts and the Railway Audit Report and the other connected 
documents were sent to the Parliament Secretariat on the 14th March-
1951 to be laid on the Table of the House in time before the Report 
of the Public Accounts Committee was presented to Parlinmpnt on 
the 29th March 1951. 

4. In future the Finance Ministry will arrange to preseYlt to, 
Parliament such of the Appropriation Accounts and Audit Reports-
as are received from the Comptroller and Auditor General imme-
diately after they are received by them, if the Parliament is in 
session then. Otherwise, arrangements will be made to have thesa 
documents presented to Parliament early in .the following session. 



APPENDIX XXI 

MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 

~ote for the Public Accounts Committee on the BevlsIoa. of the 
seUing rates of the IncUa Security Press products [para. 26(a) of 
the Commercial Appendix to the Appropriation Aecounts (ClvD), 
194849 and the Audit Report, 1950] • 

• At their meeting held on 14th July, 1951, the Public Accounts 
-Committee desired to know the latest position about the revision of 

,-selling rates of the Security Press products. 

2. The selling prices of the Press products are normally revised 
~fter taking into consideration the results of the audited accounts of 
previous years. The prices were last revised on 1st April 1947 when 
a general 25 per cent. increase was made to allow for thf' ar.ticipated 
increases on account of the introduction from the 1st J, .. nunry, 1947, 
'of the scales of pay prescribed by the Central Pay Corl1wis5ion. This 
increase has proved on the high side. Thus, in spite of the increased 
~xpenditure in the year 1949-50 due to payment of arrf'nrs of over-
-time allowance or df'arness allowance. the accounts for that year 
have shown a satisfactory profit, viz., Rs. 12,40,347 representing a 
mean profit on mean capital of 11·2 per cent. It is, therefore, not 
-considered necessary at present to revise the selling rates of the 
Press products. The position, will, however,t,erevieVied again after 
the results of the accounts for 1950-51 are known. . ., 

. 3, It may be mentioned here that it is sometimes found necessary 
;as a result of wide fluctuation in ·the cost of raw materials to revise 
the rates of individual items without waiting for a I{cneral revision 
of prices of all products. For example, the selling rate of rE!gistra-

"tion envelopes had to be revised recently from Rs. 40 to Rs. 48 per 
'!'eam as a result of considerable increase in . the cost of paper required 
-for manufacturing these envelopes. , 

4. The current manufacturing rates of Postal items are giv~ 
~verleaf. 

221, • • 
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CENTflAL STAMPS STORE, NASIKROAD 

Manufacturing rates of Postal items as revised with effect fi mn 1n 
April, 1"947, which are still current 

Inland postcards-

cj pies single (TrimUrn Design) 
9 pies Reply (Trimurti Design). 
9 pies service (Specia1 Asoka Pillar Design) 
9 pies Service in Sheets (8 up") . 

Unstamped Single-
:2 As. Square (Asoka Pillar Design) 
61/2 As. Small Regn. (Asoka Pillar Desian) , 

Unltamped Square-
Air Mail P08tcards-

4 As. (Foreign ) Constellation Air Craft . 

Air Mall Envelopes-
12 As. (Foreign) (Constellation Air Craft) 
14 As. (Gee. VI) 
14 As. (Gee. VI) Sun:barpd down to As. 12 

AIr Jetter Fonns-
6 Aa. Fordan (ConiteDatkm Air Cnft) , 

.. 

PcIIt ot6ce Nadonal Sa-riDp Cerdflcatel Per 1000 Cerd8caus-
,,an, 7 yean. I2 Yean SJqJe Holder'}t. • A' md Jt. • B' , 
PoItal Orden Geo. VI 2Dd laue . 

PoItqe Stampe-Public (ArchaeoJGsjaal SedeI)-
Anna series 320, 224 and 2CIO let • 
Rupee" 160, 128 let • 
• Service' (Spedal Asob Pillar Design) Alma Series 320 let 
Rupee Series 1S4. 120 let 

• • Loeal t Lablea in Sheets 96 set , 
'Air Mail· )able. in Sheets 40 let 

PITR.-., 

RI. A. P. 

3 2 0, 

6 4 c>' 
3 2 ()o 

3 2 C> 

3 2 (», 

40 0 0 

3 12 0> 

10 .. o· 
10 .. C>' 

• II 12 0 

Per !.qOf)-
Faiwu 

,RI, It.. p" 

• IS 0 0" 

• 16 0 0 
• ,". 12 • 01> 

2'24t 

2.88 
2'24 
2'88 
2'0C>' 
0·8 



APPENDIX XXD 

Copy of Ministry of FiDance OM. No. F. 10(2)-8/51, dated the 14tbol 
June, 1951 to all Ministries 

SUBJECT: Disposal of Audit Ob3ections. 

In paragraph 9 of their Report on the Accounts of 1947-48 (post_· 
partition) (extract enclosed for ready reference) the Public Accounts-
Committee commented on the delay in the dis!)os'll of audit objec-
tions and desired that the Government of India shQuld impress upon 
the Heads of Dep8l'tments that replies to audit objections should be-
sent with utmost promptitude and that immediate stei)S should be' 
taken to remove any defects in administrative system that may be' 
brought to notice through the Audit Notes. 

The unden;igned is directed to invite the attention of all Minis-
tries of the Government of India and of Controlling Al.thorities to· 
the Committee's observations and to request that immediate steps· 
be taken to ensure that prompt action is taken on all audit objections. 
and that any defects that may be brought to notice by audit are' 
rectified where nece~ry, without delay. 

An extract of para. 9 of the Report of the Public AccounL~ Committee-
Oft the account.r of 1947-48 (P06t-partition) . 

• • • • 
,. Audit Objec:tions-Deleyin the disposal oC.-It wubrlllupt to our notice that thcre-

llad been a tendency on the part of the va'nous ExeattiyC DepartJl1eJltl to delay the diIpouJ:. 
ef audit objections. In one cue r,ePOrted in Para. 21 of the Audit Report on the P. & T. 
Acco\1DtI the alleIed non-accoUDtiDlJ of amountl a»lleeted as Cultoms Duty on Foreign , 
lDward Parcels. ,wbkh was facilltatecl by dodging the di~ of aUGit objections. had reo 
nlted in a lOll of Re. 16,562 to Government. We dCltre that the' Government of India .. 
aould imprcaa upon ~ Heads of Departmel11l that: replitIs to Audit objections should be·, 
IeDt with the utmOlt promptitude and that immediate step. should be taken to remove de-
fectI in the administtative 81'tem existing in their departments which may be brouaht to" 
their notice through 'the Audit Notes • 

• • *- • 

• 



APPENDIX xxm 
...copy of the MinIstry of FInance O.M. No. F. 10(1)-8/51, dated tile 

14th June, 1951 to all MlDlstrles etc. 
SUBJECT: Debits for Supplies and Services. 

In para. 5 of their Report on the Accounts of 1947-48 (post-
!partition) (extracts enclosed) the Public Accounts Committee com-
.mented on the very large number of cases in wruch huge amounts 
·of final savings were attributed to the non-receipt of debits for 
,supplies made by other Departments. In this connection, a reference 
is invited to the late Finance Department Office Memorandum No. 
F. 1(155)-BI46, dated the 18th December, 1946, (Irawing tne attention 
~f all Departments of the Government of India and of Controlling 
Authorities to the observations on this point contained in para. 7 
'Of the Report of the Public Accounts Committee on the Accounts for 
1944-45 . 

. 2. It IS important that a close liaison is maintained between the 
'supplying and receiving Departments to ensure correct estimating 
·of funds 'required. It is equally necessary that the Controlling 
-Officers keep 11: watch over the receipt of debits for supplies received 
.and remind the supplying Departments if there is any delay. 

3. Ministries are accordingly requested again to follow the obser-
vations of the Committee carefully and to arrange t,hRt both at the 

. ,Headq~rters and at the Subordinate Offices the progres~ of supplies 
.as also of th~ ~ebits for those s)lpplies is watched . ~ontinuously .. 

. • t 1 " • 

An extract of para. 5 from the Report on the Accounts 0[1947-48 
.. (post-partition) by the Public Ac~ounts Committee. 

I ' .•.• . .. .' . . 5: :Debiufor.8upplies and Servicca.-Puring.oll1 ~tion of the Appropriation 
_Accounts we came across • very large number of cases in which huge amounts of finalsavinp 
'were attributed to .the non-receipt of clcbits for aupplies made by other. Departments. 'The 
:Public Accounts· Committee of the year J9404-4S also comm,eqted on the apparent lack of 
(XM)J'dination between,the receiving clcpartments and the departments rendenng the services 
or supplies whith resulted in large lapses of funds due to non-receipt of debits for suppliea 

;.and suggested that if a close liaisOIl between tJIe two departmFnts was maintained such 
lapses could be eliminated. We sug~8t that the Ministn' of ~mapce should once again 
draw the attention of all the Minis'tnes to this vital aspect or the matter, and a proceaure 

- should be devised in consultation with the Comptroller and Auditor General whereby the 
indenting Department should ascertain telegraphically the precise position in regard to 

-'fIuPJllies within tbe year and estimate as accurately as possible the total expenditure 
,spillst its appropriation. 

c 



APPENDIX XXIV 

MINISTRY OF FINANCE 
(DEPARTMENT OF ECONOMIC AFFAIRS) 

Note on the Small Savings Scheme and the National SaviDp 
Orcanlsatlon 

Objects 
The objects of the Small-Savings Scheme are-

(a) to inculcate the habit of thrift amongst the masses; 
(b) to tap the savings of the class of people who generally do 

not subscribe to Government Loans and thus to (i) 
combat infiation by immobilising surplus money and (ii) 
add to the funds available fO'I' the country's develop-
ment projects. 

The National Savings Organisation was set up in 1943 with the 
object of developing and popularising the Small-Savings Scheme 
throughout the country by means of extensive publicity and propa-
ganda. 

Investments offered under the Small Savings Scheme 
2. To draw the savings of the middle and lower classes who do 

not normally invest in regular Government Loans Government have 
from time to time been offering investments carrying attractive rates 
of interest. The investments at present open to the public under 
the Scheme are-

(a) Postal Savings Bank.-Interest is allowed at 1l per cent. on 
balances below Rs. 200 and at 2 per cent. on balances which do not 
fall below Rs. 200 at any time during a financial year. 

(b) National Savings Certificate~.-There are three series-5-
Year, 7-Year and 12-Year. Interest, which is on a graded scale to 
discourage premature encashment, works out, at maturity, to 3 per 
cent., 3·4/7 per cent. and 4·1/~ per cent. respectively. It is payable 
along with the principal at the time of encashment. 

The Certificates, which are non-transferable, are available in 
convenient denominations of Rs. 5. 10, 50, 100, 500, 1,000 and 5,000, to 
suit various types of investors. For persons who are unable to save 
even Rs. 5 at a time, the,r~ are Savings Stamps of Re. 1, Annas 8 and 
Annas 4, which may pe purchased and pasted on a Savings Card. 

• • 225 
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obtainable free from Post Offices, which can be exchanged for a 
certificate of ~s.5 or Rs. 10 when the value of the Stamps reaches 
these 1i~s. 

(c) Ten-Year Treasury Savings Deposit Certificates.-This invest-
ment was introduced recently (as from 1st February, 1951) to· meet 
the need of those who while apl.e to keep their capital invested for 
a number of years wanted meantime a regular income therefrom. 
In~rest at 31 per cent. is paid or remitted to the depositor annually. 
On prematurity withdrawals a discount, on a graded scale is charg-
ed to bring down the interest yield. The Certificates, which are non-
transferable, are available in multiples of Rs. 100 from Public Debt 
Offices of the Reserve Bank of India and branches of the Imperial 
Bank of India transacting Government Treasury business. 

3. As these investments are intended primarily for the small-
saver and carry interest which is not only comparatively high but 
also tax-free, it has been necessary to impose maximum limits, in 
order to prevent diversion of money from Government Loans. 
Different limits have been prescribed for different classes of invest-
ors, the present limits for individuals being-

(a) Rs. 10,000 for Postal Savings Bank; 

(b) Rs. 25,000 for National Savings Certificates; 

(c) Rs. 25,000 for Treasury Savings Deposits. 

Position be/ore Re-organisation • 

4. Upto May, 1948,. the control of the Scheme in the Provinces 
(now Part A States) was in the hands of the Provincial Govern-
ments. Practically in each Province there was a ProvinciaL National 
Savings Officer at the Provincial headquarters and Assis{ant Nation-
al Savings Officers at Divisional headquarters. The staff was und~r 
the control of Provincial Governments but its cost was borne by the 
Centre. Sales of National Savings Certificates were effected through 
authorised agents as well as direct at Post Offices. The agents were 
paid commission at 21 per cent. on sales passing through 
their hands. Assistant National Savings Officers received, besides 
their pay, a bonus of one anna per cent. subject to a maximum of 
Rs. 210 per menSem, on sales effected, in their respective areas, 
through authorised agents. 

!l. The Indian States (now Part B States), which set up their own 
orgaIfisations, were paid 21 per cent. commission on sales effecter'! 
through authorised agents and in addition 1 p:!r cent. on gross sales 
(sales through authorised agents plus those effected directly at Post 
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(i)fftces) to meet the cost of staff, etc. Besides the staff employed 
by the States, a States National Savings Adviser was ~POinted by 
the Government of India in each of the 5 under..notedal'eas-

Punjab States, 
Eastern States, 

Rajputana· States, 

Central India States, 
South Zone States (Baroda, Western India and Deccan). 

Each Adviser had a staff of one clerk and one peon. 

6. In addition to the organisations in the Provinces and States, 
as indicated above, there was a Central Bureau wi!h headquarters· 
at Simla, under a National Savings Commissioner. The principal 
functions of this Bureau were to publicise the Scheme and to co- . 
ordinate and guide the efforts of the provinces and States. 

Re-organisation of the Scheme 

7. On 1st June 1948 the Scheme was reorganised. The staff in 
Part A States was placed under the administrative control of the 
National Savings Commissioner who was made responsible to the 
Ministry of Finance for the progress of the Scheme throughout the 
country. The system of sales through authorized agents was dis-
continued as certain abuses had crept into that system. Instead, 
paid District Organisers were appointed roughly at the rate of one 
Organiser per District, for doing propaganda and helping and guid~ 
ing investors. Payment of bonus to Assistant National Savings 
Officers was stopped. Payments for commission and working 
expenses to Part B States were discontinued and most of them wound 
up their organisations. 

8. The present set~up of the National Savings Organisation is as 
indicated below. 

There is a National Savings Commissioner with his office at Simla. 
In each Part A State (except Bihar) there is a Provincial Nation-

al Savings Officer, assisted by a staff of Assistant ~ational Savings 
Officers and paid Organisers. (Staff has been reduced to the abso-
lute minimum-some Assistant National Savings Officers control 
more than one Division and several Organisers are in charge of two 
ox: more districts). 

Delhi and Ajmer are in the charge of a Provincial National 
Savings Officer, but other Part C States have been tacked "n to the 
neighbouring Parte A States. 
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There are non-official Savings Committees in most States--jD. 
some ~s with sUbsidiary committees in Districts and Towns-which 
help the Provincial National Savings Officer in formulating policy 
and devising ways and means of popularising the scheme. 

Pub Hcity methods 
9. Besides oral propaganda through its paid staff, and authorised 

agents where employed, the National Savings Organisation conducts 
extensive publicity through the press, Leaflets, brochures, folders,. 
etc., containing information regarding the investments offered under 
the Scheme are freely and widely distributed, Neon Signs, hoard-
ings and posters are displayed. Various other useful devices, such. 
as cinema slides. publicity vans, gramophone records, are used to 
publicise the S'cheme. OccaSionally. speeches of national leaders 
and highly-placed officials regarding the Savings Movement are 
broadcast from the All-India Radio and, frequently. their messages 
are obtained and published in leaflets, etc. Savings Weeks are 
held each year under the patronage of State authorities and con-
certed drives for securing investment are made. 

Investments obtained and their cost 

10. The following statement shows the investments secured in 
National Savings Certificates and the expenditure on the Small-
Savings Scheme during the years 1943-44 to 1949-50-

Year 

1943-44 
1944-45 
1945-46 
1946-47 

,1947-48 , . 
(Pre-partition)· • 

1947-48 -
(post-partition) 

..1948-49 
1949-50 

,Net Salea of 
N. S. Ca. 

Rs. 
8'65 Crores 

19'54 
23' II 
18'30 .. 

4'33 •• } 13' S4 
9'21 .. crores 

IS'84 .. 
IS'52 .. 

Expenditure 
on S.S,S, 

Rs. 
I . 25 lacs (Actuala) 
5'67 " " 50'16 " " 54'76 " (R.E,~ 

25'74 

Percentage of cost to-
• investment 

'IS 
'29 

2'17 

58'4' 4'3% 
32'71 

,,(Actua )} 

" " lacs 
~::} 
3'SS 

1-96 31'05 ,. ,. 
21'17 " " 1'36 

11. It will be observed that sales showed a steady improvement 
during War years, when there was increase in money supply and 
scarcity of consumer goods. Then, at that time most of the Certi-
ficates were still within the lock-up period and were not encashable. 
Also, in some areas it was alleged that coercive methods were em-· 
ployed. The fall in sales on the termination of the War was only 
to be expected. Then, came the Partition of the Country which 
disturbEM the economy of more than one Province and effected sales 
to no small extent. Discontinuance of .the authorised agency system 
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in June 1948 was another upsetting factor though its effects weffi 
counterbalanced to a large extent by the increased limits for invest-
ments offered in October that year. Bearing in. mind these adverse 
circumstances, it can be said that, on the whole, sales in partitioned 
India do not compare very unfavourably with those in the undivid-· 
ed India. 

12. Net kales of National Savings Certificates in the year 1950-51 
were 17'24 crores. In addition Government received in two months 
-February and March-of this year Rs. 5·30 crores in the shape of 
Ten-Year Treasury Savings Deposits. This welcome improvement 
of about Rs. 7 crores on the figures of each of the two previous years 
is due mainly to intensification of propaganda and introduction of 
the afore-mentioned new investment and to a small extent to the 
re-introduction of the authorised agency system in some of the 
States, to which matter a reference is made in paragraph 14. The 
expenditure on the Scheme in 1950-51 was Rs. 31·50 lakhs (these are 
revised estimates, actuals are expected to be lower) which is 1·39 
per cent. of the investments. 

Economy in expenditure 

13. From'the statistics given in paragraphs 10 to 12, it will be 
observed that substantial economies in the expenditure on the Small-
Savings Scheme have been effected during the past few years. 

Re-introduction of the authorised agency system 
14. In response to a persistent demand from the public and from 

certain State Governments, the authorised agency system has recent-
ly been re-introduced, in a somewhat mOdified form, in the States 
of Bombay, Madras, and West Bengal, as an experimental measure. 
The agents appointed in these States are now required to guarantee 
a minimum investment and to promote and run Savings Groups. 
They have to execute a regular agreement and to furnish security 
or sureties. Commission, which is allowed only on. the 12-Year 
series of Certificates, has been reduced from 2i per cent. to Ii per 
cent. on all denominations except the 5-Rupee Certificate for which 
the rate remains unchanged at 2i per cent. No bonus is paid to 
Assistant National Savings Officers. 

15. It was only towards the end of 1950-51 that the experiment 
started working in right earnest and it is too early yet to attempt 
appraisal of results. The experiment is to continue upto 31st March 
1952 when the position will be reviewed. If it is found that past 
abuses can be avoided and that the additional money obtained is 
worth the expense involved, adoption of the system as a ,vermanent 
arrangement in t~se, and also other, States will be considered. 

• 
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Steps to improoe investments 
16. The following important measures, which are likely to result 

in a substantial further improvement in Small Savings Scheme 
investmen ts, are being taken-

(a) Bihar.-The Small Savings Scheme organisation in this State 
was wound up by the State Government in 1946. With the approval 
of that Government arrangements are now being made to set up an 
organisation again. 

(b) Part B States.-At the time 'of the re-organi!;ation of the 
Scheme in 1948, the position in Part B States was somewhat fluid 
and they could not be effectively tackled. Now that the position 
has crystallised, arrangements to set up Small Savings Scheme 
organisa tions in these areas have been taken in hand. 

(c) Rural Savings.-With a view to carry\ng propaganda for 
thrift into the interior and tapping the savings of the rural popula-
tion, arrangements are being made to employ extra-departmental 
Branch Postmasters in villages as authorised agents of Government 
for the sale of National Savings Certificates on a commission of 11 
per cent. Similarly, in States where the Registrars of Co-ope;ative 
Societies agree, selected rural co-c.perative societies are also being 
appointed agents on commission. 

Prospects for 1951-52 

17. Unless any unforeseen adverse economic factors come into 
operation, it is expected that net sales of National Savings Certifi-
cates and Treasury Savings Deposit Certificates during the year 1951-
52 will be in the region of. Rs. 29 crores which is t~e afnount that has 
been taken in the budget. The cost of the Scheme Quring this year 
is estimated at Rs. 37 ·45 lakhs which, if expectations regarding in-
vestments materialise, will give a percentage of 1·29. 
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MINISTRY OF FINANCE 

Statement showing the cost percapito(of populatlOD) OD edueatlla 
• in states In india. 

19,//1'19 

Assam 1,6 
West Bengal 2'9 
Bihar • 1'2 
Bombay, 5'4 
Madhya Pradesh 2'0 
Madras, 3'2 
Orissa 1'3 
Punjab, 3'1 
U,P, 1'8 
Hyderabad 1'9 
J, & Kashmir 0'8 
Madhya Bharat 0'8 
Mysore , 3'S 
PEPSU 1'1 
Rajasthan 1'0 
Sauraahtra 2'0 
Travancore-Cochin 2'9 
Ajmer S'o 
A, & N, Islands 2'4 
Bhopal , 0'8 
Bilaspur 0'9 
Coorg , • 4'6 
Delhi 8'6 
Himachal Pradesh 0'6 
Kutch I' 3 
Manipur 1'0 
Tripura 0'9 
Vindhya Pradesh o'S 

Total 2'1 

• • 
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MINISTRY OF FINANCE (REVENUE DMSION) 

Pllferap of Opium from Gbazlpur factory 

Extracts from the meeting of the Public Accounts Commi~e 
held on the 14th July, 1951. 

"Shrl T. N. Singh: Some years ago the chemist of this opium 
factory at Ghazipur was found misusing his position. A certain 
amount of opium was misused. by him and his services were ulti-
mately terminated. Again from local know~~dge, t know there is a 
lot of pilferage and loss in the Ghazipur factory itself. 

Chairman-Suggested that a note might be sent to the Secretary 
of the Finance Ministry and he would supply the necessary infor-
mation." 

The position is explained below: 

2. Evidently Shri T. N. Singh refers to the incident which 
happened in 1945 when an officer of the Central Revenues Chemical 
Service was in charge of the alkaloid factory as Opium Chemist. 
The Board had then received reports of the fraudulent loss of mor-
phine. sulphate from the factory and instituted a departmental en-
quiry into the matter as 11 result of which the offic,,"r was removed 
from service. 

3. Simultaneously with the departmental enquiry referred to 
above, investigation into the affairs of the Ghazipur factory and the 
re-organisation of the opium department was undertakeR and the 
Collector of Central Excise, Allahabad was placed in the adminis-
trative charge of the opium department including Ghazipur factory. 
A special officer of the Central· Revenues Chemical Service with 
previous experience of the work was temporarily po~ted in charge 
of the factory to put it in order. Subsequently another senior offi-
cer of the Chemical Service, was appointed as Opium Chemist as a 
long-term arrangement. Noth:ng untoward has been heard of since 
about his work. The Collector of Central Excise, the Chief Chemist, 
who is the technical head of the factory and officers of the Director-
ate of Inspection visited the factory from time to time to carry out 
the required improvements and to ensure that the factory is work-
ing on, approved lines. When this Opium Chemist was due to retire 
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"in 1949, a thorough check of the factory stock and accounts WitS 
instituted and it was noted that there was nothing seriously wrong 
-during the regime of that Chemist. The present incumbent of the 
post is also an officer of the Chemical Service ana his work has been 
well reported upon by supervising officers, who have inspected the 
·charge, and there have been no adverse comments by audit during 
this period . 

• 
4. As regards security arrangements, the factory premises 

approximately covers an area of a square mile and is enclosed by 
walls. A 24-hour guard by shifts is kept alround the factory and at 
the gates and those entering or leaving the factory are subjected 
to search. Since a few years back the search staff at the gate were 
.also local people and it was noticed that when they searched the 
workmen, who ha~ened to be their relatives or compatriots, there 
might be occasion for smuggling out insignificant quantities of 
-opium. When this was detected in 1950 the local search guards have 
been replaced by Gurkhas and since then no such small pilferages 
'out of the factory have been noticed. To make the security arrange-
ments more effective, sentry posts have als; been provided. Fur-
ther possibility of making the security ~rangements foolproof is 
always engaging the attention of the Deputy Collector, Opium who 
1s the officer in overall charge of the Ghazipur Opium Factory. 

5. The whole of the opium department including the Ghazipur 
factory has now been placed under the Narcotics, Commissioner, 
who was appointed at the end of last year and who is frequently 
visiting the various units under his charge to effect all possible 
improvements in order to avoid leakage of opium in any form and .. 
to tone up the administration of the department. 

6. While the above is the position, the Finance Ministry will n·ot 
hesitate to. take prompt and adequate action against any officer or 
'Servant suspected of improper conduct if anything concrete is 
brought to their notice. If the Hon'ble Member would bring to the 
notice of this Ministry any such incident from his personal local 
knowledge as indicated in his remarks before the Public Accounts 
Committee on the 14th July 1951, it will be fully investigated . 

• • 
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Note on the Control of Productloa of Opium aD4 Ita Manalaetare 
I.-General administration. 

Under Article 59 of List I-Union List-in the Seventh Schedule 
to the Constitution, the Government of India are concerned only 
with the "Cultivation, manufacture and sale for export, of opium". 
Thus the following matters fall within the purview of the Central 
Government: 

(i) the fixation of acreage to be put under poppy cultivation 
in any particular area in the vari~ cultivating units. 

(These comprise mainly certain districts of Uttar Pradesh, 
Rajasthan and Madhya Bharat, the minor cultivating 
areas of Bilaspur and Kashmir which grow poppy for 
their own internal consumption, and Himachal Pradesh 
where poppy cultivation, which is a legacy from pte-
integration days, has been allowed to continue only as 
a transitional measure in order not to upset the agrarian 
economy of the region.) 

(ii) the manufacture of the opium received from cultivators 
into excise opium, suitable for issue to St!lte Govern-

-ment excise shops, or for export; 

(iii) the fixation of issue priee to State Goveriunents and of 
sale price to foreign co~tries; 

(iv) the fixation of quantities to be exported. 

2. Prior to the inauguration of the Constitution. the "IncUan 
States" had the right to cultivate poppy and produce opium. These 
States mainly fell into three categories:-

(i) those which produced for .their own internal consump-
tion; . 

(ii) those which produced exclusively for supply to the fac-
tories of the Government of India; 

(iii) those which pr~duced both for their internal consump-
tion as well as for supply to the factories. 

The area which was to be cultivated for delivery of opium to the 
factories -of the Government of India was determined by the Gov-
ernment of India under agreement with the States concerned, and 

• 
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the States were required to make over the yield therefrom to tbe 
Government factories through the agency of an officer known as the 
J'Jint Opium Officer who was stationed at Neemuch. So.far as 
internal consumption was concerned, the States were generally at 
Uberty to cultivate poppy for their requirements. This not infre-
quently led to excessive cultivation and consequent smuggling of 
opium. 

3. On the inauguration of the Constitution, the Centre hasas-
sumed (since the 1st April 1950) the functions laid down in Article 
59 of the Union List (referred to above) in Part B States also, 
excluding Jammu and Kashmir. This has been an epoch-making 
change in the history of opium in India, since it has brought about, 
for the first time, a fully integrated form of control over the pro-
duction of opium throughout the country, excepting Jammu and 
Kashmir. The itnm~iate results of this. change are as follows: 

(i) The old State factories manufacturing opium with the 
exception of the one at Kotah, have been closed down. 

(ii) Cultivation of poppy is being regulated strictly accord-
ing to the essential requirements for internal consump-
tion, and for export mainly for medical and scientific 
purposes. 

(iii) The price to the cultivator in Madhya Bharat and Rajas-
than has been brought at par with that paid to the culti-
vator in Uttar Pradesh. 

(iv) The royalty which was previously required to pay to the 
State authorities to the tune of Rs. 3/- per seer has been 
abolished. . 

(v) Internal requirements of all States are being supplied 
from the factories at Ghazipur and Neemuch. 

4~· A Narcotics Commissioner has been appointed to be in over-all 
charge of the Central opium administration, and he has been chug-
ed with the responsibility of rationalising the pattern of cultivation, 
the reorganization of administrative and preventive units in colla-
boration with the States, so as to secure the maxium of production 
(as may be needed for the yearly demand) from a minimum of area 
under poppy, and to reduce leakage int(). illicit channels. 

II.-Factory control with reference to security arrangements. 

5. From the centres of weighment to the Factory, the opium is 
despatched in sealed bags under chalans giving full details of such 
consignment. The consignments are conveyed in bullock carts under 
an escort of Ziladars to the nearest Railway station, and from there 
despatched in lO<!ked and sealed wagons. In all cases where 
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"transhipment is necessary from broad to narrow gauge railways, it 
is effected under the supervision of an officer deputed from the 

·.Facto},y. During such transhipment, as well as at destination, opium / 
from damaged bags or jars is transferred to fresh containers, and, 
.as far as is practicable, any opium which has leaked out is also 
-collected. 

6. For despatches made to the State treasuries or to Ports for 
purposes of export, the packed chests are placed in Railway wagons 
at,the Factory siding, or sent under armed esco,l't, to the Railway 
'Station. All consignments are covered by insurance while in transit, 
-or accompanied by an armed escort to the destination. ' 

7. The factory is guarded, day and night, by armed and unarmed 
guards. Staff and labour employed are thoroughly searched when 
leaving the Factory. Packages sent out of the factory are covered 
by a permit and examined at the main gate before removal is 
p,ermi tted. 

III.-Losses during manufacture. 

8. These losses are of two kinds-"Receipt" losses and "Issue" 
losses. Receipt losses are attributable to causes such as-

(a) dryage and leakage, 
(b) absorption into the containers, 
(c)' handling at the time of collection and of tests at the 

collecting centres, 
(d) sampling. 

~he average of "Receipt" losses is of 'the order of 1'25 per cent. 

9. "Issue" losses are attributable to: 
(a) sampling, 
(b) handling during issues, 
(c) adhesion to labourers' hands and feet, and to receptacles 

used for issues. . 
~he average loss during these operations is from 1 per cent. to 
1·25 per cent., making the average Receipt and Issue losses 2·25 per 
-cen t. to 2'5 per cent. 

10. Apart from these two kinds of losses, there is yet another 
kind of loss which is more imaginary than real. These "losses" 
-occur due to variations in "consistence" of the opium delivered by 
the cultivators. The average consistence is 70 degrees, i.e., the opium 
if divestctd of its moisture and other foreign matter' would be reduced 
to 70 per cent. of its weight in the form in whicJt. it is delivered by 
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the cultivators. All opium varying in consistence by no more than· 
3 degrees is processed together. As it is not mixed into a homo-
geneous mass, accurate estimation of consistence is not always 
possible. Hence the weight (being calculat-ed on a basis of con-
sistence) ascertained at different stages shows the variations ranging 
from 0'3 per cent. to 6'25 per cent. 

11. The pOWel'S which the Narcotics Commissioner is authorised 
to exercise in the matter of write-off of losses are as follows:-
II I.-Write off of losses in tM Ghazipur Factory-

(i) Deficiencies of opium found on stock taking 

(il) Losses detected on exhaustion of \>ats • 

(iiI) Manufacturing IOIse9 .. • • 
II. Wri" off of losses in Net:Wch Factory-

Upto value of' Rs. 
1,000. 

Upto I' 25 per cent. 
the quantity of opi-
um originally re-
ceived. 

Upto to o' 5 per cent .. 

~') " Malkbana " * Losses • . o' 5 per cent. 
u) Manufacturing and storage losses • 3 per cent. 
,iii) Warehouse losses . • • o· 25 per cent. 
*NOTS.-" Malkhana" II a godown in which raw opium received from the cultivators 

I, stored prior to manufacrure. The period of such storage is limited and a small amount of 
drya.se and wastage occurs. The dryage and wastage which occurs subsequently is indicated 
at (ia) and (iii). 
IV.-Fixation of prices to cultivators to State GoV\!rnments and for 

sales to foreign countries 
12. The opinion produced by cultivators has to be delivered to the 

opium staff at a price fixed in advance by the Government of India. 
This price is generally derived from an estimate of the returns whichl 
the cultivator would get by cultivating other crops such as wheat,' 
sugar-cane, potatoes, etc. It is not so hig!) as to divert the land from 
food crops to poppy, nor so low as to divert the produce into illicit 
channels. The Government of India cannot take into account 
the price offered by smugglers for each seer of opium 
clandestinely retained by the cultivator, for this is neither feasible 
nor desirable. Under the law, opium is a Government monopOly 
and the cultivator is bound to deliver all his produce to Government. 

13. Excise opium manufactured at the Factories is supplied to 
the State Governments at cost price, since under Article 51 of List 
II in the Seventh Schedule to the Constitution, excise duty on opium 
is a State subject. The Central Government issue price is based on 
the previous year's working costs at the· factories, and any losses 
incurred in the course of any year are made good by a corresponding 
addition to the producing costs in the following year. The Central 
Government, therefore, incurs no irrecoverable losses on the produc-
tion and sales of excise opium. 

14. On exports of opium a reasonable profit is realizEid. The 
prices quoted are itenerally on a competitive basis, having regard to 
the price from other countries. 
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(DEPARTMENT OF ECONOMIC AFFAIRS) 

Beview of ·.the FIDucial PosltlOD of the Departmeot of IDslll'Ulee 

1. The Public Accounts Committee at its meeting held on the 
17th July 1951 desired to know whether the gap between the income 
and the expenditure of the Department of Insurance coulq be filled 
up, and wanted that a self-contained note shoflld be put up for the 
information of the members of the Committee. 

2. The position briefly is that during the debates in the old 
Legislative Assembly in September 1937, when the Insurance Act, 
1937 was under consideration, it was accepted in principle that the 
organisation concerned ~ith the administration of the Insurance Act 
should be self-supporting. It was, however, not possible at the time, 
owing to the absence of reliable d~ta, to estimate the income from 
the number of licences to be issued under the Act. Nor was it 
possible to determine the expenditure that was likely to be incurred 
on the organisation itself, as the organisation was still in its incipient 
stage. In these circumstances, the fees for the registration of 
insurers and the annual fee for agents' licences had to -be prescribed 
on a somewhat arbitrary basis. The matter was reviewed in 1940 
and it was found that during the year 1940-41 the expenditure of the 
organisation would exceed its income by about Rs. 80,000. The 
question, therefore, arose as to the nature of the steps that should 
be taken to increase the income so as to balance the entire eXpendi-
ture and also whether Government should meet a share of expendi-
ture from General Revenues in SOIne fixed proportion. At the time 
when certain amendments to the Insurance Act, 1938 were being 
debated in the Assembly in 1940, the discussi.ons in the Legislative 
Assembly showed that there was a strong core of opposition to the 
principle of a fixed minimum contribution, and in deference to this 
attitude, the Commerce Member gave a categorical undertaking to 
the effect that it was not the intention of Government that all new 
expenditure incurred on the administration of the Insurance Act 
would be financed by a levy on the interests concerned. He also gave 
the assurance that Government would be making a contribution from 
General'Revenues towards the expenses of the Department up to 

'\ 
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Rs. 1 lakh per annwn. It was also decided at the time that to meet 
the additional expenditure, which was being incurred on organisa-
tion, the fees levied under the Insurance Act should be suitably 
revised. 

3. The income and the expenditure of the Department of lnsur-
~ce during the last 10 years have been as follows:-
-.-.-.-.. -----~-- • 

Year Income Expendi- Excca or 
ture Savina 

------- --------- ---
RI. Ra. RI. 

~941~42 1,51,893 2,22,111 +64.218 
~942-43 1,80,004 2,95,108 + 1,15,1004 
1943~44 2,38,111 3,12,198 +14,021 
]944-45 3,16,198 3,61,542 +5°,144 
]945-46 • 3.45,~09 4,39,015 +93,106 
1946-47 3,55, 67 4.47,834 --91,967 
1947-48 2.49,000 2.40,632 -8,368 
]948~49 4.68,324 5.37,35° +69,036 
1949-50 4,15,687 5,28,139 +1,13,052 
1950-51 9.27,°30 5,04.469 --4.22 ,561 

For the current year, the receipts are estimated at Rs. 7,91,000 while 
the expenditure is likely to be of the order of Rs: 6,33,000. 

4. It will be observed from the actuals given above that the 
excess of expenditure met from General Revenues has not gone 
above Rs. 1 lakh except in 1942-43 and 1949-50. During 1950-51, the 
receipts exceeded expenditure by Rs. 4,23,000 approximately and the 
current year's estimates also indicate a surplus of receipts. The 
main reason for this increase is the le\'Y of eel Lain new fees on 
Principal, Chief and SpeCial Agents. ~esides, ordinary Agents are 
now required to take licences for a period of 3 years at a time on a 
payment of an increased fee of Rs. 5 per licence. 

5. Although the position at the moment is not clear beyond doubt, 
it is possible to make a rough forecast of the income and the expendi-
ture of the Department for the next one or two years. It is estimated 
that the income will be of the order of Rs. 8,16,000, as shown below: 

(a) new registration or renewal of registration ... 
(b) licences for ordinary insurance agents 
(c) licences for Principal, Chief and Special Agents 

Total 

Rs. 

1,20,000 
6,00.000 

96,000 

8,16,000 .. _--
On the expendi1:tJ,re side, it may be assumed that the direct expendi~ 
turf' may not be substantially different from the current year's 
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'Budget Grant. On this basis, it would appear that the Department. 
will have an excess of 'receipts to the extent of approximately 
Rs. 1,75,000 per year. 

6. The figure of expenditure given above does ' not, however, take-
into account anything on account of indirect expenses, as, for 
instance, the liability on account of pensions and}or certain items of 
contingent expenditure like rent, etc. Apart from these, as the 
amended In~urance Act, 1950 has imposed a large number of statutory 
duties on the Controller of Insurance, there is a marked extension in 
the range of activities of the Department which will obviously 
require to be strengthened substantially, if it is at all to become as. 
useful and effective as it is intended to be. On the income sider" 
the available actuals, si~ce they relate only" to one year, are not 
represe~tative enough to enable us to form a~ valid conclusions. 
The fact that the Department earned a surplus only last year can 
hardly be overlooked, and even though the prospects for the current 
year too seem to be hopeful, it would be rather hazardous to pre-
sume that it will attain any measure of stability in its ,working in 
the near future. It is therefore proposed that the financial position 
of the Department should be carefully watched and reviewed for 
some time more before final conclusions are formulated in regard 
to the future policy, 



APPENDIX XXIX 

Copy of the Central Board of Revenue, Memoraadum No. 14(1O)-lTli 
. • 51, dated the 18th October 1951 

SUBJECT: Income:'tax assessees-Number of, in Parts A, B, eStates 
and Merged Territories. 

In the course of their examination of the accounts for the year 
1948-49 relating to thEl Ministry of Finance (Revenue Division) on 
the 14th July 1951, the Public Accounts Committee desired to be 
furnished with information regarding the number of assessees in 
Parts A, B, C States and in the Merged Territories on 1st April 1950 
and 1st April 1951 and the number of new assessees discovered in 
those areas during the year 1950-51 as a result of survey and other 
operations. A statement giving the above information is attached . 

• 

963 P.S. • • 
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APPENDIX XXX 

MINISTRY OF EXTERNAL AFFAIRS 
ApPROPRIATION ACCOUNTS-1948-1949 AND' AUDIT REPORT 1950 

Points In which the Public Accounts Committee call~· for wrlttea 
, information 

• PAGE 32, PARA 25 (c) 
Q. 1. What steps have been taken to guard against the r,currence 

of the loases referred to in this Para. in future and what disciplinary 
action has ~eri taken against the delinquent officialS' responsible fM 
disregard'of the Rules? . . 

A. A telegraphic reference has been made to the High Commis-
. sioner for India in London as to what disciplinary action, if any, has 
been taken and a replY from him is still awaited. 

PAGE 355-NoTE 8-ADMINISTRATION 010" THE SCHEME OF AsSISTANCE 
'Q. 2. What is the total upto dat.e amount of advances made to 

evacuees and the latest position in regard to their recoveries? What 
is the amount debitable ,to the Central Government written off so 
far by the Provincial (now State) Government? 

A. About Rs. 7 crores of repayable advances were paid to the 
evacuees frQm Burma, Malaya, etc., under the ge~eral scheme of 
assistance during the period 1941-48. This amount includes the 
advances paid to the evacuees now in the territories in Pakistan. 
Th~ scheme was administered by the various State Governments on 
behalf of the Government of India. The position regarding the 
amounts paid by the various State Governments, the amounts re-
covered, and the amounts written off is explained below:-

__ ~, _____ • __ ·v 

.~ .. _----
Authorities Amount Amount Amount. Upto 

advanced recovered written 
off .. ,---.~ .. ---- .. _----_ •.. __ .. _--- .. _._-----_ ... _------._._-

RI. Rs. Rs. 
Govt. of MadJas 5,95A5,8oo 6,04,500 34,37,300 May 51 
·Govt. of Bombay 35,96,700 
Govt. of West Bengal 16,37,500 49,100 3.15,300 Apr. 51. 
tGovt. of U. P. . 15,60,500 23,300 48,100 Jan. 51. 
Govt. of Punjab 3,69.400 13,600 63>400 Mar. 51. 
tGovt. of Bihar. . 4,23,600 3,700 11,100 Jan. 51. 
Govt. of Madbya Pradesh 90,200 8,000 10,300 Dec. SO. 
Govt. of Assam 39,10Q, 200 19,900 May SI. 
-Go.t. of Orissa 46,08,700 
C. C., Delhi 83,300 '1,600 5,700 May $1. 
C. C., Ajmer 11,100 3,600 1,000 May 51. 
Indian Embassy, Rangoon . 3AO,2oo 5,800 May 51. 
R. G. I. in Malaya, in Singapore 30 1400 May 51. 
Agent, Kuala Lumpur . 8,400 May 51. 

5,19,6$,900 10,86,600 39Ao,900 

NOTE.-·GOUemmsnP of Bombay and OrilSa.-Accurate figures reprding adVallca paid 
have not yet been receivedirom these two Governments, deapito repeated reminders. 10. 
formation reprdini the an'Iounts rcoovered and the amounts wirtten off bas not 111.0 beaa 
received from them. This matter is, however, being actively pursued. 

tGovmmunts of u. P. and Bihar.-Accurate fiaures regardini the amounts .dinc:' 
have not been received from those two Governments, dcapito: repeated remindcl'l. The 
matter is being pursued. 
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It may ~ added that" though the scheme of assistance was.wound 
up on'the 29th February 1948, some staff still continues to be em-
ployed in the States of Madras, West Bengal f and Orissa mainly on 
the recovery work. This staff is under the administrative control 
of the Sta~ Governments and paid by the Government of India. 
The progress of recovery has not at all been satisfactory, although 
the attention of the State Governments has bee,\ invited- to this. 
Ways and means to speed up recovery are under' active consideration 
and a decision will be reached as soon as certain particulars are 
received from some State Governments. Some of the evacuees have 
since returned to Burma, Malaya, etc:, where our Missions are effect-
ing recoveries. For this purpose, some staff has been engaeed in 
Rangoon and Singapore. The budget provision for 1951-52 for the 
a,bove-mentioned staff is Rs. 3,18,900. The total actual expenditure 
will, howev~r, depend on the strength of the §taff actually employed 
and the duration for which they will have to be maintained. 

PAGE 355-NOTES 10 AND 11. 
Q. 3. A note on the working of the schemes refen-ed to in these 

notes, with special reference to their present position, may be 
furnished. What is the further amount of probable expenditure to 
be incurred on the continuance of these schemes? 

A. NOTE 10-CENTRAL REFUGEE OFFICERS • 
The Refugee Officers' Organisation, which was set up in 1942, to 

assist evacuees from Burma, Malaya, etc., in securing final\cial 
assistance, trade facilities and employment, was finally wound up on 
the 29th February 1948. Certain outstanding clai~ of officers and 
staff relating to arrears of pay, leave salary, ~tc., were pendIng and 
have since been cleared. No further expenditure is likely to be 
incurred in future in this regard. 
NOTE ll--CONTRIBUTION TO PROVINCES, ETC., IN RESPECT 0,' EXPENlll-

TURE ON ORPHANS. 

The scheme was introduced in 1945 with a view to providing for 
the maintenance, care and education of the refugee orphans from 
Burma, Malaya, etc., and is likely to continue for about 5 years 
more. The State Governments, to which the refugee orphans belong, 
bear 50 per cent. of the expenditure and the other 50 per cent. is 
borne by the Goverr.unent of India. Provision has been made for 
Rs. 38,900 during 1951-52 to meet the share of the Government of 
India. 

PAGE 355-NoTE 12. 
Q. 4. What is the present position regardi-ng the scheme of re-

patriation Of evacuees and also the present book value of the Camp 
Equipments, materials, etc., u,hich are still awaiting disposal? Have 
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a.ny·'proper arrangements been made for the safe ctL8tody oj these 
stcwes? When was the physical stock-'/Jeri/ication oj these stores 
made? 

A. SCHEME OF REPATRIATION OF EVACUEES , 
About 4 lakhs of Indians were evacuated to India from Burma at 

the tit.jL of its occupation by the Japanese. When Burma was re-
occupied, econontic and other conditions in that country were far 
from normal and it was considered necessary that repatriation of 
the evacuees should be regulated by a system of priority. Owing to 
shipping and other difficulties, elaborate arrangements were made 
for systematic and regulated repatriation of evacuees. For this 
purpose Evacuee Transit Camps were established at the ports of 
Madras, Visakhapatnam, Calcutta, Berhampore and Chittagong (the 
last being transferred. to Pakistan after partition)-which were all 
closed by the end of· February 1948. CE!rtain Camp equipments, 
:.tores, consisting of tables. chairs, blankets, etc., which were await-
ing disposal, have all since been returned to the local military 
authorities, from whom they were originally taken. 



APPENDIX XXXI 

MINISTRY OF EXTERNAL AFFAIRS 

Note rega.rc1ing' lJu\ta's contributions to tbe VoN.O., F.A.O., and 
l.e.A.o. dur:IDg 1147-48 aDd 190-49 

APPROPRIATION ACCOUNT8-1947-48 

1.-6. CoNTRIBUTION TO THE U.N.O. (P. 134 OF ApPROPRIATION ACCOUNTS 
1947-4~) 

Undivided India's contribution to the U.N.O. for 1948 was fixed 
by the U.N. at $1,370,571 which was equivalent to the Indian Rupees 
45,34,600 (It is not clear how the AG.C.R. has put the figure at 
Rs. 45,40,194). 

.' 
India undertook to pay the entire contribution for 1948 on behalf 

of Pakistan also subject to eventual recovery from that Government. 
The first instalment of India's contr~bution for 1948 had to be paid 
before the 31st March 1948. To meet this expenditure a sum of 
Rs. 1,70.050 was provided by reappropriation against which the actual 
expenditure was Rs. 1,68,550. It was anticipated that the share re-
coverable from Pakistan on this account would be recovered during 
1948-49 along with the contribut:on paid in further instalments. 

1948-49 APPROPRIATION ACCOUNTS. (p. 156-APPROPRIATION 
ACCOUNTS 1948-49) 

In 1948-49, a sum of Rs. 45,51,000 was provided in the original 
estimates but on the correct fixation of India's contribution it was 
noticed that only a sum of Rs. 44,95,700 would be required and 
accprdingly the balance of Rs. 55,300 was reappropriated. This figure 
of Rs. 44,95,700 includes Rs. 1,29,207 as divided India's contribution. 
for 1949. Therefore, a sum of Rs. 45,34,600 was paid in ail as contri-
bution of India and Pakistan for 1948 out of which Rs. 8,03,600 (in 
the ratio 14: 65 for Pakistan and India respectively) is recoverable 
from Pakistan. The question of recovery is under active considera-
tion; and at one stage Pakistan claimed a share in the assets of 
defunct League of Nations and the Working Capital Fund of the 
U.N. Their claim is being examined in consultation with the Ministry 
of Law and the Partition. Secretariat and it is hoped to reach 
a decision shortly. At the time of framing the original.estimates it 
was expected that the amount recoverable from Pakistan would be-
only Rs. 7,96,000 (171 per cent. of Rs. 45,51,000). As no recovery was 
made during the year, there was an excess to this extent. 

m .. 
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The other excess of Rs. 3,97,108 ~shown in the Appropriation 

Accounts for 1948-49 by tne A.G.C.R. appears to be due to a mis-
adjustment in his office. According to the advice received from the 
U.N. Headquarters a sum of Rs. 5,17,953 was payable as India's corltri-
bution for 1949 in Swiss FI"'Ulcs. The first instalment of this amount 
viz., Rs. 1,29,207 had to be paid before the end of the financial year 
1948-49 and the AG.C.R. was requested to ~uthorise a remittance 
of Swiss Francs ~quivalent to Rs. 5,17,953 to the Legation of India 
at Berne to enable them to pay the first as well as subsequent instal-
ments on the due dates. Instead of adjusting only Rs. 1,29,207 to 
1948-49 accounts, the AG.C.R. debited the entire remittance to that 
year's grant thus resulting in an excess of Rs. 3,97,108. The AG.C.R. 
was infoml.ed on the 25th March 1949, that out of Rs. 5,17,953 remit--
ted to the Legation at Berne, only a sum of Rs. 1,29,207 representin~ 
the first instalment of contribution for 1949 payable in Swiss Francs 
should be debited to the grant for 1948-49. It is not understood why 
this readjustment was not made by the AG.C.R. 

1.-7. CONTRIBUTION TO THE Foo,? AND AGRICULTURAL ORGANISATION: 
PAGE 134 OF 1947-48 ApPROPRIATION ACCOUNTS. 

During the post-partition period of 1947-48 India paid a sum of 
Rs. 2,63,959 as a joint contribution. The question of recovery from 
Pakistan of her share is still being pursued by the Ministry of Food 
and Agriculture, who are now concerned. 

1.-8. CONTRIBUTION TO THE CIVIL AVIATION ORGANISATION: PAGE 134-
135 OF 1947-48 ApPROPRIATION ACCOUNTS. 

India's assessed contribution for 1947-48 (1st July 1947 to 30th 
June 1948) was Rs. 2,95,973 of which Pakistan's share was Rs. 51,792. 
This is now the concern of the M;inistry of Communications who are 
presumably pursuing the question of recovery. 



My dear Bhoothalingam, 

APPENDIX XXXII 
No. D/5/1", 

PRIME MINISTER'S SECRE,TARIAT, 

New Delhi, the 29t~September, 1947. 

I write this in conftnnation of my' telephone conversation this 
morning in which I told .you, under instructions of the Emergency 
Committee, that the sales of stocks under the Disposals Directorate 
should be stopped pending further instructions from the Ministry 
of Relief and Rehabilitation. That Ministry Itas been asked to as-
certain its requirements of stocks under disposal and communicate 
them to your Ministry. 

2. The attention of the Emergency Committee was drawn in 
particular to a sale in Calcutta which has been advertised for 
tomorrow. This sale should also of course be stopped. 

S. BOothalingam. Esq., O.B.E., I.C.S., 
Joint Secretary, I. & S. Ministry. 

PreIs 'Note 

Yours sincerely, 
H. V. R. IENGAR. 

Hindustan Times, Dated 30th. September 1947 

At the special meeting of the Emergency Committ~ of· the 
Cabinet on Monday morning, which was attended by the Governor, 
Premier and Ministers of East Punjab, it was decided to freeze all 
the tiisposal stacks of the Government of India until the Mi~stry 
of Refugees has ascertained the refugees requirements, says a Press 
note. 

It was also decided to stop the sale of all stocks at present adver-
tised in the Press as ~ing .for sale. 



APPENDIX XXXIII 

MINISTRY OF WORKS, PRODUCTION AND SUPPLY 

Publlc Accounts Committee-Meeting held on 12th JUly 19S1-Audit 
Para. No. 2II(l) of the Audit Report 1950 reprcUng sale of Brass 
Rods by Disposals Organisation. 

The circumstances leading to the reinstatement of the 6 sale 
letters in January, 1948, without regard to the purchasers' default 
as well as the appreciation of the market rate are explained below. 
The part of the sale covered by the 6 sale letters was reinstated by 
the then Director General in consultation with Finance and the 
Development Officer (Metals). The question now arises as to whe-
ther the executive authority exercised the discretion properly and in 
the best interest of the State. It is necessary to give briefly the 
circumstances in which the purchasers were unable to adhere to the 
conditions of the contract and fulfil their obligation within the time 
stipulated. It is also necessary to examine whether by canceHation 
of the contract and resale by advertised tender in January, 1948, 
Disposals authorities had any reason to believe that higher prices 
would be realised. 

2. The firm accepted the terms of the sale in January, 1947. and 
13 sale letters covering 717 tons of Brass Rods of various sizes located 
in 10 different Depots and involving payment of Rs. 8,75,000 were 
issued. The stations where the stores were located were as under:-

Kanpur, Bombay, Aruvankand, Kirkee, ~alcutta, Cossipore, 
Dehra Dun, Lucknow and Jubbulpore. 

Tbe firm had their Headquarters at Calcutta. The communal 
situation which prevailed especially in the upcountry areas through-
out the year 1947 and dislocation of transport facilities, etc., which 

, followed the Partition of the country, made it difficult for the pur-
chasers to effect removal as provided for in the contract. They had, 
therefore, to ask for extensions of time for making paymen t as well 
as removal of stores time and again. The special circumstances 
which were beyond the control of ' the purchasers thus stood in the 
way of their fulfilling the contract. The executive authorities who 
reviewed the case in January, 1948 had in fairness to allow for these 
circumstances and, therefore, exercised their discretion to reinstate 
the contracts without penalty. 

249 • • 
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3. With regard to rate, the Audit Authorities have calculated the 

potential loss. on the basis of rise in the price of J3rass Itlgots of 
standard quality in place of Brass Rods of various sizes which were 
sold to the firm. However reasonable may be the assumption of 
the Audit' that appreciation in the price of Brass Iniots will be 
reflected in the price of Brass Rods pro ratCly a close scrutiny of the 
published records of the prices of Brass Ingots and the Brass Rods 
would show that this is not actually the case. The folloWing table 
illustrates this:-

Period Market rate of Brass 
Ingots 

Market rate of 
Brass Rods 

------_._------------------------
June 1948 
Feb. 1949 
Sep. 1949 
_._---------

Rs. 7S to Ra. 80 
RI. 73 to RI. 8S 
RI. 63 to Rs. 66 • 

Rs. 130 to Rs. 160. 
Re. 130 to RI. 160. 
Rs. 130~ to RI. 160. 

The material sold from Disposals is of uncertain composition and 
quality-is sold without any guarantee. Experience of subsequent 
sales subject to this condition shows that fluctuation in the price of 
Brass Ingots does not result in a consequent fluctuation in the Pfice 
of Brass Rods. 

In July, 1949 after lifting of the bans on the sale of surplus stores 
to the public. it was decided to offer 100 tons of non-ferrous metals 
of each item including Brass Rods of various sizes to test out the ~ 

market. The quotations which were received for Brass Rods were 
much lower than the market rates indicated. Against Rs. 130 t;) 
Rs. 160 per cwt. for Brass Rods Rounds, quoted in the Metal Market 
Review for the latter half of July, 1949, the highest oHer received 
(which was for a relatively small quantity) did not exceed Rs. 72/8/-
while ari equal proportion had to be sold at Rs. 64/3/0:-. This would 
~how that the market rate quoted in" the Metal Market Review for 
standard material during the concurrent period had no relat3Pn to 
the highest prices that could possibly be obtained for non-standad 
material sold "as is where is" without any guarantee of quality or 
quantity, by tender. 

In the circumstances explained above, it would ~ppear that the 
then Director General (Disposals) exercised his discretion properly, 
in consultation with the Development Officer (Metal) and Disposals 
Finance. 

• 



APPENDIX XXXIV 

.,MINISTRY OF WORKS, PROD~CTION AND SUPPLY 

Note ~tiDg forth the position with reprd to the outstanding sale 
aceouutl referred to In item 21 of the statement showing aetlOli 
taken '-on t~ recommendations of the Public AccountsComm1ttee. 

The 6438 outstanding sale accounts referred to in paragraph 66 
of the Audit Report on the Accounts for the year 1946-47 were reduc-
ed to about 4000 by April 1950. It is however not known as to who 
furnished the figure of 3150 representing the outstanding cases in 
November 1949, to the Public Accounts Committee. No information 
is available in this respect either in the Ministry or in the Directorate 
General, Supplies & Disposals. The latest position with regard to 
these outstandings is that on 1st June 1951 the number was reduced 
to 3166 which included 1818 cases pertaining to sales to private 
parties and the balance (1348} to Government Departments. 

2. It would be observed that a little more than 50 per cent. of 
the outstanding sale accounts (of the figure originally indicated in 
paragraph 66 of the Audit Report) have already been cleared. It 
is- not unlikely that most of the outstanding sale accounts of private 
parties relate to the transactions in which sales have either been 
cancelled or Depots have been transferred to the Pakistan Govern-
ment. Necessary information in this connection is being collect.ed 
from the authorities concerned and it is hoped that as soon as the 
above information becomes available, the balance figure will be cut 
down consiq.erably. Further with a view to expedite 'liquidation of 
outstand~l}g sale accounts in respect of sales to private parties, 
possibility of making adjustments on the strength of only the num-
ber' and date of the relevant treasury receipts, is also under consi-
deration. If this is agreed to, the number of such outstandings will 
be cut down to a great e)(tent. In the case of sale accounts pertain-
ing to releases to Government Departments also, there is a proposal 
to simplify the procedure by rai~ing debits against the indentors 
concerned. This step will also help in reducing the number of the 
ou tstandings. 

3. In conclusion it may be stated that every possible step is being 
taken to bring these old outstan4ing sale accounts to an expeditious 
clos~. 
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APPENDIX XXXV 

MINISTRY OF WORKi PRODUCTION AND SUPPLY 

Memorandum showiD&' the action taken pursuant to item 9 of the 
outstanding recommendations of the Public ACCOUDts Committee 
(1950-51) on the Accounts of the year 1947-48 (J)08t-partltioll) re: 
standardization of contract fonDS. 

So far as the standardization of the contract forms in the 
Central Public Works Department is concerned', that Department 
already has standar~ contract forms viz., P.W.D. 6, 7, 8, 9, 10, 11, 
11-A and 12 of the 'Book of Forms' referred to in Paragraph 17 of 
the Central Public Works Department Code, anq contract agreements 
are invariably entered into on these Forms. The contracts are signed 
by the competent authority (a technical officer) after due technical 
advice has been obtained. As the Forms are already standardised 
the necessity of taking legal advice is not felt in all cases except in 
regard to 'Special Conditions' incorporated in these Forms. The 
Chief Engineer, C.P.W.D. is being asked to let us have a copy of all 
'Special Conditions' which are generally included in agreements 
for scrutiny by Law Ministry. 

2. It may be stated that recently two important Organisations of 
contractors desired certain modifications to be made in some clauses 
of contract forms of C.P.W.D. to make them bilateral as they consi-
dered that the present contract forms were uni-Iateral and safe-
guarded the interests of Government to the disadvantage of the 
contractors. Concrete suggestions from the Organisations were 
invited and final reply from one of them is awaited. The question 
of modification of the Forms is under consideration in cohsultation 
with Engineer-in-Chief and the Central Works Advisory Board. The 
Forms when modified will be supplied for perusal of ther'Public 
Accounts Committee. 

3. The question of replacement of one-man-arbitration system by 
Tribunal Arbitration has already ,been considered in detail by the 
Central Works Advisory Board. They have decided that the present 
system of single-man-arbitration should continue. 

4. With' regard to furnishing standard forms of major contracts 
in common use in the Central P.W.D., attention is invited to Forms 
Nos. P.W.D. 6, 7, 8, 9, 10, 11, ll-A and 12 of the Book of Forms 
referred to in Para 17 of the Central P.W.D. Code, a copy of which 
has already been furnished to Parliament Secretariat. 
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APPENDIX XXXVI 

MINISTRY OF FINANCE 

Rules for the chartering of Aeroplanes 

.. 4.. By Hon'ble MinisteTS-

1. An Hon'ble Minister may on his own authority and §ubject to 
the provisions of Rules 2 and 3, sanction t1le chartering of an 
aeroplane for a journey required to be undertaken by him in the 
public interest. Subject to the provisions of these rules being 
observed the concurrence of the Ministry of Finance may be 
presumed. 

2. An aeroplane may not be chartered for a journey between two 
points connected by a regular air service, unless in the opinion of 
the Hon'ble Minister it is necessary in the Public interest to travel 
by a chartered plane instead of by the regular service. The reasons 
for chartering a machine in such cases shall be recorded in writing 
and a copy of the same communicated to Audit. 

3. As soon as a journey by air is decided upon, the Hon'ble 
Minister should communicate his requirements to the Hon'ble the 
Defence Minister with a request that one of the planes included 
in the Royal Indian Air Force Com,munications Flight may be made 
available to him. It is only if such a plane is not made available 
that a copy of the Hon'ble Minister's orders together with the 
names of the entitled persons (whose number should be kept to 
the absolute minimum) accompanying the Hon'ble Minister should 
be communicated to the Director General, Civil Aviation, who will 
thereupon arrange to charter an aeroplane of the smallest capacity 
available sufficient to accommodate the entitled persons undertaking 
the journey. In chartering the plane the Director General" Civil 
Aviati9n should see whether any other Minister can make use of 
the plane. 

NOTE.-For the purpose of this Rule an "Entitled Person" means 
a Government servant who is entitled to travel by air under S. R. 
48-B and who is required by the Minister to Jravel on duty with him 
in a chartered plane. It has been decided that a Private Secretary, 
a Personal Assistant and a Jamadar and/or a private servant accom-
panying an Hon'ble Minister on duty in a chartered plane will be 
treated as entitled persons. Any officers requlred td travel with e· 
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Hon'ble Ministers under the rules for the protection of their persons 
will also be treated as entitled persons. 

In case a Mirtister~ertifies that it is necessary for the purpose 
of his visit on Government duty to take any other person with him 
that person too will be tr~ated as an "entitled person". 

t· 

4. An Hon'ble Minister may subject to no additional expenditure 
being caused thereby to Government, take -a non-entitled PElrson 
with him in a chartered plane on payment to Governmnt of a first 
class full or half railway fare, as the case may be, and in the 
case of a journey between two stations not connected by rail but 
connected, by a regular air service, one or half standard air fare . -as the case may be. In case no regular air service exists the fare 
should be calculated at the rate of 4 ann as per' air mile. 

5. Communication of sanctions to audit: a copy of the order 
sanctioning the chartering of the machine shall be endorsed to the 
Accountant GeJleral, Central Revenues, indicating therein that no 
plane of the Royal Indian Air Force Communications Flight was 
available for that journey. The sanction should indicate the purpose 
of the journey and the names of the entitled persons required to 
,travel by the aeroplane. In cases falling under Rule 2 the sanction 
should be accompanied by the requisite certificate from the Hon'ble 
Minister. A certificate that the plane actually chartered was. the 
smallest available with reference to the number of entitled persons 

- and that the rates charged are correct shall be recorded-on the bill 
for hire charges by the Director General, Civil Aviation before it 
is sent to the Accountant General, Central Revenues for payment. 
The bill should be accompanied by the Air company's list of passen-
gers who travelled by the chartered plane. 

B. By other officers of the Government of India-

1. Each proposal for the chartering of an aeroplane must come 
up to Finance Ministry for sanction. The proposal should indicate 
the purpose of the journey, the reasons for chartering an aeroplane 
and the number of entitled persons who are to travel by the charter-
ed plane. 

2. As in the case' of the Hon'ble Ministers, chartering will be 
arranged by the Directo:r; General, Civil Aviation "who will as far as 
possible combine the requirements of officers travelling in the same 
direction on the same day." 

3. The ~ead of the Department concerned may, subject to no 
additional expenditure being caused thereby to Government, permit 
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a non-entitled person t~ travel by the chartered plane on payment 
to Government of a full or half first class railway fare as the case 
may be, and in the case of a journey between two stations not 
connected by rail but connected by regular air service one or half 
standard air fare as the case may be. In case no regular air service . 
~xists the fare should be calculated· at the rate of 4 annas per air 
mile. 

• 
4. The rule regarding communication of sanctions and arrange-

ments for check; and payment of bills will be the same as in the case 
of Hon'ble Ministers. -

• 



APPENDIX XXXVD 

hints on wbleh the Committee desired to be fUl'lllshe4 with wrlttea 
Information 

MINISTRY OF HOME AFFAIRS-POLICE 
ApPROPRIATION ACCOUNTS (CIVIL) 1948-49. 

GRANT NO. 36{A)-SPECIAL POLICE ESTABLISHMENT 

Q. (a) Has the Special Police Establishment got its branches in 
all the Part 'A' States? Have its branches also been established in 
all Part Band C States? If not, why not? 

(b) Are these headquarters of these State Branches in the 
various States after which they are names (e.g. Assam Branch 
etc.)? 

(c) Do they act under instructions from their Central Office at 
Delhi or directly from the Ministry of Home Affairs in each and 
every case? . , 

(d) What is the procedure laid down for taking instructions from 
the Centre? Does thJe process of taking instructions from the Centre 
entai~ any delay and if so can it be avoided? 

(e) What are the main functions of the Special Police Establish-
ment in the States and at the Centre? Can they investigate any 
matter which comes to their notice or they can do so only when 
ordered by the mgh offi.cer of the department or when approached 
direct by the Ministries or their attached or subordinate offices or 
the State Go~ernments concerned? 

(f) If some complaint is brought to their notice regarding a sub-
ject included in the Union List, wilt they take cognizance of it and 
start the investigation or wait for ordJers either from their Central 
otJice or from the Ministry of Home Affairs? How do they initiate 
the enquiries? 

(g) Can the State Branch act on the orders of State Govern-
ment? 

(h) Has the Special Police Establishment got any C.I.D. Branch 
to help them?, In its absence how do they plan investigations? 
Can action be initiated on information emanating from private 
sources? 

(i) Does the Ministry feet the necessity of increasing the strength 
of the estiblishment in order to check rising corruption in the various 
Offices under the Union Government? 
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-U) What methods are being adopted to increaBe the et/iciency of 

this Departmen,t besides imparting of training in the Training 
College? 

(k) Have some cases of complaints against the persons employed 
in Special Police Department been brought to the notice of the 
Ministry? If so, how many, and, what action was taken? Which 
is the Department entrusted with the investigation of cases against 
$uch Officers?' 

(1) .What is thte mode of recruitment of personnel (other than 
l.P.S. Officers) to this Special Police Establishment? 

(m) How many cases were entrusted to thi~ Department for 
investigation in the years 1947, 1948, 1949 and 1950? (The figures may 
b.e given branch wise). 

(n) How many cc!ses out of them were successfuLly investigated 
and prosecutions launched? 

(0) In how many cases were the accused convicted by the Lowei' 
Court and in how many cases were the sentences passed by these 
Courts set aside by the High Courts on appeals filed by the accused? 

(p) Have there been any cases in which the appeals were lodged 
by Government against the decision of the Courts acquitting the 
accused persons? .' 

A. (a) The Delhi Special Police Establishment have Branches' in 
all Part A States and Part C States of Delhi and Ajmer. It has no 
Branch in Part C States which have been formed out of the former 
Indian States and Part B States because, until some time ago, the' 
law under which this Establishment has been established, did not 
€xtend to those States. The law has now been extended to those 
States and the question of having Branches ot the Delhi Special 
Police Establishment in those States is under consideration. 

(b) The Headquarters of the Branches of the Delhi Special Police 
Establishment are known by the names'of the States in which they 
are situated, e.g. the Assam Br!lnch, etc. 

(c) The Branches act under jnstructions from the office of the 
Inspector-General of the Delhi SpeCial Police Esta1;>lishment who, in 
turn, consult the Ministry of Home Affairs in important matters. 

(d) According to the procedure which has been followed since 
April, 1951, the discretion of the Delhi Special Police Establishment 
Branches in the States has been curtailed and they have to obtain 
the prior sanction of the Inspector. General, Special Police Establish-
ment, before t-aking up investigation of any case, except trap cases 
where delay in obtaining orders from Headquarters may spoil the 
ehances of a successful trap. The process of taking instructions from 
M3 P.S. • • 



APPENDIX XXXVD 

I"elnts on which the Committee desired to be fumlshed with written 
Infonnatlon 

MINISTRY OF HOME AFFAIRS-POLICE 
ApPROPRIATION ACCOUNTS (CIVIL) 1948-49. 

GRANT NO. 36(A)-SPECIAL POLICE ESTABLISHMENT 

Q. (a) Has the Special Police Establishment got its branches in 
all the Part 'A' States? Have its branches also been established in 
all Part Band C States? If not, why not? 

(b) Are these headquarters of these State Branches in the 
various States after which they are names (e.g. Assam. Branch 
etc.)? 

(e) Do they act under instructions from their Central Office at 
Delhi or directly from the Ministry of Home Affairs in each and 
every case? 

(d) What is the procedure laid down for taking instructions from 
the Centre? Does thJe process of taking instructions from the Centre 
entai~ any delay and if so can it be avoided? 

(e) What are the main functions of the Special Police Establish-
ment in the States and at the Centre? Can they investigate any 
matter which comes to their notice or they can do so only when 
ordered by the high officer of the department or when approached 
direct by the Ministries or their attached or subordinate offices or 
the State GoVernments concerned? 

I 
(f) If some complaint is brought to their notice regarding a sub-

ject included in the Union List, will they take cognizance of it and 
start the investigation or wait for ordters either from their Central 
office or from the Ministry of Home Affairs? How do they initiate 
the enquiries? 

(g) Can the State Branch act on the orders of State Govern-
ment'? 

(h) Has the Special Police Establishment got any C.I.D. Branch 
to help them? In its absence how do they plan investigations? 
Can action be initiated on information emanating from private 
sources? 

(i) Does the Ministry feel the necessity of increasing the strength 
of the estiblishment in order to {!heck rising corruption in the various 
OfJices under the Union Government? . 
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Lj) What methods are being adopteiI to increase the efficiency of 

this Depo.rtment besides imparting of training in the Training 
College? 

(k) Have some cases of complaints against the persons employed 
in Special Police Department been brought to the notice of the 
Ministry? If so, how many, and, what action was taken? Which 
is the Department entrusted with the investigation of cases against 
such Officers?-

(1) .What is thte mode of recruitment of personnel (other than 
1.P.S. Officers) to this Special Police Establishment? 

(m) How many cases were entrusted to thi~ Department for 
investigation in the year.<; 1947, 1948, 1949 and 1950? (The figures may 
.b.e given branch wise). 

(n) How many cctses out of them were successfuLly investigated 
.and prosecutions launched? 

(0) In how many cases were the accused convicted by the Lower 
Court and in how many cases were the sentences passed by these 
Courts set aside by the High Courts on appeals filed by the accused? 

(p) Have there been any cases in which the appeals were lodged 
by Government against the decision of the Courts acquitting the 
,accused persons? • ~ 

A. (a) The Delhi Special Police Establishment have Branches in 
all Part A States and Part C States of Delhi and Ajmer. It has no 
Branch in Part C States which have been formed out of the former 
Indian States and Part B States because, until some time ago, the· 
law under which this Establishment has been established, did not 
-extend to those States. The law has now been extended to those 
States and the question of having Branches of the Delhi Special 
Police Establishment in those States is under consideration. 

(b) The Headquarters of the Branches of the Delhi Special Police 
Establishment are known by the names'of the States in which they 
are situated, e.g. the Assam Br_anch, etc. 

(c) The Branches act under jnstructions from the office of the 
Inspector-General of the Delhi Special Police Estal;>lishment who, in 
turn, consult the Ministry of Home Affairs in important matters. 

(d) According to the procedure which has been followed since 
April, 1951, the discretion of the Delhi Special Police Establishment 
Branches in the States has been curtailed and they have to obtain 
the prior sanction of the Inspector. General, Special Police Establish-
ment, before taking up investiglttion of any case, except trap cases 
where delay in obtaining orders from Headquarters may spoil the 
chances of a successful trap. The process of taking instructions from 
963 P.S. • • 
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the Central Office' does not entail any unnecessary delay because~ , 
where the matter is ut.gent, the officers in charge of the Branches in 
file States can obtain verbal orders on telephone from Headquarters. 

(e) The functions of the Special Police Establishment are t() 
investigate offences in connection with matters concerning the 
Central Government of the categories indicated below. The Branches. 
in the States investigate the offences committed within their respec-
tive areas. The Central Office, that is, the Inspectot General's Office,. 
is concerned with the administration of the establishment. There 
is a small investigating staff at Headquarters which is entrusted With 
the investigation of cases which may be considered important enough 
to, be investigated directly under the auspices of the Special Police 
Establishment Headquarters. The Special Police Establishment take 
up cases in respect of which any of the specified offences might haye 
been committed either at the instance of the Government Depart-
ments concerned or on receipt of information through their own 
sources. 

(i) offences punishable under section 161, 162, 165, 379 to 382, 
406 to 409, 411 to 414, 417 to 420, 465, 466, 46'8, 471 and 
477A of the Indian Penal Code, 1860 (Act XLV of 1860) 
'and section 5 of the Prevention of Corruption Act, 1947 
(II of 1947) and offences under Foreign Exchange Regu-
lation Act, 1947 and Export and Import Trade (Control) 
Act, 1947; 

(ii) offences punishable under section 7 of the Essential Sup-, 
plies (Temporary Powers) Act, 1946 (~IV of 1946); 

(iii) attempts, abetments and conspiracies in relation to, or 
connected with, the offences mentioned in sub-clauses 
(a) and (b). 

(f) The procedure regarding the taking of cognizanee of offences 
and starting of investigation has been explained above. The types of 
offence into which the Delhi Special Police Establishment can 
investigate are also stated aboye. In any case which comes to the 
notice of the Special Police Establishment, they first hold preliminary 
enquiries to find out whether there are sufficient grounds for regis-
tering a case and holding further investigation. 

(g) The Branches of t}1e Delhi Special Police Establishment in the, 
States are not subordinate.to the State Governments and do not 
receive orders from them. 

(h) Each Branch of the Special Pplice Establishment has a com-
plement of officers, such as, Deputy Superintendents of Police, 
Inspectors, Sub-Inspectors, Head .Constables, Constab1~s. The officer 
entrust!d with the investigation of a particular case plans the course , 
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,~ investigation iQ. consultation with the superior officer and carri~s 
it out with'the help of his subordinate officers. They develop thel~ 
own sources for collecting information required. in connection with 
. any particular investigation. They also have the c(H)peration, ?f 
the Local State Police in' this matter and sometimes they obtam 
valuable information and assistance from private sources regarding 
comJl'!.issien of offence and evidence pertaining to it. 

(i) Due to finatfcial stringency there is for the present no proposal 
to increase· the strength of the Delhi Special Police Establishment. 
When its activities are extended to Part B States and to the re-
maining Part C States, the questio~ of augmenting the present 
strength will be taken up according to the requirements in those 
Sbtes. 

(j) Most of the staff of the Special Police Establishment is obtained 
from the States on d~utation. They are already trained officers. 
There is no question of imparting further training to them as police-
men. From the organization point of view, the question of steps to 
be taken to increase the efficiency of the Delhi Special Police Estab-
lishment are under consideration and a Committee of M.Ps. under 
the Chairmanship of Dr. Tek Chand have made certain recommenda-
tions which are in the process of implementation. 

(k) A few complaints have been brought against members of the 
Special Police Establishment. As the disciplinary control over the 
members of that establishment rests with the Inspector General, 
Special Police Establishment, those complaints are referred to him 
and are investigated by him through the Central Investigating 
Agency of the Special Police Establishment which works directly 
under him. Appropriate action is taken by the Inspector General 
in consultation with the Ministry, where necessary, against the 
persons concerned. 

(1) Officers for the various posts in the Special Police Establish-
ment are generally obtained on deputation from the police forces of 
the States for fixed periods of tenure. Due to the inability of 
certain States to depute the requisite number of officers for the Special 
Police Establishment. it has been "found necessary to make direct 
recruitment to certain posts. The direct recruits are mostly displaced 
police officers from Sind. Baluchistan, N.W.F.P., Punjab, and Bengal. 

(m) to (0). A statement giving informatioJ,;l. regarding the number 
of cases entrusted to the t>elhi Special Police Establishment for 
investigation during 1947. 1948, 1949 and 1950, (2) cases successfully 
investigated and prosecuted and (3) cases in which conviction was 
secured in lower courts and the number of cases in which conviction 
secured in lower courts was set aside. in appeal by the higher courtf 

. is enclosed. • 
• 
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the Central Office does not entail any unnecessary delay because,.· 
where the matter is ut:.gent, the officers in charge of the Branches in 
!he States can obtain verbal orders on telephone from Headquarters. 

(e) The functions of the Special Police Establishment are t() 
investigate offences in connection with matters concerning the 
Central Government of the categories indicated below. The Branches 
in the States investigate the offences committed within their respec~ 
tive areas. The Central Office, that is, the Inspector General's Office~ 
is concerned with the administration of the establishment. There 
is a small investigating staff at Headquarters which is entrusted with 
the investigation of cases which may be considered important enough 
to be investigated directly under the auspices of the SpeCial Police 
Establishment Heaaquarters. The Special Police Establishment take 
up cases in respect of which any of the specified offences might haye 
been committed either at the instance of th« Government Depart-
ments concerned or on receipt of information through their own 
sources. 

(i) offences punishable under section 161, 162, 165, 379 to 382, 
406 to 409, 411 to 414, 417 to 420, 465, 466, 468, 471 and 
477A of the Indian Penal Code, 1860 (Act XLV of 1860} 
and section 5 of the Prevention of Corruption Act, 1947 
(II of 1947) and offences under Foreign Exchange Regu-
lation Act, 1947 and Export and Import Trade (Control} 
Act, 1947; 

(ii) offences punishable under section 7 of the Essential Sup-, 
plies (Temporary Powers) Act, 1946 (XXIV of 1946); 

(iii) attempts, abetments and conspiracies in relation to, or 
connected with, tbe offences mentioned in sub-clauses 
(a) and (b). r 

(f) The procedure regarding the taking of cognizance of offences 
and starting of investigation has been explained above. The types of 
offence into which the Delhi Special Police Establishment can 
investigate are also stated abo~e. In any case which comes to the 
notice of the Special Police Establishment, they first hold preliminary 
enquiries to find out whether there are sufficient grounds for regis-
tering a case and holding further irlVestigation. 

(g) The Branches of the Delhi Special Police Establishment in the 
States are not subordimlte.to the State Governments and do not 
receive orders from them. 

(h) Each Branch of the Special Police Establishment has a com-
plement of officers, such as, Deputy Superintendents of Police. 
Inspectors, Sub-Inspectors, Head Constables, Constabl~s. The officer 
entrusted with the investigation of a particular case plans the course· 
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.Of investigation in. consultation with the superior officer and carries 
it out with the help of his subordinate officers. They develop their 
own sources for collecting information required in connection with 
any particular investigation. They also have the co-operation of 
the Local State Police in' this matter and sometimes they obtain 
valuable information and assistance from private sources regarding 
com~issi6n of offence and evidence pertaining to it. 

(i) Due to finarfcial stringency, there is for the present no proposal . 
to increase' the strength of the Delhi Special Police Establishment. 
When its activities are extended to :part B States and to the re-
maining Part C States, the question of augmenting the present 
strength will be taken up according to the requirements in those 
Slates. ' 

(j) Most of the staff of the Special Police Establishment is obtained 
from the States on d~utation. They are already trained officers. 
There is no question of imparting further training to them as police-
men. From the organization point of view, the question of steps to 
be taken to increase the efficiency of the Delhi Special Police Estab-
lishment are under consideration and a Committee of M.Ps. under 
the Chairmanship of Dr. Tek Chand have made certain recommenda-
tions which are in the process of implementation. 

(k) A few complaints have been brought against members of the 
Special Police Establishment. As the disciplinary control over the 
members of that establishment rests with the Inspector General, 
Special Police Establishment. those complaints are referred to him 
and are investigated by him through the Central Investigating 
Agency of the Special Police Establishment which works directly 
under him. Appropriate aCtion is taken by the Inspector General 
in consultati'on with the Ministry, where necessary, against the 
persons concerned. 

(1) Officers for the various posts in the Special Police Establish-
ment are generally obtained on deputation from the police forces of 
the States for fixed periods of tenure. Due to the inability of 
certain States to depute the requisite number of officers for the Special 
Police Establishment. it has been found necessary to make direct 
recruitment to certain posts. The direct recruits are mostly displaced 
police officers from Sind. Baluchistan, N.W.F.P., Punjab, and Bengal. 

(m) to (0). A statement giving informatiot;l regarding the number 
of cases entrusted to the Delhi Special Police Establishment for 
investigation during 1947, 1948, 1949 and 1950, (2) cases successfully 
investigated and prosecuted and (3) cases in which conviction was 
secured in lower courts and the number of cases in which conviction 
secured in lower courts was set aside in appeal by the higher court~ 
is enclosed. • 

• 



260 
(p) There have been a number of cases in which the orders of 

acquittal in the cases prosecuted by the Special Police Establishment 
have been challenged in appeal and the decisions of the lower courts 
got reversed, ------- ----_._. __ ._-_ ..... ------,---

Year 

No. of I Cases I Calies - I 
cases I succcs&fully I. resulted": 

taken up for I' investigated it' conviction 
investigation, and by lower : 

•• l.prosecUtion courts . 
launched 

Cases 
in which 

conviction. 
were set 
aside in 

appeal 

~·------------------:--~~--i---------I--------I---------
1947 

1948 

1949 
"1950 

212 

476 

731 

492 

114 
I 

189 
44 

• 62 

109 

154 

.. FigUrel> given Branch-wise are shown in the attached statement, 

,12 
II 

13 
18 

CDSes taken up for imJestigati,,, in various Branches in the Special Police Establishment in 
- the yeah 19·;;-19,;0, 

Branch 1947 1948 1949 1950 
t 

Ajmc:r Not opened Not opened 10 13 

Ambaia ." " 16 17 

Bombay 16 28 202 lIO 

Calcutta S3 83 77 64 

Central Inveltigating AFtlcy Not opened Not opent:d ! 10 /,,11 

Delhi 39 1'13 13S 30 
I 

Jabalpur 29 '11 I 95 46 
Lt:cm"w Not opened Not opened i 33 I 64 
Madras. 26 47 55 ! I 59 
Puri 4 4 20 32 

Ran.;: hi IS 88 36 21 

Shillong 30 41- 2S 

Lahore 21 I 
peshawar 1 1 

Quetta I S i 
Kawaliindi . ./ 21:1- 474)-' " 731 492 



APPENDIX XXXVUI 

MINISTRY OF HOME AFFAIRS 

GRANT No. 36 POLICE-(B) LUMP SUM CHARGES PAID TO PROVINCIAL 

• GOVERNMENT. 

Reasons for thta increase in the expenditure under this sub-head 
from year to year since the partition of India. 

F.(I) Section are not concerned with all the items under this 
sub-head. They are only concerned with the expenditure relating 
to the checking of passports and registration and surveillance of 
foreigners in India. SO' far as these items are concerned, the increase 
in the expenditure since the partition of India is due to the following 
~~~ , 

(i) Due to the integration of the Indian States, the responsi-
bility for the control of foreigners in the various States 
fell on the Centre and expenditure relating to the con-
trol of foreigners in India had to be me't from the 
Central Budget. ' 

(ii) Checking posts on the Indo-Paldstan Border: As a result 
of setting up of the Dominions of India and Pakistan, it 
was considered necessary from the security as well as 
administrative point of view that the travel documents of 
foreigners travelling between Pakistan and India should 
be checked at the Indo-Pakistan Border. . It was 
accordingly deCided that passport checking posts should 
be established withoflt delay at the important rail and 
road crossings of Indo-Pakistan Border and at the Ports 
of first entry of ships and aircrafts from Pakistan. Such 
posts have been established in Punjab, West Beng'aI, 
Bombay, Bihar and Delhi. The annual expenditure on 
these posts is estimated to be Rs. 3,20,000. 

(iii) Check Posts on the Indo-Tibetan Border: In view of the 
incursion of Chinese forces in l:ibet it was decided in 
January 1951 that some check posts should be set up on 
the Northern and North-Eastern Frontiers to prevent 
infiltration into India of undesirable persons from Tibet. 
Such posts have been established in Jammu & Kashmir, 
Himacha1.Pradesh, Punjab, West Bengal, Sikkim and 

• 261 • 



262 
Assam. The total annual expenditure on these p,osts is 
estimated to be about Rs. 3,24,000. 

2. It will be observed that the expenditure of Rs. 65l lakhs in 
the present financial year includes an expenditure of Rs. 40 lakhs on 
account of Hyderabad. This Section is however not concerned with 
this expenditure. It is understood that the provision for this expendi-

. . 
ture has been made by the Ministry of Finance in consultation· with 
the Home Minister and the Minis~er of States. 

3. As regards the cost of Police guards posted to Central Govern-
ment buildings and offices like the Vizagapatam and Madras Har-
bours, Income-Tax, Mint and Shipping Offices, Bombay, Civil Offices 
located in military buildings. Calcutta- and Government House and 
Private Secretary's Press at Simla, the;se are "the permanent charges 
and provision on this account is made from year to year by the Ad-
ministration' Section of this Ministry ih consultation with ether 
Ministries concerned. 



APPENDIX XXXIX 

MINISTRY OF HOME AFFAIRS 
COMMERCIAL ApPENDIX (CIVIL) FOR 1948-49-PAGE 58-PARA. 90-

• SHIPPING DEPARTMENT, ANDAMANS. 

Losses in the Shipping Department. on account of recovery of 
labour charges for loading and unloading at lower rates. 

The suggestion of audit for revising the rates of recovery has 
been accepted. The exact figures are under consideration by the 
Chief Commissioner. 
2. PAGE 66-PARA. 98.....!.MARINE DEPARTMENT, ANDAMANS. 

Deficit in the Afloat Section of the Marine Department. 
The losses in the 'Afloat' Section of the Marine Department for the 

period under review are on account of grant of Andamans special pay 
and dearness allowance at increased rates to the staff. Although 
actual maintenance charges have greatly exceeded income but main-
tenance of this Section is essential for Administrative reasons. The 
work increases greatly when chartered ships are in the Port and 
Government have to employ larger establishment. 

The following steps have been taken to reduce the losses: 
(i) Marine and Forest Afloat ~tablishments are being' amal-

gamated; and 
(ii) Long Ferry is now being operated departmentally as an 

experimental measure. 
3. PAGE 66-PARA. 100. 

Losses in the Dockyard Establishtrnent 
The points raised by Audit under the para. are under the con-

13ideration elf the Chief Commissioner. 
It is not possible to introduce casual labour system in the Islands 

.as the labour is imported from the mainland and is not available 
locally. 
4. PAGE 67-PARA. 101. 

Loss~s in the running of the Electricity Plant. 

The cost of" generating was high on account of the high cost of 
I'Unning the old Diesel Engine. It is not practicable to increpe rates 
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~s they are already high viz. 6 annas per unit (as against 3'5 annas. 
per unit in Delhi). The Central Electricity Commission has, how-
ever, been approached in the matter and they are considering all pro-
bable fixed costs and running charges as in a commercial . venture 
and the full information is expected to be received when the new 
A. C. Plant starts functioning. The new plant will improve position 
as more powerful station will mean more consumers. . This steam 
plant burns wood and will prove more economical. • 
5. PAGE 67-PARA. 102. 

Physical verification of stores. 

Physical verification of the stores during the year 1948-49 could 
not be carried out on account of non-availability of stacking facility 
due to lack of accommodation. This has since been straightened and 
physical verification was conducted during the ·year 1949-50. 



APPENDIX XL 

MtnJ.stry of Information and Broadcasting Memo. No. 23/5/51-F on 
'. the Working of the Films Division 

In view of the importa'nce of documentary films and newsreels as 
a medium of puf>licity, the Government of India decided towards the 
end of 1947 to revive the film organisation. Sanction for the estab-
lishment of the Films Division was accorded in January, 1948 and a 
provision for Rs. 34,16,000 was made in the bud'get for 1948-49. The 
first of the 6 film units was formed in February. The setting up of' 
Division in full was, however, delayed owing to difficulties in getting 
accommodation, procuring equipment and recruUing suitable person-
nel for the technical 'Posts the pay of which was not comparable with 
l'emuneration obtained in the industry. The distribution of docu-
mentaries and newsreels on an All-India Scale actually commenced 
in June 1949. -

The Division releases films every week in the form of a weekly 
newsreel and a docamentary. A total of 87 documentaries and 184 
newsreels have been produced so far.. All films intended for internal 
circulation are produced in five languages, viz., Hindi, Bengali, 
Tamil,' Telugu and English. News-items are covered by seven 
cameramen stationed in different parts of the country. In addition 
to items of topical news, they include items which have special signi-
ficance for rural audiences. News-items dealing with food produc-
tion and the prog'ress of different 'development projects in the 
country are periodically covered. Special editions are released on 
important occasions. Besides the weekly newsreel, ,a monthly edition 
is also produced for exhibition abroad. The subjects covered in 
documentaries are selected in consultation with the various Minis-
tries of the Government of India. Special films are also produced on 
cultural and educational subjects as well as for external publicity. 
The normal annual programme, which has had to be reduced as a 
measure of economy during the' current year, is_ to release 52 docu-
mentaries, out of which a certain number is entrusted to private 
producers. The quality of the documentaries has risen steadily 

• since the inception of the Division and they have been appreciated 
both in India and abroad. Three of them' won Awards at the Inter-
national Festival held in Canada in 1950; two obtained second and 
third places and the third received honourable mention.· 

Documentaries and, newsreels are now distributed through 14() 
circuits to 3,197 cinemas out ofa total of 3,232 cinemas in the country. 

; 
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()f these 188 are situated in big cities like Bombay, Madras, Calcutta, 
Delhi and Ahmedabad. Ten other large towns, Kanpur, Allahabad, 
Agra, Banaras, Lucknow, Nagpur, Bangalore, Hyderabad, Indore and 
Amritsar account for 131 cinemas; over 800 are cinemas which ex-
hibit mostly in rural areas. Besides, various State Governments to-
gether possess about 200 mobile vans and portable projectors which 
are regularly used to show films in the interior. As the cinemas 
have at least two shows a day, the audience reached'by this medium 
can be estimated as 50 crores of people in a year taking only an 
average attendance of 300 per show and a working year of only 300 
days. It may be added that the seating' capacity of permanent 
'cinemas alone was estimC!ted in 1949 as about 14 lakhs. 

16 mm copies of documentaries approved for external publicity, 
and of the monthly edition of the ~ews-reel are supplied to our Em-
bassies, High Commissioners, Legations and otner Missions abroad 
for non-commercial exhibition. The number of foreign posts now on 
·our mailing list is 37. The films are also lent to clubs, associations, 
scho15ls, colleges and cultural and other societies as well as indivi-
duals. The films are also used in television circuits in the U.K., 
U.S.A. and France. A number of our documentaries have been ex-
hibited in International Film Festivals and Trade Fairs held in the 
U.K., New Zealand, Canada, France, Italy, Switzerland, Belgium, 
'Czechoslovakia, Germany and U.S.A. By an exchange arrangement 
with certain foreign news-reel producing Companies, steps have 
been taken to have news-reels relating to important events in' India 
-shown abroad as part of foreign news-reels; in return foreign news 
items are received free for suitable use in India. Arrangement for 
:the commercial distribution of documentaries has also been made 
in Indonesia .and Bahrein. Negotiations with prospective Distribu-
tors in Belgium, Japan, East Africa, Malaya, Fiji, Mauritius and 
Burma are in progress. 

Rentals are charged from cinemas in Indi,a for the films supplied 
to them under mutually agreed contracts. The rentals work out to 
,Rs. 5 per week in the case of more than 1,200 cinem~s, though larger 
'Cinemas pay higher. rates subject toa maximum of Rs. 150 per week. 
Some revenue is also derived from the supply of films to the televi-
'Sion circuits abroad; in 1949-50 it amounted' to the equivalent of 
Rs. 10,000 from U.S.A. In the arrangements for commercial distri-
bution, provision is made for the payment of royalty by the Distri-
butors. 

Financial Implications 
The actual expendit~e on the Films Division in 1948-49 wu 

.Rs 10,lO,4iO. ,This, however, did not represent the nonnal expendi-
1urc. as the Division did not start functioning in full swing till June, 
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1949 and even thereafter recruitment to some of the posts through 
the Union Public Service Commission or Selection Board's could not 
.be completed for some time. The actual expenditure in 1949-50 was 
Rs. 29,23,000. Mainly due to the extension of the distribution scheme 
and the higher cost of raw film, the expenditure rose in 1950-51 to' 
Rs. 33,75,780. For 1951-52 however the Budget Estimates have been 
reduced to Rs. 31,82,000. The reduction has been made in spite of 
the fact that t~e price of raw film has been increasing. There was 
a rise of 25% after devaluation and· recently there has been a 
further increase of 10%. 

The income of the Division has steadily increased since June, 
1949. The collections in 1949-50 amounted to Rs. -9,05,000 and rose 
to Rs. 22,31,740 in 1950'-51. 

Economies • 

A statement of the econo,nies effected in 1949-50, 1950-51 and 
1951-52 is attached. In addition to the economies shown for 1951-52, 
certain further measures are under consideration. Of tQ.ese the 
main item relates to the cost of supply of documentaries and news-
reels to State Governments. One copy of each documentary and 
news-reel produced by the Films Division is supplied free to all 
State Governments which have the necessary equipment for ex-
hibiting them. Thus 19 copies of documentaries and an equal 
number of copies of news-reels are supplied at a total cost of 
Rs. 1,50,000, which is at present borne by the Films Division. 

On the revenue side, the schedule of rentals chargeable. from 
cinemas has been revised without disturbing the maximum or the 
minimum rate. The full effect of the revision will be visible in 
1952-53 when it is estimated that the collections rentals will be in 
the neighbourhood of Rs. 261 lakhs. 
FiZms JOT external publicity 

16 mm copies of documentaries selected for external publicity 
and of the monthly overseas edition of the news-reel are supplied 
to Indian Missions abroad for non-commercial exhibition. A copy 
of the documentaries is also supplied to the UNESCO library in 
Paris. 37 copies of the news-reel and 39 copies of the documentaries 
are supplied at present. Apart from the. monthly overseas edition 
of the news-reel, 6 documentaries are produced specially for exter-
nal publicity. Further, copies of certain Indian feature films are 
also supplied occasionally to our Missions. The entire cost of 
these supplies is borne by the Films Division. Th~ amount involved 
is of the order of Rs. 2,50,000. The question whether the expendi-
ture should not be recovered from the Ministry of External Mairs. 
is under examimttion. 
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Conclusion 

To sum 'Up, it will be seen that the gap between revenue and ex-
penditure has been steadily reduced since the Films Division came 
into existence in January, 1948. 

I 
I '. 
Ii Expendi-

ture 
I I 

Revenue Deficit 

-----------'--- 1----1 I • 
! Rs. ; Rs. i Rs. 

i IO,It>,460 I i No revenue accrued 
! as· the distribution 

of films did not start 
until June, 1949. 

1949-50 

19s0-51 

-1951-52 

9,05,00,9 20,J8,000 
I 

33,75,780 /' 22,31,740 i 

31,82,000 23,00,000 i 8,82,000 

-Estimates. 

Out of the amount of Rs. 8,82,000 which is the estimated deficit 
for the year 1951-52, a sum of Rs. 2~ lakhs represents the custom 
duty paid on imported raw film; Rs. 2! lakhs is the expenditure in-
curred on films for external publicity; Rs. Ii lakhs is the expendi-
ture on documentaries and news-reels provided free of cost t9 State 
Governments. If debits are raised against· the External Affairs 
Ministry and State Governments, for the sums of Rs. 2! lakhs and 
Rs. 1!.lakhs respectively the actual deficit would be only Rs. 2,32,000. 
As has been mentioned above, the rental tariff has been revised and 
its full effect will be yisible by 1952-53, by which time the revenue 
from this source is expected to increase by Rs. 4,20,000 which on the 
basis of present expenditure will offset the deficit entirely. 

Statement of Economies 

1919-50-

FILMS DIVISION 

I. Surrender or holding in abeyance of posts 
2. Redu~n of provision for ~mrnOdation 

3 .. EconoutY in prod~on expenditute by l'educina ratio of raw 
stock and publicity charges • . • . • • • 

.. 

92,000 

75,000 

50,000 
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1950-51-' 
1: Surrender and holding in abeyance of posts 
.2. Reduction of provision for number of copies for foreign posts for 

4Z to 35 
3. Reduction in ratio of raw. stock 
4- Discontinuance of slogan trailers 

.. 
1951.·j,'!-

I. Surrender of posta or holding in abeyance 
2. Reduction in number of documentarieS to be produced by the 

Division. • • • • • . . . • 
3. Reduction in number of films to be purchased from private pro-

ducers . 

,.. Reduction in expenditure on production of Indian language 
versions • 5, Saving ip rent of accomn'lodation . 

6. Recovery of 50 per rein of cost from S.tlltl! Governments on 
account of films to be produced on subjects suggested by 
them 

RI. 

75,000 

62,000 

72 ,000 

60,000 

44,000 
42,000 
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. MINISTRY OF INFORMATION AND BROADCASTING MEMO-
RANDUM NO. 5(12)/51-BII ON THE MEASURES ADOPTED 1'0 

REDUCE LOSSES ON A.LR. JOURNALS , 
At their meeting' on 13th Jul~, the Public Accounts Committee-

tlesired to be furnished with a memorandum on the following subject: 

"What steps do Government contemplate taking to effect 
economy in E;xpenditure to counteract the losses sus-
tained in the publicatiol'l of the journals named 'Indian 
Listener', 'Betar Jagat', 'Vanoli' and 'Nabhovani'? What 
other remedial measures, if any, have been devised to-
improve the financial working of these journals?" 

The items of expenditure which enter into the cost of production 
of a timed journal are the establishment charges, printing and paper 
costs and miscellaneous charges such as blocks, photographs, post-
age, despatch, commission on sales, share of Head4uarters charges 
etc. The revenue items are advertisements and sal-es. In the case 
of A.I.R. Programme journals, beside:,; :some increase in establishment 
charges, the cost" of paper and printing has been rising while adver-
tisement revenue has not kept pace with the increase in printing 
cost and other items of expenditure. • 

Partition affected the circulation of a number of these journals 
and indirectly advertisement revenue, while as a re'sult of the dis-
turbances in Delhi and the closing of the Latifi Press where "Indian 
Listener' was being printed, arrangements had to be made at very 
short notice for printing in Bombay at high rates. Subsequently, 
arrangements were made by the Controller of Printing and 
Stationery to, print at another press in Lucknow after calling for 
tenders. The new rates were however higher than the rates which 
had been obtained from the Latifi Press. 

Similarly in the case of 'Awaz', printing had to be transferred 
from the Jayyad press which closed down during the disturbances 
to another press whose rates were higher. than the previous rates. 

The number of pages of these journals also increased as pro-
gramme details of a larger number of stations had to be accommo-
dated, still further increasing printing and paper costs. 

Efforts were therefore made wherever possible to reduce the 
number of pages devoted to other features and introduce new page 
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lay-outs with a view to save as much space l1S. possible in the-
arrangements and presentation of programme details. 

It was also decided to print 'Indian Listener' on newsprint as 
being cheaper and a new contract was entered into with a Press in 
Delhi through the Controller of Printing and Stationery providing 
for a fiat rate per copy inclusive of cost of newsprint. It was how-
ever found neceasary to convert 'Indian Listener' into a weekly as· 
the publication of the programme details of all the 21 stations of 
A.I.R. made the fortnightly issue too large. 

The new contract for 'Indian Listener' had a favourable feature 
in that it was based on print order and not on cost of newsprint 
which had since been steadily rising in price, though it held good 
only up to print order of 25,000 copies . 

• 
On the other hand, advertisement revenue has been showing a 

steady fall, the sole agency which canvasses advertisements for 
'Indian Listener', 'Awaz' and 'Sarang' has not secured sufficient 
revenue inspite of the fact that besides a 25% sole agency commis-
sion, it was entitled to a bonus of 21. 3: and 5% respectively on a busi-
ness turnover exceeding Rs. 75,000, Rs. 1,00,000 and Rs. 1,24,000. 
\ 

It was decided to set up an ad hoc cOllllllittee to examine the ex-
penditure on a"ld the printing and distribution of journals of A.I.R. 
The Committee made several recommendations for increasing 
revenue which are now being given effect to. 

The financial working of the journals is now expected to improve 
as follows:-

INDIAN LISTENER 

Establishment 

It has been decided to keep certain posts in abeyance and this 
will effect ~ saving of Rs. 35,480 per annum. 
Advertisements 

Steps are being taken to change the present agency with a view 
to achieve an increase in advertisement revenue of at least 25% 

. compared with 1949-50 figures. This would. account for an additional 
revenue of about Rs. 30,000 per annum. 

The advertisement tariff has also been examined. The present 
contract rate of Rs. 10 per column inch is in conformity with the 
international mille rate of four annas per column inch per thousand 
copies with a surcharge of 100%. No increase in the adveitisement 
tariff has, therefore, been proposed at present. . • 
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Printing 
It has been decided to reduce the number ~(pages by 4 by con-

densation of talks and other material reproduced in the journal. 
Thi's would yield a saving' of Rs. 30,000 per annum under printing 
and paper cost. 

Since an appreciable proportion of the expenditure on 'Indian 
Listener' is on account of printing, the question of undertaking 
publication of this journal in the Publications Division of I. & B. 
Ministry instead of an outside press is also being considered. It is 
felt that provided the necessary adaitional printing equipment is 
sanctioned it should be possible to effect economy to the extent of 
about Rs. 50,000 on ptinting cost. 
Price 

While improving the get-up of the journal by printing the cover 
page on superior paper and making up the additional cost by an 
advertisement on the cover page, it has been decided to increase the 
selling price of 'Indian Listener' from three annas to four annas, An 
additional revenue of Rs. 39,000 per annum is anticipated on this 
aecount. 

BETAR JAGAT 
In the case of 'Betar Jag'at', the circulation has been steadily in-

creasing as also advertisement revenue. But in order to make uP. the 
loss, it has been decided that the journal should be priced at five 
annas instead of four annas and that there should be a reduction in 
the number of pages by four. These measures are expected to in-
crease sales revenue by Rs. 15,960 and effect a saving in printing of 
Rs.29,496. r 

The advertisement tariff for 'Betar Jagat' is also under examina-
tion and will be revised if possible in the light of its present Circu-
lation. 

VA NOLI 
In the case of 'Vanoli', which has also been registering steady in-

crease in circulation as also in advertisement revenue, it has been 
decided that miscellaneous expenditure on postage, blocks, des. 
patching, etc. ~hould be carefully examined to effect economy 
sufficient to make up as Ipuch of the loss as possible. Roughly the 
saving anticipated would be about Rs. 20,000. 

NABHOVANI 

In the case of 'Nabhovani', which was taken over by A.I.R. in 
December, 1948 and is now printed at . Ahmedabad, it has been 
decided j-Q.print the journal in Bombay in order to increase sales. 
nnd advertisement, revenue. 
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SAIt~NG 

In the case ot'tSarang\ with--a view to-increase eireulation and 
revenue from sales the possibility of printing this journalin Lucknow 
or Allahabad is under consideration. Steps are also beiDg taken to 
increase .advertisement revenue by employing a more efficient ad-
vertising agent. The revenue from these measures is estimated at 
Rs.16,524. • 

In view of the importance of Hindi, however, it is not proposed to 
make any reciuction in the number of pages carrying programme de-
tails as at present. 

AWAZ 
In case of 'Awaz' the possibility of a two-page lay-out instead of 

the present three-page lay-out to cut down the number of pages, 
effecting a saving of-Rs. 5,784 per annum is under examination. 

Cheaper printing arrangements by inviting fresh tenders if 
necessary are also being considered. 

VANI 

As regards 'Vani', which was started as recently as May 1949, the 
existing advertisement tariff has been revised so as to attract more 
advertisements and thereby increase advertisement revenue. 

The effect of these remedial measures described above has been 
shown in the attached statement in respect of each journal ot'A.I.R. 

SAVINGS AND ADDITIONAL REVENUES ON A.I.R. JOURNALS 

Itldian Lisrener-
Economy in ataff • . . . . . . 
Increase of advertisement revenue by 25 per cent. over 1949-

50 figures. . . . . . • • 
Reduction in number of pages by four 
Revenue from in:rcascin price . 

Bt.tar Jagat-
Reduction in ,Pagel by 4. • • . 
IncreasinB pnce from As. Q-4-0 to As. 0-5-0 

Vanoli-
Reduc:daD ~ miscellaneoul expenditure 

Saral!l- _ 
Revenue from-increued wes and Idverti5ements • 

,Awaz-
Illtroduction of 2-page lIy-out 

963 P. S. • 

.. 

Rs. 

35.480 

30,000 
30,000 
39.000 

1,340480 

290496 
15.960 

450456 

. 20.000 

16,5%4 

5,784 

• 



APPENDIX XLD 
NoteSQbmltted by tile Ministry of RehabWtaUOD explain • ., I'M8OIII 

why saviDp UDder Demaad No. 73 for IM7-48 eouId aet be 
surrendered. 

The original budget for 1947-48 (Post-partition period)-the first 
budget of this Ministry-was prepared sometime in October 1947. 
At that time we had no details and no experience of work of this' 
kind. Varying estimates were made by different persons but ultima-
tely a sum a.f Rs. 22·00 crores was provided for. 

2. Expenditure on displaced persons was incurred' by various 
authorities all over the country and no information of the booked 
actuals was available to gUide us in arriving at the revised estimates 
either. Ultimately, after taking various factors into consideration 
a sum of Rs. 1287·80 lakhs was considered sufficient for the year 
1947-48 in the light of experience gained. Con~quently a sum of 
Rs. 912·20 lakhs was surrendered. Against this final grant the 
booked expenditure amounted to Rs. 272·09 lakhs only. resulting in 
a saving of Rs. 1015·71 lakhs. The saving mainly occurred under 
the following heads:.-

I-lead of account 

(i) Evacuation 

(ii) Relief-
(a) Fooding, Clothing, Medi-

cal Charges and Establish-
ment. 

(b) Accommodation . 
(c) Grants to Pn,>vinces 

(iii) Rehabilitation • I 

Savings 

(Figures in lakhs of RS.) 

Remarks 

, Savings mostly occutred under rail charges 
. due to non-settlement of allocation of 

expenditure between India and Pakistan 
and delay by Railways in raisina debita. 

190' 39 : Mainly due to non-receipt of debits for 
, supplies made by the other Ministries 
1 etc., and non-adjustment of expenditure 
, incurred by Provinces due to delay in the 

issue of orders regarding allocation of 
I expenditure. 

nS-09 ' 
628'82 I 

25'00 ! Anticipated expenditure on rehabilitation 
. schemes did not materialise. 

Total 1018, 95 ! 

. I 
----.--.------------------~--------------------------------3. It will be noticed that the savings were due mainly to other 
Ministries and State Governments not having adjusted the expendi-
ture incurred. The Ministry did not surrender the amount, as it was 
anticipated that debits frqm State Governments etc. will be adjust-
ed in the March Final or Supplementary accounts. Actually the 
expenditure was adjusted in the accounts of next year (1948-49) when 
we had to obtain a supplementary grant of 911·32 lalths. It would 
thus be seen tqat, on the whole the estimates prepared by the 
Ministry for 1947-48 and 1948-49 turned out to be accurate. The 
saving in 1947-48 and the supplementary grant in 194~-49 almost 
eancel out each otb.er, 
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MINISTRY OF HEALTH 

MemorantiI1m explalDlDl' the reasons for variations In original grant. 
hal grant and actual expenditure uDder Grant No. 7!-MIsc. 
P-Assam Relief Measures. P-2. otherCharres for 1948-49. 

In September, 1948, the Government of India sanctioned the 
payment of an ex-gratia grant @ Rs. 400 per house/shop in respect 
of 80P houses in the Manipur villages within a radius of 5 miles of 
Impha1 and 60 pucca shops in the area formerly known as the 
British Reserve of Manipur, which were' destroyed by Japapese 
bombing during World War II, subject to the condition that, in each 
case, no financial assistance had till then been received by the 
person concerned from any other source for the rebuilding of' the 
house or shop. An expenditure of Rs. 3,44,000 /- was anticipated on 
this account and the amount was provided in the final appropriation 
for 1948-49 by a supplementary grant of Rs. 2,69,000/-. As, however, 
no claims for payment were preferred by the Manipuris till about 
the end of the financial year, the entire provision lapsed and resulted 
in the final unadjusted saving. No expenditure was incurred in sub-
sequent years also as no data could be found to have definite proofs 

• of such claims. The idea of giving such compensation was held in 
abeyance and a proposal for a lump grant to the Manipur State was 

,then made. This proposal was also subsequently reviewed in 
December 1949 and abandoned. It was decided in 1950 to revert to 
the previous procedure of examining individuals claims by a Special 
Officer and the C. C. Manipur, was empowered to settle all such 
claims. 

• 

• 

•• • 
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APPENDJX·~V 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
Memorandum ior submission 'to the Pabl1e Aeeounts· Committee 

regardlDg examinaUoD of the procedure for the purchase and 
Issue of stores f 

In paragraph i8 of the Report of the Public Accounts Committee 
in dealing with the Appropriation Accounts for 1945-46, it was sug-
gested that the question of procedure for the purchase and issue of 
stores should be gone. into in consultation with the Accountant 
General Posts and Telegraphs. The then Chief Accounts Officer, 
Stores and Workshops, Calcutta (now Accountant General Post; and 
Telegraphs) gave certain' recommendations -and suggestions for 
improvement in the Stores and Workshops Organisation as a result 
of his experience as Secretary of the Sir George Thomas Enquiry 
Committee which looked into certain irregularities in the Stores 
and Workshops Organisation. The sugg'estions have been considered 
in great detail and action has already been taken. A statement is 
placed below (Annexure 1) which indicates the action taken on the 
various suggestions of the then Chief Accounts Officer, Stores and 
Workshops. In regard to workshops, however, a Board of Manage-
ment has since been formed and the suggestions relating to the work-
shops have to be considered de novo by this Board of Management. 
The present system of working in the Stores and Workshops is 
working satisfactorily and no serious irregularity has so far' come to 
notice. • 

ANNEXURE I 
Statement 

C.A.O's Recommendations. 
1 

1. Location oj Alipore Store'llard and 
Workshops. 

Suggested shifting of the Aligua: 
StoreR and Workshops. 

2. PU1'chase, inspection and c'lLStodu of 
Stores. 

Suggested (1) Separate Committee for 

Action taken 
2 

The Director of Tele~raph Stores and 
Workshops has been addressed to 
pursue vigorously the Question of 

.... an altermrtive site. The matter is 
under discussion with the West 
Bengal Government. 

There is already a separate Stores 
Committee for recommending pur-
chases. 

purchases and (2) Separate organ i- Inspection and Testing is done in 
~ntion for inspectio~ E.C.'s Offtce which is separate. 

3. Forecast fo1' purchase of Stores. Instructions have been issued that 
c j \'~ the normS'1 rules for submission of 

Suggested that the nonnal rille!! forecasts should be followed. 
should be followed strictly. 
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4. Contracts for purchase of Stores. 

Suggested formal Contracts to be 
~tered into tor purchases in 
excess at Rs. 2,000. 

5. Checking of Rates. 
Suggested that copies of all contracts 

and orders to~ purchases should be 
sent to the Accounts Office. 

The views of the Director of AI!-
counts, Telegraph Stores and 
Workshops have been called for. 

This is already bein, done. 

6. Manner of in"itation of Tenders. Proposal has been accepted. 
Suggested open tenders to be called 

for and when limited tendeM are 
called for a proper list of Re,is-
tered firms should be kept and 
revised every year. 

7. Enhancement of the accepted tender Recommendation accepted and In-
rate. • structions issued. 

Suggested that the accepted tender 
rate should not be increased with-
out a reference to the Stores Pur-
chllSe Committee and concurren~e 
of the Finance. 

8. Splitting up "f ptircha.es. 

Suggested withdrawal of orders relat-
ing to splitting up of purchases. 

9. Farming out of orders. 
Suggested that farming out of orders 

with raw materials being supplied 
to the contractors by the Depart-
ment should be regularised. 

10. Estimate of Work Orden. 
Recommended a formal Schedule for 

issue of raw materials for each 
type of work. 

Instructions have beeD issued to stop 
with immediate effect splitting up 
of purchases. 

Proposal accepted. 

Proposal accepted. General Mana,er, 
P. & T. Workshops is bein, a'lked 
to implement this. 

11. Writting of! the value of uns~-···Aecepted and instructions issued to 
able stores. the Director of Telegraph Stores 

SUliested that Surplus Stores Com-
mittee should give a certlftcate 
justifying the necessity for the 
writing oft' of stores. 

12. Direct purchase bJl Telegraph and 
Telephone Workshops. 

Suggested purchase powers of S.Ws. 
should be restricted Il'I1d that S.Ws. 
requirements should be obtained 
through the C.T.S. 

and Workshops. 

The matter is bein, referred to the 
Board of Management of the P. & 
T. Workshops. 

t3. Control over the emplovment 
labour in Workshops. 

of The matter is being referred to the 
Board of Mana!fement of the P. & 
T. Workshops. Recommended that S.Ws. power of 

empolyment of labour should te 
restricted . 

. _--------:.:-------------.-- ~- ----- -
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34. Check of tlttendlltlce. Recommendstions accepted and in-

struction issued for their imple-
SUll«!sted that Head Time Keeper mentation. 

should be placed uDder the 
administrative control of the A.O. 
Iftld independent check of absentee 
list should be made by preparinl 
two abseDtee lists, one by the 
Head Time Keeper and the 'lther 
by the Shop Clerk. 

15. PTomotion of Wo,.ke,.s. 
Promotions of workers should be on 

the lines in the State Railway 
Workshops. Service rolls should 
be opened for each worker. 

16. PlJllment bJi ,.e.ulta.· Piece 100,." 
. and Bonus l1I.tem. 

SUipated adoption of the Ra1lway 
system of assurinl certain more 
wales to the workers and also a 
production incentive~ 

17. Bookina up of idle time. 
Suuested that idle time due to 

delays and holdups due to break-
down of plants should be booked 
separately. 

18. Control of the Workahops .8t.o1'e. 
Depots. 

SUliested that the Workshops Store 
Depots should be transferred. to 
the control of the C.T.S. 

19. 071 COAl'. 
Suuested modlftcl'tions in the system 

of On Cost percental«!. 

This is beiDi referred to the Board 
of Management for consideration. 

This is beiDI referred to the Board 
of Manalement for con-llideration. 

A report has been received from the 
Cost Accounts OBlcer and the same 
is beiDi refe~red to the Board of 
Manalement tor consideration. 

This is beinl referred to the Board 
of Man&ll(emeot for examination. 

The report of the Cost Accounts 
OBlcer has been referred to the 
Board of Man .. ement for con-
sideration. . 

--_., ._-.. _--------------
-_'.' __ 4 •• 



APPEWDIX XLV 

DIrector Geaeral of Posts aad Telep-apbsMem .... um No. F.I-1/St/-
Pt. ~ the 15th .JUDe U51, to aU Heads 01 Cil'eles 

. . 
SUBJECT: -Disciflinary Action for Negligence or misappropriation 

. of Government Money. 

Attention of all concerned may kindly be invited to the instruc-
tions contai!led in para. 2 of the Director General's Memo. No. F. 
1-1/50 dated the 31st January, 1950 (Copy enclosed) and to Rule 103 
of P. & ·T. Manual Vol. II, and all punishing authorities may be ins-
tructed to keep in view the loss sustained by' the Department while 
considering the quesiolon of awarding any of the statutory penalties, 
including that of recovery of a part or whole of the loss sustained by 
the Department, not only from the officials held responsible for the 
same but also from those who by their negligence or omission con-
tributed to the commission of the offence or to the hindrance ~ 
the frustration of the enquiries. 

2. Receipt of this letter may kindly be acknowledged and a copy 
of the instructions that may be issued by you in the matter, may be 
forwarded to this Office for record. 
Copy of Memo. No. F. 1-1/50, dated 31st January 1950, from the 

Office of th.e D. G. P. & T., New Delhi, to All Heads of Circles 
(By Name). 

The Public Accounts Committee, before whom J appeared on the 20th January, 1950 
expressed thcmselvl."8 8troDily regarding the losses which the Department suffers on ac-
count of forged money orders. loss of insured covers and mieappropriation in Savings Bank 
Accounts. They considered that lapses on the part of the official. were sometimes viewed 
lightly and that there was a general tendency to aive officials the benefit of the doubt regard-
less of whether the doubt was reasonable or otherwise. They desired that every one should 
have a livelier realieation of the responsibility arising from bis trusteeship of public money. 

:1. Where the Department is put to loss, the responsibility of every one whose negligence 
or misconduct has contributed to the loss must be fixed, and the punishment imposed must 
be such as will have • deterrent effect on others. Officials should not be allowed to evade 
punishment by retiring etc. To be effective, the punishment should be not only sharp but 
prompt. since delay only dulls its edge. 

3. If there is any tendency on the part of your subordinates to take too light a view of 
embezzlements etc .. or to be dil"tory. you should not hesitate to step in and pull them up 
or.in the alternative to inform the Directorate. They must be made to realisc that all cases 
of los8 and irregularities are brought to the notice of the l'ublic Accounts Commitree and 
through them to the Parliament and that the Director General is closely questioned about the 
action taken by them of those cases. Where Officers go wrong, he will admit their mistakes 
before the Commitree and later on will be constrained to take disciplinary action against not 
only the punishing authorities but also their superior officers who failed to take su:Hcient 
cognisance of the mistakes. 

4· Please acknowledge the receipt of this to Mr. R. C. V.ish, Deputy Director General. 
Spare copies of this letter are being enclosed for transmission to subordinate punishing 
authorities. 
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API'ENDix XLVI 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

OFFICE OF THE DIRECTOR-GENERAL' or PosTS ~ .. TELEGRAPHS 

Memorandum ~ Items 1 aDd 48 01 the sta.tement of losaes 
written oil referred to in the Audit Report ltD (prepariition) 

In compliance with paragraph 45 of the proceedings of the. Public 
Accounts Committee meeting held on 12th January 1951, further 
action taken in the cases mentioned above is furnished below:-

(i) In the first case of .loss at Nowgong tI'easury, the punishing 
authority did not take any further action against the 
treasurer Nowg'ong. post office for the following 
reasons:-

(a) that no charges could be established against the 
treasurer since at the time of occurrence of the loss 
the rules regarding responsibility of the person 
escorting cash remittance was not explicit; 

(b) that the treasurer was already required to pay a .Bum 
of Rs. 1,500 in connection with the non-receipt of a 

parcel insured for Rs. 3,000 sent from Nowgong Head 
Office to a branch office. The treasurer was at that 
time working as sub-account clerk of Nowgong head 
office and the penalty imposed was for his failure to I 

observe the provisions of rules 635 of P. & T. Manual 
Vol. VI regarding the closing of bags containing valu-
ables to branch offices, and 

(c) that any further monetary recovery from the treasurer 
would cripple him and affect his effici~ncy .. 

(ii) In the case regarding loss of Rs. 5,000 in currency notes at 
the Imperial Bank of. India. Gorakhpur, the then head 
postman and the Assistant Treasurer of Gorakhpur head 
office were held' responsible for the loss. The head post-
man having died shortly after the occurrence and the 
resignation of the Assistant Treasurer having been 
accepted by the Superintendent of post offices no re-
covery was made towards adjustment of the loss and the .. 
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entire amount was written off. Before accepting the 
resignation of the Assistant Treasurer, the Superinten-
dent of post offices enquired- from the Postmaster-
General whether the official's resignation could be 
accepted. In reply. the Postmaster-Gelieral told" him to 
!JSe his discretion in the matter; The Assistant 
Treasurer was not actually present in the Bank at the 
time. of loss and as such, the Superintendent of post 
offices was not inclined to hold the Assistant Treasurer 
responsible for the loss and accepted his resignation . 

• 



APPENDIX XLVD 

CePJ of oaee M .......... No ..... .&/51 dated the.. Aupa, 
lt51 frGm the Mlat., 01. c.uu.1IIIieatIoaa to the . Parllameat 

SeeraarW 
.. 

SUBJECT: -Financial Tesults of tne wOTking of the· agTeement with 
t~ AiT India International fOT the calendaT yeaTs 1948 and-1949. 

A reference is invited to the Ministry of Communications Memo-
randum No. ~A/2-51, dated the 15th January 1951· giving the 
principal financial provisions of the agreement between Govern-
ment of India and Air India International and !he financial results 
for the calendar years 1948 and 1949. 

2. As regards the c.alendar year 1950, it was stated in the Memo-
randum that the Company expected··Uiat the operations during that 
year would show a small profit. The audited accounts of 1950 are 
now available and according to them the Company made a profit of 
Rs. 19·72 lakhs. It should, however, be mentioned that out of this 
a sum of Rs. 11·4 lakhs represents the difference between the depre-
ciated book_lue and the original cost of one of the Company's air-
craft which was lost in an accident in Europe and the full replace-
ment cost of which was recovered from insurance. Under the tenns 
of the agreement with the Government of India, 50% of the annual 
profits are to be paid to Government towards reimbursement of 
amounts paid by Government to the Company in making good 
previous losses including initi.al expenses incurred prior to the com-
mencement of operations. Accordingly a sum of Rs. 9·86 lakhs 
representing half the profit for the year has been transfer.red from 
the profits for the year 1950 to the Government Indemnity Account. 
The Government Indemnity Account as on 31st December 1950 
stands as follows:-

• 
To 1/5th of Initial Expenses including Training recoverable from 

Government. • • • . . . . . 

To Balance repayable to the Govemment of India (subject to ad: 
;U8tment) 

1950 -_.-
Rs. 

2,54,037 

7,31,988 

9,86,025 

_._-'---
Rs. 

2,54,037 

2,10,229 

4,64,266 

.(>/. Appendix XXI of the Report of the Public Accounts Committee on the Accounts 
of 1947-48 (post·partition). 
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RI. 
By balance due to the Government of India as per Int 

account. . ; 2,10,229 
Les8-paid thi8 year • • • 2.10,229 
By 50 per cent. of Profit of the year 

Non :-
Amount contiib"ted by Government towards previout losses . 
Lesa-Amount Iq)8id out of 1949 profits. • . . 
Lesa-AIDOUDt repayable out of this ycu's profits 

Balance repayable out of future profits 

1950 1949 --R8. Rs. 

9,86,025 4,64,266 

9,86,025 4,64,266 

1~79,254 
2,10,229 
7.31,988 

9042,217 

10,37,037 

It will be seen that the Company's contingent liability to Govern-
ment to be met out of futur~ profits was Rs. 10·37 lakhs at the end 
of the calendar year 1950. 

3. The Company bas also created a special Government Indem-
nity Reserve Fund by the appropriation of Rs. 10 lakhs out of profits. 
Assuming that no losses will be incurred in 1951 or future years, 
this Reserve Fund will suffice to repay practically the entire balance 
still due ~ the Company to Government. 



APPENDIX XLVDI 

MINISTRY OF TRANSPORT 

Note in respect of para 23(d) of the Audit Report 1958-FiDaDeIal 
Settlement with U. K. Mhdstry of Tt'ansport iD respect of indian 
Re&tsterecl Sblps requisitioned by them during the Last War 

During the last War a number of ships borne on the Indian 
Register were requisitioned by the Government of India and placed 
at the disposal of the military authorities at the request of the 
United Kingdom, Ministry of Transport. These ships were used 
exclusively in HMG's service, but as the requisitioning was done by 
the Government of India, the task of settling "the terms of. hire etc. 
to be paid to the shipping companies fell on the Government of 
India. In this connection the arrangements made between HMG and 
British ship-owners in respect of ships requisitioned in the U.K. were 
examined but in view of! the fact that the position of shipping com-
paniesand the other relevant conditions in India were greatly 
different from those in. the U.K., the Government of India took the 
view that, while in general form the U.K. scheme could be made 
applicable, the terms for compensation in respect of individual items 
comprised in that scheme would have to be modified to suit condi-
tions in India. The U.K. Government did not, however, accept this 
view and informed the Government of India that they 
considered it unreasonable for the U.K. to pay higher 
rates· for Indian shipping than for the U.K. and Dominiolr' 
shipping. They accordingly proposed that, whatever arrangements 
might be made between the Government of India and ship-owners, 
the arrangement between the two Governments should be based 
on the U.K. terms. This proposal was agreed to by the Government 
of India in 1946. Subsequently, after negoti.ations with the shipping 
companies, the ihen Controller of Indian Shipping communicated to 
them the terms finally settled by. the Government of India. Pay-
ments have since been made to the shipping companies in accordance 
with these terms by the Government of India on behalf of the U.K. 
MinTstry of Transport. . 

2. As regards the steps taken for recovery of the amounts paid 
by the Government of India, this question was taken up in 1946 as 
soon as the terms of hire were finalised. The details of the claims 
are complicated and voluminous. After examination of t~ whole 
iMue carefully by the late Controller of Indian Shipping and the late 
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Commerce Ministry in consultation with the Ministry of Finance, 
the U.K. Government was addressed through our High Commissioner 
in London in December 1947. 

Reminders for expediting settlement were sent to the High Com-
mil'sioner from time to time and the High Commissioner for India in 
his turn remindep HMG for early settlement. But the latter pointed 
out that owing to: the intricacy of the subject, it would take time 
before 'they were in a position to furnish a final reply. 

In May 1948, the Sterling Balances Delegation to England was 
furnished with a brief regarding the case. The U.K. Government 
handed to this delegation certain counter-proposals which however 
the delegation did not discuss in the U.K., as it was felt that issues 
not connected with tlle Sterling balances negotiations (inclu.ding' our 
claim against HMG for compensation in respect of Indian requisi-
tioned ships) could not be mixed up with those negotiations and 
would have tq be pursued in the normal way. The substance of the 
U.K. Government's counter-proposals was that their previous pro-
posals should generally be adhered to. The proposals were examined 
in detail by the Controller of Indian Shipping and necessary material 
for conducting further negotiations was prepared. It was, however, 
considered by the late Commerce Ministry that having regard to the 
scale of the transactions involved and the delay that had already 
taken place, it would be justifiable to depute an officer from India 
to U.K. to carryon peJ:Sonal negotiations with HMG and arrive at a 
quick and equitable settlement. In July, 1949, the Finance Secretary 
who was proceeding to the U.K. on official business took the brief 
with him but did not get time for the discussions. He therefore 
handed, over the papers to the High Commissioner for India who 
agreed to take over the negotiations and continue to press HMG for 
a reasonable and acceptable solution. 

In August, 1950, the Government of India received the U.K. 
Government's reply which the Director General was instructed to 
examine. As the issues involved were complicated and as the details 
regarding figures had to be checked up in consultation with the 
Accountant General, Bombay, the Director General of Shipping 
could not send his comments till January 1951. In February 1951, 
the Indian Trade Commissioner in London suggested to the U.K. 
Ministry of Transport that the latter might make a provisional pay-
ment of the sum that was mutually agreed to be beyond dispute, 
without prejudice to the final settlement. The U.K. Government, 
did not ag'ree to this. After obtaining further clarification from the 
Director General. on all outstanding points and obtaining' the con-
currence of the Ministry of Finance, the draft to London containing 
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the f.resh proposals of the Government of India was issued in June 
1951. It is hoped to finalise the settlement soon. 

3. India's final claims against the U.K. Government work out to 
approximately Rs. 5,76 crores against which they have . agreed to a 
figure of approximately' Rs. 5,43 crores. The amount still in dispute 
is about R~. 33 lakhs. The High Commissioner has'>een adequately 
briefed to pursue the negotiations with the U.K. Ministry of Trans-
port and reach an early settlement. . • 



APPENDIX XLIX 

ProeeecUDp ef the Meeting of the Publle Aceounts CommIttee IaeW 
• DB' Wednesday, the 9th May, 1.51 

• 
1. The Committee met from 5-30 P.M. to 7 P.M. 

2. Those present were:-

Shri B. Das (Chairman). 

Prof. K. T. Shah. 
Pandit Knshna Chandra Sharma. 
Shri H. S. Rudrappa. 
Shri S. N. Das. 
Shri T. H. Sonavane. 
Shri Ram Chandra Upadhyay. 
Dr. Mono" Mohon Das. 
Shri M. V. Ghule. 

") 
I l MembeTs 

\ 

\ 
j 

Shri P. D. Pande, Deputy Comptroller and Auditor-General of 
India, New Delhi. 

SECRETARIAT 

Shri M. N. Kaul-Secretary. 

Shri S. L. Shakdher-Officer on Special Duty. 

3. At the outset the Honourable the Speaker addressed the newly 
elected Committee (cf. Annexure 1) regarding the scope and func-
tions of their work and how it should be carried out under the new 
constitutional set-up. The Chairman thanked the Honourable the 
Speaker for his having ad~.ressed the Committee. 

4. The Committee then took uP. the next item on the Agenda, viz., 
the fixation of the programme for the examination of the Appropria-
tion Accounts of the year 1948-49 and Audit Reports thereon and 
the unfinished Accounts of 1947-48 (post-partition). After a brief 
discussion it was decided to postpone consideration of this item till 
the 22nd May, 1951 when it was expected that the Comptroller and 
Auditor-General would be able to attend the meeting of the Com-
mittee. Referring to the present state of the Appropriation Accounts 
for 1948-49 and Audit Reports thereon, the Deputy Comptroller and 
Auditor-General (who represented the Comptroller and Auditor-
General) stated that all these documents were nearly readyeaiid that • • 287 
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they would be made available to the Ministry of Finance for being 
laid on the Table of the House before the current session concluded. 
In view of the impending elections during November·December the 
Committee desired that they should meet for a fortnight or so from 
the middle of July next and complete examination of the Accounts 
of 1947-48 (post-partition) relating to those Ministries which could 
not be taken up by the previous Committee for want of time simul-
taneously with the Accounts of 1948-49. 

5. A reference was made to the implications involved in the 
suggestions put forth by Prof. K. T. Shah, in his letter dated the 3rd 
March, 1951* suggesting certain ch~nges in the form and structure 
of the Report of the Public Accounts Committee as also the-extension 
of the scope of functions of the Committee to the scrutiny of the 
Revenue side of Government Accounts, Borrowing, Public Debt, etc. 
Since Prof. Shah's letter envisaged certain radical changes in the 
entire structure of Government accounting and other fundamental 
principles underlying the compilation and audit of accounts, it was 
considered expedient to defer discussion on the matter till the com-
ments of the Comptroller and Auditor-General had been received. 

6. The Committee adjourned to meet again at 5 P.M. on the 22nd 
May, 1951. 

ANNEXURE I 

Address delivered by the Honourable the Speaker at the Meeting of 
the Public Accollnts Commlttee held on the 9th May, 1951. 

Friends. 
It is a pleasure to be with you after a long period of about a year. 

Last year, when this Committee was constituted, I came to the first 
meeting and placed before the Committee what I felt should be the 
proper functions of the Committee. I then made it clear that, I was 
not coming as an expert; I was only giving the layman's ideas about 
the functions of experts. For, I have always believed that, after all, 
whatever the quality and quantum of expert knowledge, it has to be 
tested by the service it renders to the common consumer and, there-
fore, the consumer or the layman's ideas in this respect have to be 
taken into consideration .. 

Now I have to say something more. A couple of days back, I 
met our friends on the Estimates Committee .. Their functions, in a 
sense, having to do with the running expenses o~ the year, have 

Rri'f.:oduced a8 .4~nu:f.jre II to Appendix LI. 
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something' more to do with the running administration. By that, I 
do not mean to suggest'tbat this Committee has nothing to do with 
1hc administl'ation or that its functions are merely ex post facto. It 
can influence a good deal, even. the running admini:;tratipn, as we 
always proflt by' past experience. So the experience and sugges-
tions of this' Committee will be helpful a good deal to the Estimates 
Committee and'· their qelib~rations also are bound to be helpful to 
you-though not aS~lnuch as your deliberations arE' to the Estimates 
Committee. That way both the Committees are inter-related. It 
may also be said that all Committees of Parliament are inter-related, 
because, they are merely different organs of the same body or body-
politic of our Republic, intended to serve the best interests of the 
People. It is our experience even in the smallest sphere of a joint 
family. having a large number of members (ten, fifteen or twenty) 
that it is the principal man or the head of the family who has to be 
careful. keeping' a very ~lose eye on every item of expenditure. The 
members work with a feeling of oneness with the family, the re-
sources are theirs and they are no doubt careful. Still they cannot 
be expected to be careful to the extent to which the principal man 
<'ares for them. And when we come to a large administration of a 
governmental machinery, particularly such a big administration 
·as the Government of India, which is concerned with the entire 
Union, there is a much greater need of the financial control. When 
we say financial control, it is not the idea that we try to sit tight on 
somebody. No, we try to sit tight on ourselves. -Because, we are all 
functioning towards the same end through different directions. The 
Ministry functions. Then, the several Ministries connected with the 
whole administration . function, though of course they function as 
Departments. But they function for one common idea. Just as in 
the body the same blood must run through all the veins and the 
purity of the blood has to be maintained. so that the vein in each 
-organ mig'ht develop into proper proportions and strength, so in ad-
ministration also, though different functions are allotted to different 
bodies or different departments, the purity or the ideal must be the 
same all-round. Unless. we are in a position to achieve that. it will 
not be possible to run an ideal administration in the best interests 
of the people taking into consideration the welfare of every person. 
It is not a rule for the few but for the entire benefit of all people. 
"From that point of view, a system of firlancial control very properly -
devised and very carefully worked is, to my mi~d. the sine qua non 
of good,administration. The administration, of course, wilLnot be 
just a machine. It wi1l have a human element, a human touch. We 
~hall not be rule-bound: yet it does not mean that we shall all be 
free to act as we like. We must go by certain rules arid regulations: 
But a financial control is necessary, becausf', when the administra-
tIOn is-so wide that 0l1e part of it does not know,what the othe\- part 

!l6'.1 P.S. 
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is doing, each part looking to its own little field of juris,diction, it 
tends always to become more costly; sometimes it becomes wasteful. 
by duplication of the same thing in different departments. It is, 
therefore, necessary that there ShOllld be a complete check-up of all 
expenditure. And, when we are exercising the power of taxing the 
man in the remotest corner of the country who is not· yet conscious 
of his right to ask for accounts from us of what is taken from him 
as taxes our responsibility becomes all the gre4ter. I, therefore,. 
believe that there can never be too much of financial control in any 
parliamentary or democratic Government. It is possible that some 
of us may sometime be criticising wrongly or may be having fantas-
tic notions-may be, having notions which have no relation to reali-
ties or facts; and'yet taking all that into consideration, it is not 
possible to complain that there is too much of control. The control 
has to be there and, therefore, you will see f,hat, in the system of 
Government, control at various stages is contemplated. In the' 
fir.;t place, Government cannot spend what you do not sanctio\l. 
That is the first control. If you are dissatisfied with the way in which 
the Government are acting, then we say: "We will.not allow you the 
budget grants". How far we are able to do that is another matter. 
I am talking about the theory of it and our attempt has been to· 
reach the ideal through this parliamentary system of Government. 
The second control is that they must put the whole amount into-
the Consolidated Fund, so that nothing can be drawn out merely 
because the vote is there. Before drawing, the legislatul'e or the 
departments are to be satisfied that the money is being taken out~ 
for the purpose of which it has been sanctioned. 

Then, there is the Estimates Committee which also exerci~ a, 
sort of control, examines the thing as to how far these estimates are 
correct, what scope of economy is there, etc. Then after this, there 
is audit which is to see that the money is spent in a proper manner 
and the accounts are properly maintained. The keeping of accounts· 
is not merely a formal matter, but it is a matter of substance. Many 
people ask "what is the good of writing all these accounts: I 
know what I earn and what I spend". This may do so far as indivi-
duals are concerned; even there I do not think, it is all right because, 
we must train our minds to a habit of organizing and planning 
things, of having an estimate as to how we spend our lives and our 
monies; and it is that habit of accounting-not for the love of bloney' 
or as to how much money is saved,-for which, it is necessary that. 
we must keep accounts-and those accounts must be kept very care-
fully, correctly and truly. The object of keeping of accounts· is to-
have ,the truest possible picture of everything, not only to give us· 
an ideae as to how far the anticipations as to estimates have come-
out true but further to give us an idea for the future also. Therefore,. 
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audit is there and in the long course of about 35 years of public life, 
I have always considered it necessary that, there should be an audit 
of every little account of every little public body. In fact, I have 
insisted upon accounts being properly kept and shown in public 
whenever anybody wants that to be done. Sometimes, if somebody 
asks us: "WeU, we gave in your charge Rs. 1,000. What have you. 
done? How have you done?". The first reaction of many of us is: 
"Well, why don't you trust me? Do you mean to say that I have not 
properly spent them?" That, to my mind, is a wrong conception. 
There can be never a more anti-self-government attitude than this. 
kind of thing. We want the people in Swaraj (self-government) 
to be so strong and to be so intellig'ent that they will refuse to part. 
with a single pie by way of taxation to any Government including 
their own, unless, the Government is in a position ~o account for 
every pie that is ta~n as taxation, and satisfy the people that 
Government have spent the money for the best purpose possible and 
for their benefit. In fact that is, I believe to be .the substance of 
self-government. That is what we want. So from that point of 
view, accounts -are a matter of great importance and, therefore, we 
have several rules to devise, as experience has grown, various 
methods of keeping accounts, checks and counter-clrlecks etc. The· 
idea is not merely to stop leakage somewhere here or there but to be· 
exact in all respects. The Auditor looks into the little things brought 
before him viz., the vouchers etc. and he certifies that the accounts. 
are quite all right. After the accounts are audited by the Comp. 
troller and Auditor·General, they come up before your Committee. 
That is, I believe, the final stage of check-up. Here, people from 
outside say: "What is the good of this Public Accounts Committee?" 
What is the Committee going to do after the monies a~ spent? 
Even if you criticise, it is not going to come back from the pockets of 
those who have mis-spent the money. What is the Public Accounts 
Committee going to do further now?" This is not, to my mind, a 
legitimate or proper question to be put. It is true that, so far as the 
expenditure is concerned. the auditor's findings are, in a sense, 
limited. They are bound to be, because we want to examine the 
whole field of expenditure by compartments-by division of responsi-
bilities. The auditor, ~hen he sees an item of expenditure, will first 
verify as to whether there has been a budget provision for this. 
whether the money was voted for a part.icular item orhead of 
account and whether the expenditure is incurred with proper sanc-
tions which are required by the rules and regulations of the depart-
ment, i.e., the Ministry of Finance. That means the auditor will be 
sitting as a sort of watch-dog to see that nothing is removed outside 
unless that is authorised by the budget grant passed by the Parlia-
ment and that; whatever is removed, 1S spent for the pUll¥>se for 
which it has to be used. If grain is given for purposes of seed, if I 
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may use this analogy, the auditor will see that the seed is not utilised 
. m preparing cakes, that it goes to the field to be used as seed. That 

is the purpose of the audit. Ultimately, of course even if you find 
that the money has been properly spent" but 'still if the money has 
110t been spent with proper sanction or in a proper manner, the 
.auditor will point out the defect. All this knowledge is of 
importance to see as to how far the rules we have made ·to achieve 
the highest degree of efficiency; for spending' and accounting, are 
properly adhered to. Of course, the question of fals~ vouchers and 
false accounts is quite a different matter. In spite of the best control 
exercised by the Government, Legislature and the Auditor, false 
.accounts and false reports are brought to light in the course of public 
.administration. They are, of course, matters of exception rather than 
ihe rule. Such matters come before the Public Accounts Committee 
with the report. of tl'le Auditor who will point out a11 sorts of Irregu-
larities, cases involving expenditure not covered by the grant, and 
the re-appropriation of funds within a grant or appropriation without 
the formal orders of· the competent authority. ' 

Then it will be for this Committee to see something beyond that. 
As the Committee Consists of Members of Parliament it means that 
it consists of people charged with the responsibility to ensure that 
-every item of expenditure is incurred in accordance with the rules 

. Jaid down for the purpose. As Members of the Public Accounts Com-
mittee, without looking into the merits of the expenditure posted in 
the accounts, you are 'charged with' satisfying yourself that the 
:moneys shown in tlhe accounts were legally available for and made 
.applicable to the service or purpose to which they have been applied. 
Being the- ~bers of Parliament, who sanction the budget, the 
,knowledge tJtat you get here ought to be helpful to you in exercising 
oOr che~,:fhe'estimates~\Vhen they are being sanctioned. and tJlat 
'knowlE!dg~ is useful for the Es~imates Committee as also for the 
Standing Finance Committee. Therefore, the Committees of Parlia-
ment which apply tbeho, "mind to this expenditure at one stage or 
:another will take into consirleratiop the objective as to why the 
~omes ~ere sanctioned; they will not discuss the policy underlying 
them; they will try to grasp the policy. I wiU make the point clear 
by going. a little further and ~ay that the Committee will have. to my 
mind, the authority to consider as to whether the money spent for 
a particular policy has been fruitfully spent or not." The auditor 
'cannot go into that. The auditor will say: 'According to the Reso-
lution, the money has been spent'. He will certify to that effect, but 
it will be for the Committee consisting of Members of Parliament 
responsible for good administration of the. country, to see whether 
the expe~diture. though properly incurred so far as the keeping of 

t 
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accounts· is concerned, and so far as the financial sanctions are con-
cerned, whether the policy in pursuance of which the work has been 
undertaken has really been a good policy, and whether from that . 
point of view the money has been actually and properly applied or 
not. This function is a little wider but in substance the opinions 
that you'form. the experience that you gain, are useful for the ad-
ministration. T}\at to iny mind, broadly speaking, is the function of 
this Committee. It is not, merely, the function of the Committee 
hereby' to point out the irregularities. You have been appointed by 
the Legislature and if you do not express where you are not satis-
fied, then there is no meaning in having a Parliamentary Committee. 
The usefulness of the Parliamentary Committee is to bring under 
examination. in the light of experience gained after having worked 
the schemes. to be aWe to advise and report to Parliament whether 
the monies that they have voted have really been spent for services 
which, in the opinion of this Committee are useful or serviceable to 
the nation. The Estimates Committee will deal with the estimates 
and that is a different aspect but tbe same aspect practically in a 
different form. They also will apply their mind in the same manner 
as tbis Committee will apply· their mind, in the light of your ex-
perience beCa"Use after all they are trying' to save something for the 
future but here you have a picture of the past and that places the 
Ministry of Finance, the Government and the Estimates Committee 
in a better po~ition. That seems to me to be the scope of the Com-
mittee. Sometimes, much is made of the rules, whether under this 
rule it can be done or under that rule it can be done etc. To my 
mind, in any administration if you want to have the administration 
as a composite one and not in compartments, there is nothing which 
is quite independent of another. All things an" interdependent on 
one another. All things are interdependent ~d,. though my hand is 
separate from my eyes, my body being a who)e';l'the same blood is 
being circulated and one part has go(:relation with the other. For 
purposes of finance and better work,. we have departments and we 
have different committees, but, if anybody asks me as to whether 
that is exclusive of the other, I am prepared to say that theoretically 
at least it cannot be. They are all interdependent, taking a broad 
view of the matter,and not trying to be too technical about it~ These, 
as I have already stated are the objectives .. 

A note on "Parliamentary Control of Public Accounts" by Basil 
Chubb has been circulated to you. I take it that you must have gone 
through it. It is very interesting to read it and I should like to 
invite your attention to three points only. The functions of the 
Committee as defined there are to ensure that money is sp~nt as 
Parliament intend:'- That is the most important point. Members 
of Parliament will better understand the intention and the mind of 
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Parliament than the Comptroller and Auditor-General and they can 
better exercise their discretion and judgment. The second is, to 
-ensure due economies and, the third, is, to maintain a high standard 
()f public morality in all financial matters. Wherever we find that 
something is done which is of an extravagant character, even though 
it comes in conflict with the interests CIf a particular 'officer or for 
the matter of that, even a Member of Parliament,it should be the 
duty of this Committee to point that out. If we ~ally want to rise 
m the eyes of our countrymen, our function should be strictly honest. 
If a matter is wrong, we must raise our voice and create a public 
opinion even though it may involve the displeasure of some. It is 
one of the most important things to maintain a high standard of 
public morality. 

I need not go into the other matters; there .are one or two thin .. 
which I found very useful in this note and to which I may invite your 
attention. So far as the Budget Estimates are concerned, so long as 
the proposals are before the House for sanction, not only you may 
have, but you should have your party alignments, b~ause you com,! 
with a programme and you are entitled to say this much sl;lould be 
spent on this and this much should not be spent on that. But, the 
moment it is sanctioned, whether by a huge majority or a small 
majority, it is the sanction of the entire House and it becomes the 
business of every man in the country and every Member of Parlia-
ment to respect the final decisions of the House. We. do not pass all 
()ur Bills unanimously; there are many dissentients. But, still, is it 
()pen to anybody to say when he is prosecuted under a particular law, 
that that law does not apply to him because he had voted against 
that law? Similarly, as soon as the expenditure is sanctioned by the 
House, whether you like it or not, at the time the expenditure 
comes for examination,party politics should never enter into the 
<:onsideration.· You are not sitting in judgment on the expenditure 
incurred keeping in mind your likes and dislikes. You cannot ignore 
an irregular expenditure merely because it is incurred say, on 
Khaddar. You may like the idea of, say, the upliftment of the 
Tribal areas. The moment you' find that some money is spent 
irregularly, you should not say, it is all right, because it is spent for 
a good purpose. You are sitting there to go by what the Parliament 
has thought over the matter. That is the prinCiple of democratic 
Government on Parliamentary basis. We are divided, opposed, so 
long as we discuss a matter, and so long as finality is not reached. 
The moment finality is reached, it should be the effort of every one 
to support that. Of course. it is open to anyone to agitate and 
reverse the decision; that is a different matter. So long as the 
<iecisidtlstands, it must be loyally given- effect to. Unless we have 
.thatltind of mentality, it is not possible to ruL successfully 8ny 
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Parliamentary system of Government. The direct corollary is that 
·there must not be any party politics so far as examination of these 
E1ccounts is concerned. 

The other point, which I have often stressed, is that our approach 
to this examination has not to be that of an opponent who is sitting 
'pnly to find f~u1ts, though it is the duty of the Committee to find ouj 
the defects and to correct them. The officials of the Government, 
th~ officials of th<l Audit Department, the officials of the Parliament 
Secretariat and Members of Parliament are all conceived to be a 
bigg'er family, each one playing his part for a common objective. 
Therefore, the approach of looking upon the permanent officers ~ 
-{he Services either in the Executive Government, or in the Audit 
.Department or in any of the Government offices as some kind 01 
,opponents, who can never be trusted, who have always to be cross-
-examined, and in that cross-examination, one has to start with the 
presumption that the~ have to hide something from us, is a wrona 
'approach. It is only a mere chance that one is in the Services and the 
-()ther is in the Parliament. A man in the Services is no less honour-' 
able or less patriotic than a man who comes to the Parliament.' I 
'have, sometimes~ noticed this sort of approach even in putting qUe&-
tions; sometimes, when I hear the questions in Parliament, my blood 
-curdles: not at the way in which the question is put, but the mind 
behind the question. We can never proceed further if we have an 
approach of a'ntagonism, if I may say so. an approach of distrust. It 
is only trust that will beget trust; it is always courtesy which begets 
courtesy. We cannot carry on a Government on democratic lines, 
'Unless, we understand and realise that, everyone has got his self-
respect, appreciates courtesies and confidence that you place in 
him; that is the only way, to my mind, of securing the loyalty and 
co-operation of the Services; not by regulations and rules. What-
ever rules we may have, they will remain on paper and the human 
ingenuity will always find a way to avoid the rules. Therefore, 
even in cases, where you find that money has not been properly 
-spent or proper sanction has not been obtained, or that the inter-
pretation put by the Executive Officers,- or the Audit Department is 
'wrong, we have to see their point.of view; and unless, one is' COD-
vinced by proof, not by mere suspicion, that !here is something 
'wrong somewhere, in the sense that there is some misappropriation 
or mishandling of the money, our approach has always to be one 011 
sympathy and one of give and take. That 'is my approach. If we 
follow that approach, I am sure, the Committee's work will be not 
'Only facilitated, but the Committee would be getting more help from 
"those who are in the know of the day to day administration. After 
all, to what extent can the Committee look into the administration? 
It is only those who are in the know of day to day administration 
that can tell us. Only if your attitude is one of sympathy -if you • 
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treat them as colleagues, there is a greater chance of success in the 
examin~tion than if your attitude. is of mere criticism. 

I saw your report. It is a very good document. I was making one 
suggestion to the Secretary, ra'ther two, the first relating' to proce-
dure. I said, and, I say this with reference to a large number of 
Parliamentary reports that come in. I started the examination from 
the point of view of economy. I came to the same conclusion from 
another point of view also which is more important. In the course 
of our parliamentary life, we get a large number of reports, cir-
culars, books and pamphle~. I do not know, I should not say about 
any other Member, but I can say for myself, whether members can 
or do :ever read all of them. I have no doubt that at least 95 per cent., 
if not 99 per cent. of them go without being read. The fault is not 
ours, we have so little leisure to go through these reports. Papen 
are so accumulated that after a few years, • they are either moth-
eaten or are destroyed. We find the Government of India Book 
Depots disposing of, at the end of four or five years, a lot of material, 
as things to be destroyed. But, at all times, there is such a pressure 
on the printing presses and such a demand of paper"which ultimate~ 
goes to waste. I was telling the Secretary, whether it wil,l' not be 
possible for the Parliament Secretariat to strengthen our Research 
Staff-I should not call it Research Staff-whatever the name may 
be-and have two or four men whose business it will be to cull out 
and bring forth small summaries in a popular manner, for the benefit 
of Members who cannot afford the time to go through all these bulky 
or technical reports. Take the University Commission Report, for 
example, a report of about 800 pages. It is not possible to ~tudy that. 
Therefore, I was asking the Secretary whether it was not better to· 
have some kind of machinery whereby, just as we write textbooks for 
young students, small summaries could be prepared .• While we are-
stalwarts in some branches, everyone is a child in other branJhes. 
I am sure those who are not Doctors are quite like children so far as 
medicine is concerned. Though all these records are necessary to-
be preserved, still, for the benefit of the general public and for the 
use of Members of Parliament, it is necessary, I think, to have epito-
mised literature, giving the results in a manner which a layman 
can find interest in. If that had been so, I thought I could better 
benefit by the report of the Public Accounts Committee. I do not 
mean to sug'gest that yO,u should present it in that form. My idea is 
that it should be one of the improvements. As regards printing 
'ilso, I find all the proceedings are printed in extenso and it is in 
.Ilch a small type. It is a job to read them. This is also related to the 
approach to the question which I have in mij}d viz., that the approach 
should be popular. . 

I tlfank you very much for giving me this opportunity to meet and 
. . t 

talk to you. 
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Proeeediags of the Meeting of the Public Accounts Committee helel-. 
on Tuesday, the 22ndMay, 1951 . 

• 
1. The Committee met from 5 P.M. to 6-45 P.M. 

2. The following were present: 

Shri B. Das--Chairman. 

Shri B. S. Biray 
Prof. K. T. Shah 
Shri M. L. Dwivedi 
Pandit Munishwardatt Upadhyay 
Shri '1;ribhuan Narayan Singh 

. Shri S. N. Das 
. ~'~Shri T. H. Sonavane 

Shri Ram Chandra Upadhyay 
Dr. Mono Mohon Das . 
Shri M. V. Ghule. 

l 
lM .... b .... 
I 
I 
I 

J 
Shri V. Narahari Rao, Comptroller and Auditor-General of' 

India. 

SECItETARIAT 

Shri M. N. Kaul-Secretary. 

Shri S. L. Shakdher-Officer on Special Duty. 

3. The Committee considered the programme of the meetings to . 
be held in July, 1951 to examine the Appropriation Accounts of the", 
year 1948-49 and the unfinishea Accounts of 1947-48 (post-partition). 
The Committee decided to hold its sittings at 9 A.M. daily from the 
9th to 19th July, 1951. It was also decided to hold a preliminary 
meeting \vilh the Comptrolter and Auditor-General of India at 5 P.M. 
on Sunday, the 8th July. 1951. The Co~mittee agreed to the detail-
ed programme of the meetings as set forth in Annexure I. 

4. The Comptroller and Auditor-General of India then apprised. 
~e Committee of the latest position regarding the compilation of 
the Appropriation Accounts of the year 1948-49 and Audit Reports • • 297 
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-thereon and their transmission to the Ministry of FinaRce for presen-
tation to Parliament, as indicated below: . . 

Name of the Aecounts 

· I. Appropriation Accounts (Civil) and Audit 
Report, 1950. 

2. Appropriation Accounts of the POIts and 
'i'e1ciraPhs Department. and Audit Re-
poJt, 1950. 

, , 

Present position 

Forwarded to the Ministry of Finance 011 
the 218t May, 1951. . -

Forwarded to the Ministry of Finance OIl 
the 3rd May. 1951. 

3. CoinmetaaI Appendix to the Appropria- Will be forwarded to the Miniltry of PiDaDaa 
tioa Accounts (Civil) and Audit Report. mortiy. 
1950. 

· 40 Appropriation Accounts of the Defence Not yet ready. WiD be forwarded to tile 
Semce. and Defence Audit Report, Miniatry of ~ce shortly. 
1950 • 

, s· Commercial Appendix to the Appropria- Forwarded to the Ministry of Finance OIl 
. tion Aooounts of the Defence Semce. the 16th March, 1951. 

and Audit Report thereon. 

· 6. Appropriation Accounts of the Railways Expected to be forwarded t~ the Ministry of 
m India and the Railway Audit Report, Finance by the end of May. 
1950. 

5. The Committee then took up fo~ consideration the question of 
delay in presentation to Parliament of the Appropriation Accounts 
of the Railways in India for 1947-48 (post-partition) and the Rail-
way Audit Report, 1949 in accordance with the ruling given by the 
Honourable the Speaker in the House on the 21st March, 1951. In 

· this connection, the Comptroller and Auditor-General stated that 
there should be a provision similar to that which. exists in the 
Exchequer and Audit Department Act passed by the U.K. Govern-
ment whereby the latest date by which the Accounts and Audit.r 
Reports must be submitted by the Comptroller and Auditor-General 
to the President as also the date by which the President must lay 
-them before Parliament, is specified and a further provision where-
by it would become incumhent upon. the President to send copies of 
the Audit reports direct to the Honourable the Speaker, 
if the report could not be laid before Parliament by the 
specified date. Elucidating the point further, he said that even in 
the absence of a provision to that efl'ect:hehad a feeling that under 
the Constitution, it would be permissible for him to act in that 
manner. Before. however, the Committee proceeded in the 
matter, they desired that the Ministry of Finance should furnish a 

,detailed memorandum'" explaining the reasons for ,the delay in the 

• Since circ~ted vide Appendix XX. 
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:presentation of these Accounts to Parliament and the remedial 
measures, if any, taken or to be taken to avoid such delays in future. 

• 
6. The Committee then discussed Prof. K. T. Shah's 1etter dated 

the 3rd March, 1951 which inter alia suggested the audit of Revenue 
receipts of the Government of India. The Comptroller and Auditor- . 

'General po'inted out the difficulties that stood in his way in under-
taking the worJt at the moment. These difficulties he said were 
mainly due to lack of adequate machinery and trained staff. Fur-
ther discussion on the matter was postponed to a later meefing. : 

7. As questions asked in Parliament on the 12th May 1951, involv-
,~d important issues, the Comptroller and Auditor-General made a 
statement (Annexure II) before the Committee clarifying the po.l-
'tion in regard to the general principles underlying the drafting and 
:presentation of the ..Audit Reports. 

8. The Committee further wished to know in some detail the pro-
,cedure in regard to the drafting of Audit Reports, giving opportuni-
ties to the Executive Government to make such observations on facts 

·!()f important cases of financial irregularities proposed to be includ-
~d in the Audit Reports. The Comptroller and Auditor-General 

,described how the Audit Reports were made up and how each tier 
both on the Audit side and the executive side worked. He also 
stated that the Department or Ministry concerned was given aD 
opportunity of suggesting correction or modification to the draft in 
such matters in which it was proposed to question their action. 
Elucidating the matter further, he stated that he was not an Execu-
tive Officer but he worked on his papers only and his inferences were 
based on the documents placed before him. It was only fair both 
to himself anli to the Department concerned that he should ask 
them as to what they had got to say about the specific matter, and 
he had then to consider whether any modification was necessary to 
his earlier conclusions in the light of facts thus brought to his notice. 

Attention of the Comptroller and Auditor-Gen~ral was, however, 
-drawn in this connection to the sub-para. under para. 5 of the Prefa-
tory Remarks contained in the Audit Report, Defence Services, 1949 

'which reads as below: 

"As there was considerable delaY'in some cases in the accep-
tance of the paragraphs of the Audit Report sent to the 
Departments (now Ministries) concerned, the Military 
Accounts Committee in their Report on the accounts of 
1943-44 desired that not more than a period of six weeks 
be allowed to the Departments (now Ministries) to 
acc~t or modify the form of the paragr~hs of the 
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Audit Report. If the Departments (now Ministries):-
were unable to do so within the pr,escribed time, Audit ~ 
would. be justified in treating. its o~ draft as final". 

The Comptroller and Auditor-General agreed with the Committee 
that tpe wording of the above passage was rather unfortunate. He, 
however, reiterated his viewpoint tha.t sinee he,had"to deal with the' 
Appropriation Accounts and Audit Reports of as many as eighteen. 
or n~teen State. Governments in acldi~on to the four principal' 
Accounts of the Government of India, he was anxious to see that his 
Audit Reports were a'faithful record of facts. The C.9~mittee 
desired to know from the Comptroller and Auditor-General the pre-
cise position followed in this behalf in the U.K. and the U.S.A.. The· 
Comptroller and Auditor-General promised to prepare a note for' 
the information of the Committee. 

9. The meeting of the Committee concluded with thanks to the· 
Comptroller and Auditor-General for his eXDOsition o~ the position. 

ANNEXURE I 

PARUAMENT OF INDIA 

PUBLIC ACCOUNTS COMMITTEE 

Proaramme of MeedDp 

Ai'PROPRJATION ACCOUNTS 1947-48 (POST-PARTITION) AND 1948-49 ~ND AUDIT RII'OJtTS;. 
THEREON. 

JULY.19S1 

Time 

--- •. __ .. -•. __ . 
Monday, the 9th . 9 A.M. to n-30 A.M. 

Tuesday, the 10th 

11-30 A.M. too 12 NOON. 

·12 NOON to 12-30 P.M. 

12-30 P.M. to I P.M. 

9 A.M. to 11-30 A.M. 

U-30 A.M. to 12 NOON. 

t 12 NOON to J P.M. 

Accounts 
to be 

examined 

t947-48 (~Bt-
p~rtition & 

1948-49· 
Do. 
Do. 
Do. 

Do. 
Do. 
Do. 

Ministry to be 
exammed 

Food & Agri~ture. 

Labour. 
Law. 
Supreme Court. 

Home Affairs. 
States. 

Information 
c:astlag. 

and Broad-
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'l;ime 
AccOUl'lts 

to be 
examined 

Ministry to be 
exami1lcd 

,----,--' --.,...,1-----:...------,-----..------------
"Wcdnesday,lhe 11th g A.M. to IQ A.M. 

" , 

10 A.M. fO I I A.M • • 
J 1 A.M. to U N,OON. 

U NooN to 1 P.M. , 
1'hursday. the 12th 9 A.M. to 9-20 A.M. 

:'Friday, the 13th 

. Saturday, the 14th 

Monday, the 16th 

. Tuesday, the 17th 

9-ZO A.M. to 9-40 A.M . 
• 9-40 A.M. to 10 A.M. 

10 A.M. to 10-20 A.M. 

10-20 A.M. to 10-40 A.M. 

1!>-40 A.M. to 11-30 A.M. 

II-30 A.M. to 12-10 P.M. 

12-10 P.M. to I P.M. 
! 

9 A.M. to II-IS AiM 

II-IS A.M. to 12 NooN 

12 NOON to I P.M. 

9 A.M. to I P.M. 

9 A.M. to I P.M. 

9 A.M. to I P~M. 

'Wednesday, the 18th 9 A.M. to I P.M. 

"Thursday, the 19th 9 A.M. to I P.M. 

1947'48 (POSt- Education. 
partition) and 

1948-49 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Health. 

External Affairs. 

Rchabilito.tion. 

Cabinet Secretariat. 

Secretariat of the President. 

Prime Minister'. Secretariat. 

Union Public Service Com-
mission. 

Partition Secretariat. 

Ministry of Works, Mines 
& Power (now split Iq' 
into Ministries of Works. 
Production & Supply and 
N. R. & S. R.). 

D:partm:nt of Scientific Re-
aearch (now Ministry of 
N. R. & S. R.). 

1948-49 Works, Production & Supply 

Do. 

Do. 

Do. 

Di> • 

Do. 

Do . 

Do. 

Do. 

Commerce and Industry. 

Transport. 

Communications. 

Fintne: (incluiing Revenue 
Division). 

Railways. 

Posts /and Telegraphs. , 

DefeQce Services. 

Defence (Civil Grants). 

Defence Services Accounts. 
Works, Production & Supply 

--(Defence Services 
Accounts). 

Food & Agriculture-(De-
fence Services Accounts) • 

.... _-_._._-- -----------------. . .--'-
• 
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ANNEXURE II 

Statement made by the Comptroller and Auditor-General of India 
at the Meeting of the Public Aeeounts Committee held on the' 
22nd May, 1951 re: the procedure folloWed for the preparation. 
and submission of Audit Reports to Parliament. 

I have noticed in the Hindustan Times (Dak Edition) of the 13th. 
May, 1951. that there was a debate in Parliament on Satvr. 

day, the 12th May, on the question of my visit abroad, my 
audit reports and whether those reporfs were available, and so on 
and so forth. There was further a specific question whether the' 
Comptroller and Auditor-General after presenting the Audit Report 
to Government had subsequently edjted it. th~t is, deleted certain 
portigns or qualified his statements in some respects or added some-
thing to it for presentation to Parliament. 

I was astonished to see this. There is possibly a r'nisunderstand-·, 
ing because, we in the Audit Department do cur work ver~ quietly. 
The nature of our work is not known because we do not publicise· 
it I think it is just as well. The Police must not allow too many 
outsiders to peep into their methods of operation. In the same way. 
we, who exercise some sort of policing of public expenditure, finan--
cial matters and so on, do our work very quietly. There is a lot of 
ignorance prevailing about this, which is pardonable; of course, we 
suffer for that. ',. 

I am going very briefly to explain how the audit work is done. 
The accounts come to the Accounts Officers. They are all examined 
and checked up. So many questions are sent out, some of wh~a 
may be for eliciting information. We ask the Executive for. their 
eXplanation. The explanation comes. Then, if we are not satisfied, 
the Audit Officer sends it to the higher Officer asking him what he 
has to say. He may, perhaps, explain or say that the person con-
cerned has been warned and so on. Perhaps, the Audit Officer may 
be satisfied after the receipt of the explanation, that there was 
nothing really wrong. That is how most of the things happen. 
There are some bigger thipgs which are discovered in the course of 
audit. Correspondence may even go on with the Government and 
most of the correspondence is of the nature of asking for an explana-
tion from the Government or for eliciting information or facts. 
Such correspondence is not a report. There are various stages and' 
processes for Audit to satisfy,itself that a transaction was regular or 
irregular.« The Audit Officer may find that it is a bad enough 
inatter,or it may be an ordinary irregularity wb,ich should not be~ 
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repeated. regarding which we would like to report to the Parliament ... I 

There may also b~ cases in which, at the instance of Audit, improve-
ments in financial or accounts rules .and procedure, !,lave been 
devised, or'the authorities have refused to accept the advice of 
Audit. The Audit Report ultimately includes, at\ the discretion of 
the Audit 81.lthorities, an account of irregularities and other import-
8I)t or interesting matters. The more serious cases where the' 
delinquents havt not been adequately punished, are also reported. 
We report even where people have been sent to jail, and all sorts 
of things, which in our .opinion ought to be rep9rted to Parliament ... 

As to the process of preparing the Audit Reports, all the materi-
als are collected in the form of Draft Paras by the Audit Officer 
concerned. The Draft Paras contain allegations of things that have· 
happened or have been discovered in the course of the Audit. It 
Js only right and fair to the Audit department as well as to the· 
administration that the facts stated therein should be verified. These 
Drafts are not Audit Reports under Article 151 of the Constitution 
at this stage.· These drafts are sent to the departments for their 
comments on the facts stated therein. If they say that they do not 
~ccept the facts, arguments ensue between the Audit, on the one· 
hand, and- the administration on the other. If they say that the 
facts stated are not correct, we ask them what the correct facts are. 
Then, they say that the facts are such and such. Evidence has to 
be produced by the administration ill support of their statements 
being correct. If adequate evidence is produced to justify a 
correction in the Draft Paras, they have to be amended because the 
Audit Report must be a faithful statement of facts. It is prepared 
without fear or favour; without any affection or ill-Will. It would 
be a miserable document if it were a prejudiced one or untrue to 
facts. Therefore, we give every opportunity to the authorities con-
cerned to contradict our statement of facts and produce the requisi-
te evidence in support of their case. After having done all this, the 
report is finalised. Until this stage is completed, the P~ras are only 
drafts or provisional statements. without any authority. 

For all that is included in the Report, including opinions, the 
ultimate responsibility is that of the Auditor-General, who counter-
signs the report but he holds his Accountant-General responsible 
to himself. The Report could be challenged by .the witnesses who 
may be called up by the Public Accounts Committee. The witnesses 
can say that the facts are not correct which rarely happens. Argu-
ments ensue between the Committee and the witnesses. The 
Committee is helped by the Auditor-General. None of the 
preliminary correspondence or any correspondence taktng place 
between the Audfting authority and the Government can be treated , 
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as the Report. Even a commercial Auditor who goes to a 

"firm, does all this preliminary work; that is not his· report. 
· T~Auditor may have . been "wrong in his suspicions, and 
i't adequate evidence is produced and if he is satisfied, there 

· is nothing more to be said about it. The point that I want 
to make is that you cannot regard the intermediate correspondence 
between the ·Audit Officers or the Auditor-General, on the' one hand, 
and the Administrative Officers or even the Government. on tM 
other, as Audit Reports. Audit Reports are formal documents 

· such as you have seen. They are formal documents bearing the' 
certificate saying that this is the Report under Article 151(1) of the 

" Constitution which I present to the Parliament through the Presi-
dent. Nothing else is a Report. I can assure you, nobody can tell 
me what I should or should not put in this Report. They may say 
that this or that statement of fact is not correct in which cas~ it will 
be my responsibility if, in spite of their saying tl'tat it is not correct. 
I include it in my report. It is absolutely a matter for my discretion 

· what to include. Of course. I have to reJy on my Audit Officers to 
advise me as to what should be included here. Once any matter has 
been included in the Report and the latter presented to the Presi-
dent under Article 151 of the Constitution. there is nb question of 
amending it and submitting a different. report to Parliament from • what I have put down in my Report under that Article. The dis-
cussion in Parliament has been very unfortunate and has been unfair 
both to the Government and to me. Indeed, I bad commenced 
writing a letter to the Finance Minister on this matter, asking him 
to pl~ce it before the Speaker. To sum up. any correspond(!n~e that 
takes place between the Government on the one hand and myself 
or my Officers on the other, in the course of audit, with a view to 
eliciting further information or requiring the Government to take 
any particular action are not reports within the scope of Article 151. 
It is only when a final verdict has been reached on any particular 
matter and it is considered by me necessary to incorporate it in the 
Report submitted to Parliament that it is included. Correspondence 

~ cannot be treated as reports. Likewise, Draft Reports which are 
sent to the various authorities for vetting the facts are also obvious-

"ly not reports under. the Constitution. They become reports only 
after they are finalised in the light of the fully ascertained facts and 
are finaily approved by me for submission to the President and the 
Parliament. It is most unfair to suggest that either the Govern-
ment suppresses any of my reports, which they cannot and which I 
will not permit them to do-if I am asked to suppress any such, 
report, there will be trouble; I shall report that to you if I am true 
to the Constitution. Once a formal report has been made under~" 
A~ticle 151P)' it has to be submitted to Parliament and i~ any am(!ndi:') 

. ment is made by me subsequently. that amendme"i~ WIll also har 
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to be treated in the same formal manner. Normally, no such occa-
sion has arisen except in the case· of routine amendments of- any 
inaccuracies in figures. Some figures might have been printed 
wrongly. 

I noticed from the Press Reports that Shri Ananthasayanam 
Ayyangar ha' enquired whether there was any rule whereby certain 
portions of the Avditor-General's Report could be marked confidenti-
al and withheld from the Parliament. My Report to the President 
under Article 151 (1) of the Constitution is not confidential and no 
portion ~f it can be withheld from Parliament. And it is also a 
priced pUblication. It is a printed document. After it --is laid on 
the Table of the House it can be purchased by the general publ~c. 
Shri Kunzru was also wrong in assuming that after presenting the 
Audit Rep~rt to Government, I might subsequently add or delete 
some portion or qualify the statements. Again, I emphasise that 
draft paragraphs sent by my officers for verification or comments 
are not reports. You may prepare a rough draft, but until you sign 
it, it is only a qraft, it is not the final document. It is a tentative 
statement under the consideration of audit. The Finance Minis-
ter has stated that unless he saw the Auditor-General's Report to the 
Public Accounts Committee, he would not be in a position to say 
whether there was any difference between that and the Audit Report 
that the Comptroller and Auditor-General submitted to President. 
There is some misconception here, because the Audit Report sub-
mitted to the President under Article 151(1) is precisely the same 
as that which is laid before the House and which is thereafter taken 
for consideration by the Public Accounts Committee. There is no 
separate Audit Report to the Public Accounts Committee from the 
one presented to Parliament. 

You may, perhaps, like to show this to the Speaker or if neces-
sary, make use of this information should there be a further occa-
sion. Since one newspaper here has suggested that the Auditor-
General might be interrogated or examined by the Public Accounts 
Committee, it struck me this migl1t as well be cleared up here and 
included in the proceedings. 

813 P.s. • • 



APPENDIX LI 

Proceed'n .. 01 the MeetiDg ., the Public ACCOIUlts CommIttee hela 
OIl Tuesday, the 18th Septfmber, 1951 t 

The Committee met frorn 5 P.M. to 6-30 P.M. 

Those present were:, 

Shri B. Das-Chairman. 
Shri Ram Chandra' Upadhyay 
Prof. K. T. Shah 
Shri M. L. Dwivedi 
Shri Gokul Lal AsawBl Members. 
Shri S. N. Das 
Shri B. N. Munavalli 
Dr. Mono Mohon Das 
Shri Murlidhar Vishvanath Ghule. 

, 

Shri V. Narahari Rao, Comptroller and Auditor-General of 
India. 

SECRETARIAT 

Shri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Ot1icer on Special Duty. 

At the outset, the Chairman informed the Committee that the 
draft report on the Appropriation Accounts (Civil) and (Posts & 
Telegraphs) 1948-49 and unfinished Accounts (Civil) 1947-48 (post-
partition) examined by the Committee in July last was ready and 
would be circulated to the Members by the evening of the 18th 
September. The Committee agreed to hold a meeting at 4 P.M. on 
the 20th September, 1951 to conslder the draft Report. 

The Committee further agreed to meet at 4-30 P.M. on the 21st 
September, 1951 for a preliminary discussion with the Comptroller 
and Auditor-General of lndia on the various points 'arising out of the 
Comments contained in the Defence and Railway Audit Reports, 
1950. 

2. The Committee then considered the programme for the exami-
nation of the Appropriation Account . (Railways) and· (Defence 

• 806 
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Services) and the unfinished Accounts (Civil) of 1948-49 and Audit 
Reports thereon. The Committee decided totneet daily from;3 P.M. 
to 5-30 P.M. from the 25th to 29th September, 1951 to examine these 
Accounts. 'rhey also agreed to the detailed programme of the Meet-
ing as set forth in An~X'Ure 1. 

3. The COPlmittee then proceeded with the further consideration 
of the next item on the Agenda viz .. , the letter dated the 3rd March 
1951 (Annexure 41) from Prof. K. T. Shah, a Member of the Public 
Accounts Committee-suggesting changes in the form and structure 
of the Report of the Committee and also extension of the scope of the 
functions of the Committee to the scrutiny of the Revenue side 6f 
the Government Accounts with special reference to the Borrowing, 
Public Debt, etc. The Comptroller and Auditor-General agreed wi~h 
the views held by the honourable Member that the audit of Revenues 
should be.undertaken and that the Revenue Accounts should also 
be examined by the Committee. He further stated that the Finance 
Accounts, which are 'an auditor's presentation of all the Govern-
ment accounts viz., receipts and outgoings of the Government for 
each financial year, that is to say the revenue and capital accounts, 
the accounts 01 the public debt and of the liabilities and assets of 
the Government concerned as deduced from the balances recorded 
in its books', contained an Audit Report and that like the Report on 
the Appropriation Accounts these would also be presented to Parlia-
ment. In regard to the position of the compilation of these 
Accounts he informed the Committee that the Accounts for 1946-47 
were practically ready and they were being put into final form. 
As regards the Accounts for 1947-48-the year of partition of the 
country-he said that the main difficulty in the finalization of the 
compilation of the Accounts was due to the non-settlement of the 
Debt Balances on the date of partition with the Pakistan Govern-
ment. He added that unless these Accounts were ready, they could 
not take up compilation of the Accounts for the subsequent years 
as the balances under the various Heads are required to be carried 
forward. The Committee expressed concern over the delay in the 
compilation of these Accounts. The Committee observed that their 
work would not be complete until the audit of the Revenue side and 
Debt Heads was also taken up. The Committee's aim for the exami-
nation of the Finance and Revenue Accounts was to explore the 
various sources of revenue, how they should be developed and utiliz-
ed. The Comptroller and Auditor-General stated that with the idea 
of conducting a more thorough and scientific examination of the 
Finance and Revenue Accounts, he had already set up a separate 
wing with Accounts Officers having financial and statistical back-
ground. 

1'0 start with, the Committee desired that until the compilation 
of the F. & R. Accounts was brought up-to-date, the C. & A.G. should 

• 



S08 

furnish to them in an appropriate form to be devised by him an 
AccClunt of the Rev~nue-eaming Ministries showing the various 
sources of income and the total amount credited to the Exchequer 
together with his Audit Report. This Account should also embrace 
the Borrowing and Debt sides of the Government's activities. Such 
a compilation, the Committee observed, would enable them to sug-
gest measures for economising public expendituret The Comp-
troller and Auditor-General promised to furnish the Committee with 
the Accounts and Audit Report on the Revenue, 'i>ebt and Borrow-
ing sides of the Central Government's Accounts as soon as it was 
~ompiled. 

4. The Coml!littee then adjourned to meet again at 4 P.M. on the 
20th September 1951. 

" ANNEXURE I 
PARLIAMENT OF INDIA 

PUBLIC ACCOUNTS COMMITTEE 
PROGRAMME OF MEETINGS 

September, 1951 Session 
Appropriation Accounts 1947-48 (post-partition) and 1948-49 and 

Audit Reports thereon. 

S'EPTEMBER 1951 

Time Accounts Ministry to be cxamiDcd 

Tuesday, the 2Sth 3 P.M. to 5-30 P.M. 

Wednesday, the 26th 3 P.M. to 5-30 P.M. 

Thunday, the 2.7th 3 P.M. to 6 P.M. 

Friday, the 28dl 3 P.M. to 3-30 P.M. 

3-30 P.M. to 3-55 P.M. 
3-55 P.M. ~ 4-15 P.M. 

4-15 P.M. to 4-3S P.M. 
4-35 P.M. to S P.M. 
5 P.M. to 5-30 P.M. 

Saturday, the 29th. 3 P.M. to 5-30 P.M. 

• 

to be 
examined 

1948-49 

Do. 

Do. 

1947-48 
(poBt-

partition) 
and 

1948-49 

00. 
Do. 

Do. 
Do. 
Do. 

Defence (Appropriation Ac-
counts Defence Services). 

Do. 

Railways (App'ropriation 
Accounts of Railways). 

Supreme Court. 

Cabinet Secretariat. 
Union Public Service Com-

milsion. 
Prime Minister's Secretariat· 
Secretariat of the President. 
Partition Secretariat. 

Resid~l work, if any, not 
tinJIhed on other days • 
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ANNEXURE II 

Con OF A LETTER DATED THE 3RD MARCH, 1951 FROU: PRoFESSOR K. T. 
SHAH, MEMBER, PARLIAMENT OF INDIA, TO SHRl M. N. KAUL, 
SECRETARY TO PA}JLIAI4ENT, NEW DELHI. 

Reference: YoUl D.O. No. 1SS-Fe/51, dated the 24th February, 
1951. 

I have gone through the Draft Report attached to the above 
letter, and have to make the following suggestions regarding the 
form and structure of the Report, as well as the order of its. 
contents. 

2. Looking at the drift as it stands, it seems to me that it starts 
and proceeds mqch too abruptly. Discussion of individual depart-
ments begins at once, without any preface or introduction; and 
that presupposes not only an amount of familiarity with the working 
of the National Financial System but also with the underlying prin-
ciples regarding its accounting and auditing by the Public Accounts 
Committee of a sovereign Parliament. The facts, however, do not 
correspond to these assumptions. Many Members are new to this 
Branch of Parliamentary work. Several also lack adequate 
acquaintance with the theory and practice of Public Finance, its 
accounting and audit. 

3. I would accordingly suggest that there should be, at the com-
mencement of the Report, an Introductory Section. It should 
briefly layout the nature and scope of the Public Accounts Com-
mittee's work. In the forefront, I would suggest, there should be 
a statement of facts, giving the appointment of the Committee, its 
composition, and the number of meetipgs held as well as the indivi-
dual attendance thereat, and the programme of work before each. 
The last may well be in an Appendix if you so think proper. But 
I think it is necessary, if only to show the degree of enthusiasm 
and earnestness shown by the Me~bers in the work of the Com-
mittee. It would, besides, be nothing more than a statement of 
facts which is commonly given by all other Parliamentary or Gov-
ernment Committees in the very first Chapter of their Reports, 
or in an Appendix. We would, therefore, be doing no more than 
follOWing a well-established procedure by adopting this method. 

4. The Second Section should, I think, give an idea or explana-
tion of the terms ·of reference. There are perhaps no precise terms 
of reference, as such, in the Resolution appointing the Committee 
of Public Accounts. Nevertheless, it is desirable to have aIt idea 
of the scope and nature of the Committee's. work, and the most 
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effective mode of dealing with it. This is the more desirable and, 
in my opinion, the more necessary, as the entire structure has 
changed since the new Constitution came into operation. Formp.rly. 
before 1950, the Public Accounts Committee worked on a totally 
different line. Now it has sovereign authority with its own Chair-
man, its own programme and procedure, and without l:Uly restriction 
on the scope of the inquiries and observations it, may choose to 
make. The past tradition of this Committee may have some bear-
ing; but its analogy should not, I suggest, be pushed too far. The 
nearest comparable model f~r the working of this Committee is 
provided by the corresponding British Parliament's Committee. t 
believe you yourself have made some extracts or notes on the work-
ing of that body, which, in my opinion, would fittingly find a place 
in this-the First Report of our Committee since the Republican 
Constitution came into operation. I need nQt add that I would be 
willing to assist your office in compiling a Draft fOj' such an Intro-
duction, if so desired and requested. 

5. The next Section, Section III of the Report, should also be 
a general one, giving a bird's eye view o! the Financial system whose 
details have been audited by the Auditor-General and are to be 
reported upon by the Committee. It is true that, in recent years, 
India has had to suffer a good deal of dismemberment. The Accounts, 
therefore, of her national finances may not be comparable over a 
long number of years. Nevertheless, I think, in order to give a 
really complete picture, or the necessary basic information and 
guidance, to the Members of the Committee, and of Parliament, it 
would be desirable to give comparative statistics. I would suggest 
beginning at 1935-36 when the first big cut took place, namely the 
separation of Burma. The figures of that year may not be a good 
base or standard; but they would suffice to show the magnitude of 
the changes that have occurred. Intervening yea~s since that date 
till the beginning of World War II may be skipped over, as there 
was nothing particularly noteworthy therein to deserve special men-
tion. But the last pre-war year, 1938-39, -may well serve as a base 
for comparison. Statistics should therefore be given continuously 
from 1938-39, in order to make our picture more complete. The 
first war year, 1939-40, may serve its own purpose as a starting point 
for a changing economy culminating in 1945-46,-the last war year for 
at least about half the period. That will mark the end of an epoch 
also. 1946-47 and 1947-48 were abnormal for a variety of reasons 
and circumstances. Nevertheless, the figures given for them would 
be worthwhile, if only to show the degree of abnormalcy that had 
occurred. 1948-49 would be the first normal period, the starting 
point and the basic year for the Republic's economy; and, as such, 
whencwe come to that period, we should have a proper foundation 
for an effective comparativ.e examination of our Public Accounts. 
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6 Havi~g given the comparative position, we should, in the 
next section, layout briefly the method and order by whicl\ we 
scrutinise the audited accounts. As you will remember, I had, in 
the very beginning, raised the question, that, in the present set-up, 
the Public Accounts Committee is a sovereign Parliament whose 
jurisdiction~ust extend to every Branch and aspect of Puplic 
Finance, including revenue as well as Expenditure, States as well 
as Central, borrQwing as well as auditing. The importance of 
Expenditure, believed to be the special field for Audit, may have 
been considerable in the days when a foreign Government was in 
power in this country. Now, however, that sovereign authority is 
vested in the Parliament of India, the importance of Revenue as 
well as Expenditure in shaping the country's aggregate economy .is 
unquettioned. The same may also be said of the borrowing and 
lending pregramme, including t~ work of the State Trading organi-
sations, that of the Re"serve Bank, in its currency and finance opera-
tions particularly. Accordingly this section should explain briefly 
the Committee's programme. We should review also the working 
of Public Economy as reflected in the several statutory corporations. 
The finances of ·units, or the States, are also under the review of the 
Auditor-General of India, and should accordingly be included in the 
review. We have so far got the material from the Auditor-General 
on most of the aspects suggested by me. We should ask him, I 
suggest, to promise as early as possible for the Interim Report. 

7. I have no objection to begin with Expenditure, as you have 
done. But, even there, I would explain briefly, in what order, and 
for what reasons, the different departments or Ministries are chosen 
for scrutiny and. report. I consider that the magnitude of Expendi-
ture,or and alternatively, the degree of influence on National Policy 
of a given Ministry~ ought to be a good guide in fixing the order in 
which the various Ministries should be taken. Personally, I would 
take Defence Expenditure first, as not only the largest single Head 
of Expenditure, but also as affecting vitally the national policy, at 
home and abroad. Other Departments may be taken in a similar 
order. In any order however, I would suggest that the so-called 
Commercial Departments, like the Posts and Telegraphs, the Rail-
ways, or the State Trading Organisation, should be taken separately. 
They stand on a different footing, and are to be judged by different 
standards. Accordingly the order given in the Draft Report will 
have to be altered, according as you follbw the one or the other 
standards you adopt. 

8. After the Expenditure side has" been reviewed and disposed of, 
we should take the Capital Budget, and deal with the same in a 
section by itself. We have not yet dealt with it in the Public 
Accounts Committee; nor have all the ordinary Ministrtes with • 
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Reve:que Expenditure been yet reviewed. The Committee has yet 
to meet to complete this part of its work. 'rhe present report would, 
therefore, have to be no more than an Interim Report. I trust that 
meetings of the Committee would be convened at an eilrly and con-
venient date before the end of the present sessions, to complete the 
remaining portion of the work for 1947-48 (Post-Partition). 

9. The Revenue Accounts should next be taken IlP, and reviewed 
in a series of meetings of the Committee. A great part of our Public 
Economy is aftected by the various forms of taxation and Government 
revenues, both even if the Public Accounts Committee may not have 
dealt with this aspect in the past, we should in the new set-up deal 
wi,th it etJectively and report upon it accordingly. Borrowing, 
National Credit, Capital Budget and Analogous items should ~ con-
sidered next, followed by a similar review of States Finance, and of 
expenditure and revenue outside India. The linal complete Report 
should be rounded up with a summary of our conclusions and recom-
mendations corresponding to the Introductory chapter at the com-
mencement. Remarks on financial policy, as reyealed in the, 
Accounts, ought to find a prominent place in this section. 

10. We were promised by the Auditor-General the Audited 
Accounts of 1948-49 during this month. If they are received I would 
also suggest that meetings of the Committee should. be held before 
the present session is over or as soon thereafter as possible. The 
Chairman of the Committee may be consulted in the matter and 
meetings convened to suit general convenience. I am anxious that 
before the first Parliament of the Republic ends, the Committee 
should complete a full, comprehensive, and let us hope, enlightening 
if not original Report. 

11. I hope you would like these suggestions, and would place th(NIl 
before the Committee at their next meeting, which I understand, is to 
be on the 26th of this month. 

Please acknowledge. 



APPENDIX IJI 
Proeee4lDp of· the MeeUDr of the Pablle Aeeoutl COIBIIIIttee ..... 

on 'lhUl'lday, the 20th September, 1911 

• 
The Committee met from 4 P.M. to 6-30 P.M. 

The following were present:-
Shri B. Das-Chairman. 
Pro~. K. T. Shah 
Shri M. L. Dwivedf 
Shrt Tribhuan Narayan Singh • Shri S. N. Das 
Shri Ram Chandra Upadhyay 
Dr. Mono Mohon Das 

Shri GQkul Lal Asawa 
Shri Murlidhar Vishvanath Ghule. 

II 
I 
I 

~ Members. 
I 

I 
J 

Shri V. Narahari Rao, Comtroller and Auditor-General of 
India. 

SECRETARIAT 

Shri M. N. Kaul--Secretary. 
Shri S. L. Shakdher-Officer on Special Duty. 

The Committee considered the draft Report on the Appropriation 
Accounts (Civil) and (Posts & Telegraphs) of 1948-49 and unfinished 
Accounts (Civil) of 1947-48 (post-partition) and approved Chapters I, 
II and III thereof with some minor additions and alterations. 

2. The Committee then too; up consideration of the letter dated 
the 19th September, 1951 from Prof. K. T. Shah communicating 
certain observations for incorporation in para. 5 of the Report in 
regard to the compilation of the Finance & Revenue Accounts and 
the audit of revenues. The Comptroller and Auditor-General inform-
ed the Committee that he did not visualize that even in the next 
5--10 years they could take up audit of Revenue Receipts which was 
a gigantic task, but that it was perfectly. within the competence of 
the Committee to examine such Accounts. 

3. The Committee decided to 'meet again at 4 P.M. on the 21st 
September, 1951 to hold preliminary discussion with the Comptroller 
and Auditor-General on the various points arising out of the com-
ments contained in the Defence Audit Report 1950. 
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APPENDIX LDI 
ProceedID,s of the Meetblg of the Public Accounts CommIttee he14 

on FrIday, the 21Bt September, INI 

The Committee met from 4 P.M. to 6 P.M. 

The following were present:-
Shri B. Das-Chairman. 
Prof. K. T. Shah 
Shri M. L. Dwivedi 
Shri Tribhuan Narayan Singh 
Shri S. N. Das. 
Shri B. N. Munavalli: 
Shri Ram Chandra Upadhyay 
Dr. Mono Mohon Das 
Shri Gokul Lal Asaw .. 
Shri Murlidhar Vishvanath Ghule. 

Shri V. Narahari Rao. Comptroller and Auditor-General of 
India. 

Shri S. M. Banerjee, Director of Audit, Defence Services. 

SECRETARIAT 
Shri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Officer on ..special Duty. 

The Committee held a preliminary discussion with the Comp-
troller and Auditor-General of India on certain points relating to the 
'Purchases from abroad' commented upon in the Defence Audit 
Report 1950. The Committee desired that the representatives of the 
Ministries of External i Affairs and Works. Production and Supply 
should also be asked to appear before Jhem when they take up con-
sideration of this subject during the course of examination of the 
Defence Accounts of 1948-49. 

2. The Committee then resumed further consideration of the draft 
Report on the Appropriation Accounts (Civil) and (Posts & Tele-
graphs) of 1948-49 and unfinished Accounts (Civil) of 1947-48 (post-
partition). In order to save time of the Committee, it was decided 
that if any Member had any suggestions to make, he may communi-
cate them to the Secretary by the 24th September, 1951 after which 
the Report might be finalized. 

3. The Committee then adjourned to meet again on the 25th 
September, 1951. 
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APPENDIX LIV --...... ProceecUn" of the MeetIng of the PubUc Aecouts Committee held 
on Saturday, the 29th September, 1951 
• 

The Committee met from 3 P.M. to 3-35 P.M. 

The following were present:-

Shri B. Das-Chairman. 
Prof. K. T. Shah 
Skri Tribhuan Narayan Singh 
Shri Gokul L'hl Asawa } Members. 

Shri V. Narahari Rao, Comptroller and Auditor-General of 
India . 
• 

SECRETARIAT 

Shri M. N. Kaul-Secretary. 

Shri S. L. Shakdher-Offi,cer on Special Duty. 

The Committee resumed further consideration of the draft Report 
on the Appropriation Accounts (Civil) and (Posts & Telegraphs) of 
1948-49 and unfinished Accounts (Civil) of 1947-48 (post-partition). 

2. After a brief discussion, the Committee decided to adjourn to 
meet again on a date to be fixed later by the Chairman. 
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APPENDIX LV 

ProeeedtDp of the MeetIDc of the PabHe Aeecnmts CoDUll&ttee heN 
.. MoDtJay, the 4th February, 1m 

The Committee met from 10 A.M. ,to 11 A.M. 

The following were present: 

Shri B. Das-Chairman. 

Shri Tribhuan Narayan Singh 
Shri B. N. Munavalli 
Shri Gokul Lal Asawa 

} Member. 

Shri V. Narahari Rao, Comptroller and Auditor-General of 
India. 

SECRETARIAT 

Shri S. L. Shakdher-Offi.cer on Special Duty. 

As most of the Members of the Committee were not present, 
the Chairman decided that the Committee should meet at 10 A.M. on 
Saturday, the 16th February, 1952 to consider the draft repoi-t; on 
the Appropriation Accounts 1948-49 etc. 

2. The Committee then considered the desirability of taking up 
examination of the Reviews of the working of the various State 
Trading and Manufacturing Schemes under the overall control of ,.' 
the Government of India furnished by the Ministry of Finance. The 
Comptroller and Auditor-General apprised the Committee of his own 
views in regard to the setting up and financing of Government-
sponsored Corporations and Companies and the scope of the audit of 
accounts thereof. The Committee postponed the further considera-
tion of the matter to a later date to be fixed by the Chairman after the 
draft report is considered. 

3. The Committee then adjourned to meet again on the 16th 
February, 1952. . 
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APPENDIX LVI 
ProeeediDp of the Meeting oftbe P.A.C.hel4 on Saturday, the 18th 

February, ItS! 

FOA!noon 
The Committee met from 10 A.M. to 12 NOON. 
The following were present: 

Shri B. Djls..:....chairman. 
Pandit Krishna Chandra 
Shri H. S. Rudrappa 
Shri S. N. Das 

Sharma 1 
- I 

Dr. Mono Mohon Das 
J M .... beT •. 

Shri V. Narahari Rao, 
India. 

Comptroller and Auditor-General' of 

SECRETARIAT 

Shri M. N. Kaul-Secreta1'1/. 
Shri S. L. Shakdher--O:tficer on Special Duty. 

The Committee took up consideration of the Draft Report on the 
Appropriation Accounts (Civil) and (Posts and Telegraphs) of 1948-49 
and unfinished Accounts (Civil) of 1947-48 (post-partition). The 
Comptroller and Auditor-General suggested a revised draft of para. 5 
of the 'Introduction' relating to the early presentation of the 
Accounts and Audit Reports to Parliament which was approved by 
the Committee. 

2. The Committee then discussed at some length the measures that 
should be devised to strengthen parliamentary and audit control 

. over Government industrial undertakings financed from the Consoli-
dated Fund and also whether it was within the competence of the 
Executive Government to set up organisations like Sindri Fertilizers 
and Chemicals Ltd. without specific legislation being passed by 
Parliament. The Committee considered that the working of the 
State sponsored Corporations should be regulated by Statutes of 
Parliament and their finances subjected to audit by the Comptroller 
and Auditor-General and scrutiny of the Public Accounts Committee. 
They accordingly desired that this para. should be ,revised in the 
light of discussions in .the meeting and approved by the Chairman. 

3. 'rhe Committee considered paragraph 33 relating to the Whisky 
deal in the U.K. and decided that it should be redrafted in the light 
of the discussions and submitted to the Chairman for approval. 

4. The Committee deleted paragraph 8 of the 'Introduction' and 
paragraphs 20 and 39 of the report: The. report was then approved 
subject to some minor additions and alterations here and there. 
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5. The Committee then took up consideration of the Second Draft 

Report on the Appropriation Accounts (Defence Services) and 
(Railways) for 1948-49 and approved paras. 1-9 thereof. The Com-
mittee had not concluded their deliberations when they rose for 
lunch. They decided to meet again at 4 P.M. to complete the report. 

Afternoon 
The Committee met from 4 P.M. to 8 P.M. 
The following were present: 

Shri B. Das-Chairman. 
Pandit Krishna Chandra Sharma) 
Shri S. N. Du JMembers. 
Dr. Mono Mohon Das 
Shri V. Narahari Rao, Comptroller and Auditor-General of 

India. 
SECRETARIAT 

8hri M. N. Kaul-Secretary. 
Shri S. L. Shakdher-Officer on Special Duty. 

The Committee resumed further consideration of the Second Draft 
Report on the Appropriation Accounts (Defence ·Services) and ' 
(Railways) for 1948-49. 

They considered para. 10 of the Draft Report relating to the pur-
chase of jeeps from the U.K. After some discussion the Committee 
decided to retain the existing paragraph and desired that suitable 
additions should be made therein incorporating inter alia, their 
recommendations in regard to the proper functioning of the I.S.D., 
London, and the setting up of an independent Financial authority for 
advising the High Commissioner for India. The Chairman was 
authorised to approve the revised paragraph. 

The Report on the Defence Accounts was adopted by the Com-
mittee subject to some minor additions or alterations here and there. 

2. The second part of the Report relating to the Appropriatioo 
Accounts (Railways) was approved without any modification. 

3. Before the Committee adjourned, they desired to place on record 
their appreciation of the valuable guidance given by the Chairman and 
the Comptroller and Auditor-General during the conduct of their 
business. They also expressed thei~ gratitude to the Secretary to 
Parliament, who had also been working as $ecretary to the Com-
mittee, for the valuable assistance and co-operation given to the 
Committee by him and the staff of the Parliament Secretariat in the 
discharge of their functions. 

4. The Committee authorised the Chairman to sign the Report on 
their behalf, as usual, and present it to Parliament on the 26th Feb-
ruary, 1952. 

5. The Committee then adjourned sine die. 



APPDDIXLVD 

StaCement IhowiaS the particulars of the Meetinp of the PubUc 
ACCOUDtI ComDdttee, the attead8llce of Members aDd the 

SubJectl' elilcueled etc., 

• 
No. of 

Members 
Date attending Duration 

the 
Meeting 

I 2 3 

9-5-51 9 1112 HR. 

II 13/4 Hrs. 

II 4 Hrs .. 

10-7-51 . 13 4 HR •• 

JI-7-51 • 10 4 HR •• 

12-7-51 . 10 4 Hrs .. 

13-7-51 • JO 31/2 Hrs. 

• 

Business transacted 

4 

(i) Inaugural Address by the Honourable the 
Speaker. 

(ii) Fixation of the I?rogramme for the examination 
of the Appropnation Accounts of the year 
1948-49 and Audit Reports thereon and the un-
finished Accounts (Civil) of 1947-48 (post-
partition) . 

(iii) Extension of the scope of the functions of 
. the Public Accounts Committee to the scrutiny 

of the Revenue aide of the Government 
Accounts, Borrowing, Public Debt, etc. 

(i') Consideration of the Programme for the exami-
nation of the Appropriation Accounts (Civil) 
and (Posts and Tele~ph8) for J948-49 and 
unfinished Accounts (Civil) for 1947-48 (post-
partition). 

(ji) Audit of revenue receipts. 

(iii) Statement made by the Comptroller and 
Auditor-General of India re : the procedure 
followed for the preparation and submission 
of Audit Reports to Parliament. 

Consideration of the Appropriation Accounts 
(Civil) for J948-49 and unfinished Accounts 
(Civil) relating to the Ministries, of Food and 
Agricultur!, Labour and Law. 

Consideration of the Appropriation Accounts 
. (Civil) ibid relating to the Ministries of Home 

Main, States and Information and Broad-
casting. 

Consideration of the Appropriation Accounts (Civil) 
ibid relating to the Ministries of Education, 
Health, External Affairs and Rehabilitation. 

Consideration of the Appropriation Accounts 
(Civil) for J948-49 relating to the Ministries of 
T;ansport and Works, Production and Supply. 

Consideration of the Appropriation Accounts 
(Posts and Telegraph.) for J948-49 . 
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I 2 3 I • 
• 

14-7-51 10 '31/2 lin. Consideration of the Appropriation Accounts 
fW) fo~~9 nlatinl to the MiDiltry of 

iDancc (' udina Rcftauc DiviaioD). 

16-7-51 10 o4Hra .. Consideration of the Appropriation Accounts 
(Civil) 1948-, rclatina to the MinistrieI of 
CoIlllDClQe an Industry .,md CommUdications. 

17-7-51 II 31/4 Hra. Further OODIideration of the A~ropriation 
Accounts (Civil) rclatina to the . stria of 
External AfWra and Food aDd Agriculture. 

18-7-51 II 3 Bra .. General Review of the =rlation Accounts 
(Civil) and (poets and e phs) for 1948-49 
and unfinished (Civil) Accounts for 1947-48 
(POIt-partition). 

18+51 9 I 1/2 Bra. (a) Fixation of the Pro~ for the' examina-
tion of the A~pnation Accounts (Defence 
Scrvices) and . ways) for 1948-49 and Audit 
Reports thereon ; . 

(ia') Further consideration of the pro~ clumgcs 
in the fonn and structure of the rt of the 
Committee and also the extension 0 the scope 
of the functions of the Committee to the scru-
tiny of the Revenue side of the Govel'lllllCnt 
Accounts. 

51 9 21/2 lin. (a) Consideration of the Draft Report on the 
'Ypropriation Accounts (Civil) and (P. & T.) 
o 1948-t:o. and unfinished Accounts (Civil) of 
1947-48 t-partition). 

(n) Finance and Revenue Accounts-compilation 
of- . 

(ita) Audit of receipts. 

2 1-9-51 10 2 Hra .• (a) Pn:I~ discussion of the Appropriation 
Accounts fence Services) 1948-49 and De-
fence Audit Report, 1950. 

f' 

(ia) Further consideration of the Draft Report 
ibid . . 

51· • 4 35 Minutes • Further consideration of the Draft Report ibid. 

-a-52 4 1 Hr .. Consideration of the Draft, Report ibid. 

I 6-2-52 4 2 Hra • . Final consideration of the Draft Report ibid. 
- . 

NOTE.--{I) The individual attendance of Membera at each Meeting has been lhoWtl 
at the commencement of the Proceedings of the Meeting concerned. 

(a) In addition to the above meetings. the Committee also held two informal Meetings 
on the 8th July, 1951 and nth October. 1951 Jalting I 1/2 and 1/2 hours respectively. 

·The Committee also Inet from the :t5th to 27th September. 1951 to consider the 
Appropriation Aa:ounts (Defence Services) and (Railways) for 1948-49. The record of these 
meetinp hu been shown ICpIIr8tely in the Second Report. 



APPENDIX LVDI 
Statement IhowUa, Iummaryof the recommendatioDl ,of the Public 

Accounts Committee on the Appropriation Accounts (Civil) and 
(Posts 8Ild'Tel.aphl) 1948-49 anel unfinished Acco_ts (ClvU) 

Serial 
No, 

I 

I 

2 

3 

4 

5 

Paragraph 
of the 

. First 
Report 

14 

15 (i) 

IS (iii) 

16 

17 

of 1947-48 (poat-partitlon) 

Ministry or 
Department 
concerned 

3 

Finance.. . 

Do. 

All other 
Ministries. 

Finance 

Finance 

All other Minit-
tries. 

Do. 

Recommendations 

4 

The Ministry of Finance should take suitable 
action in 'C8geI in which it is establiahed that 
the responsibility of framing budget esti-
mates or controlling the expenditure baa 
not been properly:cHscharged. 

In order to obviate cases of large surrenden 
of funds resulting from the non-adiustment 
of debits for supplies and services rendered 
during a financial year, a suitable procedure 
should be devised whereby action ia taken 
sufficiently in advance by the indenting 
authorities ,to ascertain from thesuppliera 
whether the supply of goods was likely' to 
materialize. If the payment was not likely 
to be made in time, the funds pnwided for 
the purpose should be surrendered. 

The Ministry of Finance in exerciaing ita 
• banking' control should take intO account 
wider considerations and bring it to bear 
upon the Ministry accountable for the pro-
per spending of the funds entrusted to it 
that it should exercise strict financial control 
in all such cases where funds are spent through 
the agency of, the State Govel'llments. 

Most of the administrative authorides are 
ignorant of proper budgetary procedure and 
lack knowledge and experience of fin-
ancial control over expenditure. Tile Minis-
try of Finance should not only devise mea-
sures for tightening financial cofttrol but 
their representatives should inter alia also 
watch and advise the administrati\le authto-
ritiea in their control over the progress of 
expenditure .. 

Planning and preparation of estimatC8 proceed 
on a very unntisfactorr basis and money 
asked for one purpese lS often spent on a 
diff~t activity or 8 major activity is al-
lowed to be postponed and a minor BCbeme 
or activity proceeded with. There is also 

-. --------_. __ ._---_._-'-----------------
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l' 

6 17 

7 18 

8 19 

9 20 

• 

3 

'P'mance 

MiDiatry of Fin-
mce. 

All other Minis-
tries. 

Do. 

Finance 

All other "Minis-
tries. 

322 

4 

no real coordination between the activities 
which a Ministry propose to undertake during 
the year and the financial side of such acti-
vities. The present system of preparation 
and scrutiny of estimates should be over-
hauled thoroughly and a methodical. and 
systematic procedu~ devised wbereby the 
budget is prepared on a more accurate data 
which is duly • vetted' by both the admi-
nistrative and financial authorities. -

"!'he Ministry of Finance should associate it-
self with the administrative Ministry con-
cerned from the very inception of the pre-
paration of the budget estimates and uBiBt 
them in coming to proper decisions rather 
than sit on judgement over <their proposals. 

-In order to check the tendency of the spend-
ing authorities to incur expenditure in excess 
of the sanctioned grants or appropriations, 
it is essential that the Ministries in general. 
and the Ministry of ,Finance in particular, I 

should devise measures urgently whereby 
expenditure under each grant and Bub-head 
under that grant is booked immediately after 
it is incurred. The progress of expenditure 
should be watched by the authority admi-
nistering the grant 80 that before incurring 
further expenditure, it should ensure that 
the fresh expenditure is within the limit of 
sanctioned allotment. This is, of course, 
without prejudice to the legitimate use of 
the Contigency Fund. 

The reconciliation of the figures of expendi-
ture booked by the spending Departments 
concerned with those booked.lby the;'respec-
tive Accounts Officen is one of the .. potent 
methods' by which the ftQw of expenditure 
can be regulated and the tendency to oveJ-
spend curbed. To achieve this end, the 
spending departments should maintain their 
accounts properly. The Financial Advisen 
attached to the Ministries etc. should guide 
the Administrative authorities in regard 
to the maintenance of accounts and for watch-
ing the progress of expenditure. They 
should also look into the accounts of Minis-
trica/Departments periodically in order to 
see that these are being maintained properly. 
Steps should be taken to introduce changes 
in this respect gradually but effectively. 

The Ministries should ensure that action against 
the delinquent officials i8 taken promptly 
and the Ministry of Finance should see that 
the Ministries initiate necessary proceedings 
in each and ev;;ry CAse in time. Remedial 
meuUl'eS should also be devised. apinst 
any defecta that may have come to notice 
of that ~try in the course of investi-
gations . 



1 :a 

10 ~I 

II 22 

, . 

12 23 

13 24 

14 25 

3 

Finance 

AD other Minis-
tries. 
• 

Finance 

External Affairs 

Other Ministries. 

Finance 

All other Minis-
tries. 

Finance 

All other Minis-
tries. 

Finance 

All other Minis-
tries. 

• 

3.23 

4 

In regard to proper utilization of the grantS 
made to the State Governments etc. for 
various Development schemes launched by 
them, the Central Government should con-
duct broad checks to see that the objectives 
with which such allocations are made are 
achieved as intended and within the targets 

• laid down. 

A note outlining (I) the extent of co-ordina-
tion existing between the Ministry bf 
External Affairs and other concerned Minis-
tries at the time of framing of the budF.t 
estimates relating to the office of the High 
Commissioner for India in U. K., (ii) the 
steps contemplated to be taken by the Minis-
try of External Affairs for conducting. de-
tailed scrutiny of such estimates and (iii) 
the measures proposed to be adopted tOwar<\8 
the strengthening of the buWtetary and effec-
tive financial control over the Indian Embassies 
and Missions abrosd should be furnished 
to the Committee. 

The introduction of the • Administrative Audit 
System' should not be delayed merely on 
the ground of want of funds. For better 
organisation and to secure efficiency, it is 
worthwhile spending a little extra on over-
hauling the present defective system, which, 
if continued indefinitely, might eventually 
result in a huge waste of public funds. 

If the State-sponsored Corporations, such as 
the Indian Telephone Industries, Bangalore, 
Sindri Fertilizer, Chemical Ltd., etc. are 
allowed to run independent of the conn 01 
of Government or Parliament, there is a 
danger that public money might be frittered 
away in frivolous investment'S. In order to 
ensure that such concerns do not transgress 
the recognized rules of financial propriety 
and that the public money is not wasted, 
they should more appropriately be regu-
lated. by Parliamentary legislation in each 
case. 

In all cases of misuse of public money, reclc-
less disregard of financial rules, extravagances 
and losses resulting from negligence of offi. 
cials, responsibility should be fixed on the 
individua officers and the Ministry con-
cerned. The . administrative Ministry· should 
not content itself merely with passing stric-
tures Bgainst the officers concerned but should 
take some positive action against them for 
wastes of public funds caused through their 
wilful actions or contributory negligence. 
In order to tone up administrative integrity 
and efficiency, it is absolutely essential that 
officials found guilty of such acts. are dealt 
with promptly and severely . 
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I :z 3 . 4 

-
I·S ~(i) PinaDce Whenever any case of an officer exceeding his 

All oCher MiDis-
financial powen is noticed, he should be; 
made personally :responsible for such excesses 

- tries. if these are not cove.-:d by the sanction of 
the appropriate authority. 

16 26(ii) Commerce Ie The decision to waive the recovery of the amount 
Industry. from !he officer cdncemed for .havina utilized 

tI:ie can from a pool of can for private pur-
poses in the case referred to in Para. 23(c) 
of the Audit ~ort (Civil). I9S0, was not 
correct. The cer should not have been 
treated leniently when there was a prima 
/lld. charge of malfeasance ..ar-inst him. 
A thoro& in~tigation shoul . be made 
by the .. try in all the charges levelled 
against him. 

'1'7 Do. Do . Audit objections should not be disrcJC4ed 
by the High Commissioner for In ia in 
London and instructioll8" should be issued 
to him to deal with them expeditiously. 

" 18 26(lli) Works. Production The oftlcers of ~e Ccutral Public Works 
a:S~pIy. D~nt re~n8ible for losses referred 

to 10 P:u-as. 24< and 24(e) of the Audit Re-
port (Civil), 19S0, have been dealt with leni-
ently. The penona who have been :res-
ponaible for the delay in dealing with this 
case, apart from those who are responsible 
for the loss, should be suitably dealt with 
under the disciplinary rules and a. report 
submitted to the Committee. I, :z6 (iy) EztemaJ Atrair& Government advances for the purchaseeC motor 
can etc. should be made to officials in the 

"inaoner prescribed under the rules. Ins-
tances of the nature mentioned in para. 2S(8) 
of the Audit Report regarding the purchase 
of a motor car by the Hiah Commissioner 
for India in the U. K. from a senior official 

\ returning from U. S. A. without having 
obtained prior'; sanction of the Government 
of India should be avoided. 

20 26(v) Do . Early. steps should be taken to prescribe a pro-
per procedure whereby adequate admmis-
tradve and financial control is ensured in the 
Of&e of the High Commissioner for India 
in the U. K. The case mentioned in para. 
21(c) of the Audit Report relating to the loss 
o Gandhi Memorial stamps amounting to 

.£106-8-S. bean an adequate testimony to 
the fact that there had been laxity in the 
administration of the High Commissioner's 
.<>1fice. 

II 26~') Trauaport It is unsatisfactory that an officer who is in 

All other = of caah and accounts in an Office 
Miaia- plead u an excuse that be could not .. •• attend. to this work properly aa be had 

lome other duties 11 'pCrform. The Minis-



I 2 3 4 

----I-------~-----------!!-----------------------------

U 26 (vii) 

23' 27 

_ a.J 28 

at) 30 
• 

j. 

• 
tries should take a very lerious view of luch 
defalcations and irregUlaritiol and bring· the 
offender to book without allowing hlm to 
take shelter under technicalities • 

Worb, Production Wbile drawing up contracts, the officere res-
& Supply poDlible for tbi~~!k .hould exercise due 

prudence to safc:guard the interest of Go-
IAll other Miai8- vemment. 

tries. 

Finance 

All other Minis-
tries 

All Miniatriel 

MiDietty 'of'Health 

All other MiDia-
tries. 

, 

• 

Any tendency on the part of the MinI8tries to 
bring forward general pleas in dealing with 
defaulting officials that the officer con-
cerned has been overworked; that there 
1'111 no deliberate intention of milleading; 
that there WII no time to check; that the 
rules did not provide for supervision and 10 
on; in justification of irregularities mould 
be curbed. All irregularities on the Plrt 
of defaulting officials should be dealt with 
promptly and on the spot as procramnatJoD 
always helps the ofreoder to eseape punisb-
ment. 

In order that the effect of refusal of the IX 
polt faetosanction is clearly felt, the Ministry 
of Finance ahou1d • .in consultation with the 
administrative Ministry col1c:erned, c:oft8ider 
what . disciplinary JDCItUres are required to 
be taken and what remedial actiOn is called 
for. A full report should invariably be 
pJaced before the Public Accounts Commi-
tee in connection with the di8CU8sion of such 
items and that they should not be removed 
from the Objectionable Item. Rcaister 
maintained.in the Accounts Office untif they 
have been discuaBed and commented 
upon by the Committee. 

To counteract the fraudulent use and mis-
appropriation of public money by ntaking 
spurious alterations in cash rec:eipts for pos-
tage stamps' purchased for being affixed on 
parceJs and letters ac:.\ to non-CoD1mon-
wealth countries and C8i rec:eipts for pay-
ment of railway freight, the system of using 
tho Postal Franking MachiDes and RIUlway 
Credit Notes should be iatroduced in aU 
Offices forthwith. 

Proper vigilanCe should be· exercised by 
the supervising authorities in Government 
FactQries and actual labour costs ascertained 
before billing for ~airs. Instances of the 
n&tdrc where the Mmistt)' of Health ac:t.ed 
in a '1ackadaisical' manner in having made 
recoveries for repairs of instruments c:arried 
out by the Factory attached to the Medical 
StOICS Depot at lower rates thaa the actual 
COlt of latiour resulting in a los8 of RI. I. IS 
Jakha should be avoided. 
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27 31 AU Ministries 

• 
28' 32 External Affairs 

29 33 Works, Production 
&: Supply. 

Food and Agricul-
turc. 

AD other Minis-.. tries . 
30 00. 00. 

31 00. 00. . . 

. 
32 Do. »0. . 

33 Do. 00.-

34 34 Food &: Agricu1-
ture. 

• 

I 

In the working of the commercia1 undertakings 
such as the Centtal Tractor Organisation, 
all facton that tend to mile the working cost, I.,., inCrease in the pay and allowance of 
the staff, depreciation charges etc., should 
invariably be kept in view while enforcing 
recoveries from private bodies, State Go-
vemnients etc. on account of work done or 
services rendered. , 

The matter relating. to the purchase of whisky tr. the High CommissioDer for· IndJa in the 
. K. without observing the normal pro-

cedure prescribed for making· purchaac., 
should be examined' further by the Ministry 
of External Affairs in consultation' with an 
officer nominated by the Comptroller and 
Auditor-General and the result of their find-
ings reported to the Public Accounts Commitee 
in due course. • 

The Ministry of Food and Agriculture should 
immediately investigate in consultation with 
the Ministry of W. P. &: S. the case relating 

. to the los8 incurred on account of the im-
~rt of fertilizen in paper bags and after 

'ng responsibilitY take suitable Iction 
against the officen concerned. 

Action should be taken by the Ministry con-
cerned ~t the officen of the Office 
of the . Commissioner for India id the 
United Kingdom responsible for the long 
delay in replying to the communications 
from the home' Government in the above 
case. 

In order to avoid losles in future the Ministry 
concerned should ~ instructions 
to the Purchasing . • and in all C88C8 
losses resulting from the non-obaervance 
of Irvcifications should be taken up imme-
diate y with the Ministry of W. P. &: s. 

If in any case it becomes nccesaary to cbanae 
~clfications after orden have been placed, 

financial effect of such chanaes should 
be taken into account before a decision is 
arrived at. 

The various Minis¢ea should not f..mction 
compartmentally and there should be a dose 
co-ordination between the indenting and pur-
chasing Ministries. 

In· the case of the purchase of milk'{OWder 
from the U. K. involving a 108s 0 about 
RI. 21 lakhs to the Exchequer, Government 
should have obtalnCd a sample of the subs-
titute variety and actually tried it before 
placing huge orden fer a different variety 

/' 
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35 

37 

37 

39 

Education 

: Finance 

• 

Finance 

All other Minis-
tries. 

Do. 

Finance 

• 

the utility of which they were not aure of. 
As the supplies were ordered on behalf of 
the Government of Bombay, their prior 
approval should have been obtained before 
agreeing to the supply of a variety 
other than the one originally asked for. 

Government should carefully consider the ex-
pediency of the audit of Grants-in-aid paid 
by the Centre to the Central Universities 
being conducted through the qency of the 
Comptroller and Auditor-General of. India 
and the suggestion for the presentation of 
such Audit Reports to Parliament. They 
should also clearly define the powel'l and 
responsibilities of the Comptroller and Audi-
tor-General in so far aa the audit of the fin-
ances of the Universities was concerned 
without impinging upon the auto-
nomous character of the Universities a8 
conferred upon them ul'lder the various 
Statutes. 

Officials of the executive Departments should 
co-operate _ with the Audit Department in 
the timely verification of facta propoaed to 
be incorporated in the Audit Report and 
subsequent attempts on the part of the re-
presentatives of the Ministries to contra-
dict any statement contained in the Audit 
Reports at the time they appear before the 
Public Accounts Committee should be 
avoided. In order to prevent a subsequent. 
waste of time of the Public Accounts Com-
mittee and Parliament owin, to any dis-
agreement on facts, the Mmistries should 
invariably send their comments on facts 
within a time-limit prescribed by the Comp-
troller and Auditor-General 

The Ministry of Fioance should illue ins-
tructions requiring the Financial Adviaers 
attached' to the various Ministries to 
call for quarterly statements showin~ the 
progress made in the disposal of audit ob-
jections pending with the Ministries con-
cerned and their Attached and Subordinate 
(}ffices and see that they are replied to in time. 
The Executive Officers should a180, while 
inspecting the subordinate Offices, make it 
:a point to enquire about the disposal of 
audit objections. 

The Accountants-General 8hould be divested 
of the responsibility of loOking after treasury 
w~rk forthwith as such '8 8tep would mark 
the beginning of an important reform that 
the spending authority draws its own billa 
and makes arrangements for their payment 
A Central Treasury in Delhi should be Bet 
up without further delay. • 
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43 4S 

45 47 

Fiaaw:e • • The MioiBtrY of PiQanl:C ~ould present to the 
Public Accounts Committee a lIke1eton of 
the form devised in consultation with the 
Comptroller and Auditor-General in which 
the Accounts embracing the receipt and debt 
sides will be prepared to enable the Commit-
tee to make an early r.art in the maner of 
acrutinising the Receipt and Borrowing sides 
of the Accounts. 

Food. & Agricul- A ~al1 Committee of el(pCrts should be appoint-
ture. ed to overhaul the existing procedure and 

to s~est improvements in re~ard to ilhipping. 
clearing and storage of 1Illported food-

Do. 

Do. 

HomeAft'aira 

Do. 

grains. , 

The Central Govert1lllent shou1!1 not take 
direct responsiQiIi-y in malTers of agricul-
tural development which had better be left 
to the charge of the State Governments 
concerned. This . question should also be 
considered b9 the Finance Commission. 

The Accountant-General to be nominated by 
the Comptroller and Auditor-General for 
conducting a spec:ial audit of the Sugar 
(Temporary Excise) Fund should also study 
the question of costing, calculation of pro--
fits and other COgJlllte matters and his com 
ments, if any, towards effecting improve 
ments in the administration of the Fund 
included in the Audit Report. 

• It would co~titutionalJy be a proper course 
if matters like the chartering of planes etc. 
which Government are not competent to 
regulate under Executive orders are regu-
lated by legislation. Government IIhould in 
troduce necessary legislation in the matter 
88 early 88 possible. 

Approval of Parliament should be obtained 
to- the payment of feea or honoraria to the 
Judges of the Supreme Court or High Court 
or any other Court or to other Officers who 
are independent of the Executive Govern 
ment, viz., Members of the Union Public 
Service Commission, Chief Election Com-
mi.sioner etc.' Such matters should, in no 

-case, be regulated by Executive Orders, all 
luch a course is likely to undermine the in 
dependence of such authorities which is so 
C6sential for the proper discharge of the high 
duties entrusted to them under the Consti 
tutian. 

In order to tighten control over the Secret 
Service Expenditure, the Minister of Home 
Affairs should countersign· the certificates 
Q:rtifying the expenditure incurred after 
satisfying himself that the check conducted 
by the Home -Secretarylus been properly 
and adequately carried OU'. 

---'-------------_______ -l... ___________ --' ___ . _._. ___ _ 
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47 49 
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50 

49 51 

50 52 
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52 S4 

Home Affairs 
• 

Information 
Broadcasting . 

• 

I. Do' 
I 

External Affairs 

Do. 

Transport 

• 

& 

The process of simplifying the existing pro-
cedure regulating disciplinary action 
~nst Government servants under the 
qassification, Control and Appeal Rules 
should be expedited so that such cases are 
dealt with expeditiously and a proper stan-
dard of efficiency, honesty, integrity of cha-
racter and impartial outlook is maintained 
by the Services. 

In order to make good' the loss at present sus-
tained in the publication of the All India 
Radio Journals, a nominal increase should 
be made in the Radio Licence Fee and in 
lieu thereof a copy of the Journal (published 
in one of the Regional Languages. supplied 
gratis to the licensees. 

The accounts of the All India Radio should 
be commercialised. Further, with a view 
to minimise continued losses in the working 
of this organisation, a vigorous economy 
campaign should be launched so that all 
superfluous expenditure in any shape or form 
is eliminated. 

The independence of the Election Commi-
ssion should be safeguarded and no Ministry 
of the Government of India should nor-
mally act as a supervisory administrative 
authority over its affairs. 

Steps should be taken to effect from the Pakis-
tan Government the recovery of the amounts 
due from her without wai~ for the tinal 
debt settlement. It is illogical that the 
Pakistan Government should postpone pay-
ment of her share of combined contribution 
to the U. N. International Organizations 
viz., F. A. O. and I. C. A. O. paid by the 
Government of India during the years 1947-
48 (post-partition) and 1948-49 on the pre-
text that a settlement of the financial ques-
tion relating to the period before partition 
has not yet been reached. 

As the expenditure incurred on the running 
of the organization for effecting recoveries 
of advances paid to the evacuees from Burma, 
Malaya etc .• was proving infructuous in view 
of the remoteness of the chances of recovery, 
Government should consider the expediency 
of writing off the outstanding amount and 
wir\jiing up the orgaBisation dealing with 
this work. -

The Government of India should ohtain early 
payment of the amount which the Govern-
ment of the U. K. had alreatty agreed to 
pay in respect of Indian registered ships 
requisitioned by them during the last war. 
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This should be done -- without prejudicing 
the question of the final settlement which, 
should be expedited. ~ 

Government should consider the question of 
separating the Accounts under thc head 
'Ports and PilotaF.· in such a manner that 
the commercial s1de is exhibited separately 
from the purely administrativc side. It 
should alao consider the desirability of so 
regulating the pilotage charges, shipping 
charges, etc. that the deficit under this head. 
is wiped off and the 'Ports. and Pilotage" 
Department mad': self-supporting. 

TheComplroiler and Auditor.General should 
submit a report to the Committec in regard 
to the question of submission to Parlia-
ment the Audit Rcports relating to the varioul 
Port Trusts in ordcr to 'cnablc it to have an 
opportunity to appraise their financial 
position. 

I Works, Production i &Su ..... 
The whole transaction relating to the disposal 

of brass rods, bars, etc. referred to in Para 

I :z4(i) of the Audit Re~rt should be properly 
investigated and rc:Aponsibility fixed in 
the matter as the deal did not appear to be-
free from suspicion. 

I 
Do. Government should consider the question of 

capitalising the amount of losses incurred 
due to the 'lack of covered accommodation 
for the storage of salt by providing necessary 
shelter for the purpose. 

Do. • I The state of affairs prevailing in the Central 
Public Works Department Should be im_/' 
proved as it was considered to be mOlt un-
satisfactory. 

Communications. 'Government should examine whether it would 
be more advantageous for the Air India In-
ternational to makc its own arrangements 
for booking. • 

Do. Government should evolve some commercial 

Posts & Telegraphs 
Deptt. _______ 1 

Ministry of Fin- I 
ance. 

(Communications) 

principle. for regulati.n$ the grant of sub-
ddy to Air Line Companies. 

Greater importance should be attached to the 
correctness of budgeting in the Posts and 
Telegraphs Department which is a com-
mercial Department. It is imperative 

• that measures should be dcmsed in consulta-
tion with the Ministry 6IFiBance (Commu-
nications) whereby the POItI iod Telegraphs 
Department is constantly iA touch with the 
figures of progressive expenditure so that 
no expenditure in excess of the sum voted 
is incu rred . ' " 

----~------~----~----~----~----------~-----------~--
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66 69 , 

I 
i 

67/ 70 
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I 
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postIJ & Telegrllphs I The setting up of a Coinmittee to determine 
Deptt. the average life o!.: the asstts of the Posta 
. and Telegraphs L.:I~partment for evolving 

-Ministry of Fin- a scientific and rational basis for contribution 
ance. to the Renewals Reserve Fund in accordance 

(Communications) with the accepted commercial practice should 
be expedited. 

Posts & Tele-
o graphs Deptt. 

Com'\lunications . 

P, & T. Depart-
ment. 

Do . 

Communications' . 

.... u other Minis-
tries. 

. An early decision should be taken in regard 
to the introduction of the mechanillation' 
of Stores Accounting in Posts and TeleSraphs 
Department. 

The principle of discrimination in the grant 
of concession for the free supply of meals 
and Jea to''8 section of the staff' of the Cal~ 
cutt. Telephone Distl'fct is unjust and should 
be discontinued. 

A s~mmary of the feport of the Departmental 
Committee appointed by Government to 
investigate into the causes of the fire in the' 
Calcutta Telephone Exchange together with 
8 statement showing the action taken by 
Government against the officials found 
negligent in their duties should be su~mitted 

to the Committee. 

Government should . issue •. instructions t<> 
all the Ministries and their attached/sub-
ordinate Offices that every Inspecting OfficeI' 
should keep a continuous watch that fire 
precautions are being observed. properly and 
adequate action is taken in cases in which 
it is found that the inspection has not been 
properly carried out, 

I 
I 

Posts & Tele- The Postal Life Insurance Organisation should 
graphs Deptt. be run on commerdal lines and not as a 

Government Department and that a balance 
sheet in respect thereof duly countersigned 
by the Audit Officer concerned appended 
to. t~e Commercial Appendix to the Appro-

I Works, 
duction & 

pnatJoll Accounts. . 

Pro- ! The grave shortage of postal forms in the Post 

----- The P. & T. Department should either be 
SUPPlY./ Offices should be remedied immediately. 

Cnmmunications provided with a separate Press which should ---I solely cater to their needs, or the control 
P .&T. Deptt over the .existing Press which undertakes 

their printing work, should be vested en-
tirely in that Department. As an alterna-
tive to this arrangement, the Posts and Tele-
grephs Department should be permitted 
to make necessary arrangements with pri-
vate presses for the printing of their forms. 
Government should take eady remedial 
measures to resolve the difficulties experi-
enced by the Posts and Telegrlphs Depart-
ment and this matter put on a satisfactory 
basis in the immediate future. • 
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The Secretaries to the 'Ministries or Head. 
of Departments should invariably appear 
before the Public Accounts Committee at 
the time of the examination of the Aceounta 
relatioa to their Ministries. They should 
De fWlY, conversant with and properly briefed 

I on the various matters concerning their De-
i partmcntl. 

I The Financial Advisers accredited to the 
Ministries should appear in person before 

II the Committee and should not depute their 
. . subordinate omcen. • 
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